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LOK SABHA DEBATES. -

LOK SABHA

Friday, March 6, 1987/Phalguna 15,
1908 (Saka). ;

The Lok Sabha met at Eleven of the Clock.
[MR. DEPUTY SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

(Translations) 5 ;
~ Cheating through 'Lotteries
*143. - SHRI 'KAMLA® PRASAD

RAWAT : Will the Minister of HOMB'

AFFAIRS be pleas\.d to state :

(a) whether despite Union Govern-

ment’s guidelines, lotteries continue to be

a source of dupmg common man of their
hard earned money by means of various
malpracuces s and

‘(b) if so, what further measures are

contemplated by Union Government ‘to
curb this activity ?

(English] .

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS . AND
MINISTER OF STATE 1IN THE
MINISTRY = OF
(SHRI P. CHIDAMBARAM) : {a) .and
(b). The Central Government have issued
compreﬁenswe gmdelmes to eliminate the
scope of malpractices.
ments and Union Territories are periodi-
cally requested to ensure adherance to
guidelines and review their rules with a

view to making them more effgetive and :

pu.bmg malpractices,

[Translation)

HOME - AFFAIRS ‘" is - any

The State Govern-

SHRI KAMLA PRASAD RAWAT :
Mr. Dept.ity Speaker, Sir, I want to
enquire from - the hon. Minister whether
any case tegarding the wmalpractice of
changing the numbers of Ilottery tickets
by chemical process has been brought to
the notice of the Government?. If S0,
what action has the Government taken on’
those cases upto now ?

. [English]

SHRI' P." CHIDAMBARAM : Sir, no
specific case has been brought to our
notice. If the hon. Member wishes to
bring any case to our notice, we wnll look
into it. - 2

(Tran ;Iatlon‘]

SHRI KAMLA PRASAD RAWAT :
Is the Government aware of the sale of
fake tickets on a large scale ?

{English) |

SHRI P. CHIDAMBARAM : This is a
very general question. The lotteries run
by private agencies or private persons are
really governed by lcgislation made by the -
State Government. 1If there is-any mal-
practice in any lottery conducted by a
private agency, I would assume that the
State law will tuke care of that. If there
specific case * which the hon.
Member has ‘in mind and if he lets us
know, we shall certainly find out what
action the State Governmcnt has taken on
the matter. > :

SHRI P. KOLANDAIVELU : The hon,

‘Minister may 'be knowing full well with

regard to instant
gome up recently.

lotteries which have
Imm_ediutely you get
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the prize. As soon as you purchase the

ticket, you get the result also whether you

are gewing the prize or not.
= *

MR. DEPUTY-SPEAKER : Just like
instant coﬂ'ge. ¥

SHRI P. KOLANDAIVELW : Just like
instant coffee or instant tea, there is
instant lottery. b

PROF. MADHU DANDAVATE :
You get the money immediately.

SHRI P. KOLANDAIVELU : If you
get the prize.

I want to hnow whether this is being
dope with the concucrence of the Central
Government. Suppose the States are at
liberty to give licences to these people. 1
want to know whether any guidelines can
be given -by the Central Government in
order not to .allow these instant lotteries
‘because they -are actually 'squandering

away public money.. Moreover, ~ Tamil

Nadu is the best place for this. Most of

the lotteries find Tamil Nadu to be the :

best place for selling the tickets. I want
to know whether any guidelines can be
given to all the State Governments.

PROF. MADHU DANDAVATE : That
is because of cinema industry.

SHR1 P. CHIDAMBARAM : There are
two kinds of lotteries. One, lottery orga-
nized by the Government - of India or of a
State ; that alone comes within the legis-
lative purview of the Central Government.
We have not made a law on the subject
yet. The other is, lotteries run by private
agenc.es, private persons. That is governed
hy the State law. 'I:he Central Govern-
ment does not really come into the picture,
If there 1is any malpractice in those
jotteries, as I said a little .whole ago, it is
for the State Governmenpt to take actien.
But then the Central  Government has not
been indifferent to this matter. We have
jssued detailed guidelines on 26th Juné
1984 regarding conduct of lotteries by the
Central Government and State ‘Govern-
ments and lotteries - to be permitted by the
State _Govgrnmcnts,
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SHRI P. KOLANDAIVELU : At that
time, in 1984, there-was no instant lottery.

SHRI P. CHIDAMBARAM : I am
coming to that. As far as instant lotteries
are concerned, we have wr.tten a letter to
the State Governments on 30-1-87 advising -
them to "discourage instant lotteries and
not to allow instant lotteries. We have
also advised them that the printing of
tickets should be got done undef the aegis
of the State Government. We will await
‘the response from the State Governments
on instant lotteriés and if we find that the
States continue to encourage instant
lotteries, then we will consider taking fur«
ther steps.

[Tran;latian] :

SHRI ANADI CHARAN DAS : Mr,
Deputy Speaker, Sir, our country is a
democratic socialist country. Gambling
is a crime, but why are the states indulg-
ing in it ? What- steps are being taken to
ban it ? This kills the initiative in people.
So’ it is essential to stop it in order to
encourage their initiative. When would it
be banned and what is the Government
doing in this regard ?

[English)

PROF. MADHU DANDAVATE : Mr.
Minister, my Private Member Bill for the

abolition of ' lotteries is already pen'du;g.

Please adopt that just as you adopted Mr.
Banatwalla’s Private Member Bill,

SHRT BHAGWAT JHA AZAD : Stop

“lotteries and allow cassinos to be opened

in Delhi ; that will be a better way ?

SHRI P. CHIDAMBARAM : We have.
sounded the State Governments on
whethef they would agree to legislation on
State lotteries and legislation on private
lotteries. Some States have 1esponded
by saying that they agree to have legisla-
tion on State lotteries and private lot(eries.
Some have said thyt they would agree to
have legislation on State lotteries alone
and not legislation on private lotteries
because they see it as coming within the
legislative competence of the State Legis-
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Jature under the entry ‘betting 'und gamb-
ling’. Some States have taken the view

that they do not agree to have legislation
either on State. lotteries or on prwate

PROF. N.G. RANGA : ‘What are they ?

~ MR. DEPUTY-SPEAKER :
States

SHRI P. CH]DAMBARAM We have
to take the consensus. As far as the
Central Government is -concerned, we are
pot running any lottery ; nor do we pro-
pose to run a lottery. I think the Hon.
Members - should raise this question with
the respective State Governments and per-
suade the State Governments to tak: a

look at this mattgr.

‘Some

DR. V. VENKATESH: What about
the Congress ticket lotteries in my State ?

SHRI VISHWANATH PRATAP
SINGH : I suppose the Piivate Members’
Bill comes by lottery.

PROF. MADHU DANDAVATE : Even
, the portfolios come by lottery !

- MR. DEPUTY SPEAKER: Members
are also coming like that !

SHRI ARIF MOHAMMAD KHAN :

PHALGUNA 15, 1908 (SAKA) .

With reference to the answer given by the

Hon Minister, I would like ' to know
whether it is a fact that the Government
have received complains about the viola-
tion of the guidelines
Government = especially by the private
lotteries authorised by the State Govern-
ments. It was in view of these very com-
plaints that the Government had to issue
fresh directive on 27.2.1985. This was in
addition to the origina' guidelines issued
by. the Government asking  the State
Governments and the Union Territory
Administrations to make it obligatory on
the part of the organisors of the lotteries
to adhere to the guidelines issued by the
Central Government. I would like to
know whether still the = Goveinment is
receiving complaints of non-adherence to
these guidelines and whether the Hon.
Minister will » consider the desirability of

issued by the -
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recommending to the Finance Ministry to
withdraw whatever benefits or exemptions
being enjoyed by such organisors as are
found guilty of violation of the directives
and guidelines issued by the Central
Government.

SHRI P. CHIDAMBARAM : T..e Hon.
Member is corrcct. After the issue of
the guidelines on the 26th June, 1984,
when we found that there were certain
complaints comirg about the private lotte-
ries, fresh guidelines were indeed issued
on 27th February 1985 was stated by the
Hon. Member. We don’t have complaints
about the lotteries run by the State
Governments.  But there are indeed some
complaints about the lotteries 1un by the
private agencies. Nothing has come to
our notice recepely. 11 States are not
allowing private lotieries. and some states
are allowing the private Jotries. The other
suggestion made by the . Hon. Member

~that we should write to the Ministry of

Finance requesling them to review the
concessions and benefits epjoyed by these

. lotteries is a good ~suggestion and we wnu

examine it,

Memorandqm Regarding Mahajan
Commission Report

A
"*146. SHRI G.S. BASAVRAJU ;

SHRI H.N. NANJE GOWDA :

Will the Minister of HOME AFFAIRS 7
be pleased to state :

(a) whether an all party delegation of
20 Members of Parliament from Karna-
taka presented to the Prime Minister a .
‘memorandum on 4th December, 1986
urging him to implement the Mahajan
Commission Report on Maharaahtra.
Karnataka border issue ; and

(b) if so,
thereon ?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : (a) Yes, Sir.

the reaction of Government

(b) This border dispute cap be
resolved only with the willing cooperation
of the State Governments of Maharashtra
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‘and Karoataka. The Central Government
will render all possible assistance to thcm
to arrive at a mutually acceptable solution
of the dispute. -

SERI -G.S. BASAVARAJU : Mr.
Deputy Speaker Sir, 1 am not satisfied
with the answer given by the Hon.
Minister for Part (b) of my question. May

1 know by the Hon. Minister whether it

is a' fact that the Mahajan Commiss.on
was appointed at the instance of Maha-
. rashtra oand the then Chief Minister of
Maharashtra has given an assurapce that
‘he would abide by - the Mahajin Com-
mission’s report 7 1If so, why is the delay
in implementing the Mahajan award ? '

S  BUTA SINGH : It is not so simple

as the Hon. Member is trying to put it.
Both. the State Governments have taken
their respective stands on the issue which
was decided by the Mahajan Commission.

PROF. MADHU DANDAVATE :
lrrespectlve of party.

S. BUTA SINGH.: So, now that a
decision has been taken, it is Tor . the

respective  states to .come and sit together '

and evolve ' some mutually acceptable
solution.
direct or we can really impress upon one
Government to do these things which the
other Government: will not accept. There-
fore, the Central Government has always
made available its good: offices. for any
kind of assistance for the two States, to
come to .a mutually acceptablo solution.

SHRI G.S. BASAVARAJU : Sir, the
Father of the Nation, Mahatma Gandhi
‘himself had categorically said in 1924 that
Belgaum is part and parcel of Karpataka
" both culturally and geographically. On
the same lines the Mahajan Commission
has made: the recommendation.
(Interruptions) Will the Central Govern-

_ment come up before the ‘House and take -
such other steps to implement the award -

of this Commission ?

S. BUTA SINGH : Sir, as I have just
gaid it will be with the ceoperation ' of

MARCH 6, 1987
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both the States that some acceptable
solution can be found and we have
expressed our willingness. The. Han.
Pfime Minister has already told both the
Ciref Ministers. 1 have tried myself -and
am still contiouing my efforts that both of

- them should find a mutually acceptable

solution so that' this' problem could be
resolved. We are willing to  assist both
the State Governments the way they like..

&

SHRI V.S. KRISHNA IYER :. Sir
there should be some sanctity attached tr;
these commissions. It is more than
12 years ago that the recommendation of
the» Mabajan " Commission was pléced
before the House. Because there was
‘dispute they went to the Commnssnon and
for that too solemn assurance was Eiven
by both the Chief Ministers. The terms
of reference ‘were also accepted. If the
recommendations of the commissions are
not to be accepted then what is the use of
appointing the commissions. The bone
of contention is Belgaum. The previous
com
AICC commission headed by Jawanl::ausrs ':,21
Nehru_ and the States Re-organisation
Commission—all recommended that
Belgaum is part and parcel of Karn‘itaka
May I koow from : the Government
whether they will give a solemn assuiance '

and not say they are waiting for a settje-

ment. It is impossible to come to a
mutual settlement. - Will you give an .
assurance that very soon you will bring
an amendment to the States Re- -organisa-.
tion Act to incorporate the recomimenda-

_tions of the Mahajan Commission ?

S. BUTA SINGH : Sir, there j is hardly
any questi n in the formulation, The
hon. Membei’s views have gone on record
and I.am sure they will serve the purpose
for which they are addressed 4

SHRI SHARAD DIGHE : Slr in view
of the fact that this Mahajan Commission
report was neither accepted by - the
Government nor by this Parhamcnt and
in view of" the fact that in several
elections in Karnataka border areas the
Marathi speaking ‘people( bhave already
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expiessed their desire to go to. Maharash- :

tra and also in view of the fact that
Karnataka Chief Mipister would not be
able to agree to give up this border place
to Mabharashtra will the Union Govern-
ment take fresh initiative in solvmg this
problem ? .

S. BUTA SINGH : Sir,as I replied to -

the main question the Union Government
has expressed its willingness to assist both

the States to find a mutually acceptable
. solution.

We are continuing our efforts.
In fact, 1 have been in touch with -both
the Chief Ministers. I have met both the
Chief Minpisters. The last time when they

met they have been able to thrash out
many issues which were confronting the
people of this area. I have every hope
that with goodwill at heart if they really
wish to resolve this issue there' is scope
and they can resolve this issue. We are
always willing to assist the States in find-
ing a mutually acceptable solution.

iPROF. MADHU DANDAVATE : Sir,
I would like to ,ask a question without

hurting the feelings of all our colleagues.

from Karnataka. Let me;r}nake 'it very
clear. - :

"The question. s about the Mahajan
Commission. I want to ask the honour-
able Minister as a background that is
it not a fact that not only in the question
of disputc betwecen Karnataka and Maha-
rashtra but even .when there was a
questlon between Punjab  and Haryana,
there was Indira Gandhi Award,
Iwas the Shah Commission Award. But
"despite that, there was a Longowal and
Prime Minister Rajiv Gandhi Award
which superseded 2} the earlier Awards—
whatever was acceptable. Sir, there is a
famous saying that Mtan Bibi Raji, To Kya
Karega Qazi 1 am saying if, as he has
promised, just as in the case of Punjab
and Haryana, despite Indi;a Award and
Shah Commnssnon '‘Award, they evolved a
new Punjab Accord, in @ similar manner

- without disturbing the people of Karna-

taka and Maharashtra, as suggested by a
deputation of Maharashtra, will t!:e
Prime Minister call both thg Cpxef

PHALGUNA 15, 1908 (S4K4).

" Even the
- Party has not demanded that Goa should

-There is‘no change.
“'to welcome the Accord when the Prime

there -
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Ministers together and put various propo-

, 8als, including even the opinion poll and .

seitle the matter  once and for all ? In.
Goa the issue was closed by opinion poll
and even the Marathi. speaking population
has’ not reopened that. They say that
whatever has taken place on the basis of
the opinion poli, we have accepted (hat.
Maharashtrawadi Gomantak

80 to Mabharashtra.  -So,_like that, that

is also one of the  alternatives. So, will
he explore all the alternatives ? Both the

Chief Ministers of Karpataka and ‘Maha-

rashtra are amenable. They are gentle-

men. I think they are very sweel-minded

people. You <can sit with them and try

to find out a solution. Will you do that ?

In that we are prepared to help you.

S._BUTA SINGH : Mr. Deputy
Speaker, Sir, may I express my grateful
thanks to Prof. Dandavate. At least for

a change, he has accepted the phllosophy
of accord. :

»

MADHU DANDAVATE :
~Sir, T was the first

PROF.

Minister announced that.

S. BUTA SINGH : Through the
Accord; a mutually acceptable solution...
(Interruptions)

MR. DEPUTY SPEAKER : Attention

please. Don’t interfere. Please. take
your seat, :
. »

“S. BUTA SINGH : Sir, he has

admitted that through the process of
accords, highly controversial and burning
issues could be resolved. by  mutual
participation and cooperation. As I just
now mentioned, I have myself talked to
both the Chief Ministers. I take it, as
the Professor has said, both the Chief
Ministers are through gentlemen. I am
sure that they will have a (bought over
much more beyond Maharashtra and
Karnataka in the national interest. I am
sure they have the national interest at
heart and the parties that are ruling the
States, especially the Janata Party, will
bave a national approach tor all such i
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issues. 1.am sure that the Chief Mmhteu
of Maharashtra and Karnataka will find
a way. As a matter of fact, there were
indications when [ talked to both of
them. I am continu ng that process and
I am hopeful that a day will come when
both the Chief Ministers will be able to

find a mutually acceptable solution and

we are prepared to assist them.,

SHRI SHANTARAM NAIK : In this
dispute between, Karnatuka and Maha-
rashtra, which has not been resolved for
muany ycars, several proposals—of course,
the people of Goa are against it—are
coming. One of the proposals is that
disputed areas should npeither go to
Karnataka nor to Maharashtra but these
should be given to Goa.

Sir, I would like to know~—although
we are against it—whether any such
proposal has come to the Government
and whether you will assure us that Goa
will be kept apart from all these disputes
‘and will not“be involved ? '

SHRI BUTA SINGH : Will you kindly
address this proposal to' both the Chief
Ministers ?

SHRIMATI BASAVARAJESWARI :
Sir, whether it has come te the notice of
the Government that both the House—
the Legislative Assembly and the
Council—have adopted a resolution
unanimously saying that the Mabajan
Commission Report should be totally
accepted and they hdve conveyed - the
message to the Union Government for
speedy implementation ?

S. BUTA SINGH : The fact
Karpataka both the Houses have passed
a Resolution to this effect has come to
our notice. That was also there in the
memorandum that wps presented. This
is precisely - the $tand taken by the
Karnataka Government. Similarly, there
is a stand taken by . the Maharashtra
Goverfiment. Thére has to be a meeting
ground and we are making efforts to see
that both the Chief Miunisters arrive at a
meeting ground where a mutually - accep-
table soluton can be found.

that in’
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- Fire Prevention and Fire Safety Check on
High Rise Building in Delhi

-

*147. SHRI BANWARI LAL
PUROHIT :

SHRI SUBHASH YADAV :

Will the Minister of HOME AFFAIRS
be pleased to state :

{a) whether all high rise buildings in
the capital have been brought within the
purview of the Delhi Fire Prevention and

.Fire Safety Act, 1986 :

(b) if so, the details of such bulldmgs ]
in the capna] .

(c) whether some high rise buildings in
the capital are not yet cleared by the
Chief Fire Officer for fire prevention and
safety ; and

(d) if so, the details thereof and the
steps taken by Government to check all
high rise buildings in the capital under the
aforesaid Act ?

- THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI CHINTAMANI PANIGRAHI) :

(a) Yes, Sir.

(b)'td'( d). A statement is given below. _

Statement

Before the Building Bye-laws, 1983 were
notified in June, 1983, it was not neces-

~sary to obtain a ‘No Objection Certificate’

from Chief Fire Officer, before a comple-
tion certificate was granted for a buiking.
Before June, 1983, 220 high rise buildings

were constructed, out of which 26 build-
ings meet the Fire Safety requirements.

For remaining 194 buildings notices have
been issued to the concerned management
for removing the deficiencies and providing
the fire safety/protection measures as per
the existing Building Bye-laws. With
regard to buildings constructed after June,
1983, ‘no obj=ction certificate’ for occu-
pancy is, granted by the Chief Fire Officer
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only after the tmﬁh' satisfies all the
norms of fire safety. Moreover, under
the Delhi Fire Prevention & Fire Safety
Act, 1986, Chief Fire Officer or his momi-
nated authomy can inspect any high rise
building and issue directions for the recti-
fication of shortcomings from the fire
safely point. Penalty of imprisonmn:m
and fine, as enhanced under the Delhi Fire
Prevention and Fire Safety Act, 1986 can
also b= imposed if these directions are not
carried out. "
L]

|Transtation)

SHRI BANWARI LAL PUROHIT:

Mr. Deputy Speaker, Sir, when tl_w high
rise buildings catch fire, then it becomes

difficult to save the people who are inside.

I may cite the example of Hotel Siddharth
" here. This problem is not confined to

D¢lhi alone, but it is related to the whole
. country, Fire fighting eguipment is mot
available in most tases. The hon. Minister
has stated that out of 220 high rise build-
ings, 26 buildings meet fire-safety require-
ments. Regarding the remaining 194
buildings, only notices have been issued
for providing  fire safety/protection
measures. I would like to ask whether
any work is being done in this direction
in those 194 buildings ? So far. as we

know, the officials go there only to threa- -

ten the parties concerned and to extract
monrey from them. That is why they are
not doing anything.
when the notices were served on them and

by which date the¥ are required to provide -

the fire-fighting equnpmcm accordmg to
the notices ?

[English]

SHRI CHINTAMANI PANIGRAHI :
It -is good that Shri Purohit has raised
‘this point. As the hon. Member knows,
the Bill itseif was passed in the last
Session and the President*assented to it in
December, 1986. Already, notices to 194
parties have been issued. According to
the provisions of the new Act, it takes
about six months ; - if they do not comply
with the nouces serious. action weuld be
taken, ‘ y

PHALGUNA 15, 1908 (S4KA)

1 want to ask as to
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Another point raised by the hon. Mém-
ber is ubout ihe officers going and threa-
tening them. If any such cases are there,

" the hon. Mecmber can bring them to our

notice and we will take a very serious note
of it.

As 1 said, notices ~have already been
issued to the various parties.

" \Translation)

SHRI BANWARI LAL PUROHIT :
Sir, the hon. Minister has given us the
information. But fire-services are not
well equipped. In gase a mulii-storey
building catches fire, equipment to reach
the top of the building is rot available,
At least minimum arrangements should be
there to save people in cuse of such acci-
dents. What measures are you going to
takg  in this regard ? Are you importing
any fire-fighting equipment 7 It takes
hours to save people by helicopters and
many people die in the meantime. This
brings bad name to the-ccuntry. The' five-
star hotel which caught fire and in which
several peopl!e died has earned wus dis-
1epute throughout the world. Hence, thz
country should keep a watch on such
matters which bring us ill-fame. V/hat
urgent action. is being taken in this
regard ? ‘

English)

SHRI CHINTAMANI PANIGRAHI :
As we had explained, when the Bill was
being discussed in the House, the Govern-
ment is taking serious measures for
modernization of ' the fire service. The
Government - of India has released Rs. 5§
crores for the modernization of Delhi Fire
Service. The Mupicipal Corporation of
Delhi has already started construction of
four fire station buidings and the fifth site
is also likely to be handed over by the
DDA where the construction will also
start. Rs. 2 crores have been earmarked
efor this job. We are also procuring some
equipment for fire fighting.

" In -the next year, the Government of
India will release a grant-in-aid of Rs.
6.83 e¢rores for the construction of more
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underground static tanks for fire fighting
purposes and procurement of more sophis-
ticated equipment from advanced count-

ries,  If the hon. Member wants, I can

read out what these items are.

SHRI SOMNATH RATH : Sir, we
have passed a Bill in this House, it is not
as yet an Act. But, I want to know from
the hon. Minister, what steps have been
taken to implement the urgent need and
intention of the Bill 7' The hon. Minister
has said that some funds have been allot-
ted and some more funds are required.

So, 1 would like to know from the hon.
Minister, since this is 'a very important
and urgent matter, what steps have
already been taken by the Government to
combat fire fighting in Delhi ?

SHRI GHINTAMANI PANIGRAHI :
As 1 had already replied to the previous

question, the Rules have already been. .

'1 think the rules will come into
There-

framed.
effect in another one week's time..

fore, once the rules come into effect, we -

shall have to issue all the detalls thercof

MR. DEPUTY SPEAKER : Q. No, 148'

and Q No. 149, we wull take up together.

Assistance to I—Iandloom Weavers

¢

*148. SHRl KADAMBUR JANAR-
THANAN : Will the Minister of TEX-
TILES be pleased to stute @

(a) whether Government are aware that '

the handloom weavers in States like Tamil
Nadu -are deprived of ubeir daily work
owing to heavy glut of their production ;
and

(b) whether Union . quernment are
considering to belp them by special rebates
allowed in handloom producing regions
affected by drought ?

THE MlNISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) and (b). A
: Statement is-given below
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Statement ;

ta) No, Sir, However, some representa-
tions have been received from Tamil Nadu
regarding accumulation of stocks. y

¢b) A Special Rebate of 20% to be
shared equally between the Central and
State Government ' is offered to all States,.
including drought affected areas, on retail
sales of handloom fabrics marketed by the
Handloom Cooperative ' Societies - and
Handoom Development 'Corporations.
In addition, the special rebate is also
available for sales effected in National
level exhibitions, approved-and organised
b){ the Office of the Development Com-
missiomer for Handlooms.

Evaluation of Janata Cloth Scheme

+

*149. SHRI ANANTA PRASAD
SETHI :

SHRI R. M. BHOYE:

‘Will the Minister of TEXTILES be

.pleased to state :

(a) whether Government have made
any assessment regarding the perform. -

.ance of the Janata Cloth Scheme ;’

®

(b) if so, the outcome thereof ; and

(c) if not,.whclhcr Government pro-
pose to undertake a comprehensive review

.of the Scheme with a view to provide

employment to handloom weavers and |

- cheaper cloth io the weaker sections of

the society 7

THE MINISTER OF STATE OF THE
MINISTRY -OF TEXTILES (SHRI RAM
A State-

ment is given below.
Slatement

(a) Yes, Sir. A review was conducted

in 1983-84 by National Council of Applied

Economic Resecarch (NCAER) as part of

‘the study of the workmg of the controlled

cloth scheme.



17 Oral Answers

(b) Some of the major findings of the
study in relation to the janata cloth
scheme were that at all-India level, weaker
sections formed 55.4% of the households
buying janata cloth. In terms of volume
of januata cloth purchased, their share was
marginally lower at 52.7%. A typical
janata cloth buying household purchased
13.55 metres of janata cloth in a year and
27% of the total households in the 9
surveyed States purchased janata cloth.

(c) However, the Survey conducted by
National Council of Applied Economic
Research (NCAER) did nct cover all
aspects of the scheme. The break up
jnto rural and urban was also not avail-
able. Hence, it was decided to undertake
a comprehensive survey of the janata
cloth scheme, which has been entrusted to
the Ahmedabad Textile Industry’s Research
Association (ATIRA).

SHRI KADAMBUR JANAR-
THANAN : Mr. Deputy Speaker, Sir, the
answer, which the Minister has given is
not satisfactory. The handloom industry
is the oldest one next to agriculture in
our country ; even from the early fifties,
rebate and reseirvation are the two helping
lines given to that industry as a walking
stick to walk in competition with the
running textiles industry. I had raised
this question after my tour to my consti-
tuency. The glut actually in the primary
societies, in small villages, is so much that
according to the latest figures, i.e. as on
31.1.87, the size of accumulation in the
primaries as well as in the cooptex is

nearly 112 crores.

Therefore, I want a categorical
reply from the hon. Minister, as to
whether he will allow 60 days’ rebate
instead of 30 days’ rebate. The 60 days’
rebate was originally allowed on 50-50
basis so that the accumulatéd stocks will
get cleared and poor handloom workers
will not be deprived of the work ?

The second part of my supplementary
is, whether the reservation notification will
be adhered to, in accordance the 11.3.86
notification, instead of 5.8.86 notification,
80 that the reservation benefits which are
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actually aimed at the handloom weavers
can actually go to them ?

PROF. MADHU DANDAVATE :
They had reduced the allocations from
Rs. 192 crores to Rs. 93 crores in textiles.

SHRI RAM NIWAS MIRDHA : Sir,
the Government is committed to the pro-
tection of handloom sector for which a
number of schemes, apart from rebate,
‘bave been in force for quite some time.
And in this Plan, ‘also, we are pushing
those schemes forward as much as is
possible. The stock position as at pre-
sent, I would like to clarify, i.e. in regard
to accumulation of stocks. According to
the State Government’s figures, as on
31.1.87, Tamil Nadu, holds a stock of
38.61 crores with primary societies and
78.63 crores with cooptex. In the past
also, they have been having the stocks.
One of .the reasons why the stocks accu-
mulate is that, under -the rebate scheme,
there are almost no sales except
during the rebate days. The societies
hold stocks for months together
—5 months, 6 months, 7 months—and
wait for the rebate period to come, and
then they sell it. So, one reason why
stocks accumulate is the way the rebate
scheme is being operated. This scheme
was introduced long time back and it was
only in certain years the period was raised
from 30 days (0 60 days. But the number
of rebate days during National EXPOs
which entitled the societies to those rebates
were abolished. Today, we have two
ystems, yiz. sales by these cooperative
societies, and by the National Expos
which aré four in number. They can be
more, also, They are held all over the
country ; they are there for 30 days, or
even more days. Thirty plus thirty make
sixty. At one time, Expos rebates were
abolished ; and from 30 days the rebate
period was increased to 60 days which,
we think, is not the proper way, because
Expos are a very important element in
popularizing handlooms. They atiract
lakhs of people to see and buy those
things. Products from one State go to
another region, and people get used to
seeing those things and develop preference
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for them. So, for the promotion of
handicrafts and handlooms as a whole,
these National Expos play a very impor-
tant role. Taking that into account, the
old scheme of rebate for 30 days, plus
the Nationa!' Fupos has been restored
which, I think, is in the overall interests
of handloom development all over the
country.

SHRI KADAMBUR JANAR-
THANAN : 1 am informed that as on
30.9.1986 when the representation was
made to the Central Government, the
accumulation was 143.3 crores. But
today, ie. as on 31.1.1987—your figures
are correct, Sir—the figures are 38.61
crores and 78.63 crores. It means the
total is 117.34 crores. Therefore, the
statement that the sales are made only
when the rebate is there, is wrong. On
30.9.1986 when the State Government
represented to you, the accumulation was
143.3 crores. Today, it is 117.34 crores.
Therefore, there is movement of the
goods, but the 60 days' rebate will help
the poor workers. Therefore, I differ
from the Minister. Even at Coimbatore,
he had stated that only during rebate
periods, these handloom sales are there.
Therefore, I differ on this point. 1 want
to know from the Minister : when the
new textile policy was announced on the
floor of the House, it was said that a
million handloom workers would be given
more employment opportunities, because
of the new textile policy. Even under
that policy, we are giving Rs. 53 crores
subsidy on these, i.e. for controlled cloth
and Janata cloth, which were on the tex-
tile mills side, and then have been trans-
ferred to handlooms. But, comparatively
speaking, this Rs. 53 crores is a very
meagre amount. That ~subsidy is not
enough. Therefore, I want to know cate-
gorically from the Minister as to what is
the additional number of employment
opportunities created as a result of the
textile policy. If erployment opportu-
pities are nrot created, will the Minister
increase that allotment of Rs. 53 crores,
based on 1985-86, further, for the con-
trolled and Janata cloth allotted to, the
handlpom sector ?
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SHRI RAM NIWAS MIRDHA : As 1
said, rebate is only one of the means for
the promotion of handlooms. There is
difference of opinion between various
States as to the continuance of the rebate
in its present form. The whole thing is
being looked into. We have entrusted
the examination of the whole question of
assistance to handlooms, including rebate,
to certain bodies. There is a sub-com-
mittee of the Handlooms and Handicrafts
Board which is looking into it. We have
entrusied the work to another organiza-
tion, which will also look into this. I
hope that when their reports come, we
will be able to take a view in the matter.
The lostitute of Rural Management,
Anand has also been entrusted with this
task. We want a very fair and impartial
enquiry into the whole gamut of hand-
looms development, and into the various
schemes of the Government ; and we
would act according to whatever advice
we get.

Apart from that, as regards reservation
order, about which the hon. Member had
asked previously, we have issued an order
to reserve certain varieties for the hand-
loom sector. Actually, bundreds of or
more than a thousand, writ petitions have
been filed all over the country—a few
bundreds in Karnataka, and a few
hundreds in Tamil Nadu—and we have
requested the Supreme Court to collect all
those writ petitions at the Supreme Court,
and have them transferred to the Supreme
Court, so that a very early decision could
be taken. Our petition to them has been
accepted, and we want that the reserva-
tion order that we have issued, or will
issue in future, is strictly enforced, and
that the writ petitions do not come In the
way of giving relief to the handloom
sector, to which the Government is com-
mitted.

SHRI ANANTA PRASAD SETHI :
This Janata Cloth Scheme was introduced
in the year 1976. But in reply to my
question, the hon. Minister has stated that
a review was conducted in the year 1983
and also now again he has entrusted the
Ahmedabad Textile Industry for a com-
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prehensive survey in the year 1987. But
there is no mention about the time limit
when the survey report will be submitted
to the Union Government. However,
when this Janata Cloth Scheme - was
introduced, the objective was to provide
employment to the handloom weavers and
the cheap cloth to the weaker sections.
1 donot know about it ; 1 will be glad if
the hon. Minister will tell us whether we
have been able to achieve the objective as

yet. In this connection, is it a fact that

this benefit under this Janata Cloth
Scheme, is not reaching the weaker
section and some States are selling this
cloth in the open market against the
- government decision that it should be
sold in their designated shops in the
respective States and getting benefit of the
difference in prices and at the same time
they are also getting the benefit of the
subsidy from the Union Government,
which is detriment to the interest of the
weaker section ? Has the government
received any complaint about it or has
it been brought to the notice of the
government ? Has the government taken
any steps to see that this benefit. goes to
the weaker sections ? Will the hon.
Minister consider to constitute a super-
visory agency to supervise all these things
so that the benefits reich the weaker
sections. '

SHRI RAM NIWAS MIRDHA : There
are two schemes for the benefit of the
masses for the supply of cloth at subsi-
dised rates. One is the controlled cloth
scheme which is operated by, the NTC
mill and another is the Janata Cloth
Scheme which is operated in the band-
loom sector. Our Policy is that more
and more should be transferred to the
bhandloom under the Janata Cloth Scheme
so that- handloom gets sufficient work.
The production of Janata Cloth in the
bhandloom sector increased from about
80 million sq. metres in 1976-78 to 357
million sq. metres in 1984-85. The rate
of subsidy has increased in stages from
Re. 1 sg. per metre to Rs. 2 per sq.
metre, and the new textile policy enancia-
ted recently in June 1985 stipulates that
the opportunity to manufacture controlled
cloth will be transferred gradually to the
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handloom sector. This is specifically
mentioned and we are proceeding on
those lines. Now, as regards distribu-
tion, there are some problems in this
because dist:ibution arrangements have of
necessity to be with the State Govern-
ments. I have been in touch with them
and we are requesting them to open at
least one sale outlet at very gram pancha-
yat ; we are requesting them to strengthen
their distribution structure ; we are askiog
them to use public distribution system
for this distribution of this cloth, and our
dialogues with the States continue ; and
whatever distribution arrangements have
been found lacking, we will see that in
consultation with the States, ihey .are
improved.

SHRI ANANTA PRASAD SETHI :
Wil the Minister be kind enough to tell
us whether there was any target for the
year 1986-87 for the different States for
the produoction of this Janata Cloth and
the totul amount of subsidy provided to
varjous States, and which State is most
benefited for 1eceiving subsidy and not
effecting the spirit of the policy ?

SHRI RAM NIWAS MIRDHA : 1
have here a list of statements showing
State-wise the amount of subsidy released
during 1979-80 and 1985-86. If you like
I can place it on the Table of the House.

MR. DEPUTY-SPEAKER : Shri R.M.
Bhoye. He is not there. Yes, Prof.
Ranga.

PROF. MADHU DANDAVATE : let
them not change the name of Janata
cloth.

PROF. N.G. RAGA : This problem of
accumulation of stocks of handloom cloth
is not confined to Tamil Nadu alone.
You find it in Bihar, in Uttar Pradesh
Andhra Pradesh and even in Maharashrra’.
And I do not know whether my hon.
friend lhas got the facts in regard to that.
I would like him to collect them. In
view of the fact that it is already more
than three years since the new textile
policy has been announced, and then
introduced, is it not high time that
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Government should not depend upon the
ad hoc inquiries, “studies that are being
made in Baroda #nd some other places
by various semi-official study institutes,
that the Government should themsclves
organise a nation-wide review of the
working of this policy so far as the
handloom weavers are concerned so thit
with regard to the employment that they
should have, or additional employment
——that they are supposed to be having
—and higher incomes also that they are
expected to get and see that this policy,
if necessary, is revised, and secondly,
that necessary legislation is undertaken
at the Centre to get over that particular
difficulty, of plethora of thesc¢ injunctions,
petitions that are being raised against
reservations in different Sta‘tes right up to
the Supreme Court ?

SHRI RAM NIWAS MIRDHA : 1
fully agree with our hon. respected Shri
Rangaji about the importance “of hand-

looms. They are important — very much— -

in Andhra Pradesh, along with the other
States and in Mabarashtra—in Maha-
rashtra it - is not that much,—only a
handlcoms they huave —but it does due
play a very importani part in the rural
economy of our country. There is no
doubt about this. Apd that is why the
@overnment has formulated a large num-
ber of schemes for the development of
handlomm weavers. "

As regards this enquiiy, firstly I said
that a Committee of the All India Hand-
loom Board and Handicrafts Board has
been formed. The previous committee
consisted of representatives from the
weaver organisations and others. So this
is a an Inquiry Commitiee formed by this
Board itself which will review the various
schemes that the Central Government has
initiated, and instead of conducting an
inquiry we thought that a committee of
this nature should be entrusted with this.

The Institute of Rural Management,
Anand, is a very piestigious institution.
It specialises in the various aspects of
rural deve'opment and we have entrusted
them to look into the whole problem in
4
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various aspects, have some surveys made
out and see that these various schemes are
helped to the extent that is possible. I
will just give some examples of the types
of schemes that we have for the develop-
ment of the handloom, which I have said ;
One is the rebate, second is the assistance
for strengthening the primary co-operative
societies, third is the strenghening of the
appex societies, fourth is modernisition
by giving at subsidised rales new looms
and important varieties of ‘equipme:t that
they use, fifth is the Janata subsidy -which
is quite substantial all over, and sixth is
provision of worksheds-cum-houses which
means improvement in housing and the
weavers will stay in the new houses, and
in some places nice colonies have come
up.

They are all centrally sponsored schemes
and the Goverament would see that these
are implemented properly in consultation
with the State Governments,

SHRI BHAGWAT JHA AZAD : I
fully appreciate and endorse th: answer
given by the Minister by saying that these
six items of help will be given to the
handloom weavers. The problem ijs the
marketing and _the finance. Those two
things are important. May I know whether
he wou!d be able to keep up all that he
has said in the light of the drastic sla-
shing of the textile allocation ? If S0
when will the axe fall on the notoriou;
mill owners who are cornering the finan-
cial institutions help, Government ajlo-
cations in the name of liberalisation of
import of the parts in textiles or it will fall
on the handloom in the shape of the
reduced allocation of subsidy and mar-

keting of the handlooms ? Cag he
assute us of that ?

PROF. MADHU DANDAVATE

Slashing is from Rs. 190 crores to Rs. 9§
crores.

. SHRI DHAGWAT JHA AZAD
did not mention that figure. Thank you.

SHRI RAM NIWAS MIRDHA : 1

can assure the hon. Member and ' the
House through you that this - scheme as

i |
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well as the other scheme of handicrafts,
which again attracts poorer people and
artisans in the country and are very im-
portant schemes for weavers as well as
handicrafts will receive top priority. And
we will sée that no cuts affect the conti-
nuance of these schemes. We do hope
with the supf)ort and sympathy of the
House we might. in the supp!ementary
Grants, get €ven more money.

[Translation)

SHRI ABDUL HANNAN ANSARI :
Mr. Deputy Speaker, Sir, two questions
have been combined here and it has
created difficulties, because they are
connected with two different subjects.

I want to ask the hon. Minister whether

it is a fact that after the announcement of,

the new Textile Policy, the rich business-
men and capitalists who own textile mills
have indiscrectly raised the price of cotton
from 10 per cent to 35 per cent and the
burden of which has to be shouldered by
the weavers who are groaning about the
conséquent glut in their stocks ?

Is it also true that cotton is being ex-
ported abroad and because of the resul-
tant shortage, the price. of cotton has
increased ?

Is it also a fact that the Government
agency which provides cetton to the wea-
vers does not keep that variety of cotton
which is required by the ordinary weaver ?
If so, whether the Government is propo-
sing to provide some relief to the poor
people by reducing the artificial and non-
practical hike in the price of cotton ?
What do you propose to do in this
regard ?

SHRI RAM NIWAS MIRDHA : The
handloom industry gets its raw material
from several sources. There are coope-
rative societies which manufacture cotton
yarn in the mills in the cooperative sec-
tor. We huve also set up a corporation
which buys cotton from various places to
give it to the weavers. We have not yet
received any- complaints regarding such

PHALGUNA 15, 1908 (s4x4

Oral Answers 26

shortages or such exorbitant rise in prices
of cotton. Of course, the prices have
increased, but we do not think that they
are too much. The prices ae being
watched carefully. The cooperative socie-
ties and the corporation, the headquarter
of which is at Lucknow, would make
an effort togethcr to provide cotton to
meet any shortage.

So far as the question of export of
cotton is concerned, the Govoernment bas
framed a policy according to which 6 lakh
bales of cotton will be exporied every
year during the next three years. Along
with it, not only cott2n, but thread is a’'so
being exported, because the international
situation seems favourable for it. We are
getting a good prcein the international
market and the internal situation is a'so
not being particularly affected much by it.
However, we are aware of the situation
and we would continue to- watch the
situation and would see to it that such
conditions are not created which may
affect the handloomm or other

sectors
adversely.

» Proposal for Export of Groundnuts

*153. SHRI DHARAM PAL SINGH
MALIK : Wiill the Minister of COM-
MERCE be pleased to state :

(a) whether there is any pioposal under
consideration of Government to expoit
groundnuts ;

'(b) if so, the broad outlines of the
proposal ;

(c) the names of countries to which
groundnuts are to be exported ; and

(d) the terms of the export and the
foreign exchange likely to be earned as a
result thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE 1IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) :
(a) to (d). A Statement is given below,
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(a) and (b) : Exports of HPS ground-
nuts are permitied on OGL as per present
Expo1t Policy.

(¢) Our traditional markets for exports
of HPS groundnut are the U. K., Holland,
West Gormany, Japan and US3R. ln
recent years, the bulk of our export of
this commodity have been to USSKR.

(d) No specific teims on export are
stipulated in respect of HPS groundnut.
While exports 10 GCA are against 100%
of credit, the exports to Rupee Payment
Cursency areas have as per recent amend-
ment been permitied against 98% lire-
vocable letter of credit subject to the
balance 2% being repatriated within 6
months from the date of shipment of the
first consignment.

[T}anslation]

SHRI DHARAM PAL SINGH MALIK:
Mr. Deputy Speaker, Sir, I want to ask
the hon. Minister whether it is a fact that
certain amendments have. been made in
the instructions regarding export of
groundnuts ; if so, what are the details
thereof, and the reasons for doing so 7
What measures are being . taken by the
Government to increase the export ear-
nings in the coming years ?

SHRI BRAHMA DUTT : Sir, generally,
we consider groundnuts as a source for
producing oil ; so its export is not inclu~
ded in our Export Policy. But certain
HPS, which are hand-picked, are expor-
ted. We mostly export them to the tune
of Rs. 20 to 22 crores. We are making
efforts to increase our earnings, but as
there is a shortage of edible oils in our
country, we caonot include it under the

OGL.

SHRI DHARAM PAL SINGH MALIK:
The condition of the farmers producing.
groundnuts is pitiable and their profits are
generally pocketed by the middlemen.
In this connection, I want to ask the hon.
Minister as to what is the total produc-
tion of groundnuts and whether there
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has been an increase or a decrease in its
production ? Does the Government want
to prcvide any incentives to the farmers
in this regard ? ;

SHRI BRAHMA DUTT : The figures

are not with me at present ; I will provide

them to the hon. Member separately. But
according to the policy of the Govern-
ment, the imported oi including vegetuable
oil are not to be exported and our own
people are to be encouraged. This would
benefit the groundnut producers.

SHRI ANOOPCHAND SHAH : The
production of groundnuts is maximum in
the States of Gujarat and Maharashtra,
It is due to the shortage of groundnuts
that we have to import oil. Is ita fact
that our production of groundnuts is pot
adequate for meeting the oil requirements
of our country ? :

SHRI BRAHMA DUTT ; In my reply
to the first question, 1 have already said
that it is because of shortage of our oil-
seeds production that we huve to import
oil. Our policy is not to depend on im-
ported edible oil, but to increase our own
production. Hence, we are making spe-
cial efforts to increase the production of
groundnuts and other oilsceds.

Gold Import Policy

*154 ‘SHRI MOOL CHAND DAGA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have had a
pew policy in respect of gold " import
effective from 28 August, 1986 ;

(b) if so, the object of this policy ; .

(c) whether the ornament exporters
have been benefited due to this policy ;

(d) if so, the details thereof ;

(¢) whether Government propose (o0
continue with this policy ; and

(f) if-not, the reasons therefor ?
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[English)

THE MINISTER OF STAT. OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) :
(a) to (f). A statement is given below :—

Statement

(a) and (b). With a view to facilitation
export production of gold jewellery and
helping the Indian exporters to fashion
and design requirements of the inter-
national jewellery market, this policy
allows import of gold mountiongs, findings,
sockets, frames, etc, of 18 carats and
below and alloy geld of 18 carats and
below on advance licence. ]

(c) and (d). Registered exporters of
gold jewellery with a minimum annual
average export performance of Rs. 2
crores of gold jewellery during the preced-
ing two financial years have become
el 'gible for the advance licences under this

scheme.
(¢) Yes, Sir.
(f) Does not arise.

[Translation)

SHRI MOOL CHAND DAGA : The
reply is very simple. Is the Government
aware that gold worth about 200 crores of
dollars reaches our
border areas and far-flung areas and that
many smugglers are also caught.-

|English)

You have said : “...... gold mountings,
findings sockets, frames, etc. of 18 carats
and below and alloy gold of 18 carats.,.”

[Transiation]

Kindly tell us as to how much gold in
rupees has been imported under your
policy ?

SHRI BRAHMA DUTT : We had

framed this policy for certain reasons.
Gold ogrpaments worth Rs. 50 crores are
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exported to the international markut.l
10 lakh craftsmen are engaged in this
work in our country and they are very
80od in their craft. We had plenty of
gold in our' country, but we could not
export gold ornaments. So we have
framed this policy to facilitate export of
gold ornaments. But it is a matter of
regret that the big exporters are not
coming forward to derive advantage from
it. This policy is not meant for import
]of gold, but for the export of gold jcwel-
ery.

[English]

MR. DEPUTY SPEAKER :
Hour is over now.

Question

—

WRITTEN ANSWERS TO QUESTIONS
[English]
Competition In International Silk Market

*144. SHRI V. TULSIRAM : Will
the Minister of TEXTILES be pleased to
state :

(a) whether there is tough competition
in international silk market ;

(b) if so, whether Indian silk is losing
international markets due o poor and
inferior quality of both raw and finished
silk ;

(¢) the names of the countries that are
competing against Indian silk ;

(d) the loss of foreign exchange during
the last three years as a result of fall in
exports ; and

(e) the steps taken to improve the
quality of raw and finished silk in India
to face the international competition ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA). (a) Yes, Sir.

(b) No, Sir.
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(¢c) China, Italy and France are the
major competitors.

(d) There is no loss of foreign
exchunge as silk exporls have increased
from Rs. 111.67 crores in 983-84 to
Rs. 159.82 croros in 1985-86.

(e) In order to improve the quality of
raw silk, Central Silk Board’s Research
Institutes are engaged in evolving superior
strains of mulberry and silkworm races.
Four bivoltine silkworm races and three
high-yielding varietics of mulberry have
already been released in the field. In
addition, the Central Silk Technological
Research Institute has been established
in 1983-84 in order to improve post-
cocoon technology, including finishing of
silk fabrics,

Return of Foreign Natlonals on
Temporary Visa

*i45. SHRI NARAYAN CHOUBEY :
Will the Minister of HOME AFFAIRS
be pleased to state : ~

(a) whether any strict measures are
contemplated to ensure that foreign
nationals on a temporary visa to this
country return to their respective countries
on expiry of their valid siay ; and

(b) if so, the details thereof ?

THE MINISTER OF HOME
AFFAIRS (8. BUTA SINGH : (a) and
(b). Visas are granted to foreign
nationals for specified durations and for
specific purposes. A foreigner detected
without a valid visa of a visa the validity
of which has expired can be deported or
prosccutcd under Section 14 of the
Foreigners Act, 1946, or both. The
State Governments already have instruc-
tions to implement these provisions
strictly.

Asylum Sought by Indians In
Foreign Countries

*150. PROF.RAMKRISHNA MORE:
Wil the Minister of EXTERINNAL
AFFAIRS be pleased to state
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(a) the number of Indian nationals
who sought asylum in other countries
during 1986 ;

(b) the corresponding figure for 1985 :

(c) the reasons for seeking asylum ;
and

(d) the number‘of them given asylum
and the reaction of Government thereto ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI NARAYAN DATT
TIWARI) : (a) and (b). As foreign
governments are usually averse to disclos-
ing information on asylum seekers, the
Government are not aware of the number
of Indians who have sought asylum in
other countries, except in respect of the
Federal Republic of Germany and
Canada. '

The number of Indians who sought
political asylum in the Federal Republic
of Germany was 4471 in 1985 and 5738
in 1986 (upto September).

The number of Indians who sought
‘refugee status’ in Canada was as under :

1984-85 » 118
1985-86 » 139
1986-87 . 207

(Upto January 1987)

(c) Information gathered by us indicate
that these Indian nationals generally seek
political asylom in order to circumvent
the normal prescribed procedure for entry
and residence in these countries.

(d) According to ‘the information
available with us, no Indian national was
given asylum by foreign countries during
1985 and 1986.

Proposal to Develop Golden Square
in South

“151. SHRI V. KRISHNA RAO : Will
the Minister of TOURISM be pleased to
state :
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(a) whether a golden square is being
developed in the south like the golden
tourist triangle in the North ;

(b) _if so, the details thereof ;

(c¢) the names of the Centre included in
this square ; and .

(d) the details of the communication
network proposed between those centres ?

THE MINISTER A OF TOURISM
(MUFTI MOHD. SYED) : (a) Yes, Sir. A
golden square is being developed in the
South on the lines of golden triangle in
the North.

(b) to (d). The Centres included in the
golden square are Madras, Bangalore,
Hyderabad and Cochin. All these centres
have adequate infrastcucture to meet the
requirements of various categories of
tourists and are also well connecied by
air, rail and road.

[Translation) .

Benefit from Trade Fairs Organised
by TFAI

*152. PROF. CHANDRA BHANU
~DEVI : Will the Minister of COMMERCE
be pleased to <tate :

(a) how much stimulus the Indian
foreign trade got as a result ot the trade
fairs organised in 1986-87 by the Trade
Fair Authority of India (TFAI) ; and

(b) whether any big export order was
secured in these fairs ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a).

It is difficult to quantify the share
of fairs and exhibitions in ,India’s foreign
trade. However, an indication of the
success of" the fairs and exhibitions in
which Trade Fair Authority of India par-
ticipated during 1986-87 (till January’ 87)
¢an be had from the fact that the bussi-
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ness booked in these fairs, as reported by
participants, is Rs. 126.69 crores. In addi-
tion, sale of exhibits amounting to
Rs. 72,57 lakhs has also been reported by
participants.

(b) Substantial orders were secured by
participants in the fairs held during 1986.87
at Tehran, Berlin, Birmingham, Cologne,
Fraokfurt, Muscat, Dhaka and Rangoon,

[English)
Higher Rate of Electrouic Items Ia
Defence Canteens
°155. SHRI KAMLA PRASAD

SINGH : Will the Minister of DEFENCE
be pleased to state :

(a) whether the rates of certain electro-
nic items in the Defence Caateens are
higher than the rates prevailing in the
open market ; and

(b) if so, the details thereof with
reasons and the steps taken to check the
same ?

~ THE MINISTER OF DEFENCE .
(SHRI VISHWANATH PRATAP
SINGH): (a) No such case has been
reported.

(b) Does not arise.
»
Guidelines for Officers on Tour

°156. CH. RAM PARKASH : Will the
Minister of COMMERCE be pleased to
state :

(a) whether any guidelines or rules for-
mulated by his Ministry exist for the
Chairman and officers of the Marine
Produts Export Devclopment Authority
(MPEDA) and such other bodies under
hi8 Ministry to be followed by them on
tour ;

(b) if so, the details thereof ; and

(¢) if not, whether Government pPropose
to evolve a code of conduct for all the
officers and staff working in the bodies
under his Ministry particularly about their
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stay in luxurious hotels and ostentatious
conduct ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) Yes,
Sir. ;

(b) The Chairman and Officers of the
Marine Products Export Development
Authority (MPEDA) and such other
bodies are governed by the T.A. Rules of
Central Government as applicabie to offi-
cers and employees of Central Govern-
ment of the corresponding grades or
status. For foreign tcurs, they are guided
by RBI rules.

(c) Does not arise.
Strength of National Cadet Corps.
*157. SHRI RAM PYARE PANIKA :

- Senior
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Will the Minister of DEFENCE be
pleased to state

(a) the present strength of the three
wings of National Cadet Corps (NCC)
(both senior and junior divisions) ;

(b) whether there are plans to expand
these wings ;

(c) whether the NCC personnel are .
employed: during their vacations in any
nation building activities or in relief work
at the time of natural calumities ; and

(d) if so, the details thereof ?

THE MINISTER OF DEFENCE
(SARI VISHWANATH PRATAP
SINGH) (@) to (d). The enrolled
strength of NCC cadets as on the 31st
March, 1986 was as under :—

Wing Junior Total
Division Division

Army 2.81,456 4,96,610 7,78,066

Navy 12,135 45,595 57,730

Air 10,306 46,653 56,959

Girls 57,236 61,175 1,18,411
3,61,133 6,50,030 10,11,166

2. In. the Perspective Plan of NCC for
1985-90, there is a proposal to expand the
cadet strength of NCC.

3. The NCC cadets are idvolved
during vacations in a number of social
service activities like mass literacy, tree
plantation, blood donation, eic. They
render help during natural calamities when
called upon to do so. They also attend
camps meant to promote national integ-
ration.

Declining Shrimp Exports

*158. SHRI K. PRADHANI: Will the
Minister of COMMERCE be pleased to
state ;

(a) the ‘quantity of shrimp exported
from October 1, 1986 to Januvary 31,
1987 ;

(b) the value thereof ;

(c) the quantity expoited between
October . 1, 1985 and January 31, 1986 ;
and

(d) whether, there Las been a fall in
€xporis as compared to the conesponding
period last year ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and (b).

¥ The quantity of shrimps exported from
October 1, 1986 to December 31, 1986
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was 10,981 tonnes valued at Rs. 95.04
crores. The export figures for Japuary
'87 are under comilation,

(c) The quantity exported between
October 1, 1985 and January 31, 1986 was
16,270 tonnes valued at Rs. 111.23 crores.

(d) No, Sir.

Exports of shrimps during the first nine
months of 1986-87 (April-December),
were 36361 tonnes valued at Rs. 279.45
crores, as compared to the exports of
34567 tonnes valued at Rs. 229.57 crores

» during the corresponding period of last
year.

(Source Marine Products Export

Development Authority.

Promotion of Coffee in Non-Traditional
States

*159. SHRIMATI JAYANTI PAT-
NAIK will the Minister of

COMMERCE be'‘pleased to state :

(a) the outlay proposed for Coffee
Board in Seventh Plun ;

(b) whether the Coffce Board has any
proposal for promotion of coffee in non-
traditional states ;

(c) if so, the programme drawn up by
the Coffee Board in this regard ; ‘and

(d) the steps takem by Government to
promote coffee in non-traditional States ? -

THE MINISTER OF COMMERCE
(SHR1 P. SHIV SHANKER) : (a) The
approved VII Plan outlay for the Coffee
Bo:rd is Rs. 36.17 crores.

(b) to (d). The Coffee ‘Board is run-
ning a chain of coffee depots and Coffee
Houses/Vans in  various cities in the non-
traditional ‘areas to ‘promote coffee con-
sumption. Besides this, Coffee Board also
releases advertisements in leading maga-
zines in various languages apart from
participating in the Fairs/Exhibitions in
non-traditional areas to promote coffee
consumption.
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Coffee Board also grants agencies for
B{lle of coffee sceds and powder at subsi-
dised rates to consumer in non-traditional
areas,

Violation of Imports and Exports
(Control) Act

°160. Will the Minister of
COMMERCE be pleased to state :

(a) whether recently a penalty of Rs. 12
crores has been imposed on various firms
by the Controller of Imports and Exports
for violating the provisions of the Imports
and Exports (Control) Act, 1987 ;

(b) if so, the names of such companies/
firms on whome ‘penalty has been
imposed ;

(c) whether Government have also
fined some other big firsm for violating
the provisions of Imports and Exports
(Control) Act ; and

(d) if so, the details thereof ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) Yes,
Sir. Penalty of Rs. 11,90,41,988/- has
been imposed by the Hcadquarters Office
of CCI & E upto June, 1986.

{b) A list indicating the names of such
companies/firms is ‘laid on the [able of
the House. {Placed in Library. See No.
LT 3909/87).

(c) A number of firms, big and small,
have also been find after June, 1986.

(d) A list indicating names of such
firms is laid on the Table of the House.

b

Demand for Statehood to Kolhan in Bilar

“161. SHRI RAM SWAROOP RAM :
DR. C.P. THAKUR :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether demands are being made
by different sections of society in Bihar
to grant statehood to Kolhan ; agd
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(b) if so, the reacticn of Goverament
thereto ?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : (a) No demand has
been received for grant of Statehood to
Kolhan. However, a representation has
been received in December, 1986 from one
“Kolhan Co-ordination Committee”, for
grant of Union territory status to it.

(b) No such propoesal is under consi-
deration of the Government of India.

Import of Arms. and Ammunition from
Singapore

*162. SHRI V. S. KRISHNA 1IYER :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Governrent have put a ban
on import of arms and ammunition from
Singapore by Indians as a part of bag-
gage ;

(b) if so, when the ban was imposed ;
and

(c) the reasons for imposing the ban ?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : (a) to (c). On receoipts
- of reports from some Indian Missiogis
abroad about an unprecedented spurt In
the import of firecarms as part of baggage
by Indian tourists, which in the prevailing
conditions was not considered desirable, a
ban on such imports was imposed with
effect from 13.11.86.

Export Levy on Poultry Products

1556. SHRI H.B. PATIL : Will the
Minister of COMMERCE be pleased to
state -

(a) whether Government have imposed
export levy on pouitry products ;

(b) if so, to what extent and the
reasons thereof ;

(¢) whether a committee was appointed
in March, 1984 to study the export poten-
tial of the industry ;
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(d) if so, whether Government have
received the report; and

(e) the details of major recommenda-
tions made and those accepted by Govern-
ment ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and (b)
With effect from 15th December, 1986, a
levy of 0.5% ad valorem has been imposed
on ecxport of products appearing in the
Schedule to the Agricultural and Proces-
sed Foods Products Export Development
Authority Act, 1985. Poultry and Poultry
products are included in the Schedule.
The levy has been imposed in terms of the
Agricultural Processed Food Products
Export Cess Act, 1985 to fund activities
of the Agricultural Processed Food Pro-
ducts Export Development. Authority.

(c) No such Committee has been

appointed.

(d) and (¢). Do not arise.

Fisancial Assistance to Revive Siek
Jute Indusiry

1557. SHRI VIJAY N. PATIL : Will

. the Minister of TEXTILES be pleased to

state :

(a) whether any financial assistance has
been given to West Bengal Government
to revive sick jute industry units ;

(b) if so, the pumber of spch sick
mills ;

(c) number of jute mills looked after
by Union Government at present ; and

(d) the steps taken by Government to .

solve the problems of jute industry in the
State ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) No, Sir.

{b) Does not arise.

(c) Six jute mijls have been nationa-
lised by the Central Government and are
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being managed by National Jute
Manufactures Corporation Ltd. Calcutta
(A Government of India Undertaking).

(d) A statement as given below.

Statement

The Government has been taking
various steps from time to time to
improve the performance of jute industry.
The steps takem by the Government
include :—

(i) Purchase of jute goods by
Government (DGS&D) from jute
industry according to Palekar
formula ;

(i) Two new constructions of jute
and jute-based bags permitted
for commercial use by Cement
Industry ;

(iii) Efforts being made to find out
alternative uses of jute in. pack-
ing tea, production of carpets,
blankets etc. ;

(iv) A buffer stock scheme of raw
jute in operation so as to bring
stability in raw jute prices ;

(v) Jute Modernisation Fund Scheme
of Rs, 150 crores started with
effect from 1st November, 1986 ;

(vi) A Special Jute Development Fund
of Rs. 100 crores created for
restructuring/re-opening/rehabili-
tation of jute industry as well as
for development of jute agricul-
ture ;

(vii) Providing higher cash compen-
" satory support for export of
jute goods.

In addition to the above it is proposed
to enact an enabling legisirtion under
which Government would notify from
time to time the percentage of production
and supply of commodities which should
be mandatorily packed in jute material.
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Intrusion feared te¢ be Increased
due to New Raillway Line

1558. SHRI SHANTI DHARIWAL :
Will the Minister of HOME AFFAIRS be
pleased to siate :

(a) whether Government are aware of
the apprehensions expressed in some
quarters that the re-opening of Rajasthan
Sindh Railway Line will help in entry of
foreign intruders ;

(b) if so, whether therc is any basis
for this apprehension ; and

(c) the preventive steps being taken in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

P. CHIDAMBARAM) : (a) and (b).
No, Sir.

(c) Sufficient safequards will be provi-
ded to prevent entry of unauthorised
persons in case the linc is reopened.

[English]
Expansion of Sericulture -

1559. ' SHRI MULLAPPALLY
RAMACHANDRAN : Will the Minister
of TEXTILES be pleased to state :

(a) whether any new proposals for
expansion of sericulture in the country is
under consideration ef Government ;

(b) if 50, the details of the proposed
projects ; and

(c) what is the total estimated cost of
the projects and the quantum allocated for
this purpose under the Seventh Five Year
Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRIS.
KRISHNA KUMAR) ; (2) to (c). Central
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Silk Board’s proposals envisage implemen-
tation of the following projects for
expansion of sericulture in the country ;

1. Integrated Muga Sericulture Deve-
lopment Project in North Eastern
Region ;

2. 'Pilot Project for Intensive Sericul-
ture Development in  Uttar
Pradesh ;

3. Pilot project for Sericulture D.eve-
lopment in Jammu and Kashmir ;

4. Pilot Project for development of
Sericulture in Bihar.

5. Project for the development of
Sericulture in Kerala.

The total estimated cost of ‘these
projects is Rs. 71.14 crores and expendi-
ture on these projects, if approved, will
be met out of the Seventh Plan allocation
for Sericulture.

Acceptabllity of Fiata Bill Lading

1560. DR. B.L. SHAILESH : will
the Minister of Commerce be "pleased to
state :

(a) whether Government are currently
examining the acceptability of FIATA
(Federation Internationaleldes Associations
de Transitanes et Assimiles (Bill of Lading
(FBL) ; and )

(b) if so, the advantages likely to
accrue from this new shipping -document ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and
(b). Yes, Sir. However, no final' view
has been taken.

Loans to Jute Mills

1561. SHRI JAGDISH AWASTHI :

Will be Minister of TEXTILES be pleased
to state the details of jute mills and the
amount of loans advanced to each from

the Jute Modernisation Fupd and ‘Special -

Development Fund so far ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : No loan has yet
been advanced to any jute Mill from
Rs. 150 crore Jute Modernisation Fund
and Rs. 100 crore Social Development
Fund.

Sick NTC Mills

1562. SHRI AMAR SINGHH
RATHAWA : Will the Minister of
TEXTILES be pleased o state :

(a) whether it is a fact that a large
number of mills which have been taken
over by the National Textile Corporation
are still lying sick ;

(b) if so, their numbcr and the reasions
for their sickness ; and

(c) the steps being taken to restart
them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
(a) to (c). Out
of 125 (109 nationalised and 16 managed)
Textile Mills under NTC, at preseut 123
are in Operation. Only 2 ‘units could not
be re-started as the machinery was found
in scrapped condition. .

New Jail in Tihar Area

1563. SHRIMATI MADHUREE
SINGH : Will the Minister of HOME
. AFFAIRS be pleased to state :

(a) whether a new jail is proposed to
be constructed in the Tihar area in Delhi;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

CHINTAMANI PANIGRAHI) : (a)
Yes, Sir. ‘
(b) The Delhi Administration have

decided to set up a new jail at the farm
land situated within the Central Jail
Complex to accommodate about 1400
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prisoners, the designs etc. for which have
already been approved and the work will
be undertaken as a plan scheme during
the Seventh Five Year Plan Period.

India-Finland Textile Agreement

1564. SHRIMATI N.P. JHRANSI
LAKSHMI : Will ' the Minister of TEX-~
TILES be pleased to state :

(a) whether it is a fact that India-

Finland Textile agreement was signed in
the last week of November, 1986 ; and

(b) if so, the main features of the
agreement ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRF
RAM NIWAS MIRDHA) : (a) Yes, Sir.

(b) A Statement is given below.

Statement

The main features of the India-Finland
Textile Agreement are as follows ;

(i)  The Agreement is a limited cove

rage one under the Multifibre
Arrangement (MFA). It will
apply for five calender years
beginning on 1 January 1987 with
a provision for extension for the
sixth year (1992) subject to mutual
consent

ii) Three product categories are sub-
ject to qguantitative restraints.
These are Blouses and Shirts (of
cotton and Man-made fibres) ;
cotton ankle socks ; and T-sghirts
(of cotton and Man-made fibres).

(i) Handloom fabrics and handloom
made-ups and “India-Items’ are
exempted from quota restrictions:
subject to prescribed certification
by the competent Indian autho-
rities. In the case of handloom
garments falling under the cate-
.gories which are subject to' quota
restraints in the Agreement, addi-
t.onal quotas to the extent of 15%
of the baselevels are provided,
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¢iv)' . In the case of the three restrainted
categories, increases in baselevels
range between 6% to 9%. The
annual growths for these cate-
gories range between 2.5% to 3%.

(v) The combined flexibilities of carry
forward and carry over shall be
IT% of which carry forward shall
be 6%. Inter-category transfer
shall be at. 5%.

(vi) There is a safeguard provision
against the impeosition of addi«
tional' trade measures by Finland
during the period of the Agree-
ment. )

Derrick Barge Buildiag Project

1565. SHRI C. JANGA REDDY :
DR. A.K. PATEL ;

Will the Minister of DEFENCE be
pleased to refer to the reply given to
Unstarred Question No. 2394 on 19
November, 1986 regarding suspension of
work on building Derrick Barge No. 2 by
Mazagon Dock Limited and state whe(her
Government have since taken final déci-
sion regarding foreclosure of the project ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRO-
DUCTION' AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHR1I
SHIVRAJ V. PATIL): No, Sir. Final
decision regarding forclosure of the pro-
ject has not yet been taken.

Theft of Money from Ashok Yatri Niwas

1566. SHRI SANAT KUMAR
MANDAL : Will the Minister of
TOURISM be pleased to state :

(a) whether any investigation has been
made into the theft of Rs. two lacs from
the Ashok Yatri Niwas, New Delhi on 9
February, 1987 ; and

(b) if so, its outcome and the steps
taken tb prevent such thefts occurring in
furture 7
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THE MINISTER OF TOURISM
(MUFTI MOHD. SYED): (a) and (b).
This case relates to embazzlement of
money and not theft. A police case was
registered by ITDC on 9 February, 1987
for embazzlement of money. - The police
is investigating into the matter.

Resettlement of Displaced Persons staying
in Ferozeshah Kotla

1567. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
HOME AFFAIRS be plessed to refer to
the reply given to Unstarred Question No.
3471 on 26 November, 1986 regarding
rehabilitation of displaced persons mig-
rated from West Pakistan .in 1947 and
state the exact period likely to be taken
to ensure the resettlement of .the displaced
persons staying at the monument of
Feroz Shah Kotla ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : The
" Government have not yet taken a final
decision in the matter.

Powerloom Units in Konkan Region

1568. PROF. A MADHU DANDA-
VATE : Will the Minister of TEXTILES
be pleased to state :

(a) whether it is a fact that a large
number of textile workers displaced during
the last prolonged textile strike in Bombay
have migrated to the Konkan region of
Maharashtra ; and

(b) if so, whcther Union Government
propose to give assistance to set up
powerloom units in the rural areas of the
Konkan region to 'provide employment to
the displaced textile workers ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) It is- reported
that during the last prolonged strike
period in Bombay many textile workers
returned to their native places including
Konk:n region of Maharashtra,
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(b) The formulation and implementa-
tion of schemes for setting up powerlooms
in any State are being done by the State
Government concerned.

Take-over of Barytes Export

1569. SHR1 LAKSHMAN MALLICK -
Will the Minister of COMMERCE be

- pleased to state :

(a) 'whether Government have received
any representation for private exporters
of Barytes requesting that Barytes exports
may be taken over by Government ;

(b) whether it is a fact that Barytes
miners are also finding it difficult to get
buyers as they face stiff competition from
Chinese exporters ; and

(c) if so, the reaction of Government
in this regard ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKAR): (a) No,
Sir.

(b) Export of Barytes from India face
competition from China. The demand
for Barytes in the international market
has fallen because of slump in oi] explo-
ration all over the world.

(c) To make export of Barytes more
competitive, the minimum export price of
the item has been revised and fixed at
lower levels w.e.f. 23.12.86.

Recognition of Arya Samaj Satyagrahis
As Freedom Fighters

1571. SHRI MANVENDRA SINGH :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have recogni-
sed the Arya Samaj Satyagrahis as free-
dom fighters ;

(b) the minimum sentence undergone
in jail required for making them eligible
for freedom fighters’ pension ;

(c) whether a satyagrahi is entitled to
fregdom fighters’ pension in'' case of
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incomplete jail certificate sent to him by
jail authorities as the records have been
lost ; and

" (d) whether Government are consider-
ing the cases of such satyagrahis sympa-
thetically in granting pension to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTA MANI PANIGRAHI) : (a) Yes,
Sir.

-
-

(b) The criteria of eligibility are the
same as in other cases under the scheme.

(c) and (d). Tn cases where records
have been destroyed due to passage of
time, floods etc., and _the concerned State
Governments  certify non-availability of
records for the period/area, the corrobo-
rative/supportive(secondary  evidence s
accepted as per the scheme. To help in
deciding the cases of participants of Arya
Samaj Satyagraha 1938-39, Government
of India has also appointed a Non-Official
Screening Committee.

Ban on Import of Indian Fish

1572. SHRI C. MADHAV REDDY :
Will the Minister of COMMERCE be

pleased to state :

(a) whether several countries including
Italy have imposed ban on Import of fish
. from India ;

(b) if so, the reasons therefore ;

(c) whether lack of proper quulity con-
trol led to ban on import of Indian fish ;

(d) if so, the remedial action being
taken ;

() whether rejected fish was sold in
the domestic market ; and

(f) what is the institutional arrange-
ment for quality control and what im-
provemeénts are contemplated to avoid
recurrence of such lapses ?

PHALGUNA 15, 1908 (SAKA)

Writtén Answers 50

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) to (d).
Italy and Saudi Arabia imposed ban/
restriction on import of fish from India.
The ban imposed by Italian Government
was based on the reported high level
cadmium content in cuttle-fish/squid
exported from India. The ban has since
been lifted by the Italian Government.
The Government of Saudi Arabia impos-
ed restrictions on the import of fresh and
frozen fish from India as certain parts of
India appeared in the list of ‘Cholera in-
fected areas’ in the publications of the
World Health Organisation. The ban/
restriction referred to above is not directly
related to quality control. The State
Pollution Control Boards concerned have
been requested by the Marine Pruducts
Export Development Authority to check
pollution of our sea waters by industriai
units. The mercury content in'seafoods
is being regularly checked and monitored.

(e) No, Sir.

(f) All important items of fish and
fishery products are covered by quality
control and pre-shipment inspection by the
Export Inspection Agencies. The mer-
cury content in fish and fishery products
is being regulurly monitored through the
Central Institute of Fishery Technology,
Cochin,

Tourists from USSR, Europe and Japan

1573. SHRI SIMON TIGGA : Will the
Minister of TOURISM be pleased to
state :

(a) the estimated number of tourists
who visited India from U.S.S.R., Europe,
Japan and Middle East countries during
1985-86 ; and

(b) the steps taken by Union Govern-
ment to attract more tourists from these
countries ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) The esti-
mated number of tourists who visited
India from USSR, Europe, Japan and
Middle East Countries during 1985-86, is
as given below ;
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Number

U.S.S.R. 16,224

Europe 352,762
(excluding USSR)

Japan 33,249

Middle East 120,690

(b) The steps taken by the Govern-
ment to attract more tourists, particularly
from these countries include launching of
promotional schemes of ‘Afforedable
India’ in Europe and ‘Summer Tours’ in
Japan.

In the Middle-East, India is being pro-
moted as a “‘FPamily Holiday Destination™
through special publicity ¢campaigns.

Spinning Mill at Keonjhargarh in Orissa

1574. SHR1 HARIHAR SOREN : Will
the Minister of TEXTILES be pleased to
staté :

(a) whether Government have a pro-
posal to set up co-operative spinning mill
at Keonjbargarh in Orissa ;

(b) if so, the estimated cost of the
proposed spinning mill ; ,

(c) whether liccnce has been granted to
set up the spinning mill ;

(d) if not, the réasons therefor ; and

(e) the steps taken 1o expedite the
implementation of the above proposal ?

-
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) and (b).
Government do not set up spinting mills.

(c) to (¢). No, Sir. The proposgl to
set up a srinning unit in the co-operative
sector does not satisfy the locational
guidelines.

Registered Cotton Jute and Wotlen Mills

1575. SHRI SYED SHAHABUDDIN :
Wiltl the Minister of TEXTILES be
pleased to state :

{(a) total number of registered cotton,
jute and wollen 8pinning nnd/or weaving
mills in the country ;

(b) total namber of spindles and

looms ;

(c) the total number of such mills in
operution on 1-1-87 with the correspon-
ding total number of spindles and looms ;

(d) total numbe; of sick mills in each
catogory as on 1-1-87 ; and

.

(e) total number of sick mills already
taken ov.r by Government ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIwWAS MIRDHA) : (a) 10 (e). The num-
ber of registered/licence mills aiongwith
licenced spindles and looms in the country
as on 1-1-87 is as under :(—

Licence capacity

Spinning/composite unit No.
Rinnisg d Spindles Roters Looms
(in looms)
1 2 3 4 5

Cotton Textile including Man-
made Fibre Textiles

Spinding units 1446 361.03 —_— _—

Composite Mills/ 287/ — 0.93 2.48

‘ 182

Weaving units
Woollen Spinning Mills.
Worsted , 203

5.84 - -
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ne—

1 2 3 4 5

Non worsted 523 5.32 —_ —_
Woollen compesite unit.

Worsted ) 84" 2.27

Non worsted ) 0.92 —_— : 3100
Jute Mills.

Composite Mills 70 )

Export Oriented units 4) 618954 - 43834

The total number of Mills in operation as on 1-1-87 with the number of spindles and

looms is as under :—

Spinping/composite unit No. Licence capacity
Spindles Rotors Looms

Cotton Textile including

spinning units 742 134.9 0.12 —_—

Man-made fibre textiles Dec.85 2.2

Composite mills/ 282 .

weaving units 156 . 126.9
Woollen spinning Mills.

Worsted 150 2.00 —_ —_

Non-worsted 153 1.45 —_— "
Composite unit

Worsted ) 74 1.26 "

Non-worsted ) 0.84 — 2700
Jute Mills *

Composite Jute Mills 60 ) _

Oriented units 4 ) 513018 36'238

As on 31st December, 1986, 76 ceotton
textile mills, 29 woollen textile milis and 9
Jute mills were reported to 'be closed in

the country.

In the Centeal Sector, 125 sick textile
Mills have been taken-over by the Govern-
ment and are run;under National Textile
Corporation Ltd., and 6 Jute:sick mills

have been taken over and are run under
National Jute Manufactures Corporation
of India Ltd.

Crisis in- PEC
1576. SHRI MURLIDHAR MANE :
SHRI B/B. RAMAIAH :

Will the Minister of COMMERCE be
pleased to stae
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(a) whether the Project and Equipment
Corporation of India Ltd. (PEC) is facing
a business crisis ;

(b) if so, the reasons therefor ; and

(c) the steps proposed by Government

to improve the business of the Corpora-.

tion ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) No,
Sir.

(b) and (c). Do not arise.

Allocation of Funds to States for
Promotion of Tourism

1577. SHRI GURDAS KAMAT
Will the Minister of TOURISM be

pleased to state :

(a) the allocation of funds to States
during 1986-87 for development of
tourism and corsttuct.on of hotels ; and

(b) the proposed allocation for this
purpose for 1987-88 ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) and (b).
Allocation of 'Funds for provision of
tourism infrastructure is not made on
State-wise basis but keeping in view the
specific reguirements of a particular
scheme/project. Plan  allocation for
Department of Tourism for 1986-87 is
Rs. 18.27 crores (Revised Estimates) and
Rs. 23.00 crores (Budget Estimates) for

1987-88.

Agreement with Forelgn Countries to
Manufacture Submarines

1578. SHRI MOHANBHAI PATEL :
Will the Minister of DEFENCE be

pleased to state :

(a) whether any agreement has been
made with foreign countries to manufac-
ture most up-to-date submarines ;

(b) if so, the outlines of the agree-
ment ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a). Yes, Sir.

(b) The board terms of agreement
cover total technical support and techno-
logy transfer including training of Indian
personnel for construction activity under-
taken by the shipyard.

Recruitment to Delhi Police from
. Varlous States

1579. SHRI V.S. VIJAYARAGHA-
VAN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether any effort has been made
to recruit peopie from different States in
the Delhi Police ;

(b) if so, the total pun.ber of persons
rccruited from Kerala during the last two
ycars ;

(c) whether there have been complaints
about in ordinatc delay in sending
appointment letters to candidates after
recruitment ; and

(d) if so, the steps ‘taken to obviate
such delays ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS :SHRI
P. CHIDAMBARAM) : (a). Yes, Sir.

(b) and (c). Out of 643 candidates
from Kerala selected for appointment,
611 have already been appointed. Delay
in offering appointment to the remaining
candidates is due to npon-receipt of
character verification reports from the
home town police authorities

(d) The State Government has been
addressed to expedite character verifica-
tion reports.
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Loss of Life and Property dne
to Violence In Goa

1531. SHRI SHANTARAM NAIK :
will the Minister of HOME AFFAIRS
be pleased to state : \

(a) whether Union Government had
any prior information about a conspiracy
and well planned scheme to engulf the
Union Territory of Goa into violence in
December last ;

(b) if so, what precautionary measures
were taken by Union Government to
prevent the incidents of violence which
continued in Goa for more than a week
from 19 December, 1986 ;

(c) the uumber of preventive arrests
made before the violence and during and
after the violence ;

(d) the details of cases filed in courts
of law and their progress so far ;

(e) the loss of life and property caused
by these incidents including the compensa-
lion paid to the victims of violence, if
any ; and

(f) the steps taken by Union Govern-
ment independently or alongwith Union
Territory administration to bring normalicy
in Goa ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) and
(b). Government was aware of the
controversy about the issue of official
language and of the intention of a group
to hold a rally at Panaji on 18th
December, 1986. Precautionary measures
were taken and the Union Territory
Government was advised to take various
view-points into careful consideration for
purposes of legislation on official
language.

(c) 272 persons were arrested under
preventive sections during and after the
violence.

(d) 19 cases have been chargesheeted
and all are pending trial.
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(e) One person was killed during police
firing on 20.12.86. The loss of property
is estimated at about Rs. 1.64 crores on
the basis of complaints received. Com-
pensation of Rs. 20,000/- was paid to the
family of the victim who died in police
firing.

(f) All possible arrangements were
made to contain violence and brmg
normalcy in Goa.

Export of Cattle Feed

1582. DR.G. VIJAYA RAMA RAO:
Will the Minister of COMMERCE be
pleased to state :

(a) whether cattle feed is being exported
in a big way although it is in short supply
in the country :

(b) If so, the reasons thereof ; and

(c) whether the stoppage of cattle feed
export can reduce country’s dependence
on foreign gifts and imports ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) No,
Sir. Export of compound cattle feed, as
per provisional data compiled, was 7,200
tonnes in 1985-86 and 220 tonncs  during
April-December 1986.

(b) and (¢). Do not arise.

Sericulture Project with World
Bank Assistance

SRIKANTA

1584. SHRI DATTA
- NARASIMHARAJA. WADI-
YAR :

SHRI C. SAMBU :

Will the Minister of TEXTILES be
pleased to state :

(a) whether Government have been
implementing any sericulture project with
World Bank assistance;

(b) if so, the names of the States where
such sericulture projects are wunder
implementation ;
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(¢) whether Government have a
proposal to expand sericulture cultivation
to some new States in 1987-88 ; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) and (b). A
World Bank-assisted sericultute develop-
ment project has been implemented in
Karpataka State only.

(c) Yes, Sir.

(d) During 1987-88, the Central Silk
“Board has a proposal to expand sericul-
ture activities in two mnon-traditional
gericalture States, i.c., Haryana and
Kerala.

Implementation of Joint Ventures Abroad

1585. SHR1 MURLI DEORA :
SHR1 H.N. NANJE GOWDA :

Will the Minister of COMMERCE be
pleased to state :

(a) the number of joint ventures abroad
approved as at the end of August, 1986 ;
and '

(b) how many of these thave been
successfully implemented and the reasons
for non-implementation of some ventures ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (@) 537
Joint Veniures were approved as on 31st
August, 1986,

(b) Out of 537 juint ventures, 238 joint
ventures were successfully implemerted.
Non-impiementation of ‘projects vcould
generally be attributed cither to a delibe-
rate decision ‘of the entrepreneur not to
procced with the wproposal, after a re-
appraisal of the project ‘or ‘due to unfore-
seen difficulties in its implementation as
‘well as ‘the Chabges ‘in the local laws of
the ‘host country.
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[Translation)

Financial Assistance to Rajasthan for
Developing Land in Indira Gaudhi
Canal Area

1586. SHRI SHANTI DHARIWAL :
Will - the Minister of HOME AFFAIRS
be pleased to state :

(a) whether .the Union Government
have received any membrandum from the
Rajasthan Government for grant of finan-
cial assistance for developing the land
allotted for ex-servicemen near the Indira
Gandhi canal area ;

(b) if so, the action taken thereon so
far ; and

{c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ( HRI
(CHINTAMANI PANIGRAHI) : (a) to
(c). No Memorandum has been submit-
ted as such but the proposals submitted
by the Government of Rajasthan uader

~the Border Areas Development Programme

include, inter alia, a scheme for re-
settlement of ex-servicemen and ex-BSF/
Police personnel jin the border areas of
Rajasthan under the Indira Gandhi Canal
Command Area. During the year 1986-87
itself, however, no financial assistance
was sought for this scheme.

Development of Tm in HiHl :Districts
of U.P.

1587. SHRI 'HARISH RAWAT : Will
the ‘Minister ‘'of TOURISM ‘be pleased to
réfer to ‘the reply ‘given to Unstarred
Question 'No. 2843 on 21 November, 1986
regarling -development of tourism in Hill
districts of U.P. and ‘state the details of
the Action Plan drawn wup for devélop-
thent of ‘tourism ‘in‘hill areas of ‘U.P. ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : Details of the
Action Plan drawn up for development of
tourism ‘in hill ‘areas of U.P., are as
follows :—

‘(i) State

Government to identify
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(ii)

(iii)

(iv)

)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

locations already linked with reli-
able transport facilities, and
places of tourist importance need-
ing development of infrastructure.

Central financial assistanceé to be
extended by Ministry of Tourism
for provision of accommodation
at eight centres in Garhwal &
Kamauon Himalayan range.
Dereservation of land wherever
required.

Conversion of rail track metre
gauge into broad gauge on Bareli/
Rampur/Kathgodam sector.

Installation of ropewyas at (a)
Laxman Jhula te Rangapuri,
(b) Kedarnath-Badrinath and (d)
Rajpur to Mussoorie.

State Govt. proposal for purchase
of tak.ng equipment at an esti-
mated cost of Rs. 27.87 lakhs.

State Govt. proposal for develop-
ment of Winter Sports Complex at
Auli at an estimated cost of Rs.
290 lakhs.

Development of Holiday villages
in Hill Areas.

Publicity

(a) Preparation of publicity plan
by the Ministry of Tourism.

(b) Further screening of 25
minute TV film on ‘Tourism
Potential of U.P. Hill Areas’
on Doordarshan on National
Hook-up.

Provision of 10 Fibre Giass Huts
at an estimated cost of Rs. 35.00
l.khs in Garhwal Himalayas.

State - Govt. proposal to develop
Sir George Everest House Estate

ag a tourist complex.
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[English)

Agreement for Umbrella Type Transfer
of Technologies by France

1589. SHRIMATI BASAVARAJES-
WARI : Will the Minister of DEFENCE
be pleased to state :

(a) whether France had offered an
umbrella type fifteen year agreement with
India under which it proposes to transfer
the entire gamut of technologies for
avionic system ;

(b) if so, whether a French delegation
visited India during December and had
discussions with the Indian Government ;
and

(c) if so, whether any agreement has
been signed in this regard and if so, the
details of the agreement ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) Yes, Sir. i

(b) and (c). It would not be in the
public interest to disclose further details
in this regard.

(Transiation)

Sharing of Expenditure Incurred on
Africa Fund Summit
1590. SHRI KALI PRASAD
PANDEY : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) the total amount spent on holding
the nine-nation Africa Fund Summit in
New Delhi in the second fortnight of
January, 1987 ;

(b) whether some of the Summit coun-
tries had expressed their desire to share
the expenditure on this conference ; and

(c) if so, the details of the expenditure
shared by them ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHR] EDUARDO FALEIRO) : (1) The
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holdiag of AFRICA Fund Summit was
estimated to cost Rs. 1.5 crores,

(b) No, Sir.

(c) Does not arise.

(English)
Invention of ‘‘L1E Director’’ Machine

1591. SHRI P.M. SAYEED : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether a ‘‘Lie Detector”” machine
has since been invented ;

. (b) if so, the details thererof ;

(c) whether the investigating depart-
ments of Government have put the
machine into use ; and

(d) if so, the results achieved ?

THE MINISTER OF STATE IN THE
MINISTRY ' OF PERSONNEL. PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) Polygraph com-
monly known as ‘Lie Detector’ was
developed around 1920 in U.S.A. for
detecting deception. It is only an aid to
investigation.

(b) Polygrapn records blood pressure,
pulse rate, respiration and electrodermal
response. It it based on the scientific
principle of psychosomatic interaction of
an individuval i.e. psychologically a change
in a person’s consciously held feelings
produces a defence reaction in the form
of physiological changes in his blood pres-
sure, pulse rate, respiration and electro-
dermal response. :

(c) Yes, Sir. It is being used at the
Central Forensic Science Laboratory, New
Delhi since 1974, as also at the Forensic
Seience laboratories of Haryana & Gujarat.
Forens¢ Science Laboratories at Jammu
& Kashmir and Rajasthan and the State
Police Headquarters Madhya Pradesh,
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Bhopal have also procured polygraphs for
use in criminal investigation.

(d) Approximately 3000 polygraph
examinations have been conducted at the
Central Forensic Science Laboratory, New
Delhi, since 1974, Information in respect
of other Cen'res is not available,

Tourists visiting Khajurao

1592. SHR1 G. BHOOPATHY :

SHRI AJ.V.B. MAHESHWARA
RAO:

Will  the Minister of TOURISM be
pleased to state the the total number of
tourists including foreigners who have
visited Khajurao in Madhya Piadesh
during the last 3 years, year-wise ?

THE MINISTER OF TOURISM
MUFTI MOHD. SYED): As per the
statistics provided by the State Govern-
ment, the total number of tourists
including - foreigners, who visited
Khujuraho during 1983-84 to 1985.86, are
as given below :

Year Number
1983-84 169,030
1984-85 173,303
1985-86 203,640

Alrlinking Port Blair with Visakhapatnam

1593. SHRI E. AYYAPPU REDDY :
Will the Minister of DEFENCE be
pleased to state :

(a) whether the Naval Headquarters
at Visakhapatnam have suggested that
Port Blair should also be connected to -
Visakhapatnam by air so that the Naval
Headquarters in Port Blair may have easy
facility and accessability to their head-
quarters at Visakhapatnam ; and

(b) if so, the decision taken ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a). No, Sir,
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(b) Does not arise. ~ _
Drug Mafia

1594. SHRI BHATTAM SRI RAMA
MURTY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that the drug
mafia has been flourishing in the capital ;

(b) whether organised groups are
running the trade with syndicates based in
some foreign countries ; and

(c) if so, the details thereof and the

steps taken to curb these activities 7 -

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTRY OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) to (¢). There
has been an increase in the number of
cases of trufficking in drugs. However,
the existence of any organised drug mafia
has not come to notice. Some Inter-
State/International drug traffickers/
smugglers have been identified and watch
is maintained on their activities. The
Delhi Police have arrested 93 foreigners
belonging to 24 countries including
Afghan and Pakistan nationals, after the
coming into force of the Narootic Drugs
and Psychotrophic Substances Act, 1985.

Urderstanding between India and
Denmark on Apartheid

1595. SHRI1 R.L. BHATIA : Wil
the Minister of EXTERNAL AFFAIRS

be plcased to state :

(a) whether India and Denmark have
agreed to work together in the Inter-
national sphere for the elimination of
Apartheid ;

(b) if so, whether the agreement in this
regard was reached at the talks held
between the Prime Ministers of India and
Denmark in Delhi in January, 1987 ;

(c) whether any other subjects were
taken_up during the talks ; and
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“(d) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO) : (a) to
(d). During the talks between the Prime
Minister of India and Denmark in New
Delhi in January, there was a general
e.xchange of views on the International
situation and bilateral relations, and
which included a brief discussion on the
question of the dismantling of Apartheid.

[Transiation]

Pending Applications for Freedom
Fighters Pension

1596. SHRI VIJAY
YADAYV :

SHRI K.S. RAO :

SHRI V. SOBHANADREES-
WARA RAO :

KUMAR

Will the Minister of HOME AFFAIRS
be pleased to state :

L]

(a) the State-wise total number of
Applications of freedom fighters pending
for grant of pension ; and

(b) the time by which these applicalions
are likely to be disposed of ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a)
Pendency Statement is given below.

(b) The cases which are to be scruti-
pised by the Non-Official Screening Com-
mittee (s) will be disposed of as and when
recommendations of the Committee (s)
are made available to this Ministry and
cases having special fealures are presently
being dealt with on priority basis and it
is expected that such applications will be
disposed of soon.
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Statement

Total Number of Applications Pending
as on 31.1.1987

(i) Commirtee Cases :
(a) Hyderabad Screeniné

Committee cases
(received in time) 2927

(b) Arya Samaj Committee
cases : 992

*(ii) Cases of special nature other
than Committee cases : *1181

Total 5100

*State-wise break-up

1. Andhra Pradesh 97
2. Assam a5
3. Bihar 637
4. Gujarat 4
.5. Karnataka |
6. Kerala 19
7. Madbya Pradesh 148
8. Maharashtra 89
9. Meghalaya 2
10. Tamil Nadu 2
11. _Tripura 7
12. West Bengal 55
13. Chandigarh 2
14. Delhi 9
15. Goa 61
16. Pondicherry 3

1181

L e —

Use of Cellular Jail in Andaman as Prison .

1597. SHRI BANWARI LAL
BAIRWA : Will the Minister of HOME
AFFAIRS be pleased to state ;
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(a) whether the cellular jail in
Andaman and Nicobar is now being used
as a prison by the Government ; and

(b) whether the Government propose
to declare it as monument of national
importance and stop using it as prison ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) and
(b). The entire cellular jail complex
consisting of three wings and administra-
tive building was declared as national
memorial on 11th February, 1979 by the
then Prime Minister Shri Mororji Desai.
Wing No. I'is being used as District Jail.
A pew jail complex is presently under
construction and the District Jail will be
shifted from Wing No. 1 of cellular
complex to the new jail complex as soon
as the construction is over.

Take-Over of Empress Mill, Nagpur

1598. SHRI S.G. GHOLAP : Wil
the Minister of TEXTILES be pleased to
State :

(a) whether it is a fact that the
Empress Mill, Nagpur of Maharashtra
has been taken over by Government and
Union Government have promised to give
25 crore rupees for the same ; and *

(b) if so, the financial aid given so
far ?

THE MINISTER OF . STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) and (b).
The Maharashtra Government have
nationalised M/s. Empress Mill, Nagpur
and the Union Government have given
Rs. 25.07 crores against advanced plan
assistance for this purpose.

Extent of Trade Deficit with EEC

1599. SHRI SRI HARI RAO : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that India’s
trade deficit with the European Economic
Commugity (EEC) is 40 per cent of the
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total trade deficit ;

(b) if so, whether any steps have been
taken to increase exports to the EEC
countries and reduce the trade deficit ;
and .

(c) if so, the details theceof ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a)
During 1985-86, India’s trade deficit with
the European Economic Community was
35% vis-a-vis India’s total global trade
deficit.

(b) and (c). In order to increase exports
to EEC countries, efforts continue to be
made through various trade promotion
measures such as exhibitions, trade fairs
exchange of delegations especially for
product development and other marketing
activities besided seeking better access for
Indian products in EEC markets.

Steps for self-Sufficiency in
Rubber Production

1600. DR. CHINTA MOHAN : Will
the Minister of COMMERCE be pleased

1o state :
(a) the corrective steps being taken to

help growers of rubber to increase
production and achieve self-reliance ; and

(b) whether Government propose to -

review the efficacy of R&D efforts in
improving productivity ?

THE MINISTER OF COMMERCE
(SHR1 P. SHIV SHANKER) : (a) With
a view to stepping up the production of
rubber and thereby reducing its imports,
the Government is giving assistance in
the form of cash subsidy, scientific and
technical support, supply of high yielding
planting materials and is undertaking
research on all aspects of cultivation and
production of rubber. Besides, a project
for accelerated development of rubber in
the North-Eastern Region is under imple-
mentation.

(b) R & D efforts for improving
productivity and production of rubber
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are being reviewed by the Government
regularly and particularly at the time of
'formulating each five year plan.

Items of Export

1601. SHRI K.D. SULTANPURI :
Will the Minister of COMMERCE be
pleased te state :

(a) the main items for which agree-
ments have been entered into by Govern-
ment for exports during 1986-87 and
1987-88 ; '

(b) the names of countries with which
these agreements have been entered into
and

(c) the npet profit likely to be earned
therefore ?

THE MINISTER OF COMMERCE
(SHRI P.. SHIV SHANKER) : (a) A
Statement is given below.

(b) The Government of India entered
into Trade Agreements/of People’s Re-
public of China, Ethiopia, Angola,
Zimbambwe, USSR, Romania, GDR,
Czechoslovakia and_Poland during 1986
and 1987.

(c) Individual private companies/public
sector undertakings are directly concerned
with actual exports. Information on net
profits is not collected by Government.

Statement

The main-items for which trade agree-
ments, prolocols have been entered into
by Government of India with other
countries for exports are : minerals and
ores, steel products, tobacco, leather and
leather manufactures, jewellery, textiles,
food and agricultural products, agriculty-
ral machinery, sugar mill machinery,
engineering goods, scientific/surgical
instruments and products, drugs and
pharmaceuticals, chemical and allied pro-
ducts, tyres and tubes, bicycle parts,
tractors, small scale and large indusiry
projects, etc.
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[Translaiion)
Trade with USSR

1602. SHRI BALWANT SINGH
RAMOOWALIA : Will the Minister of
COMMERCE be pleased to state :

(a) whether it is a fact that USSR now
proposes to give preference to the parties
in private sector in its trade with India ;

(b) if so, the reasons therefor ;

(c) whethey Government have help any
talks with the USSR in this regard;

(d) if so, the reaction of USSR there-
to ; and

(e) the names of parties in private
sector which have been approached by
USSR in this regard ?

THE MINISTER OF COMMERCE
(SHRI1 P. SHIV SHANRER) : (a) and (b).
Government is not awaie of any such
move by the USSR.

(¢) to (e). Do not arise.
(English]
Textilée Workers Rehabllitation Scheme

1603. DR. DATTA SAMANT : Will
the Minister of TEXTILES be pleased to
state :

(a) the total amount collected so far
from textile owners for the textile workers
compensation/rehabilitation scheme so far ;

(b) the amount contributed by Govern-
ment for this purpose ; and

(c) how much amount has been dis-
bursed from these funds so far to the
textile workers in Bombay ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) The Textile
Workers' Rehabilitation Fund Scheme
does not envisage any collection of funds
for the Scheme from the textile mill
owners,
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(b) Government have made a provision
of Rs. 50 lakhs under the Scheme in the
Revised Estimates for 1986-87.

(c) No disbursements have so far been
made from the Fund to the textil - workers
in Bombay.

Development of Rural Crafts

1604. DR. PHULRENU GUHA : Will

the Minister of TEXTILES be pleased to
state :

(a) whether there .are any central

scheme to develop and promote rural
crafts ;

(b) if so, the details thereof ; and
(c) if not, the reasons therefor ?

THE DOXEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) and (b). Yes,
Sir. The following are the schemes for

development and promotion of rural
crafts :—

(1)  Training :—Massive and advanced
training is imparted in major
crafts like Carpet Weaving, art-
metalware, cane & bamboo based
crafts, bandprinting of textiles,

wood carving etc. in craft concen-
tration areas.

(2) Apprenticeship Training Schemg :—
To encourage some of the lesser
known and languishing crafts
especially rural crafts, a scheme
for training of apprentices under
Mastercraftsmen has been evolved.
15 to 20 trainees are given train-
ing under Mastercraftsmen who
are either National or State
Award Winners. EBach trainee is
given stipend during the training

period, covering both massive &
advanced phases.

(3) Marketing :—47 Marketing &
Service Extension Cenires set up
in different parts of the country
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4)

(€))

©)

organise market meets, product

promotion programmes, fairs and.

festivals to help the artisans in
finding market outlets for their
products. Financial assistance is
provided to the State Handicrafts
Corporations and Apex handi-
crafts cooperative societies for
opening/renovation of sale outlects,
Raw material depots and Common
Facility Centres in craft concentra=-
tion areas.

De¢sign Development :—The four
Regional Design and Technical
Development Centres located at
Delhi, Bombay, Calcutta and
Bangalore have been assigned the
job of developing new designs and
documenting traditional designs.
These centres also provide techni-
cal assistance to the artisans. A
scheme of financial assistance to

.the Central/State Handicrafts

Corporations has been taken up
to develop désign on project basis.
A National Craft Institute for
Hand Printed Textiles has been sct
up at Jaipur to train craftsmen in
textile designing, processing and
refresher courses in improved
technology.

Exhibition and Publicity :—The
State Cooperatives, Corporations
and other voluntary organisations
are provided with financial assist-
ance to organise exhibitions, fairs
and festivals, of craft objects in

different parts of the country.

Efforts are alsq made to uphold
the craft heritage of the country
as well as to popularise Indian
Handicrafts at home and abroad
through Publicity and propaganda.

National Awards and Pension to
Crafts persons :—Jnder the
scheme of National Award,
mastercraftspersons are  given
Presidential Award for their out-
standing artistic skill, imagination
and craftsmanship. Such Crafts-
persons who are National or State
Award Winners and 60 years of
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ags or above with income not ex-
ceeding Rs. 3600/- per annum are
eligible to get pension @ Rs. 300/-
per . mensem. National Award
Winners are given preference
undet Apprenticeship, Training
Scheme for imparting training in
traditional and languishing crafts.
Such craftspersons are paid higher
than the ordinary craftspersons in
terms of wages.

(7) Preservation of cultural heritage :—
In order to preserve traditional
crafts, a  Natiopal Hanpdicrafts &
Handlooms , Museum has been set
up at Pragati Maidan, New Delhi,
The .activities ;of the Museum in-
clude research and documenta-

* tion, preservation of traditional
handicrafis and organisation of
Rural India Complex and live
demonstriation of crafts. A pro-
gramme has been taken up by the
National Handicrafts and Hand-
looms Museum to project before
School Children various handi-
crafts objects embodying India’s
cultural heritage and myriad craft
activities being presently pursued
in the country,

(c) Does not arise.
[Translation)]
Unlicensed Arms

1605. SHRI SARFARAZ AHMAD :
SHRI VILAS MUTTEMWAR :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Central Government have
asked the State Governments to trace the
unlicensed arms (in their respective
States) ;

(b) if so, the results received from
different States so far ;

(c) whether Government -propose to ban
the possession of explosive and arms in
the entire country for some time with a
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view to check the crimes in the country ;
and ‘

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) and (b). Yes,
Sir. Necessary instructions and guide-
lines have been issued to the State

Governments/Union Territory Administra-

tions by the Central Government from
time to time emphasising the strict enforce-
ment of the Arms Act and rules framed
thereunder which also covers making sus-
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tained and determined efforts to unearth
illicit manufucture of fire arms. As a
result, as per the information received
from the State Governments/Union
Territory Admns. over 4,000 raids were
conducted ' throughout the country during
the period 1984-86 and 646 illegal arms
manufacturing units. were uncarthed as
per details given in the statement given
below.

{c) and ‘(d). No, Sir. However,‘as
already mentioned in the reply to Part (a)
and (b) of the Question the comprehensive
instructions and guidelines. which have
been issued to State Governments and
Union Territory Administrations from
time to time are considered adequate to
tackle the problem.

Statement

According to the information received from State Governments and Union Territory
Administrations no activity congected with illegal manufacture of arms were reported by

the following States/Union Tqrritories —

States

Union Territories

1. Assam

2. Haryana

3. Himachal Pradesh
4. Nagaland

5. Sikkim

6. Tripura

Andaman & Nicobar Islands
. Arunachal Pradesh

. 'Chandigarh :
Dadra & Nagar Haveli
Goa, Daman & Diu

Lakshadweep
Mizoram

Pondicherry

~ I JEL ool B U

N

2. However, raids were conducted in the States as indicated below but no illegal
arms manufacturing units were detected in any of them :

States No. of raids conducted
1. Kerala Frequent raids conducted
2. Manipur Frequent raids conducted
3. Orissa 973
4. Punjab 1366
5. Tamil Nadu 20
6. West Bengal Frequent raids conducted.
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3. The details of raids conducted and the illicit armas manufacturing units unearthed
in the remaining States and Union Territories are as under :—

States I No. of raids No. of illegal arms
conducted manufacturing
unearthed
1. Andhra Pradesh Frequent raids
conducted 9
. 2. Bihar 49 45
3, Gujarat 5 - 5
4, Jammu & Kashmir 1 1
5. Kainataka Frequent raids
conducted 3
6. Maharashtra Prequent raids
conducted 2
7. Madhya Pradesh 106 51
8. Mcghalaya s ) 5 .
9. Rajasthan 151 17
10. Uttar Pradesh 795 503
UNION TERRITORY
1. Delhi Frequent raids
conducted 5

differing views on the status of Marathi

[ English] 1
and Konkani for purposes of legislation

Agitation of Goans over the Status of
Konkani and Marathi Language

1606. SHRI INDRAJIT GUPTA : Will
the Minister of HOME AFFAIRS be

pleased to state :

(a) whether people of Goa are agitated
over the issue of status for Marathi and

Konkani language ;

(b) if so, the details thereof ; and

«¢) the steps taken to examine the
jssues involved ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI  PANIGRAHD : (a) to
(c). Varipus Sections of people had

on official language in Goa and were agi-
tated over it. However, the Assembly of
the Union Territory has since passed the
Official Language Bill which takes into
account view points of various sections
and which generally seems to have received
a favourable response.

Loss In NTC
1607. SHR1 PRATAPRAO B.
BHOSALE :
SHRI RAJ KUMAR RAI :
SHRI AMARSINH RATHAWA :

SHRI KALI PRASAD
PANDEY :

Will the Minister of TEXTILES be
pleased to state :
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(a) whether it is a fact that National
‘Textile Corporation has a pumber of
weaving and spinning mills under its

control ;
|

(b) iif so, their number, State wise ;
(c) profits/loss of these mills during the
last three financial year, State-wise ; and

(d) the steps Government propose to
take to wipe out these losses ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) and (b). At
present there are 109 pationalised and
16 managed textile mills under the Natio-
nal Textile Corporation.

The State-wise break-up is given
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below :—
State/UT No. of
textile
Mills
Andhra—l’radesb 6
Karpataka . 4
Kerala : 5
Delhi
Punjab 4
Rajasthan . ' "4
Gujarat : 12
Madhya Pradesh ' 7
Tamil Nadu 14
Mahurashtra 35
Pondicherry & Mahe 3
Uttar Pradesh 11
West Bengal 15
Assam, 1
Bibhar 2
Orissa __._l._
Total 125
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(c) A Statement showing the profii/
loss position of mills under NTC, state.
wise, during the years 1983-84 to 1985-86
is given bglow.

(d) Some of the important steps being
taken to improve the performance of the
mills under NTC are given below :—

(i) strict review of the performance
of Managers with reference to
definite action plans ;

(ii) greater enforcement of accounta-
bility of top Managers ;

(ili) Review and strict control of vari-
us cost elements ;

(iv) infusing better management in key
decislon-making posts ;

(v) improvement in  product-mix
and greater marketing efforts to
achieve  better sales realisation
rates ;

(vi) strengthening of management in-
, formation systems for timely flow
of information, effective review

and decision-making ;

(vii) selective modernisation according
to priorities to achieve optimum
gains within available resources ;

(viii) speedy implementation of labour
rationalisation ;

(ix) effective- implementation of
workers' participation in manage-
ment so as to increase producti-
vity

(x) identifying the mills as profit
centres and delegation of power
and authority to the General
Managers of the Mills, with res-
ponsibility for performance ; and

(xi)* strict control and supervision on
the filling up of vacant posts.
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Statement
Statewise profit/loss position of mills und;;r NTC during the ycaf.t 1983-84 to 1885-86

(Rs. in crores)
Name of the State/UT No, of

units 1983:84 198485 . 1985-86
Delhi 1 — 220 — 291 — 3.64
Punjab 4 — 5.03 — 439 — 274
'Rajasthan® « 4 — 215 —'458 . — 188
Madhya Pradesh 7 —16.15 " ~17.36 -— 8.37
Uttar Pradesh** 11 —34.76 —49.55 © —38.36
Maharashtra South 11 | —15.69 —19.17 — 7.18.
Maharashtra North - 11 —16.29 —23.74 —14.52
Maharashtra-13 taken o - o W
-over Bombay mills 13 — 6.93 « —12.87 ~—18.95
Gujarat ' 12 - —1283  —21.55 —17.51
Andhra Pradesh 6 ~— 3.46 — 5.80 | — 2.82
Karnataka 4 —10.05 © —12.35 — 8.03
Kerala 5 — 3.41 — 405 046 .
Mahe 1 — 014 — 050 — 010
Tamil Nadu 14 + 1.16 — 5.33 + 0.68
Pondicherry®** 2 — 493 — 3.7 — 034
West Bengal 15 . —33.24 - —30.49 —23.75
Assam 1 — 106 — 115 068
Bibar « 2 —298 — 274 — 261
Orissa SRR , — 1.07 © — 126 — 0.82
Total :— 1257

—————

(*=Includes provisional ﬁgures for Udalpur Mills for 1983-84, and 1984-85 and
audited figres for 1985-86 ;]

_(**=Audited figures, for nationalised ' units and provmonal figures for managed
units 3)

(“"-Includes provisional ﬁgures of Swadeshi units for 1983-84, and 1984-85 and
1985-86 ;)

(****=Out of 123 millg-, two mills are not in operation),
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Study on Roie of CRPF in Controlling
Communal Riots -

1608. SHRI ZAINUL BASHER : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have made
any study regarding the role played by
peace-keeping Rattalions under CRPF in
effectively controlling the communal riots
in different parts of the country ;-

(b) if so, whether they were found upto
the mark as envisaged during their forma-
tion ; and

(c) if so, the steps being taken to "

increase the number of CRPF Battalions ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY* OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) (a) Government
bave not made any such study. Also, no
@ complaint about unsatisfactory perforn.-
ance of CRPF in controlling riots has
been received by Government.

(b) Does not arise.

(c) The Government reviews from time
“to- time the strength of each Central force.
As and when considered necessary, more
CRPF battalions will be raised.

ITDC Hotels

1609. SHRI CHINTAMANI JENA :
Will the Minister of TOURISM be
pleased to stale :

(a) the number of hotels established by
India Tourism Development Corporation
in each State so far ; and

(b) the number of Janta hotels out of
them established ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) ITDC is
presently operating 24 hotels in different
States as poder — :
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Number of

Name of.the State
Hotgls

- - 3
Union Territory of Delhi 8
Biht;r 1
Jammi & Kashmir 1
'Karnataka 14 3
Kerala 1
Maharashtra W 1
Madhya Pradesh ll
Orissa ) st 1
Rajasthan 2
Tamil Nadu 2
Uttar Pradesh 2
West Bengal - 1

(b? Only one hotel namely, Ashok
Yatri Niwas in Delhi js an economy class
hotel for low budget tourists.

Tourism Between India and South East Asia

1610. SHRI CHIRANJI LAL
SHARMA : Will the  Minister of
TOURISM be pleased to state ;

(a.) the steps being taken 30 boost
tourism between India and South East
Asia’ during currgnt year ;

(}a)_ whether additional’ flights will also
be introduced for the purpose ; and

() if so, the details thereof ?

THE MINISTER OF TOURISM
(MUFTI MOHD, SYED) : (a) The vari-
ous steps being taken to b,ost traffic from
South East Asia region are ;

(i) Lauoching of advertising cam-
paigns in print ‘and electronic
media to promote India as a
place with rich cultural heritage
and specialy as a destination
asspciated with the life of Buddhs.
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(i)

(iii)

(iv)

)
(vi)

(vii)
(viti)

(ix)

(x)

(xi)

Besides this, it is also publicised
as a ‘Holiday Destination' with
* gpecial emphasis on promotion of
honey-moon tours and summer
tours as a part of lean period
promotion. ;

Launching India Quiz program-
mes.

Sponsoring of TV teams on hos-
pitability programmes for produc-
tion of special interest films.

Production of tourist publicity
material i.e. literature, films and
audio-visuals in local languages
such as Japanese and Thdi.

Trade ~promotions through work-
shops, seminars, and co-operative
advertising etc.

Extending brochure-buy-back
support to tour operators pro-
moting India.

Organisation of Travel marts.

Direct mailing and distribution of
tourist publility literature and
attending to enquiries personnel,
postel and te'ephonic.

Joint publicity with Airlines,
specially Air India.

Und-=rtaking special ‘product pro-
motions such as “‘Palace on
Wheels"’.

In view of the capacity increase
on Air India services between
India - and South East Asia effec-
tive January, 1987 special adver-
tisements and publicity campaigns
have been launched in South East

. Asia to promote India as a tourist

(xii)

degtination - with particular em-
phasis on Delhi as a gateway from
Kuala Lumpur and Singapore.

Visits to the iegion by travel
industry team consisting of hote-
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liers ‘and travel agents, officials
of the Department and Air India
representatives and holding of
seminars by them at many centres
such as Kuala Lumpur, Singapore.
These were atiended by d:cision
makers of travel trade in South
East Asia where promotional lite-
rature was distributed, audia-v:sual
presentations made and separate
sessions held for the press to brief
- them.

(b) and (c). Additional capacity has
been provided by Air India on the route
effective from January, 1987..

Effective from April, 1987 flights will
be operative : '

Bo:;nbay-Singapore-‘Bombay
Bombay-Madr‘as-Kuala Lumpur
Delhi-Singaporé-Kuala Lurﬁpur
Mudras-Singapore-Madras
New Defence Production Units in Kerala

1611. SHRI T. BASHEER : Will the
Minister of DEFENCE be pleased to
state :

(a) whether there is any propos}:l under
consideration to set up any new defence
production units in Kerala ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE
MINISTRY = OF DEFENCE (SHRI
SHIVRAJ V. PATIL) : (a) and (b). There
is no proposal at present to establish a
new defence production unit in Kerala.

Amendment to Orders on State Emblems

1612. SHRI S. JAIPAL REDDY : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government propose to
amend the orders relat'ng to State
Emblem ; and

-
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(b) if s0, when and details thereof ?

THE MINISTER OF HOME
AFFAIRS (S. BUTA SINGH)': (a) No,
Sir

(b) Does not arise.
Unctad Study on Processing Zones

1613. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of COM-
MERCE be pleased to state :

(a) whether Government’s attention has

been drawn to reported UNCTAD study
on Export Processing Zones (EPZs) ;

(b) if so, the findings of this study and
Government’s reaction thereto ;

(c) whether Government propose to
make any changes in its policy on EPZs
in the light of the findings of this study ?

THE MINISTER OF COMMERCE
(SHRI P.-SHIV SHANKER) : (a) to (c).

The UNCTAD has, in 1985, brought out -

a study on Export Processing Zones in
developing countries. The study briefly
sets out the scheme of .export processing
zones, the experience of various zones and
suggestions for upgrading the operation.
It has been observed that the-results of
the Export Processing Zones in many
developing countries have. been dis-
appointing with reference to aspecis such
as complexity of the industrial ‘units,
value addition achieved, export realisation
extent of foreign inVestment, linkage with
the industrial sector of the host economy
etc. The report does not contain an
indepth analysis of any specific expori
processing zone and it has been indicated
that incomplete data-and limbited material
have constrained the scope of the study.

Export Processing Zones have “been
established in India as a part of total
programme oOf export production with
specific objectives, due input support and
linkage with the domestic industrial
capability. The functioning of the zones
is being reviewed from time to time to

improve” the  efficacy in the light of the

experience gained.
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Fore[m Exchange Earned from Tourlsts
1614. SHRI YASHWANTRAO
GADAKH PATIL :
SHRI C. JANGA REDDY :
DR. AK. PATEL :
SHRI GURUDAS KAMAT :

'Will' the Minister of TOURISM be
pleased to state : \
(a) the number of foreign tourists
visited India during 1985-86 and  the
foreign excuange earned ; and

(b) the targets for tourists and foreign

earnings for 1986-87 'and the actual
achievements so far ?

- THE MINISTER OF TOURISM

(MUFTI- MOHD. SYED) : (a) The

total foreign tourist traffic to India during
1985-86 was 1329,781 including the
nationals of Pakistan and Bangladesh. The
estimated foreign exchange earning from
these tourists is about Rs. .1460 crores.

(b) The estimated tourist arrivals
during 1986-87 are 1.5 millions including
the nationals-of Pakistan and Bangladesh.
The . actual arrivals during the period
April 1986 to January 1987 are 1,200,627..
The .estimated foreign exchange earning
from tourists during 1986-87 is likely to

- be about Rs. 1780 crores.

Trend of Exports

1615. SHRI NITYANANDA
MISHRA : : e
SHRIMATI N.P. JHANSI
LAKSHMI :

Will the Minister of COMMERCE be
pleased to state :

(a) the percentagé of increase in export
during April-September, 1986 over the
figures of previous year during the same

" period ;

(b). the reasons for ‘such increase and
the commodities which have helped in

4
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augmenting the export ; and

(c) the latest figures of expdrt ahd the
export expected for 1987-88 ?

THE MINISTER OF COMMERCE
(SHRI 'P. SHIV SHANKER) : (a)
According to - provisional statistics
available. India’s exports during April-
September, 1986 amounted to 'Rs. 5857.44
crores as compared to Rs. 5180.97 crores,
thereby registering an _increase of 13.1
per cent.

(b) The increase in India’s exports
during April-September, 1986 as compared
to April-September, 1985 - is mainly
attributable to better performance of some
-. of the principal items of export during the
period. The commodities showing export
value growth include coffee and coffec
substitutes, tobacco, spices,
‘Kernels, oil cakes, raw cotton, marine
_products, leather and leathcer manufac-
tures, readymade garments, gems . and
jowellery and cotton fabrics.

" (c) According to latest provisional
statistics available, India’s exports during
the first nioe  months of the current
financial year  April-December, 1986
amounted to Rs. 8978.43 crores an
increase of 17.3% as compared to the
corrésponding period in the last year.
The exports during 1987-88 are expected
to increase by a substantial margin also..

Production and Export of Leather Products

1616. SHRI K. RAMAMURTHY :
Will the Minister of COMMERCE be

pleased to state :

A(a) the recommendations made by the

Export Committee'set up to examine the
question of production and export “of
leather products ;

" (b) the decisions reached in the recent
seminar held at Madras to discuss the
up grading of technology for leather
pioducts inocluding footwear ;

(c) the steps being taken to replace the
out dated machinery in the Central
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Footwear Trading Institutes in Agra and
M'adras ;and

(d) the salient features of the proposal
to . import finished leather  for use by
small - scale tanpers as suggested hy the
Council for Leather Exports. |

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a)
Perhaps the reference is to the Review
Commiltee: on  Leather and Leather
A statement
of the recommendations of the Com-
mittee is given below.

(b) The main recommendations made
at the Seminar conducted by the National
Small = Inhdustries . Corporation (NSIC)
related to the popularisation of the
Cabblers’ kit developed by the NSIC and
upgradation of technology with a view to
achieving - faster = mechanisation of
foodwear units in the small scale sector.

() The old machinery in Central
footwear training instituies at Agra and
Madras has ‘either been repaired or
replaced.

(d) The pioposal made by the Council
for Leather Exports envisages bulk import
of finished leather through agencies like
STC on behalf of the small scale units.

Statement

1. A professional study of the sysiem
of collection and marketing of
raw hides and skins in India may
be commissioned by Government,

2. The ISI standard defining finished
leather should be made realistic
and the export mncentives-should
be applicable to the . finished -
leather so defined.

3. While there is adequate availabi-
lity of leather resources in India
to .achieve the Seventh Plan
targets, it would be desirable to
import finished leather from
bovine hides and skins free of

~ duty.



) Written Answers

4. A five year announcement, to
‘coincide with the Seventh Plan,
should be made for duty free

imports under OGL, of raw hides
and skins, wet blue chrome tanned
and crust leather including splits
and sides.

As the Review Committee consis-
ted of diverse interests, including
represeniatives of the trade and
industry, it was felt that its
recommendations with regard . to
the export policy and export
incentives should be confined to
broad indications of the direction,
leaving the detailed policy pres-
criptions to be worked out by
Government. Accordingly  the
following recommendations were
made :

(a) A stage has now come when
Government should rationa.
lise  the export- quota
mechanism for regulating the

exports of semi-processed
leather. -
(b) The stipulation of 40%

export obligation on finish-
ing units may be done away
with.

(c) The incentives -relating to

finished leather exports
require a fresh look by
Government.

(d) A graded system of incenti-

ves, based upon comparative
value addition at _different
stages should be considered
by Government.

The need for extension services
in the cottage sector for techno-
logical upgradation for rural
tapners and. producers of value
added leather products is self-
evident. The Department of
Industrial Development should
chalk out clearly defined schemes

for this purpose.
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The machinery and equipment
detailed in the report may be
placed under OGL for import,

The Committee sirongly endorses
the recommendation of the Task
Force (1979) that the import duty
on machines should be brought
down uniformly to 25% on all
tanning, finishing, footwear and
other leather goods machines
which find place in the O G L.

Non-availability of trained man-
power at all levels is a serious
constraint in the development of
the leather manufactures industiy
along modern lipes. Fellowships
should, therefore, be instituted in
order to depute urtisans, super-
visors and managers for iforeign
training. -

Foreign experts should be invited
to give in-plant training to pro-
duction personnel at all levels.

The existing training  cenires
should be equipped with modern
machinery and equipment, for
which  the Department of
Industrial Development should
formulate appropriate schemes.

should be
Council for
leather Exports as a Code
activity, which should be made
eligible for MDA.

Technical training

With regard to the requirements
or raw materials, components and
consumables. for production of
finished leather, footwear -and
other leather goods, the follewing
recommendations are made :

a. Inclusion in Appendix 17 of
the Import Policy of the
items listed in the Report.

b. Inclusion in the OGL for
import of the items listed in
the Report.
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14.

c. Inclusion in Annexure 1 of

Appendix 21 of the import
policy of the items listed in
the Report.

d. Reduction/abolition of
import duties ‘in -respect of
the items listed in the
Report. %

The Committee has identified the
following infrastructural gaps
coming

a. Non-availability of the
required grades and quality
of finished leather at com-
petitive prices.

b. Absence of good  quality
training in footwear engineer-
ing, design ~and pattern
making skills,

.¢c. - Lack of indigénous produc-

tion of well engineered lasts,
components and soles for the
footwear ' industry . including
upgradation of the sole
féather from buffalo hides.

d. Lack of a network of

modern laboratories and
testing - units for quality
control. .

e. Absence of a brand image
for India-made footwear in
the world market.

f. Lack of -attractive and
durable packaging.

g. Lack of a meaningful nexus
betweet development and
research. ;

It is of the view that a
determined initiative on the
part of _Government is
essential to create a catalytic
medel which can be replica-
ted. The Committge recom-

in the way of export,
* production of footwear :
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mends for the consideration
of Government a concrete
operational model, in which
a8 centralised autonomous
agency, working under the
umbrella of a reputed insti- -
tute of testinical education
such as an Indian Institute
of Technology, will perform
some direct functions apart
from assisting in the develop-
ment of a supporting
infrastrural base. - A project
profile for such a Footwear
Design and Development
* Institute is appended to the
Report., The project will
involve an investment of
Rs. 9.5 crores and an
employment of 2900. It
will be completed in four
phases,

.

In the context of the recommen-
dation regarding FDDI, it will be
necessary to replica.e this opera-
tional strategy in different States
where nodal agencies be entrusted
with the task of coordinating the
development of the six supporting
enumerated - above,
leaving the direct functions to be
performed by FDDI alone.

Government may  consider
enlargement of the scope of the
proposed Institute to include other
leather goods, such as garments,
handbags, gloves etc.

Liberal assistance from MDA
should be made available, ip
foreign exchange, for individual
brand promotion abroad.

The list of raw materials required
for production of intermediates
for use in the export production
of footwear should be included in
Annexuie VI to Appendix 19 of
the Import Policy..

Institutional Coordination,
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The Committee recognises
the existence of a number of
agencies which have been set up
by Government such as STC, BIC,
State Leather Development Cor-
porations, CLRI, CLE, CFTCs,
KVTC, etc. to service varying
interests. Within the Government
itself, there are several Ministries
which deal with different, aspects
of the industry. It is recommen-
ded that :

a. 'Government should examine
the performance of these
organisations with respect to
the rationale of their creation

and take remedial action to

avoid duplication and ensure

' coordination. As a first
step, it is recommended that
the Department of Industrial
Development should examine
the extent to which the State
Leather Development Cor-
poration and BLC have
served their objectives.

"b. The role of a harmohising
agency could be played by

the creation of a statutory -

All India Leather Board on
the analogy of other commo-
dity ~ Boards by ‘integrating
one or more of the existing
" organisations. Such a Board
could also ' coordine the
activities of the institutions
whose - continuince may be
considered necessary.

Reservation for Jute in Packaging Materlals

1617. SHRI B.B. RAMAIAH : Will
the Minister of TEXTILES be pleased to

state :

(a) whether Government are copsider-

ing a - proposal to make 100 per cent -

reservation for jute in packaging cement,
fertilizers and other such materials ;

(b) the details of the measures being
taken to protect the jute industry ; and

(¢) if not, the reasons therefor ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM

. NIWAS MIRDHA) : (a) No, Sir.

(b) and (c)

A Statement is given
below. |

Statement

'!‘he Government has been taking
various steps from time to time to

. improve the performance of jute industry.

The steps taken by the Government
include :— ; -

(i), Purchase of jute goods by
Government (DGS&D) from jute
industry according to Palekar
formula ;

(i) Two new construction of jute
and jute-based bags permitted for
commercial. use by Cement
Industry ; ’

(iii) Efforts being made to find out
alternative uses of jute in pack-
ing tea,  production of carpets,
blankets etc ; '

(iv) A buffer stock scheme of raw jute
A in operation so as (o bring
stability in raw jute prices ;

(v) Jute Modernisation Fund Scheme
‘ of Rs. 150 crores started with
effect from 1st November, 1986 ;

‘(vi) A Special Jute Development
Fund of Rs. 100 crores created -
for restructuring/re-opening/
rehabilitation of jute indusiry as
well as for development of jute
agriculture ;

(vii) Providing higher cash compen-
satory support for export of jute
goods.

In addition to the above it is proposed
to enact an enabling legislation under

_which Government wou'd notify from

time to time the percentage of production
and supply of commodities which should
be mandatorily packed in jute material.
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[Translation)

Tourist Centres in Bilaspur

1618, KUMAR

DR. PRABHAT
MISHRA :

SHRI1 KAMMODILAL JATAV:

Wwill the Minister of TOURISM be
pleased to state :

(a) The number of Tourist centres
opened in’ Bilaspur district pf Madhya

Pradesh ;

(b) the pames of places in other
districts of Madhya Pradesh where tourist
centres have been developed since 1985 ;

and

(c) the details of future proposal in
this regard ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) to (c).
The Central Ministry of Tourism has not
opened any tourist centre in Bilaspur or
any other district of Madhya Pradesh.
Nor is there any proposal to do the same
in future, under consideration.

[English]
New Visa System between India and Britain

1619. SERI K. RAMACHANDRA
REDDY : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether India and Britain have
decided on a reciprocal basis for a new
_visa system for travellers from -both

countries ;

(b) if so, the  details of the new visa

system ; and

(c) how far this review will be bene-

ficial to India ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO) : (a) to
(c). No new visa system on reciprocal
basis has been devised between India and
Britain. "However, discussions have been
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taking place between representatives: of
the two Governments about their respec-
tive visa and consular policies affecting
the interests of their nationals.-

Passport Racket Bursted in the Capital

.1620. SHRI M. RAGHUMA REDDY:
Will the Minister of HOME AFFAIRS be
pleased to state ; '

(a) wl-mether a Passport Racket has been
bursted in the capital during the first week
of the February, 1987 ;

(b) if so, the details thercof 4

) (c) whether any arrest has been made
in this connection ; and

" (d) the action taken by Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC

. GRIEVANCES AND PENSIONS AND

MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) No, Sir:

(b) to (d). Do not arise.

Gang Involved In Transferring
of Land and Flats

1621. DR. V. VENKATESH : Wil|
the Minister of HOME AFFAIRS be
pleased to state :

(2) whether the Delhi Police claimed
to have bursted a 10-member gang on
7th December, 1986 which specialised jn
transferring of land or flats over which
they had no title, to unsuspected buyers ;

(b) if so, whether some members of
the gang were also involved in robberies ;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR]
P. CHIDAMBARAM) : (a) and (),
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Yes, Sir; The: incident, however, took
place on Sth Dccember, 1986,

(c) The Yamunapuri' Police have unearthed

a gang of land racketeers and robbers. .

Ten persons lave been arrested. Nine
foke rubber «stamps. of various offices
incinding the. DDA, " ten printing blocks
and 200'blank forms titled “Residential
allotment—Delhi Administration—Land
and “Housing Department to perpelual
lease etc’” have been recovered. The
investigations revealed that this gang was
also involved in commission of robberies,
Looted & plan property worth more than
Rs. 80 000/- has been recovered.

Indo-French Tie-Ups

1622. DR. RRUPASINDHU BHOI -
will the Minister of COMMERCE be
pleased to state : .

(a) whether a good scdpe exists for
Irdo-French tie-ups in different flelds ;

. (b) if so, whether any exploration has
been made in this regard;

(c) the outcome thereof and the arcus
identified so far; and

© (d) the palure of agreements reached,
if any, ia the recent past ?

THE MINISTER OF COMMERCE

(SBRI P. SHIV SHANKER) : (a) to (©). -

Realising that there was potential to
improve + commercial z\qd _
exchanges between Ind:a an.d France %he
Indo-French Joint Commitiee mceting
held in December, 1985 and .also 1;113
bilateral Joint Business Councnl‘ meeting
held on 10 December, 1986 ldenu_ﬁed
certain _ areas for joint collaboration,
mncluding  clectron.cs, .
chemicals and petro chemicals, telecom-
mun.cations, water rcsources and

agriculiure.

(d) During 1985 and 1986, Govern-

ment of India approved 100 proposals

(61 in 1985 und 39 in 1986) for industrial
gollgboration with Fieoch firms.
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Proposal to set up Clrclérama Theatre in'
New Delhi v

1623. SHRI V. SOBHANADREES.-

_ the Minister . of
TOURISM be pleased to state : :

(a) whether Government propose o set
np a Circlerama, 360 degrees theatre at
New. Delhi to display to the visiting
tourists from abroad as well as domestic
tourists and pilgrims, the places famous
for the oldest Heritage, culture, sculpture,
arts and worship to_attract more tourists :

(b) 'if so, the likely dater by which
circlerama theatre will' be established at
New Delhi' ; and* ’

(©) if not; the reascns therefor ? :

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED)': (a) No, Sir.
Government do-not propose to set'up any

such Circlerama 360 degrees Theatre at
New De hi.

(b) and'(c). Do not arlse.

Fo?elén Tourlists Diverted for want of
Accommodation

1624. SHR'l" BALASAHEB VIKHE
PATIL : Will the Minister of TOURISM
be pleased to state :

(a) whether it is a fact thut quite a
large .number of foreign tourists had to be
diverted during the past few "weeks for
want of hotel accommodation ;

(b) if so, the estimated total number
of tourists who were turncd away ; and

(c) keeping - in view the fact that India
has fixed a target of 2.5 million tourists
i the country by 1950, the steps Goveln-
ment are tuking to improve. the infra~
structure for accommodating so many
visitors ?

THE MINISTER OF ‘- TOURISM.
(MUFTI MOHD. SYED) : (a) and (b).
The general shortage of hotel accommo-
dation experienced at some of the major
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tourist centres this year may have turned
away a number of foreign tourists from ~

visiting India. However, no cstimate of
their number is available.

(c) In order to -encourage investment
in the hotel ‘industry, Government ‘has
extended several incentives/concessio;is-to
the hote! industry. These include exemp-
tion from the MRTP Act in the matter of
both new projects and ‘expansion of -exist-
ting -hotels ; income tax holiday to new
hotels ; higher depreciation allowance ;
central subsidy for' construction of new
hotels in specified backward areas ; inte-
rest . subsidy on hotel loans advanced by
LFCI ; Foreign Exchange Incentive Qota

for overseas advertising/publicity, promo-

tional " tours, import of provisions, equip-

ment including vehicles (upto two ina

year) ; concessional customs duty on a
number of .items imported by hotels for
actual use ; priority in the allotment of
telephone/ftelex connections, etc. Besides,
some of the State Governments have also
accorded hotels/tourism the status of an
industry, whch entitles hotels "to such
concessions/incentives - as are available to
other industries in the respective States.

In the public sector, the India Tourism
Development Corporation is setting up a
30-room hotel at Gulmarg besides expun-
“ sion of 2 hotels and conversion of one
Travellers’ Ledge into 'a hotel. It is also
constructing 6 hotels as joint venture pro-
jects with the State Governments.

The Department of Tourism also is
setting up Yatri Niwases and Forest
Lodges, in collaboration with the State
Governinents, to provide accommodation
for budget tourists.

Diverslon of Cotton Mills. Funds

1625. SHRI D.P. ‘JADEJA :'Will ‘the
Minister rof "FEXTILES be’ pleased to
state :

(a) whether various Government stud-es

bhave brought out ‘the that cotton /mill

- industyy diverted its funds to more lucra-
tive lines of business ;
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(b) whether the Indian "Cotton Mills
Federation has ,published a report to
prove .that :there is.no such diversion of
funds ;

(c) «if so, .whether Government have
studied the financial analysis and report
published by the Indiam Cotton Mills
Federation ; and

(d) the reaction - of ‘Union Govern-
ment ? ’

THE MINISTER OF STATE OF THE
MlNlSTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) -Government are
not aware of any such specific finding in
any study conducied by Government,

(b) Yes, Sir.

‘(c) No, Sir.

(d) Does not arise in view of (c) above.
‘Review of OGL Policy |

1626. DR. G.S. RAJHANS : Will the

-Minister of COMMERCE be pleased to

slate :

(a) whether Government are reviewing
the list -of items covered by tike Open

2

(b) if 80, when the :evised OGL policy
would be announced ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and (b).
The basic objectives of i nport policy are
to provide easy access to inputs essential
for maximisidg - ptoduction and exports
and at the same time promoting self-
realiance and safe-guarding the reasonable
interests of the domestic industry. 'To
achieve these objectives . the import policy

.is- kept under constant review and neces-

sary corrective measures are taken ['rom
time to time.

‘Official Recognition to: Ex-Servicemen’s
Organlsation

1628, SHRI KAMAL CHAUDHRY
will the Minister of DEFENCE be pleaaq
ed to' state :
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(a) whether Government have g'ven
recognition to any ‘organisation of ex-
servicemen as their official spokesman ;

(b) if so, the particulars of such orgh-
nisation and the criteria laid down for
such recognition ;
| [ ]

(c) whether any representation from
the National Ex-servicemen Coordipation
Committee is pending with Government
for gran? of recognition as efficial spokes-
man of cx-servicemen ; and

'(d) if so, since when and the reasons
for delay in taking decision thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH. AND DEVELOPMENT IN
THE MIRISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) and (b).- There is
no organisation of Ex-Servicemen recog-
'nised as such by the Government. . How-
ever, the Indian Bx-services League, with

its affiliate at State/District levels, repre- .

senting a cross-section of ex-servicemen

all over India is patronised by the Govern- '

ment.

(c) and (d). A representation had been
received from the National Ex-servicemen
Coordination Committee through its
Patron in 1985 for-grant of rccognition as
official spokesman of the ex-servicemen.
Considering the fact that the Indian Ex-
services League was gencrally more repre-
sentative of ex-servicemen as a general
body rather than as representative of any
particulacr broad grouvp in terms of area

- or employment in Government or certain
types of institutions, Government had
decided that only a single agency, namely
the Indian Ex-Services League should be
acknowledged as the sounding board for
proposals relating to the welfare of ex-
servicemen, particularly in regard to wel-
fare and re-employment of ex-servicemen
who are yet to find gainful employment.
Government does not look upon any body
of ex-servicemen as an agency to negotiate
a settlement but as a body which may
bring to the notice of Government the
pature of problems facing the general
body of ex-servemen. Hence there would
be no advantage in_ recognising
more than one such body, as this may
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also lead to ‘avoidable problems with any
recognition of a multiplicity of bodies.
All this was explained in the reply sent
on 30.10.1985. Any particular class of
problems brought to the notice of Govern-
ment by any body of .ex-servicemen is
looked into by Government for appro-
priate action.

Growth rate of Rubber and Demand by
2000 A.D.

1629. DR." K.G. ADIYOGI : Will the

Minister of COMMERCE be pleased to
statc :

(a) the production of rubber in India,
State-wise for the last three years ;

(b) the expected rate of rrubber pro-
duction in the Seventh Plan each year and
steps taken for the same ;

(c) the expected demand of rubber by
the year 2000 A.D. ; and :

(d) the land required for planting

< rubber, State-wise ? -

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) State-
wise production of natural rubber during
the last three years is as under :

(Qty. in Tonnes)

1983-84 1984-85 1985-86

Kerala 162,212 172,092 184,563
Tamil Nadu 9,736 10,603 11,025

Karnataka 2,785 3,095 4,090
Others 547 660 787
Total : 175,280 1 86,450 200,465

(b) Expected rate of production during
the Seventh Plan period is as under :

(Qty. in Tonnes)

1985-86 200,465 (Actuals)
1986-87 220,000 (Latest estimated)
1987-88 235,000 (Estimate)
1988-89 250,000 (Estimate)
1989-90 265,000 (Estimate)
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Steps taken to achieve the above pro-
duction estimates include assistance in the
form of cash subsidy scientific and techni-
cal support, supply of high yielding mate-
rials and undertaking research on all
aspects of cultivation and production of
rubber. Besides, a project for accelerated
development of rubber in the North
Eastern Region is also being implemented.

(c) The demand of natural rubber by
2000 A.D. is expected to be about 500,000

tonnes.

(d) The statewise requirement ‘of
additional land by 2000 A.D. for planting
rubber is as follows : :

50,000 Hecs.

Kerala =
Karpataka — 30,000 Hegs.
Tamil N.adu — 5,000 Hecs..
Tripura ) — 30,000 Hecs.
Assam '~ — 50,000 Hecs.
Goa and )

Maharashtra — 10,000 Hecs.
Andaman and

Nicobar Islands — 10,000 Hecs.
Orissa —- 50,000 Hecs.
Other States/

Union Territories — 15,000 Hecs. .

_—2;3:0—(;‘}[ecs

Total :

Frog Exports Affecting Eco-System

1630. SHRI RANJEET SINGH
GAEKWAD : Will the Minister of
COMMERCE be pleased to state :

(a) whether Government are aware,

that frog is a highly efficient devourer of -
insects and a necessary part of the eco-

system and its ~destruction disrupts
ecological balance and encrease the
incidence of pest outbreaks, necessitating
the use of poisonous pesticides for

agriculture ;

(b) if so, wllmether the continuous
exploitation of frogs for export in last
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several years has made the eco-system
to suffer ;

(c) if so, whether Government propose
to conduct any evaluation- in respect of
the earning due to frog exports against
the huge expenditure the. country has to
incur to.contro' pest as a side effect for
non-conservation of the frogs ;

(d) 'whether Government are also
considering a suggestion to introduce
necessary legislation to ban the export of
frog and taking other suitable measure for
frog conservation ; and

»

(e) if so, the details in this regard ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) :

(a) and (b). Studies have indicated
that exploitation of frogs had very little
.impact on the biological control of insecis
and other pests. There is no concrete
evidence to prove that frog exploitation
results in increase of pest attacks on
agriculturz_l] crops necessitating the use of
the poisonous pesticides. There is also no

~ evidence that the exploitation of frogs for

exports in last several years has made the
eco-system to suffer.

(¢) to (e). Government have already
taken var.ous measures for conservation
of frog  population, which include
(i) allowing export of frog-legs only by
such units having facilities for humane
killing of frogs and hygienic processing of
frog-legs (ii) putiing a ceiling on these
exports and (iii) regulating the -catch of
frogs for processing. The Government
are -already seized of the whole issue
regarding export policy for frog-legs
vis-a-vis need for banning the export
of frog-legs. -

Constraints in Replanting of Tea Bushes

1631. SHRI AJOY BISWAS : Will
the Ministe- of COMMERCE be pleased
to state : |

(a) the main constraints in expedit-
ing the pace of replanting of tea bushes ;
and * '
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* (b) the steps Government ptbpou to
take to overcome the constraints ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) :

(a) The main constraint in increasing
the pace of replantation of tea bushes is
the immediate crop-loss -on .account of
gestation period of tea bushes and the
cost involved - in  replanting. Besides,
replantation in hilly areas .also involves
soil erosion.

(b) The Tea Board has been opcrating
. the .Re-Plantation Subsidy Scheme to
compensate for crop loss. In addition Tea
Board akso provides loan for replanting

of Tea bushcs under the Tea  Plantation

Finance Scheme. A scheme has also been
sanctioned to pemit the Tea Companies to
to -deposit ‘upto 20% of  their pre-tax
profits with NABARD for specified
developmental activities which includes
replantation as well. -

Export-and -Import

1632, SHRI PRAKASH V. PATIL :
Will the Minister of COMMERCE be
pleased (o state :

(a) whether the export efforts are
‘inereasing ; :

(b) if so,'the half yearly progress made
during 1986 ;

(c) the 'arcas 'where the export is
picking up ;

(d) whether the imports had been

restricted durieg this pesiod and if so, the

details thereof ;.and
- (e) the prospects for 1987 ?

THE ‘MINISTER ' OF ':COMMERCE
(SHR1 P. SHIV SHANKER) : (a) to (e).
All efforts are being continuously made to
increase ‘India’s ‘exports. ‘According to
the latest figures available, India’s expoits
during the first half of current .financial
year April-September, 1986 amounted to’
Rs. 5857.44 crores as compared to
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Rs. 5180.97 crores in the corresponding
period of the  previous year, the-eby
registering an increase of 13.1 per cent.
On the other hand, imports at a level of
Rs.  9239.01 crores  during ~ April-
September, 1986 registefed a marginal
increase of 1.1 per cent as ccmpared to
Rs. 9141. €3 crores during the correspond-
ing period of the previous year. We now -
have trade figu es for the first nine
months of this fiscal year (April to
December, 1986). They show that exXports
have increased by 17.3 per cent, and
imports by 2.3 per cent, compared (o the

- corresponding period of last year.

The commodities showing éxport value
growth during .Apr.l-September, 1986 as
compared to April-September, 1985
include coffee "and coffee substutucs
tobacco. spices, cashcw kerncls, oil c:1kes,
Iraw cotton, marine producis, leather and
leather manufactures, readymade gJrments,
gems- and jewellery and cotton fabrics.

.As for present trends, it is expected, that

the export target of Rs. 12203 crores set
for 1986-87 will be achieved. The exports
during the next financial year 1987-88 are
expected to increase by a  substantial
margin also. :

Kamataka meen Entrepreneurs

1633, 'SHRI NARSING SURYA-
WANSHI : Will the Minister of COM-
MERCE ' be pleased to state :

(a) whether Government are aware that
a team of fifteen ‘women led by the
Federation of Karnataka Women Entre-
preneurs has found .encouraging opportu-
nities for trade in Malaysia, Indonesia

~ and Singapore ; and

(b) if so, what measures are proposed
to encourage such women entrepreneurs

‘f r trading in food- -processing, garments,

perfumes ' etc, . in
countries 7

THE MINISTER OF COMMERCE

(SHRI ‘P, SHIV. SHANKER) : (a) Yes,
Sir.

South-East Asian.

(b) All export incentives, such as Cash

Compenutory Support Duty Draw-back,
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Advance Licensing etc., as available - to
eligible exporters, are also available to
women entrepreneuss.

.Forelgn Acssistance for Modernisation
of Indian Textile Industry

1634. DR. B:L. SHAILESH : Wil
the Mmlster of TEXTILES be pleased
to state ':

. (a® whether Government are consider-
ing some offers of foreign assistance for
tlie modern:sation and renovation. of the
Indian textile industry ;

(b) if so,

particulars of these offers ;
and ‘

(c) the decision if any, taken thercon
by Government ?

 THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRLRAM
NIWAS. MIRDHA) : (a) Yes, Sir.

(b) The Japanese 'Government has
offered loan assistance. under Overseas
Economic Cooperation Fund (OECF) and
the World Bank is interested in financing
the modernisation of the Indian textile

. industry.

. (c) Government have not taken any
fir: decision.

Review of Cotton Export Policy

1635. DR. B.L. SHAILESH : Will
the Minister of TEXTILES bc ple'\sed to
state :

(a) whether in view of (he sudden spurt
in prices of cotton in the domestic market
and reluctance of farmers t¢ come out
with their stocks, Government propose to
review their 3-year cotton export. policy ;
and .

(b) if so,

the salient features of (he
review ? ‘ '

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) and (b). The
prices of cotton have increased by about

PHALGUNA 15; 1908 (S44)
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30% over the last 4-5 months, resulting in
reasonable price for the farmers as

. compared. to the depressed prices during

last year. About 75% of the total pro-
duction has already arrived in the market.
In view of adequate production of cotton
and’ better prices, Government do not
propose to review the export policy on
cotton at this stage.

Tourists from Arab Countries

1636. SHRIMATI MADHUREE

_ SINGH : Will the Minister of TOURISM
be pleased to state :

" (a) number of tourists from A 1ab
countries visiting: India so far ;

(b) whether it is a fact that despite
tourist potential in India the tourist from
Arab countries prefer USA - or -West:
European countries ; and

(¢c) if so, the ‘steps taken to attract
tourists. from West. Asia ?

THE MINISTER OF TOURISM
(MUETI MOHD. SYED) : (a) The num-
ber of tourists from Arab countries who
visited India during the last 3 years along-
with percentage changes is as given below :

Year . Numl;cr : % change
1984 95,662 S e
1985 ll 15,909 , 21.2
1986 146,500 (E) ' 26.4

(E) Bstimated,

(b) The figures of tourist arrivals from
Arab countries suggest an cncoungmg
trend.

(c)- The steps taken by the Government
to attract tourists from West Asia include

Jauncuing of direct consumer advertising

through print and electronic media, par-
ticipation in trade fairs and exhibitions,
organisation of promptional seminars, efc,
India is also being rromoted in thesé
coumnes as a “Family Hohd ay Desting-
tion”’,
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Move to Boost Tourism

1637. SHRI C. JANGA REDDY :
Will the - Minister of TOURISM be
pleased to state :

(a) whether Government are consider-
ing any proposals for marine parks
Disneyland-type amusement parks, water
sports, duty-free shops, allowing 40 per
“cent equity in hotels for NRI's multi-
entery five years visas for foreign tourists
and lower customs duties on about 200
items to boost tourism ;

‘(b) if so, the details thereof ; and

(c) the sector’s

thereto ?

private response

THE MINISTER OF TOURISM
(MUFTI ‘MOHD SYED :
(a) to (c). Provision of equipment
for “water sports has been santioned 'at
some centres in the coun{ry. Proposals
have been received for setting up a recrea-
tion centre in Hyderabad
Government of Andhra Pradesh and in
Delhi and Maharashira from private
parties, Todia Tourism Development
Corporation, a Public Sector Underaking,
operators Duty Free Shops at the Airports

at Delhi, Bombay, Calcutta, Madras and-

Trivendrum. . Multi-entry visas for foreign
tourists are given for a period of three
months extendable by anothcr three
months. - There is no proposal at present
to issue a five year multi-entry visa for
tourists. 75 items required for import by
hotels have been made eligible for
concessional customs duty as applicable to
project imports. The private sector’s
response has been very positive.

Strengthening of Export Promotion Councils

638. SHRIMATI JAYANTI
PATNAIK : Will the Minister of COM-
MERCE be pleased to state :

(a) whether Government have a propo-
sal to strengthen the Export Promotion
Councils (EPCs) with a view to promoting
exports ; and
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(b) if so, the measures taken therefor ?

THE MINISTER OF COMMERCE
(SHR1 P. SHIV SHANKER) : (a) and
(b). There are 20 Export Promotion
Councils responsible for promotion of
different export product groups. In order
to make them more result oriented, a
meeting of the Chairman of all the Export
Promotion Councils was held in the first
week of February, 1987. The Indian
Institute of Management, Ahmedabad has .
also been asked to undertake a study of
the working of the Export Promotion
Councils to make them effective instru-
ments of promoting exports.

Export of Computer Services

1639. SHRI H.B. PATIL : Will the
Minister of COMMERCE be pleased
to state :

(a) whether the State Trading Corpora-
tion recently signed a Memorandum cf
Understanding with the Computer Main-
tenance Corporation to promote export
of computer .services and turnkey
projects ; and

(b) if so, the salient features of this
Memorandum of Understanding ?

. THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) Yes,
Sir. '

(b) STC will use its organisational and
marketing strength in promoting CMC's
products, services and software in selected
maikets. STC’s programme for exports
would ‘cover hardware and software
products, data communication and
computer networks, . education and
training programmes, consultancy regard-
commissioning and
maintenance of computers etc,

MOU signed between STC and CMC
is valid for a period of five years. It
can be extended further for 5-year periods
on each occasion.

lniport of Palm OIl from Malaysia

1640. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of COMMERCE
be pleased to state ;
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~ (a) the quantity and value of palm oil
1mported from Malaysm during 1986-87 ;
and .

_gb) how it was canalysed _and allocated
to the States and private sector mills ?

THE MINISTER OF COMMERCE

(SHRI P. SHIV SHANKER): (a) During
the . period April-December, 1986, 703
thousand tonnes of palm oil valued at
Rs. 258 crores were imported from
Malays:a. '

(b) Import of edible oils/oilseeds are
made through State Trading Corporation
with " effect from 2nd December, 1978.
The allocation of imported RBD palm oil
and RBD palmolein to the States and
Union Territories Is made by the Central

Governmeat under the Pablic Distribution’

System, .from month to ‘month,  on the
basis of demand,. consumption pattern,
festival season, availability of indigenous
edible oils in the States, Union Territories

of region, availability of stocks with STC

and other relevant factors.

Allocations are also made to vanaspati

industry to help the industry to tide over
the periodical difficulties in getting indi-
genous components -of oils for the manu-
facture of vanaspati. .

Publication of Census Detalls .

NARAIN CHAND
Minister of

- 1641. PROF.
PARASHAR : Will the

HOME AFFAIRS be pleased to refer to -

_the reply given-to Unstarred Question No.
1321 on 12. November, 1986 regarding

clubbing of languages/dialects under Hindi

by census authorntxes and state :

(a) the reasons for ‘delay in pubhcauon
of the data ;

(b). the lnkely date ‘by which the ﬁgures
would be published ; and-

© whether the figures would be ‘pub-
lished as recorded by the speakers of - their

mother tongues  and not on the basis of :

artificial classifications resorted to for
- gro )mg various dialects into the major

- -languages ?
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THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : (a) The tabulation
of data relating to, language/mother
tongue is in process and there is no delay

volume of work involved.

(b) and (c). The language data collec-
ted through the household schedule in
respect of language mainly spoken in the
household are likely to be available befores
the end of this year. .

Purchase of Jute in Andhra Pradesh' .

1642. PROF. MADHU DANDAVATE:
Will the Minister of TEXTII..ES be pleas-

~ed to stale:

(a) whether it is a. fact that the Jute
Corporation of India made jute purchase .
arrangements ' in . Andhra Pradesh with

~ M/s. Konark Jute Mill for 1984-85 ;

.(b) if so, whether the purchases in-
volved a loss of Rs. 1.6 crores ; and

(c) if so, remedial action taken to
avoid such losses in future ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM.

'NIWAS MIRDHA) : (a) and (b). A

Statement is given below.

(¢) The Jute Corporation of India has
not entered into any such-arrangement
thereafter with any Mill.

Statement

During 1984-85 season, Jﬁte Corpora-
tion of India (JCI) entered into agree-
ment for procurement and- sale of raw

. jute with 15 mills in private sector inclus

ding M/s. Konark Jute Mill Ltd,, in the

 Co-operative Scctor. Under this arrange-

ment mills were required to furnish per-

- formance guarantee from Banks covering

one-fourth value of contracted quantity.
Accordingly, a quaotity of 15,000 bales
was purchased from Orissa and Andhra

. Pradesh for ‘M/s. Konark Jute Mill Ltd.
~at agreed prices.
‘that the Mills would lift quantity in phases

The arrangement was

within ‘a time-frame after making full
payment. While arrangement with 14
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mills worked satisfactorily, Konark Jute
Mill Ltd. defaulted in lifting bulk of con-
tracted quantity on the ground that their
bankers were not in a position to open
Letter of Credit and accordingly advised
JCI to se | unlifted quantity. purchased on
their. account at best available prices.
However, in view of fall in prices of raw
jute in the meantime, JCI's sales realisa-
tion fell short of Rs. 1.45 crores than
.the amount that would have been realised
under agreed arrangement with Konark
Jute Mills Ltd. JCI immediately took step
to invoke bank guarantee which, however,
was stalled by an injunction received by
Konark Jute Ltd. from court and matter
-is still subjudice. ¥

Irregularity in JCI in CPF Deductions

1643. PROF. MADHU DANDAVATE : -
Will the Minister of TEXTILES be pleased

to state : -

(a) .whether Jute Corporation of India
is irregular in arranging CPF deductions
‘and Payments to their employees based in
Andhra pradesh ; and

(b) if so, reasons thereof ?

. THE MINISTER OF STATE 'OF THE
MINISTRY OF TEXTILES {(SHRI RAM
NIWAS MIRDHA) : (a) and (b). Jute:
Corporation of India (JCI) arranges for
regular and timely (Contributory Provi-
dent Fund) deductions and payments to
it¢ regular employees based in Andhra
Pradesh as in other States. About 95
casuals in Andhra Pradesh were retrén-

ched sometime in 1983-84 out of which

75 represented before Assistant Provident
Fund Commissioner (APFC), .Andhra
pradesh, Visakhapatnam, for their enrol-
ment to PF membership. Employer’s
share of contribution for them has been
depesited to JCI CP Fund as per advice
of APFC, Visakbapatnam. On recovery
of share contribution from casuals and
deposit of the same to CP Fund of JCI,
the matter was referred to Regionnl‘Pro\'/i_
dent Fund Commissioner West -Bengal by
APFC, Visakhapatnam. Advice r.egen:ly
received from RPFC, West Bengal is being

agted ypon. . . '
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- Instances of Passport taken on
Fictitious Names

1644. SHRI ~ KAMLA  PRASAD
SINGH : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) the instances of passports having
been taken out in - fictitious names during
the last two years-year-wise and passport
office-wise ; s oh

.+ .(b) the circumstances under which these
passports were issued ; and

(c) the steps to be taken to plug the
loopholes and to  tighten the procedure
and machinery ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO) : (a) Five
cascs have come to the. notice of the
‘Government 'in the last two years where
passports were issued to people giving
fictitious names.

R.P.O. Chandigath—4 cases—1986
R.P.O. Abmedabad-—1 cases—1986

~ (b) Passports are normally issued only
after obtaining_clear identity and sccurity
verification reports from the police autho-
rities comcerned. According to available
records, these five passports were also
issued after receipt of clear police reports
purported to have bien sent by the con-
cerned police authorities.

(c) The Passport Officers have been
instructed to exercise upmost vigilance in
Governments
and the State pol.ce authorities are also
exercising full care before sending their
verification reports on passport applicants,

Modification in Groupdnuts Export Order

_.1645. CH. RAM PARKASH : Will the

Minister of COMMERCE_E be pleased to
state @

(a) whether it is a fact that Govern-
ment modified the Groundnuts Export
Order recently ; and -
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“(b) if so, the .details of the modifica-
tions and the reasons therefor 7

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) Yes,

Sir.

“(b) It has been decided to allow export

of HPS groundnuts to Rupee Payment
‘Area countries against irrevocable letter of
credit supported by at least 98% of the
total sale proceeds subject to the condi-

tion that the balance 2% of the sale pro- -

ceeds is repatriated within a period of 6

months from the date of shipment in res-

pect of the first consigpment.

The modification is a result of changes
made in. the contract from by the USSR
importing organisations with a view to
covering the import organisations - against
any requirements of fumigation, short
weightment of damage to consxgnments in

transxt

Seizures of Pakistan Fisting Trawlers
by Indian Naval Ships

1646. SHRI MULLAPPALLY RAMA-
'"CHANDRAN : Will the Minister of
DEFENCE be pleased to state : .

(a)thethcr Pakistan *had fnade any

allegations that Indian Naval ships had

illegally seized Pukistan’s fishing trawlers
during December, 1986/January, 1987 ;

(b) if so, Government’s reaction there-
to;

- (¢) whether any Pakistani trawlers were
seized from .Indian territorial waters
during the said period ; and -

(d) if so, their defails ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE ‘RE-
SEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) Media reports
emanating from Pakistan have alleged
that Indian Naval Ships ‘conducting exer-
cises near Pakistan territorial waters have
seized 46 Pakistani. fishing trawlers along-
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with over
November, 1986.

(b) Government have categorically
denied the allegation that Indian Naval
have
trawlers;

900 crew memberl sinco,

captured. Pakistani fishing-

(c) No Pakistani trawlers were seized .

in  Indian iterritorial waters
December ’86.. One Pakistani fishing
trawler was captured by Indian Coast
guard authorities on 6.1,1987.

(d) Coast Guard apprehended a Pakis-
tani trawler - ALBULNASIR with 13 crew

during

e

on 6.1.1987 within our- Maritime Zone, °

The trawler alongwith crew was escorted
to Bombay and handed over to the
Police for further action.

Foreign Mercenaries in Sri Lanka

1647. SHRI NARAYAN CHOUBEY :
SHRI B.N. REDDY ¢ -~

SHRIMATI GEETA
- MUKHERJEE :

' SHRI P.M. SAYEED :
SHRI H.B. PATIL :

SHRI JAGANNATH PRASAD:

'SHRI R.M. BHOYE :

SHRI DHARAM PAL SINGH
MALIK :

SHRI PRAKASH CHANDRA :
SHRI SUBHASH YADAY :
SHRI SRIBALLAY
PANIGRAHI ;

SHRI C. MADHAV REDDY :
DR. DATTA SAMANT :

SHRI PARASRAM
BHARADWAJ :

SHRI BRAJA MOHAN
MOHANTY :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government are aware that
some foreigh mercenaries are working
against the interests of Tamilians in Srl

Lanka :

4
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. Ab) if so, Government's reaction in
this .regard ; and

(c) whether Government have brought
it to the notice of Sn Lanka Govern-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS. .
(a2) Yes,

(SHR1 EDUARDO FALEIRO) :
Sir. Government are aware of the pre-
sence of foreign nationals in Sri Lanka.

(b) and (c).
concerned about the induction of foreign
nationals and our concern has been con-
veyed to the Sri Lankan Government

Territorial Concession Sought by China -
to Settle China to Settle Border: .DISpute

1648. PROF. RAMKRISHNA MORE :

- SHRI CHINTAMANI JENA :
SHRI SHANTI DHARIWAL :
SHRI S.G. GHOLAP :

SHRI BHATTAM SRI RAMA
MURTY :

SHRI AMARSINH
RATHAWA :

SHRI G.S. BASAVRAJU :
SHRI S.M. GURADDI :

Will the Minister of EXTERNAL .

AFFAIRS be pleased to state :

(a)' 'wh’etﬁer China has raised objections

to the conferment of Statehood to Aruna-
chal Pradesh and has sought territorial .

concessions to settle the border dispute ;
and

(b) if so, the detalls thereof and the
“reaction of Government with regard
thereto ? ’

THE MINISTER OF STATE IN THE

' MINISTRY OF EXTERNAL AFFAIRS .

(SHRI EDURDO FALEIRO) : (a) China
bas objected to the conferment of State-
hood on, Arunachal Pradesh. During

Official-Level Talks hcld in November.
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" internal

~ Government remain firmly committed to a
~ settlement - of the boundary question
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1985, and again in July 1986, thc Chinese
have stressed that a “‘fair and réasonable”
settlement of the boundary question can
be found only by adopting an approach
of ““mutual understanding, mutual accom-
modation and mutual concessions’.

(b) Government = have re}ected the

- Chinese stand on Arunachal Pradesh as

“totally unacceptable” and emphasized

~ that the' conferment of Statchood on -

Arunachal Pradcsh, which is an integral
part of the Indian Union, is entirely a
matter for the Parliament of India. to
deoide and that the Chinese statement
constituted a clear- interference in the
affairs of ' India. However,

through peaceful negotiations with China.

jndia’sjmpoit and Export Trade with
Eeighbo‘urlngr Countries

1649. SHRI SYED SHAHABUDDIN :

Will . the Minister of COMMERCE be
pleased to state :

(a) the - lewel of India's export and
import from the neighbouring ‘countries
during last thrée years for which complete
statistics are avallable country-wise and

'year-wxse 3

(b) the names of the reighbouring

-countries with which India has trade |

agreements or protocols as on' 1 January,

- 1987%

. (c) the percentage, the total of such
imports and exports forms India’s total

world imports and exports respectively
ycar-wnse and

(d) the major items of tradé in respect
of each country ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) :
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a)
(Value in Crores)
Name of the country . 1983-84 1984-85 1985-86
(Provigional)
Export Import ~ Export: Import Export Import
Pakistan' 1233 2805 1295 1577  17.03  25.06 .
Bangladesh 61.64  9.34 10675 4551  144.03  9.72
Nepal Tk 7523 3647 © 10646 6239 14164  50.27
* SriLanka 10L.77 3141 12683 945 8333  11.28
Maldives st 002 2.6 008  Not available.
T = 7 ) .
‘Total : 25248 10529 35515 133.20. 38603  96.33
(b) .
Bgugladcsh
Nepal
Sri Lanka n 4o .
Maldives S
© :
1983-84 - 1984-85 1985-86
-7 Export * Import Export Import “Export Import
’ ' ' ' (Provisional)
% of ' 9770.71 1583146 11743.68 17134.20 11011.96 19746.77
India’s ‘
total
world - 26%  OT%  302%  08%  35%  059%

trade
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Name of the country

Bangladesh

Pakistan

Nepal

Sri Lanka

Maldives

Major items of Export -

T —

Major items of Imports

2 - —

T — . —

Coal, railway rolling stock,
pipes and fittings, textile
mill machinery and parts,
diesel engines and parts,
bicycle parts, three-

wheelers, " trucks —and-

buses, limestones, chemi-
cals, dyeing, tanning and
colouring materials etc.

.
-

Tea, iron ore, bidi leaves,

aluminium phosphide tables, .

refractory bricks, tamarind
efc. \

Machinery and transport
egquipment, . textile yarn,
fabrics and related pro-
ducts, sugar, chemicals and
related products, edib'e
products and preparations,

~ tobacco and tobacco manu-

factures, soyabean oil,
_spices, tea, cereal prepara-

tions, rubber manufactures,

paper board and articles of
pulp, non-metallic mineral

manufactures, metal manu- -
fatures, mental manufac- -

tures.

Commﬁrcial vehicles, médi- .
" cinal and pharmaceutical

products, textile yarns and
fabrics, fish and fish pre-
parations, fruits' and vege-
tables, - spices, chemicals
and related products.

Sugar, spices, textile yarn -

and fabrics, metal manu-
factures, chemicals- and

- related products.

Newsprint,  wet blue
leather, chemicals.

Urea, rock  phosphate,
cotton and dry dates.

‘Textile  yarn, fabrics,

made-up articles, jute and
other textile fibzes, feeding
stuff for amimals spices,
oil seeds etc.

Natural rubber, crude fer-
tilizers, and mineral ani-
mal and vegetable oils. -

Crude. animal and vege-
table materials.
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_ Preservation of Tribal Crafts Iadustry : .

1650. SHRI PRAKASH CHANDRA :

SHRI DHARAM PAL SINGH
MALIK :
SHRI SUBHASA YADAV :

_ Will the Minister of .TEXTILES be
pleased to state : - ¥

(a) whether it has come to notice that
tribal crafts have been facing extinction in
the country particularly in Bihar, Madhya
Pradesh, Uttar Pradesh and some _other
parts of the country ; :

(b)’ if so, the reasons therefor ; and

(c) whether Government are consider-
ing any proposals -for the preservation of
tribal crafts industry ' through® out the
country and if so, details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) and (b). No.
sir. Tribal crafts have a long standing
tradition and special appeal due to ' theif
exquisite designs. However, the level of
technology in ~ the ' production of
such crafts being outdated has’ led to
lower production and higher cost. Tribal
artisans also face marketing problems. .

(c) During the Seventh  Plan, . special
emphasis have been laid on imparting

training followed up by measures like

supply of improved tools and equipment at
subsidised rates and imarketing facilities.
14 Marketing and Servico - Extension
Centrés have been functioning in tribal
concentration areas to provide package of
assistande to the tribal artisans in addition
" to organising «Product Promotion Progra~
mmes, Market Meets, fairs. and ' festivals
for these crafts. The State Handicrafts
Development Corporations and voluntary
organisations are being financially assisted
. to organise exhibitions, fairg and festivals
to popularise tribal crafts in the country.
A scheme for intensive development of
selected crafts in -selected arecas is being
taken up for comprehensive development
of lesser known crafts inciuding those
producted by the tribal artisans, - &
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Licences .for the setting up . of cotton
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Joint Ventures with US.SR.

1651, SHRIMATI N.P. JHANSI
LAKSHMI : Will the Minister of COM-
MERCE be pleased to state :

-

(a) whether it is a fact that Indian
firms and oher organisations have sent®
some . proposals for establishing joint
ventures with the USSR :

(b) if s0, the names of those firms and
organisations ; and

(c) whether the proposals 'have been
approved by the Government of India ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) to (c).
No proposal has so far been received for
setting up joint ventures with the USSR
either' in the USSR or in third coyntries,

Co-Operative Spinnlng' Mills In Karmt;ka :

" 1652. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Wil

the Minister " of TEXTILES be pleased
to state ) "

(a) whether. Government have a
proposal to set up- some cooperative
spinning mills in Karnataka State in
1987-88 ;

(b) if s0, the number of Proposals
received by the Government s op 3ist
Decémber, 1986 from the State  of
Karnataka to set up cooperative spinning
mills ; '

. () the places where sich spinning
mills are proposed to be set up ; and

(d) the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NI_WAS MIRDHA) : (a) Government do
not set up spinning mills. .

(b) No applications are pending at
of ' Industrial

spinning mills,
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- (c) and (d). Do not arise in view of

(b) above.
Maharashtra Developmenf Beard

1653. SHRI +BANWARI = LAL
PUROHIT : Will the Ministzr of HOME
. AFFAIRS be pleased to state :

(a) Qhethar the Mnharashtra.Gover‘n-

ment had recommended tp the Union -

Government the Constitution of a State
Development Board under Article 371 (2)
of the Constitution ;

(b) if so, whether any dceision has
since been taken thereon ; and

(c) if not. the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
' CHINTAMANI PANIGRAHI) : (a) The
Maharashtra Government . recommended
to the Central Government the constitu-
tion of a Development Board each for
Vidarbha, Marathwada and the rest of

“Maharashtra under article 371 (2) of the-

Constitution. .

(.t‘>) and (¢). The matter relating the
formulation of a scheme is being pursued
with the State Govemment.

Proposal for Expansion of Trade
ll;:tween Finland and India

1654. SHRIMATI N.P. JHANSI

- LAKSHM1 :
MERCE be pleased to state :

(a) whethcr any prOposals ‘have been
‘considered to identify specific commodi-
ties to expand trade between Finland and
India which is adverse to India at’

present

(b) if so0, the details thereof ; and

(c) the outcome. of the negotiations .

held with the Finance Prés:dent who was
recently in Indna o

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and
(b). During the fifth session of the

Will the Minister of COM-
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Indo-Finish Joint Commission held in
April 1985, items identified by the Indian

. side for export to Finland in order to

expand trade between the two countrieg
and to reduce India’s.adverse balance of
trade included tea and coffee, castor oil,
edible nutes, animal feed-stuffs, spices;
laathersoods engineering and electromc

. ‘components, -

(0) Discussions .also cevered areas to
explore possibilities for expansion of
bilateral trade and the Finish delegation
agreed tQ consider improving the access
of Indian exports to the Finish' market
by enlarging the scope of their GSP, '

[(Translation) e
Brigdes on Teesta River
1655. SHRI HARISH RAWAT : Will

the Minister of DEFENCE be pleased to
aiate ;

(8) the number of bridges on  the
Teesta river to .link Sikkim with North
Bengal ; ,

(b) the present

condition of these
bridges ; ' : '

(¢) whether"theie is any sch’eme..to con-
stru¢t any more bridges on this river ; and

(@) if so, the time by which the scheme

" i likely to be implemented ? -

THE MINISTER OF STATE IN THE
DEPARTMENT QF DEFENCE RE-
SEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) and (b). Three.
The Bailey Suspension Bridge on National -
‘highway 31-A is under repais.and a diver-
sion road has been. constructed for move-
ment of vehicular traffic. The Corpora-
tion Bridge on Nntional Highway 31 and
Melli Bridge are traffic-worthy.

- (c) and (d). Yes, Sir, The existing

" Bailey Suspension Bridge on National

~

Highway 31-A  is planned to be replaced
by a permanent bridze. Another bridge
i8 planned near the Corporation Bridge.
Both bridges are planned fo: completion
in the Eighth Five Year Plan, -
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_ Non-Inclusion of Andbm s Tableau in
" Republic Day Parade

1656. SHRI1 E. AYYAPPU REDDY :
Will  the Minister of DEFENCE be
pleased to state : -

(a) whether the Tableau of Andhra °
Pradesh Government for display during
1987 Republic Day Parade was not accep-
ted by the Union Government ;

(b) if so; the reasons therefor ;

(¢) whether pon-inclusion' of the
Tableau of Andhra Pradesh in 1986 and
1987 Republic Day Parade has caused
deep resentment in that State ¥

() whether the Expcrt Commxttee set
up for selection. of tableaux consists of
any member from Andhra Pradesh ; and 4

(e) if not, the criteria for the selection
of members for the said committe ?

THE MINISTER OF STATE IN THE
DEPARTMENT . OF DEFFNCE RE-
SEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUNg SINGH) : (a) and (b)." The
Experts Committee, constituted for selec-
tion of Tableaux, for participation. in the
Republic Day Parade 1987, had examined
96 tableau proposals received from
various States/Union Territories/Central
Ministries and PSUs including two from*
Andhra Pradesh. Finally, only 19 tableaux
were se! ected by the Committec on the
basis of comparative merit. The Com-
. mittee did not' approve the tableau pro-
posals received from the State of Andhra
Pradesh.

"(¢) Government has seen a few reports
appearing in some of the newspapers re- -
garding rejection of the tableau proposal’
of Andhra Pradesh. The tableau propo-
sals received from all the States crnnot be
included in the parade in a particular year
due to constraint of time and the utmost
need to ensure that the tableaux finally
selected are 'of a. standard befitting this
most prestigious national function.

' PHALGUNA 15, 1908 (SAKA)
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(d) No, Sir.

(e) The criterion for the selection of
expert members for the Committee, con-
stituted for selection of tableaux, is the
eminence of the members in their respec-
tive fields of art. This selection is not
based - on the cors:derarion of giving re-
presentatlon to each State.

[Translation]

Joint Ventures for Transfer of Technology
with U.S. Companies

1657. SHRI JAGDISH AWASTHI ¢

" Will the Minister of COMMERCE be

p]eased to state

(a) the main reasons for
transfer under the agreement reached re-
cently for a joint venture by Indian com=
panies wnh two compan'es in Ohio Stato '

in USA s

(b) the names of the Indian companies .

. involved in the transfer .of {echnology ;

and

(c) the . benefits Vlikely to accrue to the
country frem this joint venture ? '

THE MINISTER OF COMMERCE

(a) to (c).
M/s. Spic Electrorics and Systems Pvt.
Ltd. Madras have been approved foreign
_ with  My/s. Computer
Resources Inc. USA for manufacture of
computer tapes and coating web rolls for
Computer' tapes are not
beirg manufactured indigencusly at pre-

sent, hence this collaboration .has been
approved.
Further “M/s. Spic Electronics and

" Systems Pvt. Ltd,, Madras have also been
- approved with the same U.S. Company

for the manufacture of floopy diskettes,
The project will lead to import subsutu-
tion.

[English]
Incentive to Tourists

1658. SHRI V. TULSIRAM : Will the

technology
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Minister of TOURISM be pleaced to
state ® ‘

(a) the total number of tourists visited
India duripg the year 1986 ;

(b) -whether the incentive given to one
millionth tourist on her arrival at Palam
Airport will contipne in respect of other
tourists ;

(c) whether this criterion is meant only
for the tourists who land at Delhi airport
or also for tourists landing at any other
airport in the country ; .

(d) whether this incentive will also be
given to -tourists who visit India by rail/

road or sea ; and
(e) if not, the reasons therefor ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) The num-
ber "of foreign tourists who visited India

. during 1986 was 1,080,050 excluding the

pationals of Pakistan and Bangladesh.

(b) to (¢). Forejgn tourist arrivals to
the country, excluding the nationals of
Pakistan and Bangladesh exceeded the one
million mark during 1986. This memo:

rable event was celebrated at the inter- -

national airports of Bombay, Delhi and
Madras by extending a warm reception
and presents to some of the tourists who
arrived in India on 19th December, 1986.
There is, however,« no scheme for giving
incentives to foreign tourists visiting India
by using various modes of transport.

Occupancy in ITDC Hotels ln
Andhra Pradesh |,

1659. SHRI V. TULSIRAM : Will the
Minister of TOURISM be pleased to

state @

(a) the occupancy rate in the hotels
maintained by the India Tourism Develop-
ment Corporation in. Andhra Pradesh
during the last three yea:s ;

(b) whether the rooms ' available in the
hotels are sufficient to suit the require-
ments of foreign tourists ; and

'MARCH 6, 1987
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(¢) the steps proposed to be taken to
improve the tourist traffic in the State of

" Andhra Pradesh during 1987 and also up

to 1990 ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) and (b).
ITDC is not mamtammg any hotel in

"Andhra Pradesh,

" (€) Ministry of Tourism has a number
of on going schemes in Andhra Pradesh
for resort development, wayside amenities,
beach tourism and cultural .tourism.
ITDC. bas no scheme during
Seventh Five Year Plan for setting up a
hotel in- the country,

Cotton Monopoly Proc_unm;nt Scheme

1660. SHRI V. TULSIRAM : Will the

Minister of TEXTILES be pleased to
* state
(a) whether Government of Andhra

Pradesh have approached Union Govern-
ment for permission to continue the
Cotton Monopoly Procurement Scheme
for the period up to 1990 ¢ =

(b) if so, the decision taken in the
regard ; and . 3

(c) whether similar requests have also-
been received from other cotton producing
States ; if so, details thereof and action
taken on such requests 7 :

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA): (@) to (c). Cotton
Monopoly Procurement Scheme is in
operation only in Maharashtra State,
where the scheme which expired on
30.6.86 was extended for a period ‘of three
years, upto 30.6.1989,

Pension Disbursement Offices in
Andbra Pradesh

1661, SHRI V. TULSIRAM : Will the
Minister of DEFENCE be pleased to
WA, m S “Aﬂ--. " 4

. B e . ]

(a) the “number ~and - locations i of
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Defence Pension Disbursement Offices pre-
“sently functioning in the State of Andhra
Pradesh

(b) whether there is some proposal t>

open more such offices in the Statc and

if so, details thercof ; and

(c) the district-wise number of Defence
pensioners in the State as on 31 December,

1986 ?

. 'THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) There - are  two
Defence Pension Disbursement Offices
(DPDOs) functioning in the State of

Andhra Pradesh, opoc at Hyderabad and

the other at Secunderabad.

(b There is no proposal to set up
more DEPOs in the State of Andhra
Pradesh, as Government is encouraging
drawal of pension through banks,

(c) The number of Defence Pensioners
as on 31.12.86 in the payment strength of
DPDO Hyderabad and Secunderabad is
6889 and 5031 respectively. Information
of defence pensioners in other districts in
the state as on the above date is not
available. However,

on 30th Jun_e 1985 is as under ;—
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CRRIES 3

8. Chitoor : 3643

9. Cudappah ' 613
10. Nellor : 2038
M. Stikakisiam 2298
12. Ongole (Prakasam) 2155
13. Nizamabad L 31
14. Karimnagar 475 .
15. Mehboobnagar 800
_16. Nalgonda - 409
‘17 Khammam ] '. 234
18. Medak ' 735
19. Warrangal | 869
20. Adilabad s 133
21‘. Vijayanaéram £ 902

Figures inlicated
‘against DPDO
Hyderabad -and
Secunderabad as
on 31.12.86.

22. Hydcrabéd

‘ 23, Rapga Reddy ¥

district-wise -
(treasury-wise) number of Pensioners as -

Sl. Name of Treasury/ No. pf Def,

No. D'istrict‘ " Pensioners
12 ; 3

1. Anantpur 2067
2. East Godawari : 2937
3. West Godawari 1587
4. Vishakhapatnam 6006
5. Guntur : 6126
6. Kurnool 1465

7. Krishna“ - . 2797

Implementatlon of New Export
‘Promotion Strategy

© 1662. SHRI V. KRISHNA RAO :
. W,
SHRI K. MOHANDAS

Will the Minister of COMMERCE be .
pleased to state :

(a) Whether Government have imples
mented any new strategy for increasing
exports during 1986

(b) if so, the details thoreof ; and
(c) the results achieved ? .

THE MINISTER OF COMMERCE
(SHRI P SHIV SHANKERY) : (a) and (b),..
A series of initiatives have been taken to
promote exports of various items, includ«
ing those of thrust commodities. These
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_are designed to generate surpluses for exz
ports, to induce the production of goods
contemporary in technology and competi-
tive in prices and to make the exports
profitable. - Several changes  have been

made with-these objectives in view in the

areas as fiscal policy, industrial policy and
.import - policy backed up by institutional
support. -

1In addition to these, several mnew
measures have been initiated recently.
These include : making available capital
goods and machinery, which are not pro-
duced in the country, for export produc-

tion for improving the quality of products .

for exportssfor the thrust sectorsat lower
rates of, duties’ on case by case basis ;

extention of the principle of supply of
raw = materials at international prices °

through schemes such as the ope that has
been in operation for steel, rubber and
certain ‘chemicals
areas ; Pre-shipment credit at 9.5 percent
 for 180 days for all products ; the Cash
" Compensatory Support Scheme reframed
to cover indirects taxes on inputs of the
exported products ; in principle full remi-’

nation of excise and other duties on expor- .

ted products subject to certain considera-
tions ; to allow the use of 5 to 10% of the
net foreign exchange earnings by exporters
for export promotion.

(c) According to the latest provisional
statistics, India’s exports during the first

nine months of the current financial year

April-December, 1986 at a level of Rs.
", 8978.43 crores were higher by 17.3% as
tompared to Rs. 7655.57 crores in the
corresponding period of previous year.

Surplus Labour in NTC

1663. SHRI MOOL CHAND DAGA :
Wwill the Mmlster of TEXTILES be
pleased to state 2 W
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(a) whether it is a fact tha't there is sur.

plus labour in- National Texlile COrpom.
tion Mills ; -

(b) i so, the names of the Mills, num-

ber of surplus labour in each and lmce
when 3

(c) the total expendu(ure iucurred to- .

wards the surplus in each since being
declared surplus ;

(d) the stock taken by Government to .
rehabilitate them so far ;

A

(¢) how long wnll this process continue ; )
and . ‘

() What has been the contribution of
Ministry of Labour in this regard ?

"THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) NTC Mills; by
and large, have excess labour force.

(b) Statement I showing the unit-wise
estimated surplus labour (after rationalisa-
tion and optimum wuse of machinery)
according to the South India Textile

- Research” Association’s (SITRA) Report in

respect of NTC mills is given below.

- (c) Statement II showing the total
expenditure incurred on labour rationali-
sation in NTC mills, subsidiary-wise,
during the years 1984-85 to 1986-87 upto

Dec’ 86 is given below.

(d) to (f). Rationalisation of labour in
NTC mills based on consultations. with
trade unions and voluntary registrations is
an ongoing process. Workers leaving
employment under the labour rationalisa~
tion scheme have been pald/are being paid
statutory dues and dues admissible under
the scheme. .

Statement—I] : - -
Sl. No. Namge of the Mills ' Excess Labour B
' (in nos.)
- r .
1 2 3

. 1. NTC (APKKM)
1. Azam Jahi Mills'

657
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1 2 ; 3
2. Anantpur Coiton Mills 47
3. ° Natraj Spinning & Weaving Mllll 142
o o Netha Spinning Mills = 120
5. Tirupathi Cotton Mills s

6. ‘Adoni Cotton Mills 70 .
7. Mehboob Shahi Gulbarga ‘Mills 503
8. Minerva Mills 571
] 9 " Mysore Spg. & Wvg. Mills : -585
10. Sri Yallamma Cotton Woollen & Silk Mills 77
11. Parvathi Mills 123
12.  Allagappa Textile Mills 1104
13. u -Cannanore Sps. & Wvg Ml"S 110
414.‘ Kerala Laxmi Mills 34
*185. Vijay Mohini Mills 42
16. Cannanore Spg. & WQg. Mills (Mahe) 413:3

.  NIC (DPR) : ,
17. . Ajudhia Textile Mills 366
18. ~ Dayalbagh Spg. & Wvg. Mills 190
19 Edward Mills 300
20.  Kharar Textile Milis 171
2. Mahalaxmi Mills - 139
22, Sri Bijay Cotton Mills 153
23, Suraj Tedlile Mills 208
% Panipé.t Woollen Mills 75
Il NTC (UP) .

" 25, Bijli Cotton Mills - 189
' 26. Lord Krishna Textile Mills 310
“ ":27. : Mulr Mllls . 822
- 28, New chtoria Mills 739
251

29,

Sri Vikram Cottpn Mills
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i 1 .2 ' i o
IV. NIC (MP)
30. Bengal Nagpur Cotton Mills 309
a1. Burhanpur Tapti Mills 418
I A Hira Mills 331
33.  Indore Malwa United Mills 674
34.  Kalyanmal Mills 478
35.© New Bhopal Textile Mills 308
36.  Swadeshi Cotton & Flour Mills 419
V. NTC(GUJARAT)
37. Ahmedabad Jupiter Textile Mills - 647
38. Ahmedabad New Textile Mills - 453
|39, Himadri Textile Mills 266
40."  Jehangir Textile Mills 465
41. ' Mahalaxmi -Textile Mills . 325
42. New Manekchowk Textile Mills 269
43.  Petlad Textile Mills | 168
44, Rajkot Textile Mills 178
45,  Rajnagar Textile Mills No. 1 255
46.  Rajnagar Textilo Mills No. 2 441
417. Viramgaon Textile~ Mills 448
VI. NTCMN) . |
48, India United Mills No. 1 . 812
49. -do- No. 2 16l
50. -do- No. 3 263
51, ~dos No. 4 | . 118
52. -do-  No.$ - 236
53. -do- No. 6 256 .
54, Model Mills Nagpur _ 904
55. R.S.R.G. Mehta Spg. & Wvg. Mills 312
56.  Vidarbha Mills | 23
57.. R.B.B.A. Spg. & Wvg. Mills 373 .
234

58.

Savatram Ramprasad Mills
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: . vt : |4
e 2 : ‘ Vi ; 3
VIL. NTC (SM) L
59. Mumbai Textile Mills 232
60. Aurangabad Textile Mills - o 154
61, Nanded Textile Mills ' - B2
62.  Apollo Textile Mills 2 R i 1 108
63.  Barshi Textile Mills 174
64.  Chalisgaon Textile Mills B S 38T
65.  New Hind Textile Mills SR I o
66. Jupiter Textile Mills 2shl Ry 14T
67. | Digvijay Textile Mills e ' - 3
68. Dhule Textile Milis d ' ' 196
- 69. Bharat Textile Mills | ERFIS : 176 -
VIIL.. NTC (TNP) ‘
| 70." - Om Parasakthi Mills < 59
71, Cambodia Mills ' 72
72. Krishnaveni Textile’Mills . 30
73. Sri.-Rangavilas Gng. Spg. & Wvg. Mills : - 191
74. Coimbatore Murugan Mills w1 | : 124
75.  Coimbatore Spg. & Wvg. Mills ‘ < 276
76.  Balarama Varma Textile Mills | 7
77.  Sri Sarda Mills 3 3 107
’i8. ' Somasundaram. Mills ' ' " 140
« 79.  Kaleeswarar Mills ‘A’ Unit - 200
80. Kaleeswarar Mills ‘B* Unit : 14
-81.  Pankaja Mills gt - 69
82. Pioneer Spinners ‘ ' 17
83.  Sri Barshi Mills g 213
IX. NTC(WBABO) _
84.  Arati Cotton Mills % LR
85.  Bengal Fine Spg. & Wvg, MillsNo.1 ~ ... .. 128

86, - Bengal Fine Spg. & Wvg. Mills No. 2 ' - 85
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L
112,

113,
114.

Elphinst‘on

Finlay , Z -
Gold Mohar ,
‘Jam Manufacturing
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1 ‘ 2 s opa
"87,  Central Cotton Mills 218
88, . Rampooria Cotton Mills 495
89. Bengal Laxmi Cotton Mills 387 |
90. .Jyoti Weaving Factory_ . 712
91.  Laxmi Narain Cotton Mills - 114
92,  Sri Ma‘hblaxmi Mills 374
 93.  Bengal Textile Mills - 119
. 94.- Mahindra Mills 165
95,  Kanoria Industries 89
'96.  Sodepore Cotton Mills 102
97. . Bangasri Cotton Mills 175
98. Associated Industries | 99
. 99, Bihar Co-op. Spg. & Wvg, Mills 49
100, Gaya Cotton & jute Mills 186 .
101, - . Orissa Cotton Mills 121
u " __Swadcshx Group of Mnlls (natlonahud w.e.f. l 4 1985) |
102. Udmpur Cotton Mills, Udalpur ).
' ’ (under NTC (DPR) - : )
103.; Swadeshi Cotton Mills, Kanpur . )
(under NTC (UP) ' )
104. Swadeshi Cotton Mills, Naini ) N
(under NTC (UP) , ) - 2371
105. - © Swadeshi Cotton Mills,  Maunath o) '
Bhanjan (under NTC (UP) R ¥
.106. . Raibareli Textile Mills Y.
* (under NTC (UP) - )
107. - Swadeshi Cotton Mills, Pondlcherry )
i (under NTC (TNP) )
MANAGED MILLS
. 108, Mohlm Mills Bclghana —_
109.  Laxmirattan Cotton Mrlls 390
110.  Atherton Mills 490

SITRA Study not made

9
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r; .
1 T : 3
T \ 3 . = X
" {15. Shree Madhusudan : : | )
116. New City
-r . ‘ »
117, Podar ‘Mills : -
‘ g 3 29
118. Podar.processing house - =N :
”
119.. Tata Mills ; o
120. Sita . Ram Mills - -
121,  ‘Kohinoor Mills No. 1 -
. ’”
122. Kohinoor Mills No. 2 _ ’ : .
123. Kohinoor Mills No. 3 : , '
Statement—II

. Amount spent on labour rationalisation

(Rs. in lakhs)

4

Sl. No. Name of the subsidiary From April '84 to Dec. '86

1. NTC (APKK & M) - - ' 219.13

2. NTC (DPR) ‘ ' _ 37.97°
3. NTC (GUIARAT) o 230.58
s NICMN) | o 426.15
5.  NIC(MP) . . . “ - 33935
6 NTC (M) - | | - 212,13
1. NTC (UP) o . 223.36
8. ~ NIC(IN &P) : S 2430
9. NTC (WBABO) - o . : 99.18°
Total : _ 1859.98

‘Swadeshi Group : ‘ 64.20*°

13 B‘omb'ay mills . : . 860.90°

’Ex_pepditure details for 86-87 are not available/ihcluded. '
“lnélgded in NTC (SM)/respective sybsidiary,

-
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[Translation)
India Promotion Abroad

1664. SHRI  MOOL
DAGA : Will the Minister of TOURISM
be pleased to state :

(a) whether Government -spent an
amount.of rupees five crores- in foreign
countries for India promotion ;

(b) what were the’ precise objectives
in view ;

(c) what benefits have been derived so
far ; and

(d) whether the desired objectives have
been achieved ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) During
the financial year 1986-87 an allocation of
Rs. 560.00 _lakhs wunder - Plan and
Rs. 124.38 lakhs under Non-plan has been
made for overseas publicity, promotion
and marketing.

(b) The precise gbjectives in view were
as follows :

() To market India not only as a
place of cultural heritage but
as a year round ‘Holiday Desti-
nation’ offering adventure, fun
and leisure. - Also an ideal place
for holding conferences and
conventions etc.

(i) To build a possitive image of
India . thereby . negating the
adverse media coverage in certain
.overseas newspapers.

(ili) To increase the number of visitor
arrivals to India.

(c) and (d).
been evinced by way of increased overseas
traffic to India. In fact, the elusive
target figure of cne million tourist arrivals
was reached in December, 1986, showing
~ a record increase of 37.2 percent over the
figures of the previous year,
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Resignation of Staff Working in Indlan
Misslons Abroad . .

1665.. SHRI MOOL CHAND DAGA :
Will the Minister of EXTERNAL
AFFAIRS be plecased to state :

(a) the year-wise and country-wise
number of stafft working in Indian
missions abroad who have resigned from
those offices during the last three years ;

(b) the grounds on .which they offered
their resignations ;

(c) how many persons- applied for
resignation and how many resignations
were accepted during the above penod
and

(d) cases where services of staff were
terminated while working in those

. countries and out of them how many were

repatriated ?

THE MINISTER OF STATE IN THE.
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO) : (a) to
(d). The required information is being
collected. It will be laid before the
House as soon as possible,

~ Shrimp Exports

1666. CH. RAM PARKASH : Wili
the Minister of COMMERCE be pleased
to state :

(2) whether Government have studied
the impact of falliog shrimp catches on
our ‘export earnings ;

(b) whether it is a fact that representa-
tions have been received by Government
indicating falling shrimp catches ;

(c) the steps béing taken by Govern- -
ment to counter such a {rend ; and

(d) whether the Marine Products
Export Development Authority (MPEDA)

‘has given any suggestion in this regard ?

“THE MINISTER OF COMMERCE
(SHRI V. SHIV SHANKER) : (a) and
(b) ‘Yes, Sir,
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As shrimp exports account for about
83% of our export earnings .of marine
products, any decline in shrimp catches is
likely to ‘adversely affect the export growth
of marine products.
ment has not received any specific
representation  in this regard, a watch is
being kept on the export trend.

(c) Steps taken by Government in this
regard include promotion of prawn farm-
ing for augmenting production of cultured
shrimps, establishment of prawn
batcheriss and prawn speed banks and
measures for exploitation of deep sea
fishing’resources,

(d) Yes, Sir. MPEDA is regularly

consulted.
Export of Marine Products

1667. SHRI K. PRADHANIP : Will
the Minister of COMMERCE be pleased
to state : '

(a) whether India’s marine products
exports have stagnated in terms of quantity
over the last two years ;

- (b) whether the Marine Products
Export Developmient Auihority (MPEDA)
is overlooking this aspect of falling shrimp
eatches in its assessment ;

(c) whether it is a fact that MPEDA
has come out against alloting permits to
foreign boats to fish in our waters ; and

(d) if so, the reaction of Government
thereto ?

 THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) Exports
of marine products during 1985-86 were
83,651 tonnes, During the - first nine
months of 1986-87, the exports registerad
nearly of 10% increass as compared to
corresponding period last year from 57, 113
MT in April-Dec., 1985 to 62,745 MT in
April-Dec., 1986. (Source : MPEDA)

(b) No, Sir.

(c) and (d). No, Sir. Foreign vessels
can operate only under the .approved
charter policy of the Government,
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Spy Network Busted in
Jammu and Kashmir

1668. SHRI K. PRADHANI :
SHRI M. RAGHUMA REDDY :
'SHRI R.M. BHOYE :

Wil. the Mipister of HOME AFFAIRS

. be plecsed to stale :

(a) whether security agencies in Jammu
and Kashmir recently busted Pak epsio-
pnage networks ;

(b) if so, the total nurx{ber of Pak spies
‘arrested so far and the details of docu-
gnents seized from them ; and

(c) the steps being taken to check

espionage activities in border areas ?
|

THE MINISTER OF STATB IN THE
MINISTRY - OF PERSONNEL, PUBLIC

"GRIEVANCES AND PENSIONS AND

MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) to (c). lafor-
mation is being collected and will be laid
on the Table of the House.

. Action und_er the Terrorist Prevention Act
in North East Region

1669. SHRI K. PRADHANI : wﬂ'1 the
Minister of HOME AFFAIRS be pleased
to state ©

(a) whether Union Governoment are
using powers under the Terrorist “and
Disruptive Activities (Prevention) Act to
curb the growing insurgency in North-
Eastern States part:cu}arly in Trlpura ;

(b) if so, the measures taken by
Government since the enactment of the
Act ?

THE MINISTER . OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) The
State Governments in the North Lastern
Region were advised by ' the Union
Government to use the provisions of the



~Act, 1958 and the Unlawful
(Prevention) Act, 1967 have been utilised -
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Terrorists dnd’ Disruptive Activities (Pre-
vention) Act to curb the activities of

- insurgents. = The action- under this Act is

to be taken by the State Government con-
cerned. 7 -

(b) The insurgency situation is reviewed
ffom time to time with State authorities
and_plans of better arrangements for co-
ordination between different agencies in-
volved in the operations against extre-
mists are discussed/drawn up. Para-
military forces have been provided to the
State Governments and
répocts: are shared with them to combat
the insurgent activities. The provisions
of the Armed Forces (Special Powersy
Activities
in consultation with the State Govern-

ments concerned (o check the activities of
extremists.

-

Relations-with Vietnam

1670. SHRIMATI
NAIK : Will the Minister of EXTERNAL

AFFAIRS be pleased to state : -

(a) whether any positive efforts have

been made to strengthen relations between
India and Vietoam ;

(b) whether any barticular areas have

been identified for cooperation ; and

-

(c) if 50, the details thereof ?

. THE MINISTER OF STATE iN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHR1 EDUARDO FALEIRO) : (a) and -

(b). High level visits have taken place

to strengthen bilateral relations with Viet- -

nam. Prime Minister. visited Vietnam in
Novetiber 1985 and a high-level delega-
tion’ léd by External Affairs Minister.visgi-
ted Vietnam In Jannary 1987. As a result
of thése high-level visited certdin areas
fot cooperation have been ‘ldentiﬁe‘d. '

(c) India has agreed to assist Vietnam
in areas such as agriculture, small-scale
industries, modernistition of textile indus-
try, and oil exploration, etc.
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Production of Cheap Fabric

1671. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of TEXTILES
be pleased to state ; ‘

(a) the total ‘production of cheap fab-
rics during last three years ; :

(b) whether the output of cheap fabrics
has increased ; ‘

(c) if so, whether the distribution of
cheap cloth has been increased accor-
_dingly ; and

L

(d) if not, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) 'The total pro-
duction of controlled cloth and janata

" clothy during * last three years was 1898.95

million Sq. metres of cotton cloth and 23

cotton
blended shirting, . , T

(b) Yes, Sir.

©) Yes, Sir.

(d) Does not arise in view of (c) above.
| ‘Construction of Ys;irl Niwas

1672. SHRI V.S. KRISHNA IYER :

Will the Minister of TOURISM be pleased
to state : ;

(a) Number of Yatri Niwas constructed
in each State during 1986-87 ;

(b) whether it is g fact that the amoufjt

ear(xlna-rked is not utilised by some States ;
an

- (c) if so, the names of ‘the States which
have not. utilised the amount sanctionsd
for construction of Yatri Niwas 7

THE MINISTER OF TOURISM
(MUFTI.  MOHD. SYED) : (a) Yatri

Niwases in different States are still gnder
construction. s
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(b) and ().
Niwas normally takes about two years to
compleie. Since the construction of a
. Yatri Niwas is a 7th’ Plan Scheme, in the
first two years of the Plan only 16 projects
have . been approved As detailed below
during 1985-86 funds were released to 7
State Governments and in the year 1986-87
to 8 State Governments (for 9 projects)
for construction of Yatri- Niwases, the
question of full utilisation of funds at this
stage, thereforz, does not arise.

Funds were released to the following
States during 1985-86 :—

1. Haryana (Kﬁfukshetra) _
2. Andaman & Nicobar (Port Blair)
3. Goa, Daman and Diu (Panaji)

4. Tamil Nadu (Kanchipuram) |
5. Orissa (Satpada) '

6.. Délhi;(Palaxﬁ Viilage)

7. Gujarat (Konark)

Funds weére released to the following
States during the current financial year :-~—

1. Punjab (Jullundur)

West Bengal (Darjeeling)
Pondicherry (Pondicherry)
Jammu and Kashmir (Pahalgam)
Kerélg (Quilon and Trivand‘rum)
Andhra Pradesh (Hyderabad)
Orissa (Konark) A

0 N o oA Wb

. Maharashtra (Shegaon)
Visa Restrictions for visit to Thafland

1673 SHRI V.S. KRISHNA IYER :
Will the ‘Minister of EXTERNAL
AFFAIRS be pleased to-state :

(a) whether -Indians have to obtain
Visa to visit Thailand as tourist ;

".(b) if so, when this Vlsa remictlon

was imposed ; and

PHALGUNA 15, 1908 (S4K.4)
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(c). whether Thai Government is being
requested to exempt Indian tourists visiting
Thailand ? :

' THE MINISTER OF STATE IN THE
MINISTRY OF - EXTERNAL AFFAIRS
(SHRI EDUARDO, FALEIRO) : (a) Yes,
Sir.

ht

(k) Since March, 1686.

(c) No, Sir. 'There is no proposal to
request the Thai Government to exempt
Indian tourists from visa requirement.

Demonstration near Indian Consulate in
5 New York

1674. SHRI G. BHCOPATHY : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government are aware that
many people demonstrated near the Indian
Consulate in New York expressing support
for the sale of AWACS to Pakistan ;

~ (b) if so, whether some extremists were
also among the dsmonstrators ; and

(¢c) whether any action has been taken
by Government of India in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALERIO) : (a) Yes,
Sir.

© (b)" Yes, Sir.

(c) The Consulate Gencral of India,
New York took adequate precautionaiy
mensures in consultation w1th the local
authormes

Our concern on the possible sale of
AWACS hus been conveyed to the
American Government mere than once.

Talks with Pakistan and Bangladesh
Forelgn Ministers

- 1675. SHRI G: BHOOPATHY :

SHRI BHATTAM SRI RAMA
MURTHY :

Will * the Minister of EXTERNAL

‘AFFAIRS be pleased to state :.
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(a) wheiber during his visit to Kath-
mandu for the inauguration of SAARC
Secretariate, he held talks with the Foreign
Ministers of Pakistan and Bangladesh

regarding normalisation of relations bet-

wecn India and those countries ; and

(b) if so, the outcome thereof ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI NARAYAN DATT
TIWARID) : (a) and (b). «During my visit
to Kathmandu for the.inauguration of the
_SAARC Secretariate from January 15 to
.18, 1987 1 met the Foreign Ministers of
Pakistan and Bangladesh, as well as the
- Foreign Ministers of the other SAARC
countries. During these talks, there was
a general exchange of Vlews regarding
bilateral relations.

Unllateral Restrictions on Textile
Imports by USA

1676. SHRIMATI BASAVA
RAJESWARI : .

DR B.L. SHAILESH 3

Will the Minister of TEXTILES be
pleased to state :

(ap whether the Textile Surveillance
Board in Geneva heard a complaint filed
by India against the United States for
imposing unilateral restrictions on textile

imports from India ;

(b) if so, the oytcome thereof and to
what extent the United States has agreed
to abide by the decisions ;

(c) whether the United States imposed
_restrictions on five categories of garments
of ““market disruption”

(d) whether Union Governments have
taken up this issue with the US authori-

ties directly ; and

{e) the rusults achieved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR): (a) to (¢). The

United States had imposed unilateral res- -

traints on ﬁve categories namely 641

MARCH 6, 1987
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(Man-made fibre blouses), 369-S (Cotton
shop towels), 642 (Man-made fibre skirts),
333 (Cotton suit-type coats) and category
640 (Man-made fibre shirts) under the
Indo-US bilateral textile agreement bet-
ween the two countries. India bad lodged
a complaint 2gainst the unilateral res-
traints on the first three categories namely
categories 641, 369 S and 642
after due consu'tation which  did
not - resuit in:- any agreement. Further
commutations were held between the re-
presentatives of the Government of India
and the Govcrnment of USA on the basis
of which a mutually agreed settlement on
the above five categories could be worked
out. As per this agreement the US
Government withdraw. the quota restraint

- on category 333 and also gave satisfactory

quota levels for the other four categories.
The TSB was informed about the agree-
ment reached on the above categories.

Allocation by Planning Commission for
Modernisation of NTC Mills

1677. SHRIMATI BASAVA RAIJES-
WARI : Will the Minister of TEXTILES
be pleased to state :

(a) whether the modernisation pro-
gramme of mills under the National
Textile Corporation will suffer a sharp set
back if the Pianning Commission does not -
increase the Plan out'ay :

(b) the Plan allocation made by the
Planning Commission for the NTC
modernisation programme ; ‘

(c) the main reasons for reducing the

-outlay by the Planning Commission ; and

(d) the measures being taken to im-
prove the performance’ of NTC mill in the
country ?

THE DEPUTY MINISTER IN THE
MINISTRY: OF TEXTILES (SHRI S,
KRISHNA KUMAR) : (a) to (¢). 'Natio-
nal Texti'e Corporation had estimated a
requirement of Rs. 302 crores:for moder-
n sation” of nationalised mills (excluding
S wadeshi Group of Mills) during Seventh
Plan period. However, considering the
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constraint of resources and inter-se-priori-
ties, the Planning Commission had indica-
ted an outlay of Rs. 117 crores for
modernisation and rationalisation of
labour schemes of NTC during the 7th
Plan period. _ . '

(d) Some of the important measures
taken by NTC/Govt. to improve its per-
formance are given below :—

(i) strict review of the performance

of Managers with reference to defi-
nite action plans ;

(ii) greater enforcement of accounta-
bility of top Managers ;

(iji) Review and strict control of

various cost elements ;

(iv) Infusipg better management in key
decision-making posts ; '

(v) improvement in product-mix and

-greater marketing efforts to
achieye better sales realisation
rates ; :

“(vi) strengthening - of management
information systems for timely
flow of information, effective
review and decision-making ;

(vii) selectively modernisation accord-
ing to priorities to achive opti-
mum gains within available re-
sources ; ;

(viii) -speedy implementation of labour
rationalisation ;

. (ix) effective implementation of
workers’ participation in manage-
ment so as to_increase producti-
vity ;

(x) identifying the mills as profit
centres and delegation of power
and authority to the General

Managers of the mills, with res-
n ponsibiliy for performance ; and

(xi) strict control and supervision on
the filling.up of vacant posts.

PHALGUNA 15 1908 (SAKA)
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Export Earnings

1678. SHRIMATI BASAVARAJES.-
WARI : Will the Minister of COM-
MERCE be pleased to state :

(a) whether expor earnings in the next
financial year are expected to increase by *
thlve to thirteen percent at current
prices ; ; ‘

(b) if so, whether in order to bridge
trade deficit during 1987-88, it ‘has been
decided not to cncourage import of non-
essential items ; and

(0 if so, the efforts being made to
Increase export earnings during next
year ?

. THE MINISTER OF COMMERCE
(SHRI -P.- SHIV SHANKER) : (a) We
expect that our export earnings will 80 up
by a substantial margin, but it is difficult
to forecast precisely at this stage,

(b) Yes, Sir.

(¢) A series of iitiatives have .been,
taken to promote exports of various
items, including thrust commodities,
These are designed to generate surpluses
for exports, to include the production of
goods contemporary in technology and
competitive in prices and to make the

exports profitable. Several changes have

been mdde with these objectives in view
in the areas of fiscal policy, industrial
policy and import policy backed up by
institutional support, - '

Working of ITDC Hotels

1679, SHRIMATI BASAVARAJES-
WARI : Will the Minister of TOURIS
be pleased to state : ;

(a) whether any evaluation study into
the working of LT.D.C. Hotels js
proposed ; and -

(b) if so, the details thereof ?

THE ~MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) No, Sir,
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(b) Does not arise.

[Traﬁsl;:rlon]

Conditions of Tea Plantation in Hilly Areas

- 1680. SHRI HARISH RAWAT :
- Will the Minister of COMMERCE be
" pleased to state :

(a) whether Government have conduc-
ted any study about the condition of ‘tea
plantations jn the hill areas ‘in Utar
Pradesh, Himachal Pradesh and Sikkim .
and

L ]

(b) if so, the steps being taken for ;the
development of tea plantations in hill
areas especially in hill districts of Uttar
Pradesh, Himachal Pradesh and Sikkim ?

THE MINISTER OF COMMERCE .

(SHRT P. SHIV SHANKER) : (a) Studies.
have been conducted by the Tea Board «in
the past about the conditions Of tea
plantations in certain areas of Uttar
Pradesh and Himachal Pradesh. In Sikkim

there is only one tea estate comprising of

a tolal area of around 173 hectares.

(b) Tea Board, under its various
schemes, provides loans and subsides for
increasing ~ tea production. Tea grower
shall over India including those in Upfar
Pradesh, Himachal Pradesh and Sikkim.

can avail of the benefits of such schemes

if they fulfil the eligibility criteria.

. CSIR Complex at Palampur undertakes

research and - development work for
.improvement of tea plantations - in
Himachal Pradesh. Recently an amount
of Rs. 34 lakhs has been sanctioned by
the banks under NABARD refinance to
8 tea estates in Kangra for develop-
mental activities. Further 'amount of
Rs. 2.45 lakhs has been sanctioned by the

Tea Board for setting, up of tea nursery

and demonstration plot under the auspices
of CSIR Palampur.

Permission under the Tea Act for
planting of tea on additional areas of °

150.44 hect. in Sikkim has been granted
by the Tea Board.
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 Indians Killed in Tran-lesg War

1681. SHRI HARISH RAWAT : wip
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the total number of<Indians resid.
ing in the areas affected by the Iran-Iraq
war aod the total number out them who
have been killed/injured in the war till
date ; and -

(b) the details of the measﬁrcs'being
taken for the safety of Indians working in
these countries ? Sk

THE MINISTER OF STATE IN THE
- MINISTRY OF EXTERNAL AFFAIRS

(SHRI EDUARDO ‘FALEIRO) :
(a) Iran

About 2000 Indians are estimated to be ,
living in war affected areas including
Tehran. 28 Indians have been -killed in
the war (ill date. Number of Indians

injured is not known.
 Iraq :

About 2200 Indians were stationed in
and around Basrah ‘in 1986 where the
main Iranian thrust took place. 12 Indian
nafionals were killed in war to-date.
"Number of Indians injured is not known,

(b) Iran :

Indian Embassy and -the Indian com-
munity in Iran are in regular contact with
©ach other. The Embassy advises the
Indians abotit the safety measures to be
taken by them. Cases of Indian doctors
in forward areas seeking assistance for
moving to safer parts are taken up with

" the ‘authorities by the Embassy for reloca-
tion or grant of exit facilities to leaves the

- country. " Assistance is also given for
repatriation of inerested Indians in Iran,

Iraq ;
337 workers of Jai Prakash Associates

-4 at Basrah have been shifted to safer place

4o Baghdad and are being sent back to
India, Out of 630 workers of Punjab
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Chemi Plants Ltd. (PCPL) staying at
Um-Qasr and Khor-Al-Zubair Camps and
deserted by the management, 230 workers
have been repatria'ted“by the Embassy and

the remaining ones are in the process of-

being repatriated. 1200 Indian workers
engaged by a foreign firm at Basrah
International Airport were shifted by the
management to a safer camp. 22 Indian
workers employed by M/s Al-Ghanim are
still present in Basrah city living in
shelters. The Consul General Visited
Um-Qasr, Khor-Al-Zubai and Basrah on
two occasions during ‘February, 1987 in
this context. The Embassy of India,
Baghdad in consultation “with various
Indian and foreign companies employing
Indian workers has also: drawn a
contigency plan for evacuation of Indian
workers from any part of Iraq in case of
emergency. :

Cash Compensatory Support for Export
of Fruits and Vegetables

1682. SHRI HARISH RAWAT :
Will the Minister of COMMERCE be
pleased to state :

(a) the total amount of ‘cash compen.
satory support (CCS) made: available to
different States so far for the export of
fruits and vegetables ;

(b) whether it“is a fact that some
States have utilised very little of the cash
support ;

©) if sb, the reasons therefor ; and

(d) whether Government propose to
increase the amount of CCS and make it
rcadily available and attractive ?

THE . MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) to (c).
Cash Compensatory Support on export
of fruits and  vegetables is disbursed to
the exporters through the concerned Port
Licensing Authorities located in different
parts of the country.
placed at the disposal of the State
Governments.

(d) The scheme of CCS effective from
1-7-1986 has slready been made attractive
by giving 4 higher rate of CCs.

PHALGUNA 15, 1908 (SAKA)
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[English)
Meeting of International Spices Group

1683. SHRIMATI MADHURER
SINGH : -Will the Minister of COM- ,
-MERCE be pleased to state :

(a)' whether a meeting of the Inter-
national Spices Group was held in
November in New Delhi ; p

(b) if so, the recommendations mada
therein to -encourage consumption and

" export of spices in the developed world -

and
©) the actiop being taken thereon ?

THE MINISTER OF COMMERCR
(SHRI P, SHIV SHANKER) : (a) Yes,
Sir.

'(b) A statement is given below,

(c) Action plan of the Species Board
interalia,
‘market development and export promotion
of spices in developing countries. It is
also- proposed to take up irradiation of

. spices as a pilot project following recom.

mendations of the meeting,

Statement

Main recommendation of the Inter-
national Spices Group Meeting to encoy-
rage consumption and export of spices.

(A) Market Intelligence and Market Tnfor-
mation

SG) It is requested that information
provided by - the ITF’s Market News
Service should also include information
on any important event or ‘physical
calamities which affects production and
trading. In addition . such ijtems ag
embargoes, tariff changes, - etc. directly
related to the international trade in spices
should be studied and immediately relayed
by telex to receipient countries.

(i) It is requested that all prices
relayed by MNS should be quoted ip
U.S. Dollars only. ;
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" (iii) ITC be. requested to update the
study ; SPICES a survey of the world
market, periodically (every 3 to 5 years)
with a view to reflecting changing patterns
in consumption, trade etc. in the markets.

(iv) It is rcquested that data relat.ng
to spices -on producing “countries be
continuously . updated and such updating
arid dissemination .to the members of the
gronp be “coordinated by the Common-'
wealth Secretariat. .

: (B) Trading :

(i) With a view to harmonlzmg and

simplifying trading operations in spices .

it is ‘proposed that steps shouid be under-
taken fo evolve common sales  contracts,
rules of arbitration and uniform stqndards
covering major spices. The group requests

that the ITC/Commonwealth- Secretariat

at to take appropriate steps in that
dlrcctnon. '

L

(ii) ‘The group requests to persu;tde-'

the . contracting parties to  pay due
cognizance to, the reduction/elimination of
tariff and non-tarlﬂ' barriers in the
forthcoming multi'ateral ¥ade mnegotia-
tions.

(C) Consumption and Promotion 1

(i) It is «felt that there is a nccessity

to influence consumer countries to intro-
‘duce relevant labelling legislation to
differentiate between natural and synthetic

products.

(i) In cdrrying out the market

studies, Commonwealth Secretariat and

ITC are requested to pay particular
‘attention to the identification of hew
markets with potential for growth in the
consumption of srices ; while in tradi-

‘tional markets opportunities for the -

introduction of new ‘uses and product
development should be given emphasis,

(iii) The group requests ITC/Com-
monwealth Secretariat- to carry out a
Feasibility study for the Generic Promotion
‘of selected spices in selected markets,
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Setting up of Indian Cultaral Centre In
Africa

1694. SHRIMATI MADHUREE
SINGH : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state

(a) whether Government propose to set

up- an Indian Cultural Centre in Africa ;

and
(b) if so, the details thereof ? :
THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS

- (SHRI EDUARDO FALEIRO) (a) Yes,

Sir,

(b) The Government has decided to-set
up an Indian Cultural Centre at Port’
Louis, Mauritius. . .The Centre will be
administered by the Indian Council for
Cultural Relations on the pattern of other
Indian Cultural Centres abroad.

Shifting of U.N. Headquarters to
New Delhl

- 1685. SHRIMATI MADHUREE
SINGH ;

SHRI( MOHANBHAI PATEL ;
SHRI JITENDRA PRASAD :

Will| the Minister of EXTERNAL
AFFAIRS be pleased to state : K

(@) whether at a conference held recent-
ly in New Delhi a suggestion was made
by British speakers to shift the United
Nations headquarters from New York to
New Dellu and

(b) the reaction of Government there- -
to ? 4

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 EDUARDO FALEIRO) (a) Yes,
Sir.

(b) We would be glad to have the
United Nations headquarters in New Delhi
but there is no serious proposal “to this

eﬂ’cct
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Scheme to Approve Shops dealing with
Articles of Interest to Tourlsts

~ 1686. SHRI SHANTARAM NAIK :
Will the Minister of TOURISM be pleased

to state :

- (a) ‘whether Union Government have any
scheme to approve or certify shops deal-
ing with articles of -interest to tourists ;
and :

(b) if so, the details thereof ?

THE ~MINISTER OF TOURISM
~ (MUFTI MOHD. SYED) : {a) No, Sir.

“(b) Does not a;ise. '

Development of Tburish in Goa

-1687. SHRI SHANTARAM NAIK :
Will the Minister of TOURISM be pleased
to state the financial assistance given to
the Union Territory of Goa, Daman and
Diu for promotion of -tourism ;during
1985-86 and 1986-87 ? T

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED): In 1985-86,
finacial assistance to the extent of Rs.
28.70 lakhs was sanctionéd by the Central

‘Ministry of Tourism for a Yatri Niwas at

*Panaji. In 1986-87, no proposal - was
reccived from the Union = Territory
Government for financial assistance.

Tourist Facllities at Dudhsagar Waterfall in
Goa, Daman and Diu

1688. SHRI SHANTARAM NAIK:
‘Will the Minister of TOURISM be pleased
to state :

(a) whether Union Government hava '

any plans to provide tourist facilities at
Dudhsagar Waterfalls in Union Territory
- of Goa, Daman and Diu ; and '

_(b) if 88, the details thereof ?

THE - MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) At present,
no siich proposal is under consideration of
the Central Ministry of Tourism.

(b) Does not arise.
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ULFA Insurgents for Guerilla Traiuing ln
China

1689. SHRI SHANTARAM NAIK :

SHRI BRAJA MOHAN
MOHANTY :

Will the Mlmster of HOME AFFAIRS
be pleased to state :

(a) whether néarly 80 insurgents of the

-United Liberation Front of Assam have

reached. National Socialist ‘Coumcil of.
Nagaland, general headquarters in Burma
on their way to China for training in
Guerilla warfare ; ;

(b) if so, the reaction of the Govern-
ment to the same ; and

(c) the steps Government propose to

take in this regard ?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI

CHINTAMANI PANIGRAHI) : ‘a)
Recently, some reports about exfiltration
of extremists belonging to ‘thé United
Liberation Front of Assam (ULFA) to
NSCN camps in Burma have come to the-
notxce of the Central Govt

(b) “and (c). The attention of the
ing extremist activities of ULFA and they
have been advised to take all necessary
steps to curb ,such extremist activities
State Police authori-
ties and security forces have been alerted

te mgintain vigilance. : PN

* A 5-km belt extending upto the inter-

‘national boundary adjoining the State of
Nagaland and Tirap district ' in Arunachal

Pradesh has been declared as ‘disturbed..
area’ in order to check eﬂ'nctwely the
movements of extremists. )

UNDP Aid for Jute Industry"
; : , . "
1690, DR. CHINTA MOHAN : Will
the Minister of TEXTILES be pleased to

state
: 9 |

has been drawn to the grow- =

Bf ritien ;qn.s_-wcr:.-; 166
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(a) whether the United Nations Deve-
Jopment Programme (UNDP) has approv-
ed a project aimed at improving market
share of jute based packagmg in the coun-
try ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
United Nations Development Programme
(UNDP) has approved Indian Jute Indus-
tries Research Association (IJIRA)Ys pro-
ject entitled ‘“Development and Promotion
of Diversiied End-Uses of Jute”. The
overall objeclive is to improve the com-
petitiveness of jute goods, both in domes-
tic as well as in export markets. Imme-
diate objectives are :

(i) To develop and introduce produc-
ction methods and product appli-
cations that will decrease’the cost
and improve the quality of exist-

. ing products of - jute and develop
new products of jute and product
applications ;

(i) Two strengthen IJIRA organisa-
tion in capabilities for industrial
consultancy so as to assist Indian
Jute Industry with productivity
services, extension services, infor-
mation and marketing research
activities.

Return to Farmers on Yields of Tea

1691. DR. CHINTA MOHAN : Will

the Minister of COMMERCE be pleased
to state :

(a) whether the yields of tea have not
improved over the years resulting in low
= return to farmers ;

(b) if so, the details thereof ; and

(c) whether R & D units would be
revamped with a view to improving
yields ?

THE MINISTER OF COMMERCE
(SHRI P. SH1V SHANKER) : (a) and (b).

MARC H &, 1987
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Avérage yield of tea has gone up from
1461 Kgs. per hectare in 1981 to 1645
Kgs. per hectare (estimated) in 1985.

(c) A pumber of research and develop-
ment schemes are being operated for
development of high yielding clones,
improved cultural praetices, study of
chemistry of tea clones etc. . The follow-
ing two new Research .& Development
Schemes have also been sanctioned by
Government for introduction during the
7th Plan period :—

(i) Estabjishment of bidtechnology
unit by tea 1esearch association at
Tocklai and

(ii) Integrated cnci'gy system for tea
manufacture by UPASI.

Ei(ports to USSR

1692. DR. CHINTA MOHAN : Will.
the Minister -of COMMERCE be pleased
to atate :

(a) the volume of trade with the USSR
and the items exported to that country ;

(b) whether all the export items are
canalised through public sector agencies
such as STC, MMTC etc. ; and

(c) if not, the items not canalised as
such and whether Government propose to
canalise them also through public sector
agencies ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) As per
the latest provisional figures available the
Indo-Soviet trade turnover in 1985/86
amounted to Rs. 3610.26 crores. The
main items exported to the USSR are
Agricultural products, leather and leather
goods, textiles, minerals and ores, engi-
neering goods and a wide range of chemi«
cals and pharmaceutical products.

(b) and (¢). The items canalised
through public sector agencies for export

. are very few. There is no proposadl under

the consideration of the Government to
canalise all the items of export through
public sector agencies.
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Minimum Release Price of Coffee

1693. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Mtnister - of
COMMERCE be pleased to state :

(a) when was the last cost study made
with regard to minimum release price
(MRP) of ct_)ﬂ'u 3

(b) whether any representations have .

been received from coffee growers or from
any other body -for the reconsideration of
the NRP for coffee ;

(c) if so, the details thereof ;

(d) whether Government intend to make
any alternations in this regard ; and

(e) if so, the details thereof ?

THE MINISTER OF COMMERCE
(SHR1I P. SHIV SHANKER) : (a) The
last cost study report on coffee was made
available by the ‘Ministry of Finance m
March, 1986.

(b) and (c). No representation has
been received from the coffee growers or
any other body for the reconsideration of

MRP after the revision of MRP with

affect from 24.12.1986.

(d) and (e). Do not arise.

Revamping of Coffee Board

1694. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will
COMMERCE be pleased to state :

(a) whether any representation has
been received for revamping. of the Coffee
Board ;

‘(b) what is the present percentage of
representation of coffee growers on the
‘Coffee Board ;

(c) whether Government intend to
increase the representation of coffee gro-
wers on the Coffee Board ; and

(d) if so, the details thereof ?

PHALGUNA 15, 1908 (SAKA)
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THE MINISTER OF COMMERCE

(SHRI - P. SHIV SHANKER) : (a) Yes,
Sir.

(b) At present, 13 out of 33 members
are representing growers’ interests, which
comes to about 39% of the total member-~
ship.

(c) and (d).

No, Sir.. The present

- composition of the Board provides for a

very balanced representation of all inte-
rests.

Flrln_g by Pakistan on Indo-Pak Border

1695. SHRI K.D. SULTANPURI :

SHRI RAM BHAGAT
PASWAN :

SHRI RAJ KUMAR RAI ;

DR, CHANDRA SHEKHAR
TRIPATHI ;

Will the Minister of DEFENCE be
pleased' to state :

(a) the details of incidents of unpro-
voked ‘firing by Pakistan on Indo-Pak
border during the last one year ; and

{b) whether Government had sent pro-
test notes to the Government of Pakistan
in this regard and if so, the outcome
thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN

* THE MINISTRY OF DEFENCE : (SHRI

ARUN SINGH) : (a) There bhave been

» some cases of unprovoked  firing by

Pakistani troops across the Line of Con-
trol In Jammu and Kashmir, during the
last one year. It would not be desirable
to disclose details.

(b) Matters relating to such incidents

~ are sought to be resolved bilaterally in

flag meetings. between the local Comman-
ders. Dijscussion between the two Army
HQ’s also take place from time to time.
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Permission to Textlle Mills to Sell
Surplus Laod

1696 SHRI C. MADHAV REDDY :
SHRI S8.G. GHOLAP

Will the Minister of TEXTILES be
pleased to state : :

(a) whether the Mill Owners Associa-‘

tion, Bombay has sought permission to
sell the ‘‘Surplus™ land of textile mills ;
in the

(b) if so, the decision taken

matter ; and

(c) the purpose for which the sale
proceeds would be utilised ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) According to
available information, some of the textiles
mills in Bombay which are in financial
difficulties have approached the prescribed
Urban Land Ceiling Authority and/or the
‘State Government for permission to deve-
lop land which is surplus to their require-
ments

(b) The prescribed Urban Land Ceiling
‘Authority/State  Government do not

appear to have so far granted any such .

pcrmlssmn.

(c) The mills seek to raise requisite

funds for their working capital ‘needs -and
"for modernisation, with the intention to

Statement

MARCH 6, 1987
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"keep the mills going with a view to pro-

tecting . the production as well as employ.
ment.

" Loans to Textile Mills under Texme
Modernlsatlon Scheme

1697.. DR DATTA SAMANT : Will
the Minister of TEXTILES be pleased to
state :

(a) the total amount of loans given by
the Industrial Development Bank of India
to various textile mills in the country
under the Textile Modernisation Scheme
upto 31 January, 1987 ;

(b) the details of such loang received
by the respective mills ;

(c) names of the mills- which have

: recelved special loans towards part of

promoters contribution for weak units ;
and

(d) the details of such special loans

’ recelved by the respective mills ?

THE MlNISTFR OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) The Industrial
Development Bank of India had sanction-
ed Rs. 110.16 crores to 30 unit under the

" Textile Modernisation Fund Scheme upio

January 31, 1987,
(b) to (d). A statement is given below.

»

(Rs. Lakhs)

'

.Amount Sanectioned

S. No. Name of the Unit Amount Disbursed
' Modernisation Modernisation -
Spg. loan Spe. loan
2 3. 4
1. Kolhapur Zilla

Shetkari Vinkari

Sahakari Soot Gll’ﬂl Ltd.,

Kolhapur = - . . 550 ? 5 30swels sl miets
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¥ 3 » ot TS 4

2. R. B. Rodda and -

Company Ltd., -
Ahmedabad - 540 — 174 —
3. Mabhavir Spg. Mills Ltd. -
. Hosl__wiarpu; ] 480 — s
4. Patel Mills Co. Ltd., _ ‘
Ahmedabad (Guj.) 186 .24 30 5

5. Ashoka Mills Ltd., . .
Ahmedabad 525 . o 40 —

6. Vardhman Spg. and
‘ Wvg. Mills Ltd., \ SN
- Ludhiana_ i © U400 - — " 67.50 -

7.. Nutan Mills Ltd., ;
Ahmedabad 444 — : 110 —_

8. Lokmanya Mills - )
(Barsi) Ltd. 134 27 : Tl ¢ s

9. Westtern India Cotton ] . _
Ltd. ' 90 — — —

10. Shri Prithvi Cotton
Mills Ltd.,

Bharuch ‘ 24 - .. 35 e _
11. Shri Visalakshi Mills, Ltd., (. i e

Madurai 75 S ozt
12. Shri Amyuta Mills Ltd., #,

Ahmedabad asis ; ‘300 - ——d . -

13, Shri Vivekanand Mills Ltd., |

Ahmedabad 105 14 s —
14. Arunoday Mills Ltd., ' - A

Morvi 155 - " gy —
15. Laxmi Mills Ltd., :

- Coimbatore 260 o o —

16. The Deccan Coop.

Spe. Mills Ltd.,—. - e

Ichalkargnji e i o — — —

17. ‘- Viradbunagar Textile .
Mills Ltd., :
‘Kam_l'ajﬂl' Dist" WA 5 - bt — = s i "
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18. Devti Fabrics Ltd., !
Mchsana Dist. < 320 — e 5
19. Century Spg. and ;
Mfg. Co. le., - e
Bombay 1200 T 269 %2
20. Satlej Cotton Mills
Ltd., 625 — e Fll
21. Amitabh Textiles Ltd.,
Dehradun 100 19 _— P94
22. Mahendra Mills Ltd.,
Kalol 130 % o hu]
23. ‘Aditya Mills Ltd,,
Kishangarh 420 > 57 AL
24, Solapur Vinkar ,
Shakari Soot Girni
Niyamit, Solapur 357 — —
25. Banswara Syntex Ltd., '
Banswara 152 —_— aai
26, Narmada Roo Utpadakoni
Sahakari Spg. Mills Ltd,,
Bharuch ) 80 — s —_
-27. Juggilal Kamlapat Cotton
Spg. and Wvg. Co. Ltd.,
Kanpur 1794 — — oz
28. The Kadri Mills Ltd.,
Coimbatore 115 o — ot
29. - Kanoria Chemicals
and. Industries Ltd.,
Ahmedabad . 470 i Ay T
(Unit-Anil Synthetics)
30. The Arvind Mills Ltd.
R Ahmedabad 320 — —_— B
&
11016 _ 119 747.5 S
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National Crafi Complex In New Bombay
1698. DR.DATTA SAMANT : Will

the Minister of TEXTILES be pleased

to state : .
(a) whether Union Gbvernment have
" taken a decision to open a Natiopal Craft
Complex in New Bombay ;-
(b) the nature of this Complex ; and
(¢) the number of workers to be
appointed and the expenditure involved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI _S.
KRISHNA KUMAR): (a) The Union
Government has not' so far taken any
decision with regard to its participation
in the National Craft Complex in New
Bombay ‘ proposed by the State Govern-
mént of Maharashtra.

(b) The prOJect will include the

following :——

(i) - A Museum-of traditional arts and
- crafts.

(ii) Workshecis/ houses for craftsmen,
(i) Raw Material depots.

i (iv) Exporia Compiex’.
(v) Design Centres,
(vi) Export Pavillion.

(vii) Bonded Ware house.

(viii)
(ix) Other facilities like auditorium,

cultural centre, office building,
guest house, bank, post office etc.

Information Centre, and

(c) The details in "this regard have
not been drawn up.

Protection of Reserve Forests
by Defence Forces '

1699. SHRI H.B. PATIL : Will the
Minister of DEFENCE be pleased to
state @

(a) whether Defence Forces have been
requested to take the charge of protect-
ing reserve forests in the country ; and

"(by if so, the details regarding the
policy of Government in this regard ?

PHALGUNA 15, 1908 (S4AK4) .
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THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) No, Sir.

(b) Does not arise.

Export of Grounduuts and Locatlon
of Markets

“ 1700. SHRI AMARSINGH RATHAWA :

SHRI MOHANBHAI PATEL :’

Will the Minister of COMMERCE be
pleased to state :

(a) whether there is a great demand for
groundnuts in foreign countries ;

(b) if so,
which export of groundnuts is bcmg
made ;

(c) the value of groundnuts exported
during the years 1984 85,
1986-87 ; and

(d) what measures are being taken to

‘locate more market for groundnuts and

to boost this trade in near future ?

THE MINISTER OF COMMERCE
(@) The *

(SHRI P. SHIV SHANKER) :
world trade in Groundnut as per FAO

'estimate (1985) is 8.03 lakh tonnes.

(b) The tradlthDal markets are UK.,
Holland, West Germany, Japan and USSR.

In recent -years, the bulk of our exports -

of HPS groundnuts have been to USSR.
Our exports to  West European markets
have suffered on account of pifice incom-
petitiveness and the presence of aflatoxin
which makes these not acceptable to the
highly demanding- and quality cmscxous
markets.

(c) The quantity and value of exports
of HPS groundnut was as follows :

the names of countries to

1985-86 and

Year Quantity “Value

(In MTs) (Rs. crores) -
1984.85 36869 3153
1985-86 8991 7.59
1986-87 21747 18.91

(April-December)

* Provislongl

8
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(d) The Indian Institute of Foreign
Trade has conducted a study in 1986 or;‘
the potential m’ark?\s for exports ©
pennuts'. particu!aﬂy in consumer packs in

West European poumries.
Revamping of Export Promotion Councils

RAMA RAO ¥
1701. DR.G. VIJAYA
will the ' Minister of COMMERCE be

pleased to state :

(a) whether Government have asked
the Indian Institute ‘of = Management

(IM), Ahmedabad, to go into the work- .

ing of Bxport Promotion Coundils ; and

(b) what other measures are being

taken to ensure that only quality products

are exported ?

THE MINISTER OF COMMERC :
(SHRI P. SHIV SHANKER) : .(a) Yes,
Sir. ' ; ‘

(b) 1055 items have so far. been
brought under the putrview of compu]sory
quality control and pre-shipment inspec-
tion under the Export (Quality Control

and Inspection) Act, 1963 to ensure that”

only quality products are . exported.
Besides, the manufacturers/exporters are
being made quality conscious and molnva‘
ted to undertake the responsibility of
ensuring the quality of products by adopt-
ing the In-process Quality Control (IPQC)
 or self-certification systems. :

Breach 6! Export OBUgations by Companies

. 1702, DR. B.L. SHAILESH :
SHRI JAGDISH AWASTHI :

Will the Minister of COMMERCE be
pleased to state < -

(a) the Tparticulars of companies
which are not complying with their export
obligations .. and do not fulfil the officially
fixed percentage of their production as a
condition for getting an industrial licence
or foreign collaboration ;

(b) whether Government are consider-
ing a package of penalties to such errant
" companies ; and -

MARCH 6, 1987
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©) the nature of proposed penalties
and other eorrective measures proposed ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) _ Parti-
culars of such companies which have
failed to fulfil export obligation imposed
Industrial licence/foreign
collatoration are given in the Statement

. given below :

(b) and (¢), The following penalfies
are already provided in the legal agree-
ment executed by the Industrial licence
holder .: -~

"(i) § .Hat_lding over- goods produced by
the firm to MMTC/STC/PEC or

any other agency nominated by
Government for export.

(ii) recovery of liquidated damages
@ 5% of annual export obliga-
tion, subject to a maximum of
Rs. 5 lakhs :

‘Statement
.S. No. Name of th_g Company

1. M/s. Suhrid Geigy Ltd, Baroda,

(M/s. S. G. Pharmaceuticals.
Baroda).
2. M/s. Southern Agrifurnance

- Ind. Ltd., Madras.
3. -+ M/s. Escorts Ltd., Delhi..

4. . ‘M/s. Vulcan Engineering. Pvt.
Ltd., Bombay.

5.  M/s. Fric India Ltd., Farida-
bad. Y

6. - M/s. Flomore Pvt, Ltd., New
-Delhi.

7.  M/s. Remington Rand Tndia
Ltd., Calcutta. '

. 8. MJs. Welding Rods Mfg. Co.,
5 Surat. :

9. M/s. Bochringer Knoll' Ltd.,
Bombay, :
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10
1.
12.
13
14,

15,

16.

17,

18,

19.

20.
| 21.
22.
23.

24.

25..

26.

217,

28.

- M/s. Triveui Engg.

M/s. Indian Crane Co. Ltd.,

Calcutta.

‘M/s. Sonnenflex Abrasives,

Bombay.

M/s. Bnamelled Pamts, Ltd.,'
Bombay

Works
Ltd., New Delhi.

M(s. Jg Glass Industries Ltd.,
Bombay.. ;

" Mys. Shalimar Wifes & Indus-

tries Ltd., Calcutta.

'M/s. Chowgule & Co. (Hind) .

Pvt. Ltd., Bombay.

M/s. J.B.A. Printibg Inks Pvt.

Ltd., Bombay. -

M/s. Iogersol Rand ‘(India)‘

Ltd., Bombay.

M/s. VoltaéLtd., Bombay.

M/s. Cutler & Hammer India,

Calcutta.

. M/s. Tata Oil Mills Co. Ltd.,
Bombay. -

M/s. Fenner Cockil Ltd.,V
Madurai.

M/s. Lohia Engineering Works,
Kanpur.’

M/s. Merk Sharp & Dhome of

: India Ltd., Bombay. ,

- M/s. Asian Paints (Indla) Pyt.

Ltd., Bombay

Ms. Marks Marine & Plastics
Pvt. Ltd., Bombay.

M/s! Sahyadri Dyestuffs &
Chemicals Pvt. Ltd., Bombay.

“M/s. Asbestos Jointings MIfg.
Pvt. Ltd.,, Bombay.
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29,

30.
oy,

32,

33.

34.

33.

. 36.

317.

38.

39,

41,

42,

43.

44.

4s.
46.

47,
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M/s. Hindustan Milk Food.

M/s. National Engg. Ind. Ltd.,
Calcutta.

M/s. Harbans Lal Malhotra,
Calcutta,

M/s. - Hyderabad Asbestos
Cement Products Ltd., Hydera-
bad.

M/s. Indian Dyestuffs Industrics
Ltd., Bombay.

"M/s. Indlan-Nlppon Foods (P.)

Ltd

" M/s. Tata Marlin & Gerin Ltd.

(M/s. Voltas Ltd., Bombay.

M/s. Zenith Steels Pipes Ltd
Bombay.

M/s. .J.K. Chemicals Ltd.,

. Bombay.

M/s. May & Baker Ltd.,
Bombay. '

‘M/s. Bayer India Ltd.,

Bombay.

M/s. Flair Electronics;
Ludhi-ana. : '
M/s. Star Toxules Engg. Works
Ltd., Bombay. :
&

.M/s. Khandelwal Herman

Electronics Ltd., Bombay.

M/s. Sandoz (India) = Ltd.,

Bombay.

M/s. ‘ Mysore Commercial
Union Ltd., Bangalore.

: M/s. Wester work Engfneem

Pvt., Bombay.

M/s. Vijay Tanks & Vesselu
Pvt. Ltd.,

M/s. New Standard Engineer-
ing Co. Ltd., Bombay.
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48.
49.
50.

5l

52.

53.

55,
56.
57.
8.

5 9-.

61.

62,

63.

64,

63, .

M/s. Weldeknor Laminates

Pvt. Ltd,, Bombay.

M/s. Kesoram Spun Pipes &

Foundries, New Delhi.

M/s. u/s: Alembic
Works Co. Ltd., Baroda.

Chem.

MJs. Power Build Pvt. Ltd.,

M/s. Sarabhai Chemicals Ltd.,
Baroda. i

M/s. Anchore Pressings Pvt.
Ltd,, Aligarh.

(now M/s. - Tiger Hardware
& Tolls, Aligarh).

M/s. Amar Dye Chem " Ltd.,

Bombay.

M/s. Cement Disfributors Ltd.,
New Delhi.

M/s. Organon (India) Ltd.,
Calcutta._

M/s. Southern Industrial Poly-
mers Pvt. Ltd., Madras.

M/s. Kristeel Shinwa Micro-
ponents Pvt. Ltd., Bombay.

M/s. Shree Vallabh Glass
Works Ltd., Bombay. ‘

M/s. Sutlyj Tools _Ltd.,

. Jullundur City.

‘M/s.. Res Chamol P." Ltd.,

Calcutta.

M/s. Shaw
Calcutta.

Leinar  Ltd,,

M/s. Pneumatic Control Equip-

~ment Ltd.,

M/s. Atul
Ahmedabad.

Products  Ltd.,

M/s. Chamundi Machine Tools -

Pvt. Ltd., Bangalore.
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67.
68.
69.
70.
71.

72.

73.

74.

75.

76.
7.
78.

79.

1703.
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M/s. Perfect Fastners Pvt.,
Faridabad.

M/s. Ottalwagon Pvt. Litd.,
Goa. .

.M/s. Mallik Leather,

* Melvisharam.

M/s. Wanjinad Leather' Ltd,,
Cochin.
_Indian

Service,
Madras.

-

" M/s. Jayshree Timber Pro-

ducts, Calcutta.

M/s. Kishco Cutlery, Bombay.

M/s. Hindustan Lever Ltd.,
Bombay

M/s. ACC Ltd., Bombay.

M/s. Brihan Maharashtra
Sugar Syndicate Ltd., Pune.
M/s.. Sollara Mohamad Ishaq
& Co., Madras,

M/s.. Bangalore Wire Rod

Mills, Secunderabad.

. M/s. Sumac Intematxonal Pvt.,
. Lucknow. )

‘M/s. Greaves Cotton & Co.
. Ltd., Bombay.

India-China Trade

SHRI E. AYYAPPU REDDY :

Will the Minister of 'COMMERCE be
pleased to state :

(a) whether any invitation has been
sent to China to send a trade delegation

and

(b)

- to  India for improving bilateral trade ;

the quantum of trade between the

two countrnes in 1985-86 ?

“ THE MINISTER OF COMMERCE

(SHRI P. SHIV SHANKER) :

(a) No

invitation has been sent by this Ministry.
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(b) According to provisional figures,
the level of trade between the two
countries during 1985-86 was Rs. 194.14
crores, of which India’s exports to China

were Rs. 28.83 crores - and imports

Rs. 165.31 crores, ¢

Exporis fo Latin American and
African Coultrles ;

'1704. SHRT E. AYYAPU REDDY :
Will the Minister of COMMERCE be
pleased to state :

. (a) the figures of export during 1985-86-

with the Latin American and African
countries ; and

(b) the percentage of increase in the

trade expected during 1987 88 w1th these

countnes ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) The
figures of exports during 1985286 to Latin
American and African countries are given
below :

(Valué Rs. Crores)
Latin Ametrican | )
Countries 21.07* ,

African Countries 345.26"

"anures are provisional and subject to
revnsxon

) (b) Due to heavy external debt and

acute shortage of foreign exchange being
faced by most. of the Latin American and
African countries, it is not possible to
forecast the expected increase in the level
of trade during 1987-88 with these count-

ries.

Trade Deficit for 1987-88 and Incentives
to Agricultural Exports

1705. SHRI E. AYYAPPU REDDY :
Will the Minister of COMMERCE be
pleased to state :

(a) the estimated trade gap for the
year 1987-88 ; and

PHALGUNA 15 1908 (S4K4)
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(b) the agricultural products for which
incentives are given to promote export 7

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) :(a) It is
difficult to estimate precisely the trade gap
for 1987-88 at this stage.

(b) The agricultural items which are
given incentives such as Cash Compensa-
tory Support include, among others,
Spices, Pickles and Chutneys, Curry pow-
der,  De-waxed and de-colourised shellac,
Fresh fruits and vegetables, canned vege-
tables, Cashew kernels (roasted & salted),
Health care foods, Oil Mea's, Frozen
Marine. Products
such as Canned Shrimp, Frozen fish, IQF
shrimps etc.

Duty Free Import of Textiles Machines

1706. SHRI INDRAJIT GUPTA :
Will the Minister of TEXTILES  be
pleased to state :

(a) whether Government are consider=-
ing a proposal to allow July from 1mport
of all types of textile machines ;

(b) if so, the details thereof 3

(c) whether such machinessare available
indiggnously ; and

(d) if so, the reasons for allowing their
imports duty-free ?

. THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
RAM NIWAS MIKDHA) : (2) No. Sir.

(b) Do not arise.

(é) Most of the textile machines are
manufactured in India.

(d) Does not arisé in view of reply to

(@.
Export of Silver Jewellery and Articles
1707. SHRI CHINTAMANI JENA :

SH?J MOHANBHAI PATEL :

Will the Minister of*COMMERCE be
pleased to state ;
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(a) the value of silver jewellery and
other articles exported during 1984-85 and
'1985-86 and likely to be exported durmz
1986-87 ; : | .

(b) the names of the countries to whigh- ,'

exported ;

(c) whether the Indian silver jewellery
and articles are in great demand abroad ;

(d) whether Government propose to
modify the present norms for export of
silver jewellery ; and

(¢) if so, the details -thereof and its
likely impact on silver jewellery export ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) Exports
of non-gold jewellery including silver
. jewellery have been as follows :

Rs. in crores

1984-85 . 149
1985-86 2.39
1986-87° 231
(April 86—
" January 87) ‘

('P&ovisional)

+ (b) The non-gold jewellery exports go .

mainly to United States of America,
Japan, Federal Republic' of Germany,

Italy, United Kingdom, France, Australla,

Canada, Hungary, etc.

(c) There is potential for increasing
exports of silver jewellery and articles
from India.

(d) and (e).
notified two new schemes to promote
exports of silver jewellery and articles
from India :
Silver Jewellery and Articles Against
Silver supplied . by the Foreign Buyer and
(b) Export Promot‘on and Replenishment
Scheme for Siiver Jewellery and . Silver
Articles, These schemes are expected to
help make our exports of silver articles
and jewellery competitive in the internatio-
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nal market on the basis "of silver supplied
to the exporter at internstional price with
a minimum value addition of 20%.

Paying Guest Scheme

1708. SHRI LAKSHMAN MALLICK :
Will the Minister of TOURISM be pleased
to state :

(a) whether a ‘Paying Guest Scheme’
on the pattern of the one launched during
Asiad-82 is being formulated for the
Union Territory of Delhi to make up for
shortage of hotel accommeodation ; and

(b) if 50, the details thereof ? -

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) Yes, Sir.

(b) The details of the Scheme have yet
to be worked out by Delhi Administra-
tion.

Trend of Shrimp Exports from
Visakhapatnam

1709. SHRI T. BALA GOUD : Will
the Minister of COMMERCE be pleased
to refer to the reply given to unstarred
question No. 3947 on 28 November. 1986,
regarding export of shrimps and state :

(a) the trend of shrimp exports from
Visakhapatnam from October 1, till date ;

(b) whether this compares favourably
with the figures of last year ;

" (¢) whether - there is commepsurate
increase in shrimp catches with the increa-
sed number of fishing trawlers at Visakha-
patnam ; and

(d) if not, the reasons therefor ?

THE MINISTER OF COMMERCE
(SHR] P, SHIV SHANKER) : (a) and (b).
Shrimp exports from .Visakhapatnam
from October 1, 1986 to January, 31,
1987 were 2216 tonnes valued at Rs,
2669.62 lakhs as compared to the exports
of 2264 tonnes valued at Rs. 2160.23
lakhs during the corresponding period
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]Jast year.
decline of 48 tonnes, there was a substan-

tial increase of Rs. 509. 39 lakhs in the
current year  in value terms as compared
to the corrcsponding peri'onlast year.

(c) and (d) As per the present policy,
botto n trawling - for shrimp resources is
pot permitted. Big- size trawlers are not

permitied to operate in inshore waters
k where penasid shrimps are found. Hence
increase in shrimp catches cannot neces-
sarily be commensurate with the increased
pumber of fishing trawlers.

Productloﬁ of Silk

1710. SHRI YASHWANTRAO
GADAKH PATIL : Will the Mmis;er of
TEXTILE be plqased to state :

(a) the tofal production -of silk during

1985-86 and 1986-87 (first nine momhs) .

as agamst the targets fixed ;

(b) the export earnings therefrom
during 1985-86 and 1986-87 (ﬁrs‘t nine
monthsg) as against thc targets thereof ;

and

PHALGUNA 15, 1908 (S4K4)
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(c) the measures taken during 1986 to
increase the production and exports and
to bring new areas/regnons under seri-
culture ?

THE DEPUTY 'M'lNlSTER .IN THE
MINISTRY OF TEXTILES (SHRI S,
KRISHNA KUMAR) : (a) and (b). A

* Statement is given below.

(c) In addition to continuing sericul-
ture projects and schemes, 2 new projects,

. one for the development of quality mul-

berry silk in Orissa and 'oné for the deve-
lopment of tasar silk in Orissa & Maha-
rashtra have been sanctioned during 1986,
In order to bring new areas under seri-
culture, Central Silk Board has formula-
ted sericulture development projects for
In respect
of exports, besides continuation of exist-
ing export incentive schemes, higher Cash
Compensatory Support rates have been
annouoced w.e.f. 1.7.1986 for silk gar-
ments, made-ups and sarees. In addition,
the Indian Silk Export-Promotion Council
organised participation in the 2nd Asjan
Silk Fare at Hong Keng and also spon-
sored a Sales-cum-Study Team to Japan
during 1986,

Statement

Required information in respect of silk produérlon and exports

1985-86 1986-87
Target  Achievement Target Act;icvcment
Production ' 7600 7855 . " 8000 3746
(in M. Tonnes) ) , (April Sept. "86)
Exports - H® 159.82 « . 180 153.84

(in Rs./crores)

(April Dec. '86)

*»production data for the period Oct.-Dec. '86 has not yet been compiled.

Casino Culture in ITDC Hotels

1711, SHRI YASHWANTRAO
GADAKH PATIL :

SHRIMATI MEIRA KUMAR :

Will the Mmlster of TOURISM be
pleased to state ; -

(a) whether a proposal for introduction
of ““Casino Culture” in ITDC hotels is
under consideration ;

(b) how far it will be beneficial to the
development of tourism in the country;
and

(c) the nmpact thereof on the country’s
image ? :
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THE MINISTER _OF TOURISM
(MUFTI MOHD SYED) : (a) No, Sir.

(b) and (c). Do not arise.’

Palace on Whoels

© . 1712. SHRI
MISHRA : Will the Minister of

TOURISM be pleased to state :

(a) whether it is a fact that no publicity
has becn given in foreign countries about
the ‘Palace on Wheels’ and other facilities
for the tourists coming to India.for visit-
ing Rajasthan ;

(b) whether with adequate publicity
and prior booking from the foreign
countries the 50 per cent of the capacity

of the, train which is now going waste can .

be utilised ; and

(¢). if so, the efforts proposed to be

made by Union Government in this
regard ?

~ THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) No, Sir,

‘Palace on Wheels' has regularly been

publicised in foreign countries jointly by

Railway Board, Rajasthan  Tourism
Development Corporatian and the
Department of Tourism tili 1985-86.

Commencing from 1986-87 financial - year
the entire publicity expenditure is being
borne by the Department of Tourism.

(b) and (c), Adequaie publicity _and
prior booking is likely to help in filling
the capacity on this train, The overseas
tourist offices of the Government of, India
presently undertake/proposé to undertake
the following activities for promoting the

- ‘Palace on Wheels’

(i) Advertising in print media both
consumer and trade.

(i) Extending - brochure-buy-back
support. to tour operators/travel
agents publicising India in general
-and promoting the ‘Palace on
Wheels’ train in particular,

MARCH 6, 1987

- NITYANANDA

Written Answers 192

(iii) ©rganising. India Evenings apg
: Trade Seminars for promoting the
train also. «

(v) Including information on this {rain
in the Pablicity ma‘erial brought
“out by DOT and the language
brochures printed by the overseas

* offices.

‘) " Organising promotional seminars
" and talks wherein due attention
is paid to promote this train,

(vi) Dissemination of information on
this train in respect of postal or
oral enquiries made by ‘foreign
tourists.

(vii) Improvement in the reservation
system through the Railways/
Rajasthan Tourism Development .
Corporation,

Central Sericulture Project

1713. SHRI K. RAMAMURTHY :

SHRI K. RAMACHANDRA
REDDY : .

Will the Minister of TEXTILES be
pleased to state :

(a) the details of Central Sericulture

. Project to be implemented with assistance

from the World Bank ;

(b) whether the 'World Bank has

- approved the financial assistanee ; and

) the steps being taken to reap the

- benefits of sericulture research in Japan ?

THE DEPUTY MINISTER IN THE

MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) and (b). The
details of the Central Sericulture Project
will be fina lised after the clearance of the
Project by the World. Bank. de

(¢) In order to reap the benefits of
sericulture research in Japan, technical
consultancy ' services of Japanese experts
and training of Indian personnel in Japan
are being availed of undcr Central/State
schemes,
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v

Assessment of Raw Material Availability
. for Leather Industry

1714. - SHRI K. RAMAMURTHY :
Will the Minister of COMMERCE be
pleased to state : :

(a) the findings of the national survey
conducted by the Central Leather
Rescarch Institute (CLRI), Madras to
agsess the raw material availability for

the leather industry ;

(b) whether steps have been taken to
formulate a national slaughter policy and
to adopt modern mechanical flaying
methods to save the hides and skins of

fallen animals ; and

(c) the decisions reached at the 22nd
Tanners’ get-together held at Madras on
28-30 Jauuary, 1987 co-sponsored by the
Committee on Science and Technology in
Developing Countries ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) Report
of All India Survey on Hides and Skins
being conducted by the ~Central Leather
Research Institute (CLRI) has not yet
been received. ;

(b) Slaughter of animals and flaying
of carcassess is a ‘subject within the
purview of the States. Some of States
have enacted legislation banning or
restricting slaughter of cow and its
progeny and buffaloes. '

“(¢) Some of the recommendations
reported to have been made at the 22nd
Tanners’ get-together at Madras on 28-30
Janvary, 1987 are indicated in the
statement given below.

Statement

Some of the recommendations reported
to have been made at the Tanners get~
together at -Madras on 28-30 January,

1987.

1. Levy of voluntary cess on the
production of leather for exclusive

PHALGUNA 15, 1908 (SAKA)
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use for improving raw hides and
skins quality.

2. Modernisation of slaughter houso@
on scientific lines.

3. A National Slaughter Policy with
a view to prevent indiscriminate
slaughter of young and productive
animals and seed stock in the long
term interest of the leather
industry. gL

4. To enlarge raw material base,
setting up of comme-cial crocodile
and fur animal farms and stall-
fed goat and falf rearing farms to
be established.

5. To prevent wastages occuring in

rural areas and to provide clean

. environment in the villages viable

carcass recovery centres may be

set. up for a group of villages.

The cost invilved on such ventures
should be treated as social cost.

Seminar on Indian Woollen Industry

1715. SHRI ‘K. RAMAMURTHY :
Will the Minister of TEXTILES be
plcased to state :

(a) the details of the Seminar on
‘“Indian Woollea Industry—its potential
for growth and development” organised
in Bombay recently. by the Iaternational
Wool Secretariat and the Indian Woollen
Mills Federation ;

(b) whether study group set up in
1982 had - recommended modernisation
and expansion of woollen industry ;

(¢) if so, tho decision taken thereon ;
and

-;(d) the reasons for the delay in
implementing these recommendations ?

THE DEPUTY MINISTER IN THE

'MINISTRY OF TEXTILES (SHRI 'S.

KRISHNA KUMAR) : (a) The details
of the Seminar are given in the statement

- given below.

(b) Yes, Sir.
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(c) In gene-al, the Govcrpment has
accepted the recommendation wﬂh regard
to modernisation and expans‘on o.f tl.me
woollen industry. Delicensing limit .m
the spinning sector of thel:) woollen textile
indust has already been
;231‘1,“2!3‘ Development Bank of India }ms
agreed' o extend the Textile Modernisa-

sioxf Fund Scheme to woollen mi Is also.

-

(d) Does not arise.
Statement

In the Seminar on “Indian Woollen
Industry—its potential for .growth and
development” jointly orgamsed. by tbe
Indian Woollen Mills Fe_dergtmn and
International Wool Secretariat in Boml?ay
on 29th November, 1986, the following
papers were read followed by

discussion :—

(1) - Welcome and introduction by
Mr. B.K. Kedia, Chairman,
Indian Woollen Mill’s Federation.

(2) Inaugural address by Mr. AruP
+ Kumar, Textile Commissioner. .

(3) Keynote address by Dr. JR.

McPhee, - Managing  Director,
International Wool Secretariat,
UK.

(4) International Marketing, Inter-
national Wool Secretariat market-
ing priorities, comments on hand
knotted carpet market by Dr. R.
Janes, Director,  Marketing,

I.W.S, UK.

(5) Structure of the Australian Wool
Industry and Australian Wool
Corporation (A.W.C.) by Mr, B.
White, Director, A.W.C. (Europe).

Problem of Woollen Industry in
India and its Remedy—Mr. H.
Schumachor, Director, Marketing
Development, I.W.S., Dusseldorf.

0))

(7) Indian hand-made carpet industry .

—jts problems and prospects—
Mr. K.C. Botha, Bikaner Woollen

Mi“ﬂo -
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(8 Indian  Hand-made . ‘Carpet
Industry—its scope for develop-
ment and exports—_-by. Mr.,
Edward Oakley, M.D., Obectee
Pvt. Ltd. ¢

(9) Modernisation and Development’
of Indian Wollen Textile Industry

—Mr. K.V. Iyer, Raymond
Woollen Mills.
(1'0) Export pers‘;;ecﬁvo—Apparels

fabric and Yarn—by Mr. P.B.
Vaid, Raymond Woollen Mills.

(11) Exports—present performance
end future prospect by Mr. U.M.

Patel, Chairman, Wool and
Woollen Export Promotion
Council.

(12) Role of International Wool

: Secretariat in Indian Woollen
Textile Industry—by Dr. S.K.
Chaudhuri, . Branch Manager,
International Wool Secretariat,
India.

(13) Ludhiana Hosiery Industry and
Knittiog - Industry-——A  unique
experience—by Mr. K.K. Adya,
Rai Bahadur Knitting ‘Works,
Ludhiana. i

(14) The profile of Shoddy Industry
by Mr. R.K. Khanna, ' Amritsar
Swadeshi Woollen Mills,

Decline In Cardamom Export

1716. SHRI' K. . RAMACHANDRA
REDDY : Will the Minister of COMERCE
be pleased to state :

(a) whether “there is a steep decline in
the export of cardamom from India due
to countries like' Guatemala enteriug in
the export market ; and

(b) if so, the corrective ‘steps being
taken to keep up the exports ?

» THE MINISTER OF ‘'COMMERCE
(SHRI P. SHIV SHANKER) : (a) and
(b). There has been a decline in the
export of cardamom mainly due to stiff
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_ price competition from Guatemala. Export
incentives in the shape of CCS @10% air
_freight subsidy for exports to Middle
East and Gulf countries duting January-
February 1987 are. being provided to offset
the cost disadvantages. Besides various
export promotion -measures in the-shape
of sales-cam-study delegation, participa-
tion in fairs abroad are also being orga-
nised to promote exports. The Cardamom
Board is also implementing variety of
‘developmental schemes to increase pro-
duction & produttivity and thereby reduce
cost og‘ Pproduction.

" Serigulture Project in Andhra Pradesh

1717. SHRI K. RAMACHANDRA
. REDDY : '

SHRI C. SAMBU :

‘Will' the Minister of TEXTILES be
pleased to state the amount that is likely
to be allotted for sericulture in Andhra
Pradesh under the Central sericulture pro-
ject to be implemented with the assistance
of World Baank.

. THE DEPUTY. MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
. KRISHNA KUMAR) : The amount to be
~ allotted to Andhra Pradesh under the
Central Sericulture Project posed for
World Bank assistance will be decided
after the project is cleared by World
Bank Govt. of India.

Modified Official Language Bill for Goa

1719. DR. KRUPASINDHU BHOI ;

Will the Minister of HOME AFFAIRS be

_pleased to state :

: (a) whether a modified Official Langu-
" age Bill is being considered for the Union
Territory of Goa; ¢

(b) if éb, the salient features thereof ;
.and 4

" (c) whether views of all concerned have
“been ascertained to arrive at a consen-

s 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) No
Sir. The legislative Assembly of the U.T.
of Goa, Daman & Diu has passed the

'Official Language Bill.

(b) and (¢). Do not arise.

Purchase of Jute -

- 1720. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of TEXTILES
be pleased to state : =J 3.

(a) whether the National Jyte Manu-

‘focturers Corporation has been allowed

to purchase high grade jute directly on a
commercial basis against the existing pra-
ctice of purchasing their jute requirement
through Jute Corporation of India ; and

(b) if so, the reasons thereof ?

THE DEPUTY .MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
! and (b),
Natignal Jute Manufactures Corporation
(NDMC" was earljer permilted to pyr-
chase a limited quantity of high g ade
raw jute from the open market for mee-
ing their requirements for manufziclure of
carpet backing cloth for export as Jute
Corpqraxjon (JCD did not have sufficient
quantity of high grade jute in their stocks,
NDMC have now re-assessed (heir requires
ment of high grade jute and JCI has
confirmed to them that they would be in a
‘position Lo supply some more quantity of
high grade jute. .

Indo-Bangla Agreement to Check
Infiltration

1721. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minpister of HOME
AFFAIRS be pleased to state :

(a) whether it is-a fact that an agree-
ment h:s been reached between India and
Bangladesh to check illegal ‘infiltration
into India ; i

(b) if so, the details thereof ;
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(c) if not, whether Government pro-
pose to take some effective steps to check
such infiltration ; and

.

(d) if so, the details thereof and if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAM.]BARAI\:!) ¢ (a) No, Sir.

b) Does nos arise.

(c) and (b). The long open border
between India and Bangladesh some times
enables the infiltrators to cross over
surreptitiously into West Bengal and other
States. Various steps have been taken
from time to time to prevent the infiltra-
tion. Border Security Force has been
deployed for border patrolling. A five
year programme commencing from 1986~
87 has been sanctioned for strengthening
surveillance by augmentation of BSF,
establishing additional Border Out Posts,
Construction of more Observation Post
Towers, providing increased mobility
through border patrols and equipping
them with more sophisticated equipments
like night vision goggles, binoculars and
hand-held torches. . '

Impeort of Silk

1722. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Will
the Minister of TEXTILES be pleased

to state @

(a) the quantity and value of raw silk,

imported by Government from China and
other countries during the last three

years, year-wise ;

(b) whether Government have a pro-
_posal to stop further impcrt of raw SIlkl z
and

(c) if 'so, when and the steps taken
therefor 7 :
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THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) The quantity
and value of raw silk imported by
Government  through the Central Silk
Board (CSB) is as under :° :

Year Quaptitles Value
(in tons) (Rs. in lakhs)
1983-84 —— B2
1984-85 ke o
1985-86 g R 82.46

(b) Import of raw silk for indigenous
consumption is allowed -only as and when
required, as a canalised item through the
CSB.. Import of silk by exporters s
allowed under the ALS/REP Schemes of
the Import-Export Policy as an export
incentive measures. There is no propo-

sal to stop the import of silk under these
schemes.

(c) Does not arise.

Sericulture Industry in Karnataka

1723. SHRI SRIKANTA DATTA :
NARASIMHARAJA WADIYAR : Will

the Minister of TEXTILES be pleased to
state :

(a) the approximate number of workers
both in organised and unorganised sector
engaged in the sericulture industry in
Karnataka ; and

(b) the steps taken to incréase the pro-
duction of raw silk in Karnataka and °
other raw silk growing States ?

THE DEPUTY. MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) The approxi~
mate dumber of persons engaged in the
sericulture industry in Karnataka, (both
directty & indirectly) is 28.30 lakh.

(b) In order to increase the production

,of raw silk in Karnataka, a World Bank-

assisted Sericulture Project has been

. implemented with an outlay of Rs. 101.13

crores. In addition, to supplement the
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efforts of State Sericulture Departments
of Karnataka and other States, and to
provide R & D ' support for the dcve*lo.p-
ment of Sericulture, the Tentral Silk

Board has established the following units -

in the country ;—

(i) 3 Central Sericulture Research &
Training Institutes.

(i) 1 Central Technological Research
& Training Insti_tutes.

(i) 15 Regional Sericulture Research
Stations. '

(iv) . 60 Research & Extension Centres.

(v) 22 Silkworm Seed Production
Centres under the Nationa! Sik-
worm Seed Project.

,  Besides this, the following Sericulture
Development Projects are also being
implemented :—

(i) Intensive Sericulture, Development
Project in West Bengal.

(i) Muga Seed Development Project
in the North-Eastern Region.

‘(iii) Inténsive Sericulture Development
Project in Orissa. ‘

(iv) Inter-State Tasar Project; Phase
II, in Orissa and Maharashtra.

Rehabilitation of Punjab Migrants

1724. SHRI JITENDRA PRASAD :

" Will the Minister of HOME AFFAIRS be
pleased to state : '

(a) whether his attention has b‘egn
drawn to the news item captioned ‘“110
migrant families left out in the cold”
appearing in Hindustan Times dated 27th
January, 1987 ; and

(b) tf so, the steps taken by Govern-
ment to rehabilitate - the 'micranti from
Punjab and redress their gricvances ?
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" THE MINISTER OF STATE IN THE

.MINISTRY ., OF HOME AFFAIRS

(SHRI CHINTAMANI PANIGRAHI) :
(a) Yes, Sir.

(b) Lt. Governor, Delhi ordered a sur-
vey in respect of Punjab migrant families
residing outside Peera Garhi Relief Camp.
It was found that claims of some of the
families were bogus. All the genuine

. families have however; been accormmoda-

ted and have been provided with the facis"

lities being given to the Punjab migrants
in general.

Disturbances in Jamia Millta University ™

1725. SHRL. AKHTAR HASAN : will
the Minister of HOME AFFAIRS
pleased to state ‘

(a) whether an enquiry has béeen insti-
tuted into the causes of disturbances in ~
Jamia Millia University in Janudry last ;

“and

(b) if so, the deétails thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEI , PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) No, Sir.

(b) Doeés not arise.

Export Losses Suffered by MMTC

1726. SHRI AKHTAR HASAN : Will

the Minister of COMMERCE be pleased
to state:

.(a) whether it is a fact that the Mifies
rals and Metdls Trading Corporation is
losing almost Rs. 9 crorés anntally on
export of minerals eéspecially of iron ore ;

(b) if so, the reasons therefor ; and

(c) the steps being taken to improve
the performance of MMTC which is

- already hard-hit by contiouous cats in

imports of fertilisers ?
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THE MINISTER OF COMMERCE

"(SHRI P. SHIV SHANKER) : (a) No,
Sir.

(b) Does not arise.

(c) MMTC is diversifying  both its

“imports and exports gap including non-

' canalysed’ items in order to lmprovc its
* turnover.

Accommodation In Tourist Centres
1727. DR. G.S. RAJHANS : Will
the Minister of TOURISM be pleased
to state :

(2) whether Union Government - have
recently asked the State Governments to

. undertake a crash programme to create

=

" more accommodation in dnﬁ‘erent tourist

centres 3

(b) if so, the guidelincs issued in this
regard to each State Government .

(c) the asslstanCe “Uuion Govemment

propose to render to State Governmeats

to develop tourist spots in their States ;
and

(d) to what extent the tourist spots in
the country will be developed ?

THE 'MINISTER OF TOURISM
(MUFTI MOHD. SYED)

: (@) to (d).
The creation of more accOmmodatlon in
different tourist centres in the country is
a continuous process. Specific ‘schemes

_.are, taken up in consultation. with.the

. keeping in view the requirements of .a
the'

State Governments/Unjon. . Territories

particular centre aod subject to

availability ~of  funds. During the
Seventh Fivg Year Plan, 80—100 centres
are proposed to be dev010ped in . the

.. first phase.

The State Governments/Union Terri-
tories are continually advised ‘to pay
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special attention (o the creation of
necessary tourist - infrastructure in _their
respective States.

Revision of Central Haj Act, 1959

1728. SHRI SHARAD , DIGHE .:
the Minister of . EXTERNAL
AFFAIRS be pleased-to state :

(a) whether there is a demand for
revicion of the Central Haj Act, 1959 on

_modem lines ; and

(b) if so, tbe Governments reactxon

' thereto ?

THE MIN]STER OF STATE IN THE

" MINISTRY OF EXTERNAL AFFAIRS

(SERI EDUARDO - FALEIRO) : (a)
Government has received requests for the
‘revision of the Haj - Committee
Act, 1959. "

(b) Government has set ‘up a’ sub
Commitlee . of the Central Haj Advisory
Board to go into the question of suggest-
ing amendments to the Haj Commiltee
Act, 1959.

Funds for Welfare of Ex-Servicemen/
'Wldows/Dependentg

1729. ° SHRI KAMAL CHAUDHRY

"Will the Minister of DEFENCE be

pleased to state ;

- (a) whether there are specific funds
constituted for the welfare of ex-service-
men/widows/dependents ;

(b) if so, the.details of such funds ‘with

the names of the authorities administer-
ing the samé ;

(c) whether there is.any overall com-

mittee for monitoring/controlling  the
funds ; and i

@) if so, the composition of . the
committee ?



-

205 Written Answers

THE MINISTER OF STATE IN THE

DEPARTMENT . OF DEFENCE
RESEARCH &' DEVELOPMENT IN

THE MINISTRY OF DEFENCE (SHRI

ARUN SINGH) : (a) Yes, Sir.

(b) to (d). There are 9 specific funds

constituted at the Centre for the Welfare
of l_ix-servicemen[Widows/Depcndents.
There is no overall Committee for

PHALGUNA 15, 1908 (54K 4)
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managing these funds. These funds are
administered by the Managing Committees
of the respective funds and they also
monitor and control these funds. The
names of ‘these funds and the Chairmen

- and members of the Managing Committee

of each of these funds are given in the
statement given below. However, these 9
funds are in the process of amalgamation

into 3 funds. ‘
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Prosecution of Newspapers and Periodicals

. 1730. SHRI SYED SHAHABUDDIN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the names of newspapers, and
periodicals prosecuted under sections
124-A and 153-A of LP.C. as well as
other laws during the last three years.
State-wise ;

(b) the names and. titles of books and

publications prescribed during the last
three years ; and
(c) th* pames , of other books and

publications to which the attention of
Government. was drawn but’ which we e
pnot ¢onsidered fit cases for legal action ?

* THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL,

MINISTER OF STATE .IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. CHIDAMBARAM) : (a) to (c). °

The State Governments/Union Territory
Adnfinistrations are responsible - for
prosecuting newspapers and periodicals
containing ma.ters the publication of
which is punishable under Scction 124-A
and 153-A of IPC. Powers for prescrip-
tion under Section 95 of Cr. P.C. .in
regard to such publication also  vest
- exclusively in the State Governments.
Orders of such proscription are notified
in the Official Gazette by the concerned
State Governments stating the ground for
such action.

Prosecution under Section 124 A and
‘ 153 A of IPC

; 1731. SHRI SYED SHAHABUDDIN :
Will the Minister of HOME AFFAIRS be
plcgsed to state :

(a) the number of persons prosecuted
 under Section 124 (A) and 153 (A) of the
IPC during the last three calender’ years,
State-wise ;

(b) the present status of these cases in
terms of prosecution in progress, prosecus-

_ , PUBLIC -
GRIEVANCES AND PENSIONS AND.
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tion completed and prosecution dropped ;
and

(c) whether © Government - have any
machinery to monitor regularly speeches
inflammatory speeches and writings ?

THE MINISTER OF STATE IN THE

- MINISTRY OF PERSONNEL, PUBLIC

GRIEVANCES AND PENSIONS AND

MINISTER OF STATE IN' THE
MINISTRY . OF HOME AFFAIRS
(SHRI P, CHIDAMBARAM) : (a) to (c).
The State Government/Union Territory

Administrations  are responsible  for

“enforcing the law relating to such offences

anq no date in regatd to the number of
persons prosecuted- under section 124-A
and 153-A of the IPC is compiled on an
all Ind'a basis. It is for  the
Governments'Union Territory Administra-
tions to monitor inflammatory speeches
and writings from this point of vicw.

Security Belt Along the International
Border in Nagalund

1732. SHRI K. PRADHANI : * Will
the Minister of HOME AFFAIRS be

pleased to state 2

[

(a) whetber the security belt along the
international border in Nagaland has been
reduced ;

(b) if so, the details “thereof and the
reasons therefor ; and

v (c)A the effect on the security ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS

(SHRI CHINTAMANI PANIGRAHI) :

(a) and (b). The disturbed area belt
along international border in Nagaland
and Tirap district of Arunachal Pradesh
has beensreduced from 20 Kms. to 5§ Kms. .
with effect from 18th December, 1986,
The belt has been reduced to 5 Kms,
taking into consideration the views of the
State Government of Nagaland and
Arunachal Pradesh Government and otber
relevant factors. ;

(c) Since the disturbed 'area 'b'eIt.has _
been reduced from 20 Kms. to 5 Kms.

State
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only in Decemiagr, 1986, it will bo too
early to judge its effect on the security.

Export of Marine Products from
Saurashtra Ports

1733, SHRI RANJITSINGH
GAEKWAD : “Will the Ministeg of
COMMERCE be pleased to state :

(a) the ‘quantity and value of marine -

products exported from the ports of
Saurashtra during last three years up to
December 1986, year-wise ; :

PHALGUNA 15, 1908 (SAKA)
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(b) its export percentage as compared
to the other ports ; and

being taken to
exports  from

(c) the measures
augment the -marine

THE - MINISTER OF. COMMERCE
(SHRI P. SHIV SHANKER) : (a) and
(b). -The quantity and value of Marine -
Products exported from the Ports of
Sauvrashtra during the last three years upto
December, 1 986 and iits export percentage, .
are ‘

Year Qty : MT Percentage as
Value Rs, lakhs compared to
' other Ports,
1984-85 .Qty © 5103 : ‘ 5.92
Value : 1904.44 496
1985-86 Qty 7845 9.38
Value : 2819.40 7.08
1986-87 Qty : 5176 Losa -
(April—December) » Value : 2566.33 ©7.55

(Source : MPEDA) .

(c)" The measures taken to augment the
marine exports from Saurashtra ports
include production of cultufed shrimps,
modernisation of shrimps  processing
plants, encouragement of production of
Vzlue added items like IQF, and efforts
for the call of some of the. major
shipping lines with reefer space, at
Saurashtra Ports. -

Recruitment in Paramilitary Forces

1734. SHRI SIMON TIGGA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(2). the number of persons recruited in
all grades in C.R.P.F., C.LS.F. and B.S.F.

during 1986, grade-wise ; and

(b) the number of pérsons out of them
belonging to Scheduled- Castes and
Scheduled Tribes separately ? .

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC

_ GRIEVANCES AND PENSIONS AND
MINISTER OF

STATE IN THE
MINISTRY OF ' HOME AFFAIRS
(SHRI P. CHIDAMBARAM) : (a) and
(b). A Statement showing the number of

.persons recruited during 1986 and the

persons belonging: to. Scheduled Castes
and Scheduled Tribes out of them g
given bejow.
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Statement : .

Recruitment made Huring; the year 1986 and the persons recruited from

. Scheduled Castes and Scheduled tribes

. GROUP  TOTAL RECTT s/C S/T
T CRPE. A 118 3l _ N
B — — ' S
o 2882 394 197
D 190 65 2
C.LSF. A =5 — . L =
B — e s
C 2829 398 156
D < 284 'u% 12
B.S.F. A 103 16 : 8
B s — —
Cc . 14698 2077 - 1600
D 721 218 53

Modernisation of Passport Offices ‘

1735, SHRI NARSING
WANSHI : Will the Minister of EXTER-
NAL AFFAIRS be pleased to stgte :

(a) whether it is a fact that he stated
on 6 December, 1986 in the concluding
session of the Annual All India Confe-
rence of Passport Officers at New Delhi
that modernisation of passport offices in
now underway ; and

" «(b) if so, the details of the programme
of modernisation ?

* THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO) : (a) Yes,

"(b) The Government has decided
to modernise and mecchanise  issuance
of passportand introduce  Machine
‘Readable Passports by . 19%0
in a phased manner.
passport offices is being undertaken as
part of this process. It is proposed to
computerise 16 passport offices during

SURYA-

Computerisation of »

g

1987-88. Computers have aiready started
functioning at Regional Passport Offices,
Delhi and Madra®. while at Passport
Offices Cochin & Bombay they will start
functioning shortly. In addition, El=ctro-
nic Cash Registers are being installed in a
phased mannoer in the Passport Offices to
provide better service to the app']icant§
and to streamline accounting procedures.

.Prémotion of Fruits In EEC Countries

‘1736. SHRI C. MADHAV REDDI :
Will the Minister of COMMERCE be
pleased to state : ;

(a) whether Government are seeking
special -entry to EEC for fruit juices,
mapgoes, marine products which are pro-
tective food in short supply in the coun-
try and essentic for. nutritional needs to
common man ;

(b) whether it is also a fact that retail
prices of such items shoot uvp the moment
exports are announced even though ex-
ports may be nominal ; and
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(¢) if so, how common ‘consumer is
being protected :

THE MINISTER OF COMMERCE
(SHRI P. SHIV 'SHANKER) : (4) Export
of fruits and vegetables and processed and
. preserved foods are allowed under OGL.

THese are being exported to all major .

-destinations including EEC countries. The
Government of India has asked EEC for
reduction -in the GSP duty on certain
agricultural items and shrimps and
prawns. .

(b) and (c). The export qf fresh fru'ts

- and vegetables and preserved and proces-

sed fruits constitute a small part of the

production of this item in India and their

exports in such small quantities are not

likely to have any appreciable impact on
retail prices. ¢

Directive to National Textile Corpgratlon
to Curb Administrative Expenditure -

'1737. SHRI HARIHAR SOREN : Will
‘the Minister
state &’ .

(2) whether his Ministry has sent direc-
tives to National Textile Cotporations to
curb administrative expenditure ; and

_ (b) if so, the details thereof 2

THE MINISTER OF STATE OF THE

. MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) and (b).- While
no formal directives have been issued to
National Textile Corpordtion by this
Ministry to curb administrative expendi-
ture, a .
in 1986 directive them not fo undertake
revision of any existing pay-scales, allow-
ance, perquisites etc. of the employees/
executives, without obtaining prjor appro-
val of the Gavernment. .The Government
have also ‘issued igstructions 'to observe
economy in ‘expendiiure. -

[Trdnslalion] _

Dowry Deaths in Delhi
' 1738. SHRI JAGDISH AWASTHI :
Will the Minister of HOME AFEA]RS be
pleased to" state : ¥ ,

of TEXTILES be pleased to °

dicective - was issued to the NTC

PHALGUNA 15, 1908 (S4K4)

-~

"+ Written Answers 336

(a). the _number of dowry deaths - in
Delhi during 1986 and Ja'lnuary, 1987 ;

(b) whether Government .prop:se to

m.ake-any special arrangements for speedy
disposal of such cases ; and

_ (©) the remedial measures taken by the .
90vcr-nmcnt so far with a view to save
Innocent persons from harassment ?

. THE MINISTER OF STATE IN THE .
MINISTRY * OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND-
MINISTER OF STATE ' IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) ; iy

@ 1986 — 64
1987 (for Jan)— 5

(b) and (c).

: The folloWing steps have
been taken : ' .

(i) Offences under the Dowry Prohibi-

- tion Act have been made cogni-
zable and attract more stringent
* punishmeht, '

(ii). A new section has been added in
the Indian Pcnal Code-making the
offence of hagrassment and cruelty
to -women by their -husbands a
cognizable offence.

(iii) New sections 113-A & 113-B
have been inserted in the Indian
Evidence Act. providing for pre-
sumption by a Court-as to abet-
ment ' of suicide/dowry death by a
married woman.

(iv) Sho.t-stay home has been set up
by the Delbi Administration for
.= the use of women in distress.

) ébccial Magistnatés_ have been
detailed for recording dying decla-
rations.

Public is educated through the
media about the evil of dowry. -

(vi)

-
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(vi) Iastructions bave been issued to
" get post-moriem conducted by two
éurgcons in dowry deati cases.

(i) A Special Cell* for crinfe_ against.
. women under the supervision of &
women Deputy Commissioner of

Police has been set up.

(English)

from Sri Lanka, Bangladesh
e ead_ Pakista :

e S KAMAT :
1739. SHRI GURUDA
‘Will thé Minister of TOURISM be‘

pleased to state '

(a) whether it is a fact - that the

MARCH 6, 1987

Written Answert 218

_ countries of Sri Lanka, Pakistan and
- Bangladesh has

considerably  declined
during the last one year ;

(b) if so, the factors responsible for
this ; and .

i
(¢) measures proposed to be taken by

Government to attract mor'e‘ton!m from

these countries 7 '

THE MINISTER OF ' TOURISM
(MUFTI MOHJAMMAD SYED) : (a)
and (b). The number of tourists fiom
Sri Lanka, Pakigwan and Bangladesh who
visited India during 1988 and 1986
alongwith the percentage chenges are ag

pumber of tourists from neighbouring given below :
48 ' 1985 1986 % chavigd
S Loiks 69,063 . 70,240 (E) T
Pakistan 150,126 166,766 1.1
Bang\adesh 272,350 204,260 (_) 25.0

» Political» and ecofiomic. -conditio.s

* prevailing in these countries have a  bear-

ing on the tourist traffic from them.

{c) The Government has signed a
protocol on tourist -exchange between
Pakistan and India. Joint marketng plans
with countries of the South Asian region
who are members of the World_ Tourism
Organ‘sation or the Pacific Asia Travel
Association are also being conte{np:ated
for improving tourist traffic to India.

Adverticements through Private Agencies

1740. SHRI GURUDAS KAMAT :
SHRI MURLIDHAR MANE :

WEH the Minister of TOUI}ISM be
plessed to state ; A

(a) the total amount spent by ITDC *

towards  publicity : during the Iast

thrce years;

(E) Estimated .

(b) whether it is a faot that India

" Tourism Development Corporation (ITDC)

has been releasing advertisements through
private agencies ;

(©) if 'so, the reasons therefor and the

" ‘hames of private agencles through whom

ITDC advertisements have been released °
during the last three yeara ; and

(d) the quantum of money spent by the
Corporation through Goveroment agencies
and private agencies separately during . the
last three years ?

THE MINISTER OF; TOURISM
(MUFTI MOHAMMED SYED) : (a) to
(d), India Tcurisma = Development
Corporation gets its advertising work done
through private agencies accredited by
DAVP. This is “in consonance with the
instructions issued by tbe Bureay of
Public Enterprises. ‘The pames of the
advertising agencies employed during the
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::é;hfi years by 'tlu ITDC are as Initiative taken to .euthGquWar :
% 1742, SHRI UTTAM RA1 i
Will the Minister of Exrg;?q?xi

(1) M Akihara Advertising, New
Delhi, .

(20 M/s Advertising & Sales Promo-
tion Company, New Delhi.

(3) M/s Clarion Advertising Serviccs
Limited, New Delhi, :

¢

The yearwise amount lpdﬁt by ITDC
for advertising“during the last three ycars

is as under :— ;

Amount spent through

Year
~ private Advertising
agencies
(Rs. in lakhs)
1983.84 ‘ 58.23
1984-85 45.24
1985-86 4191

Ban on Political Partics Based on Religlon

1741, SHRI ARIF -MOHAMMED
KHAN : Will the Minister of HOME
AFFAIRS be pleased to state : )

(a) whether Government are consider-
ing the desirability of banning political
parties based on-religion to maintain and
preserve the secular character of Indian

polity ;
(b) whether the need for this step has
_ been emphasised by eminent people; and

(c) if so, when a decision in the matter .
is likely to be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES ‘AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. CHIDAMBARAM) : (a) to
(c). At preseot there js no proposal
under consideration for banning political

parties based on religionf

AFFAIRS be plmﬂ to state : 4

(@) whether any new initiative has been
taken by India ini recent m
the Gulf war ; and i .to .

®) if s0, details of the :
g sam
Progress made in the matter, P

THE MINISTER OF STATE IN
, EIN T
MINISTRY OF EXTERNAL AFFA:;];
(tS’HBI EDUARDO FAL-EIRO) ! (a) and
(b). Government are persisting  with

. their efforts through a variety of dimplo-

matic channels to brin

2 an end to
Gulf yv:lr. These efforts bave, soo-l::-e
not yielded any definite results. :

One Million Tourists

1743. SHRI SAT ‘ '
YENDR
NARAYAN SINHA. : Will the Mim’slc‘:

~ of TOURISM be pleased to state :

(a) whether Government are aware of
the report appearing in the ‘Indian
E_xpress’ of 8 February, 1987 that ;]n
alrl}nes crew arriving in the cou to
during transit were also included to ar:i:y v
at the figure of one million togr; o
o ‘ urists in

(®) if so, the Gow " .
thereto ; ahd overnment’s reagtion

(c) whether there was data reyis;
alleged in the report ? o ion as

THE MINISTER o
(MUFTI MOHD, SYBDI;: g))u g
Airline crews in tragsit are pgy¢ in: >
in the foreign‘ tourist arrjvag “M.lu'og
l-{m?ewr, those members of the mw':,h'
fcreign countries who stay in Indig o
more than 24 hours due to gh .
Crew, rest, etc. are to be tm.t::. -
tourists as per the ‘definit on give e
"Wcmld Tourism O ganisation e
adopted by India. These persons oy
hovsfever, not inc'uded ip the sta'?.'"'
earlier as they did not filleup 1he :::::
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. o >
disembarkation cards.. This deficiency in
the compilation of statistics has been
recently noted and rectified by collecting
the details from othér
available® It is, thergfgre, not correct to
say that any data revision has been made
to arrive at the figure of one m.llion
tourists in 1986 as alleged in the report.

Eafry of Forelgners without Valid Passports

1 1745. ' SHRI CHINTA MANI JENA :

SHRI. MOHANBHAI PATEL : .

Will the Minister of HOME AFFAIRS
be pleased to state : i

(a) whether a large npumber of

. foreigners including foreigners of Indian

origin enter India without valid _passports
every year ;

" (b if so, whether Government have

any idea of the number of such persons
who entered India during last three years
and from which way ; -

(¢) the number of persons detected and’
arrested ; .

“ (d) the action taken against them ; and .

(¢) what measures are being taken to
gheck this infiltration ?

THE MINISTER OF STATE IN THE

MINISTRY OF PERSONNEL, PUBLIC -

GRIEVANCES AND PENSIONS AND
 MINISTER OF STATE IN THE
MINISTRY OF - HOME AFFAIRS
. (SHRI - P. CHIDAMBARAM) : (a)

According to the provisions ‘of the

Foreigners  Act, ~ 1946, all foreign
pationals, except Nepali and Bhutqni
nationals, need valid passport and valid
visa to enter India. However, due to
‘gertain social, economic and historical
reasons, foreigners from Pakistag and
Bangladesh, who have close relations in
India, have been detected to have
infiltrated .from . Indo-Pak and Indo-
Bangladesh borders 'without valid travel
documents.

(b) apd (c).» Pakistani and Bangladesh

MARCH 6, 1987
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nationals who were detected and appre-
hended at Indo-Pak and Indo-Bangladesh
borders during the last three years are as
foliows :— o

B«
1986

— — — “4

18057 . 32729

1984 1985

17795-

(d) All these foreigners  have ‘been
%handed " over te 'the police for taking
Decessary action - including prosecution

and/or deportation” as provided under
the law. - ' '

(¢) The measures taken by the ' Gavern-
ment in the matter are as follows :—

(_i) The number of observation

towers are being increased along
the border ; o

(i) The  mobility - for patrolling the

. .- . border by the Border Security
Force/Army has * been increased
by providing vehicles.

(i) More construction = of border
.roads along the Indo-Bang'adesh
border has been undertaken, -

(iv) The patrol partiee have been
provided equipment for ‘night
vision, ’

(V) Strength- of BSF is being
increased. b3 © ;

Expenditure on Kudal Commission -

1746. SHRI SANAT  KUMAR
MANDAL : Will the Minister of HOME
AFFAIRS ~be pleased to state . the
expenditure incurred by Goveroment on

‘the Kudal Commission set up to investi-

gate allegations of misuse of funds by a
number of Gandhian organisations ?

THE MINISTER OF STATE IN THE

“MINISTRY OF PERSONNEL, PUBLIC

GRIEVANCES AND PENSIONS AND
MINISTER  OF STATE IN 'THE
MINISTRY OF 'HOME | AFFAIRS
(SHRI P. CHIDAMBARAM) : The

»



233 Written Answers

Kudal Commission of Inquiry on Gandhi’

Peace Foundation and other organisatiods

had incurred an
Rs. 1,46.92,326/- upto 31.1.1987.

Appeal made to us to Reconsider its
" Policy on Nuclear Testing

1747. SHRI JAGANNATH
PATTNAIK : Will the M nister of
EXTERNAL AFFAIRS be pleased to
state : :

(a) ‘whether it is a fact that leaders of
a few'couutries took initiative for peace
and disarmament in -2 new year eve,
appeal to the United States to reconsider
jts policy on npuclear testing so that a
bilateral moratorium ; could be
established ; :

(b) if so, the names of these countries ;
and

(‘c).the reaction of the United States .

thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO) : (a) und
(b). Yes Sir, the leaders of the  Six-
Nation Initiative-India, Tanzania,

_ Sweeden, Argentina, Greece and Mexico-,

in the process of their continuing efforts,
had issued a joint statement on the eve
of 1987, which, interalia, called on the
United States to reconsider its policy on
puclear testing so that . a bilateral
US-USSR ~ moratorium  could be
established. ) : ‘

(c) The United States has not acceded
to the appeal and has contmucd testing
nuclcar weapons.

Hanpdloom _Reservation Order

1748. SHRI SYED SHAHABUDDIN :

Will the Minister of TEXTILES be

pleascd to state :

(a) whether any memoranda have been
received from the handloom sector 'for
higher incentives and more facnhtles and

(b) if so, the reaction th.eretov? ot

L
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.THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA = KUMAR) : (a) Yes, Sir.

Some memoranda had been received from

the handloom sector voicing concern
over the changes, in the - Reservation
Orders of '11th March, 1986.

(b) The changes in the Notification of
the 11th March, 1986 through the revised
Notifications of 4th and 6th August 1986
were made on the basis of the recommen-
dations of the re-constituted Advisory
Committee and also after. taking into
account the various representations
received from- mills, powerlooms, and
exporters. : ‘

Occurrenfe of Riots

1743. SHRI .MOOL CHAND DAGA : .
Will "the Minister of HOME AFFAIRS
be pleased 10 state :

(a) the details of riots wfnch occurred
in the country during the last three years
ending 31 Dccember 1986 ;

(b) what hu.ve been major causes for
the riots ;

(c) what amount has bee distributed
by the Centre and the Siate/Union
Territories as compensation during the
last three years giving ﬁgurcs separaLely

in each case and

(d) ‘which State/Union Territory paid -

the highest amgunt of compensauon in
such' cases ?

THE MINISTER OF STATE'IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND

MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI P. CHIDAMBARAM) : (a) to (d).

The requisite information is being
obtained from all the State Govemmﬂms/
Union Territories and will be laid on the

- Table of the House on receipt.

Reteansfer of Akbar. Hotel to ITDC

©1750. SHRI YASHWANTRAO
GADAXH PATIL : Will the Minister’
of TOURISM be pleased to state :

s
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a) whether Goveroment are consider-
ina( a proposal to transfer the Akbar

Hotel, New Delhi to the India Tourism -

Development - Corporation  from  the
Ministry of Exte;na-l Affairs ; and

(b) if so, the details thereof and the
reasons for its original transfer to the
External Affairs Ministry ?

THE MINISTER OF TOURISM
(MUFT1 MOHD, SYED) : (a) No such
proposal has bgen received. ~

. (b) Does not arise.
! Nuclear Testing by USA

1751. SHRI MAHENDRA SINGH :
Will the Minister of EXTERNAL
" AFFAIRS be pleased be state :

(a) whether Government are aware t_)f
the reported nuclear test made by USA in
February his year ; and

(b) if so, Government’s reaction
thereto in the context of global efforts for
nuclear disarmament and its impact on
* world peace ?

THE MINISTER OF STATE IN THE

MINISTRY OF EXTERNAL AFFAIRS

(SHRI . EDUARDQ FALEIRQ). : (a)
Yes Sit.

(b) Government was deeply disappoin-
ted to learn of the US Nuclear test.
Government is determined to continue
its efforts for an agreement prohibiting
the testing of nuclear weapons and for
nuclear disarmament. ..

{Translation) _
Border Dispute with China

1752. SHRI NII_{MAL KHATTIRI :
SHRI1 G.S. BASAVARAJU :
SHRI S.M. GURADDI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) The progress made in solving the
border dispute with China ; and

MARGCH 6, 1987
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(b) whether China still stands by its
1981 package proposals ? : -

THE MINISTER OF STATE IN THR
MINISTRY OF EXTERNAL AFFAIRS

(SHRI EDUARDO FALEIRO) : (a)

Although progress has been slow,
Government of India intend to" continue
to seek a peaceful and negotiated settle-
ment of the boundary gquestion. with
China, and will continue peaccful
negotiations with the Chinese Government,

(b) At a recent press briefing, the
Chiqese Foreign Ministry spokesman
stated in response to a gvestion whether
the package Proposal * remained the
Chinese ' position = that “that only way
towards a settlement of the Sino-Indian
boundary question lies in  mutual
understanding and mutual accommoda-
tion.” He also stated that this had been

" ““China’s consistent position.”

\

[English)]

Dlslribullon of Wrong Map to
Tourlsts by Pakistan " ’

1753. SHRI S.M. GURADDY : will
the Minister of EXTERNAL AFFAIRS

be pleased to state :

(a) whether afier the incident of some

objectionable material including wrong

_ \ b buted from the
Pakistani pavilion in the 7th International

Trade Fa_ir in  November, 1986 ° in
Nevy De'hi, it has again come to the
notice of Government that some such

material is still being distributed b
¢ th
Pakistani Embassy, New Delhi 4, Y e

(b) if so, whether such - literature ijg
being distributed as a part of tour.st guide
and brochure ; and -

(c) the action taken by Government g
this regard ? .

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO) : (d) to
(c). Government understinds that the

distributicn of . such material has come
to an end. "y,
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CBI Enquiry info the Affairs of
Tea Trading Corporation

1754.. SHRI THAMPAN THOMAS :

Wwill the Minister = of COMMERCE be .

pleased to state :

(a) whether the CBI enquiry conducted

into the affairs of the Tea Trading

Corporation of India has been completed ;.

and
(b? if so, the findings thereof ?

THE MINISTER OF COMMERCE
(SHRI P, SHIV SHANKER) : (a)

No, Sir.
(b)‘Does not arise,
China’s Iu:trusion in Indian Territory

1755. SHRI AKHTAR HASAN :
SHRI B.B. RAMAIAH :

SHRI BALWANT ° SINGH
* RAMOOWALIA :
-~  SHRI HAFIZ MOHD.
SIDDIQ

SHRI K. RAMAMURTHY :

SHRI BHATTAM SRI RAMA
MURTRY :

DR. A.K. PATEL :
SHRI C. JANGA REDDY :

SHRI NITYANANDA
MISHRA 1

CH. RAM PARKASH
Wil the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether China has made further
intrusions in Indian  territory’ during the
last few months and has built roads and
air strips in Arunachal Pradesh and areas

of occupied Kashmir offered by Pakistan §

(b) if so, the details regarding the
recent intrus.ons made by the China ;

(c) the measures taken to prevent
further intursion by the Chingse in Indian

‘ territory ; and .
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(d) the details of new initiative made |
by Government of India to' end the
present stalemate .in Sino-Indian border
dispute and the results achieved so far ?

THE MINISTER OF STATE
MINISTRY OF EXTERNAL AIFl\l‘:;[;g
(SHRI EDUARDO FALEIRO) : (a) and
(b). There has been no intrusion by
China into Indian territory apart from the
intrusion in the Sumdorong Chu valley of
Tawang District of Arunachal Pradesh,

The Chinese have improvised 1i
in WANGDUNG in the Suthdo:oﬁ:]'g;g
vallgy and are improving a mule track
leading from WANGDUNG towards the
tgorder. There is no confirmed informa
tion regarding construction of roads’ am;

- air strips by China in areas of occupied

ashmir, illegally ceded .b aki
—_— ( y Pakistan ¢o

(é) overnment ha .

G ve taken necessary

defence measutes in this regard, the
]

details of which caninot be disclosed in

the interests of security.

(d) It is our polic ive
peaceful. setllemen‘t) oty t&e.lr‘l::u fd‘:,r y
q}xcstion with China and to bersvenra{y
rcsolvp _ disputes  through eac:f (: .
negotiations. . We have emphasil;ed t:
need for the maintenance of peace a ;
tranquility on the border and stressed thn
any preblem that may arise shoyld l;:
resolvéd through consultations, o

Protest Lodged over Paki :
stan’
up of Kashmir issue at lsI:n:?cl:‘ .
. Countries Summit

1756. SHRI ARIF MOH
; AMM
KHAN : Wil the Minister Ef))f

EXTERNAL AFFAIRS :
state : » Pletrd . 10

(a) whether Government’s attention
has _been dragvn to news reports about
Palustar; talflng up Kashmir issue at the
;isrlth iSur(?mlt ofh the ‘Organisation of

amic countries held i i
o 7 at Kuwait recently;

{b) if so, whel-hér India has lod
protest in the matter so far ? o
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
. (SHRI EDUARDO FALEIRO) : (a)

“Yes, Sir. i NE S

(b) Goyvernment considers the rais.ng .-

of Kashmir'by Pakistan in international
fora as contrary to the Simla . Agreement
and not _helpful in improvmg bilateral
relations. Our views have been conveyed
to the Pakistani Government on dnﬂercnt
occassions. - We have also reiterated our
position that the whole of the State of
Jammu and Kashmir is an integral part
of lndxa and that .the only issue which
ren'fa ps to be resolved is the vacation of
Indian territory under Pak*slans |!legal

occupation.

Progress of talks on Problems of ,
Tamils in Sri Lanka

1757 SHR! G. BHOOPATHY
SHRI R.M. BHOYE :

'SHRI SR]BALLAV
. PANIGRAHI :

SHRI - PARASRAM
BHARDWAJ :

SHRI G.S. NANJE GOWDA :
SHRI H.M. PATEL :

SHRI . SATYENDRA
NARAYAN SINHA ©

" PROF. K.V. THOMAS :

SHR1 NITYANANDA MISRA :

DR. V. VENKATESH : -
_ SHRI 5.M. GURADDI :
PROF. RAMKRISHNA MOKE:
DR. G. VIJAYA RAMA RAO:
SHR] MANIK REDDY" :

SHR1 BHATTAM. SRI RAMA

MURTHY :

SHRI A.J.V.B, MAHESWARA .

RAO : )
SHRI KAMAL NATH :
SHRI P. KOLANDAIVELW :

SHRI UTTAM RATHOD : '

SHRI DINESH GOSWAMI %
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- Will  the - Minister . of EXTERNA
AFFAIRS be pleased to state ; o

(a) whether any progress has been
made in the talks between India and

Srilanka on ‘the prob.cms of Tamils in
Srilanka

(b) whether Govemment of Snlanka
has sent apy spécific. ‘proposals for the

_solutlon of this dispute ; and

(c) if so,*the details thereof and the
reaction of Govemment of India on those

.perOS« Is ?

THE MINISTER OF.STATE 1
MINISTRY OF EXTERNAL AII:“IFATIII-ig
(¢). Some progress had taken plm(:z) l:;
the third weck ‘'of December 1986. 1In
the beginning of January, however, the
Sri Lanka Government  imposed  an
economic and communication blockade
on Jaffna and Sstarted mnhtary operations
against the Eastern and Nerthern Provin-
ces. This has significantly altered the
situation. 'India has presently suspended
its good offices and conveyed jts position
to the Sri Lanka Government. It has
been made clear that violence must be
brought to an end before the process of

'negottatlons can be resumed.”

Sp_lndle Capacity in Mahar_ashtra,

'1758. DR. DATTA SAMANT : will |
the Minister of TEXTILES be p leased to
state ¢

(a) whether there is saturation of spin-
dle capacity in-Maharashtra ; and

(b) if so, details thereof ?

TEE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) Specific norms
have not been laid down to determine that
spindleage capacity in a particuiar State
has reached saturation point. '

(b) Does not arise in view of (a) above.
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Increase in price of Cotton

1759. SHRI KADAMBUR = M. R.
JANARTHANAN : Will
TEXTILES be pleased to state :

(a) whether Government are aware
that the cotton (Ginned Kappas) price has
risen 30 per cent more than what it was
in the previous season, 1985-86 ;

(b) if so, whether it is due to the im-
port and export policy of Government ;

(c) whether the benefit of the increase in
price goes to the growers ;

(d) if so, the details thereof ; and

(¢) if nof, the action taken by Govern-
ment in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) and (b). There
has been a general increase of about 30%
in the prices of ‘cotton due to better
demand, comparatively low production and
spurt in international prices. The price
rise is not due to export of cotton, since
only a small quantity has been allowed for
export.

(c) to (e). The farmers are getting reaso-
nable price for their produce as compared
to the depressed prices prevailing during
‘last year. ,

Joint-Ventures for Deep-Sea Fishing

' 1760. SHRI SANT KUMAR MANDAL:

Will the Minister of COMMERCE be
pleased to state : _

(a) whether an estimated one million
fishermen are likely to be -affected by
Government’s decision to allow big busi-
ness houses to set up joint ventures for
deep sea fishing in the Exclusive Economic
Zone (EEZ) ;

(b) if so, the considerations which have
. weighed. w.th Government in allowing
entry of big houses in this business ;

(¢) the particulars of the joint ventures

‘PHALGUNA 15, 1908 (SAKA)
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already cleared by Government and the
extent of foreign collaboration involved in
each case and the terms and conditions
thereof ; and

(1) the manner in which Government

- propose to rehabilitate or assist the here-

ditary small fishermen ' who will thus be
rendered out of business ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and (b).
No, Sir. Government’s' ‘decision in this
regard will not affect the fishermen as
vessels under joint ventures in deep jea

~ fishing are allawed to operate only in deep

sea areas beyond the range of operation of
fishing vessels owned by small fishermen.

(c) After the announcement of the new
policy, no case of joint venture in deep
sea fishing has been cleared by the
Government as yet. '

(d) Does not arise.

Effect on Fishermen due to Inductloh of
big houses in Fishing Operations

1761. SHRIMATI BASAVA-
RAJESWARI: Will the* Minister . of
COMMERCE be pleased to state :

(a) whether an estimated one million
fishermen are likely to be - affected by
Government’s decision to allow big busi-
ness housing to set up joint-venture for
deep-sea fishing in the Exclusive Economic
Zone ;

(b) if so, whether Indian fishermen
who were still to have coast-to<boat w.re-
less facilities for communication and in-
formation on fish movenments and catch
probability sell a large portion of their
prawn, lobster and pomfret catch to big
houses which in turn make large profits

through exports ; and

(c) if so, whether it is proposed to
revise the policies and if not, the reasons
theicof ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) No,
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- 8ir. Vessels under joint ventures in deep
sea fishing are allowed to operate only in
deep sca areas beyond the range of apera-
tion of fishing vessels owned by small
fishermen.

(b) Large houses are not allowed to

progcure raw material from the open
market. They have to canfine the proces-
sing and the export of the catch from the

vessels owned by them or fish/shrimp pro-.

dnm‘l by them through aqua f.'ultqrq

(¢) Since the policy would nm affect
the fishermen, there is not need fo revise
the policy. -

Licences issued for Export Orleated
: Industries

l762 SHRI E. AYYAPPU REDDY ;

Qi the Minister of COMMERCE be -

peased to state :

(a) the number of indusfnal egtates
exclusively marked out for export- oriented
industrlgs .

(b) the Statep in which such industrial
estates are located ; and

(c) the number of licences issued for

cent per cent export-oriented industries |

In the year 1985:86 ?

THE MINISTER OF COMMERCB
(SHR] P. SH1V SHANKER) : (a) Itis
presumed that the reference to industrial
estates by the Hon'ble M.P. is to the
Export Processing Zones in the coun(ry,
of which there are six.

(b) The Export Processing Zones are
logated in Maharashtra, Gujarat, -West
qugal, Tamil Nadu, Uttar Pradesh and
Kerala,

MARCH 6, 1987
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(c) The number of approvals granted

.during 1985-86 for export-oriented units

situafed in the Exporf Processing Zones
was 172. In addition, 97 approvals to
export-oriented units, outside the Export
Processing. Zones, under the scheme of
100% Export-Oriented Uhits were issued.

Import of Tu}mg Safeguarding

1763. SHRI K. PRADHANI : Will the
Minister of COMMERCE be pleased to
state : ‘

(a) the details of timber imports during
the last three years year-wise value with
annual expenditure ;

-

(b) if so, reasons thereof ; and

{0) | any. concessions are avail-
able fo timber importers and if so, the
details thereof ?

THE MLNISTER OF COMMERCE
(GHRI P. SHIV SHANKER): (a) A
statement showing the import of wood in
rough or roughly squared from & value
thereof during the years 1982-83, 1983-84

. & 1984-85 is given below. Data beyond

1984-85 is not available.

(b) and (c). - Import of timber has
been allpwed with a view to conserve
the country's depleting forest resources.
Under the current rolicy import of all
kinds of timber logs whether round, rec-
tangular or square (if sawn the  minimum
size of the log shopld be 8™ x 8” x 10°)
as allowed under Open General Licence to
Actial Users and others for stock and
sale. The import is allowed ata conce-
ssional raie of import duty of 10%.
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12 00 hrs.
[English]

PROF. MADHU
(Rajapur) : Mr.

DANDAVATE
Depury Speaker, Sir...

(Interruptions)

MR. DEPUTY SPEAKER :
take your seats.

Please
I will call one by one.

PROF. MADHU DANDAVATE : 1
want to draw your -attention to a very
serious issue which concerns the security
of the Prime Minister, V.I Ps and also the
menace of the smugglers. (Interruptions)
Please let me complete in one minute,

The 22nd February | patriot as well as
the 27th February Patriot gives a very
important story with the maps and all
directions. The case is . like this.

(Interruptions)

Let me  give the background in one
mioute, On _ 19th  April, 1963, the
American smuggler Walcott who had
come (ut from the Tihar Jail: on bail
escaped ‘from BSafdarjang Airport out of
the country. + A Commission was
appointed. Adjournment Motion - of
Mr, Nath Pai was admitted in this House
and, fortunately, the Deputy Speaker was
in the Chair at that time.

MR. DEPUTY SPEAKER : For(una-

tely this time also the Deputy Speaker is :

in the Chair !

PROF. MADHU DANDAVATE :
Today the news is, 22nd February Patriot
says that one Safdarjang Club Aircraft
which was flying from Jaipur and
supposed to come to Safdarjang, because
of the faulty survoillance system at the
Palam Airport and also at the Hindon air
base, intruded the base and actually
landed at Moradabad and he is supposed
to be a smuggler.

MR. DEPUTY SPEAKER :
find out the facts. _

We ' will

(Interruptions)
$

PROF. MADHU DANDAVATE : 1
demand that discussion under Rule 193
~or an Adjournment Motion should be

MR. DEPUTY SPEAKER : No, no,
I have disallowed Adjournment Motion.

PROF. MADHU DANDAVATE :
One minute more.. Because of this
failure, --.on 18th of+ September, when
.Prime Minister landed at the Palam
Airport.,..... -

MR. DEPUTY SPEAKER : Not
allowed.. Do not bring in the Prime
‘Minister, '
. (Interruptions)

PROF. MADHU DANDAVATE : He
was likely to collide against on ait bus.
This 4s a failure of the security arrange-
ment. Please allow a discussion oran
Adjournment Motion.

MR. DEPUTY SPEAKER : No, no,
I cannot allow Adjournmént Motion.

PROF. MADHU DANDAVATE :
Please allow discussion or admit my
Adjournment Motion.

MR. DEPUTY SPEAKER : I will go
through your notice and find out. I have
already disallowed Adjournment Motion.

PROF. MADHU DANDAVATE :

" You may re)ect the Adjournment Motion.

But p'ease keep it under consideration
for discussion under Rule 193,

(Interruptions)

MR. DEPUTY SPEAKER : I am
now in charge and I am considering it—
whether it is a fact or not.

. PROF. MADHU DANDAVATE :
You can examine this and then decide
“whether the issue is to be discussed.

MR. DEPUTY SPEAKER :

I will
find out the facts.

DR.V. VENKATESH (Kolir) : Due
to the ignorance of the present Govem-

(Interruptiong)
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A story has appeared in the Indian
Express to-day that due to the ignorance
of the Government Indian rural masses
arc subjected to darkness. Due to
increased quackery in the country deaths
are increasing and permanent damages
are caused to them. Therefore, I demand
a statement from the Home Minister who
is present.

MR. DEPUTY SPEAKER : You
have not given notice. First you give in
writing. Please take your seat.

SHRI SOMNATH RATH (Aska) :
Is Mr. Walcott going to Bhuvaneshwar ?

(Interruptions)

SHRI = S. SINGARAVADIVEL
(Thanjavur) : The crops in some parts
of the Cauvery Delta in ‘Thanjavur in
Tamilnadu are withering for want of
water for irrigation. The farmers are in
distress. I request the Government of
India to persuade the Karnataka Govern-
ment to supply water. '

MR. DEPUTY SPEAKER :
it in writing. I will see,

You give

12.03 brs.

PAPERS LAID ON THE TABLE
[English)

Review on the working of and the
Annual Report of the Construction
Council of India for 1985-86 and State-
ment showing reasons for delay in
laying these papers.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER CF
STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) :
I beg to lay on the Table —

M o
(Hindi and English versions)
of the Overseas Construction
Council of India. Bombay,
for the year 1985-86 along
with Audited Accounts.

W

A copy of the Annual Report R
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(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Overseas Construction
Council of India, Bombay,
for the year 1985-86.

(2) A statement (Hindi and English

versions) showing reasons for
delay in laying the papers
mentioned at (1) above. [Placed

in library. See No. LT 3864/87]

Statement explaining reasons for not
laying the Anpnual Report and
audited Accounts of the National
Jute Manufacturers Corpo- s
rations Limited with
in the -stipulated
period

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : 1 beg to lay, on
the Table a statement (Hindi and English
versions) explaining the reasons for not
laying the Annual Report and Audited
Accounts of the National Jute Manufac-
tures Corporation Limited for the year
1985-86 within the stipulated period of
pine months after the close of the
Accounting Year. [Placed in Library.
See No. LT 3865/87] .

Notification under the Delbi Police Act, 1978

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI CHINTAMANI PANIGRAH]) :
I beg to lay on the Table a copy of the
Delhi Police (Punishment and Appeal)
(Amendment) Rules, 1986 (Hindi and
English versions) published in Notifica-
tion No. F. 5/20/84-Home (P) in Delhi
Gazette dated the 4th September, 1986
under sub-section (2) of section 148 of
the Delhi Police Act, 1978. [Placed in
Library. See No. LT 3866/87]

Review on the Working of the Delhl
Financial Corporation and Annual Report -
of the Corporation for 1985-86 and a
Statement showing reasons for
delay in laying these papers

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI SHEILA
DIKSHIT) : I beg to lay on the Table—
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(1) G A copy of the Annua Revieﬁ on the Working of and the Annual

Report (Hindi and English
versions) of the Delhi
Financial Corporation
togetber with Audit Report

) . for the year 1985-86, under

sub-section (3) of section 38
of the State Financial
Corporations Act, 1951.

(ii) A copy of the Audit Report
(Hindi and English * versions)
of the Comptroller -and
Auditor General of India on
the Accounts - of .the Delhi
Financial Corporation for
the  year 1985-86 under sub-
section (7) of section 37 of
the State Financial Corpora-
tions Act, 1951.

(iii) A copy of the Review (Hindi

and English versions) by ‘the

- Government on the working

of the Delhi Financial

" Corporation for the year
1985-86.

(2) A statement (Hindi and English
. versions) showing reasons for
delay in lying the. papers
mentioned at (1) above. ([Placed
in Library. See No. LT 3867/87)

Notification under the Code of
Criminal Procedure, 1973

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
. GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. CHIDAMBARAM) : I beg to
lay on the Table a copy of the Criminal
Courts. and: Court-Martial (Adjustment

of Jurisdiction) Amendment Rules, 1986.

(Hindi and English versions) published in
Notification No. §.0. 4010 in Gazette of
India dated the 6th December, 1986 issued
under sub-section (1) of section 476 of the
Code of Criminal Procedure, 1973.
{Placed in Library. S¢e No. LT—3868/87]

Reports of the Coffce Board for 1984-85
and 1985-86 and statements showing
reasons for delay in laylag these
papers

'l

. THE MINISTER OF STATE IN THE
MINISTRY OF ' PARLIAMENTARY
AFFAIRS (SHRIMATI SHEILA
DIKSHIT) : I beg to lay on the Table—

(I) () A .copy of the Annual
v Report (Hindi asd English
versions) of the Coffee
Boaid, for the year 1985-86.

(i) . A copy of the Review (Hindl
and English versions) by the
Government on the working
of 'the Coffee Board, for the
year 1985—86.

«~ (2) A statement (Hindi and English
versions) . showing reasons for
delay in . laying the papers
mentioned at (1) above. [Placed
in Library. See No. LT 3869/87)

(3) A copy of the Audit Report
(Hindi and English versions) on
the Accounts of the Coffee Board
for the year 1985-86 (General
Fund).

(4) A statcment ‘(Hindi and English
versions) .showing reasons ° for
delay in . laylng the papers
mentioned at (3) above. [Placed
in Libraty. See No. LT 3870/87)

(5) A copy of the Audit Report
(Hindi and English versions) on
the Accounts of the Coffee Board
for the year 1984-85 (Pool Fund).

(6) A statement (Hindi and English
versions) showing reasons for
delay in laying the phapers
mentioned at (5) above. [Placed

. in Library. See No. LT 3871/57)

- (7 () A Copy of the Anpual Report
(Hindi and English versions)
of - the Rubber Board,
Kottayam, for the year
1985-86 along with Andited
Accqunta.
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(i) A copy of the Review (Hindi
and English versions) by the
~ Government on the working
of the Rubber Board,
Kottayan, for the year
) : 1985-86.

(8) A statement (Hindi and English
_ versions) showing reasons for
delay in laying the papers
mentioned at (7) above.. [Placed
in Library. See No. LT 3872/87]

Review on the Working and the Annual
Report of the Handicrafts and Hand-
looms Exports Corporation of India
Ltd. for 1985-86 and statement-

- showing reasons for delay in
laying these papers.

THE MINISTER OF STATE IN THE®
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : I beg to lay on the
table :—

(1) A copy such each of the following
: papers (Iiindi and English ver-,
sions) under sub-scction (1) of
section 619A of the Companies

Act, 1956 :—

(i) Review by the Government
the working of the Handi-
crafts and Handlooms Ex-
ports Corporation of India
Limited, New Delhi, for the
year 1985-86.

(i) Annual Report of the Handi-
. crafts and Handiooms Ex-

ports Corporation of India -

Limited, New Delhi for the
year 1985-86- along with
Audited Accounts and the
Comments of the Comptroller
and Auditor General thereon,

(2) A statement (Hindi and English

- versions) showing reasons for
delay in laying the papers men-
tioned at (1) above. [Placed in
Library. See No. LT 3873/87)

e e e —
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12.04 hrs.

SUPPLEMENTRY DEMANDS FOR'
GRANTS (RAILWAYS), 1986-87

[English)

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : I beg to
present a statement (Hindi and English
vertions) showing the Supplementary
Demands for grants in respect of Budget
(Kailways) for 1986-87.

DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 1986-87

‘[English]

THE MINISTER OF STATE OF THE

-MINISTRY OF RAILWAYS (§HRI

MADHAVRAO SCINDIA): 1 beg to
present a statement (Hindi and Bnglish
versions) showing Demands for Excess
Grants in respect of the Budget (Railways)
for 1984-85.

L ——

BUSINESS OF THE HOUSE
12.06 hrs.
[English)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI SHEILA
DIKSHIT) : On behalf of SHRI H. K. 1.
Bhagat, with your permission, Sir, I rise
to announce that Goveinment Business
in this House during the week commen-
cing 9th March, 1987, will consist of ;—

(1) Consideration of any item of
: Government  Business  carried
over from today’s Order Paper.

(2) Consideration and passing of :—

(a) The Cine Workers Welfare
Fund (Amendment) Bill, 1987.

(b) The Mental Health Bill, 1986,
as passed by Rajya Sabha,

4
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(3) General Discussion on the General
Budget for 1987-88.

(4) Discussion and voting on :

(a) Demands for Excess Grants
(General) for 1984-85

(b) Supplementary Dem’andsf for
Grants (General) for 1986-87.

(5) Submissions to the vote of the
House of Demands for Grants on
Account (General) for'1987-88.

[Translation)

DR. PRABHAT KUMAR "MISHRA
(Janjgir) ; Mr. Deputy Spcaker, . Sir, the
following matter may be included in the
list of business for the next week.

1* The persons who have been im-
ported training at BALCO in Korba,
Madhya Pradesh are not being given em-
ployment in . BALCO, whereas BALCO
has given them training in its plants for 3
years its own expenses in accordance with
its rules.

BALCO has borne the expenses in-

curred on their training and now they are :

not being given employment after com-
pletion of traning. This is not justified.
Due to this unemployment is increasing.

BALCO is getting some work done
through the contract system as a measure
of economy, but the labourers working
under the contractors are not getting due
wages. 1 would request the Government
to pay immediate at'ention towards it.

|English}

SHRI SOMNATH RATH (Aska): I
request that the following may be inclu-
ded in the next week agenda :

The Coopcrative Sugar Mill at Aska
(Orissa) bas reached the saturating point
in production. It crushes one lakh tonne
of sugar. There is a proposal to expand
it to ‘two lakh tonnes. Government of
Orissa has recommended the same to the
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Central Government. but it is not materia<
lised as yet causing great hardship to
sugarcane growers. So, beside expanding

~sugar factory at Aska cfforts should be
made to establish another sugar factery at
near-about Sorada (District Ganjam)
Orissa, on Co-operative sector as there is
lot of potentiality for sugarcane produc-
tion in the area.

The Krishi Vikash Kendra near Bhan-
jaqagar (Orissa) is not progressing at all.
The Bhubaneshwar Agricultural University
is not taking action worth the name. The
I.C.A.R, must come in a big way to esta-
blish the Kendra in its right perspective
which has been started three years back
and ask the Agricultural University Bhu-
baneshwar to proceed swiftly and expedite
the matter. ¢

[ J

{Translation)

Ly

SHRI VILAS MUTTEMWAR
(Chimur) :.1I request that the following may
be included in the next week’s agenda :

Maharashtra is facing a grim drought
situation  this time. Particularly in
Vidarbha region, the situation has become
more pitiable from eveiy point of view
due to continuous drought for the last
five years. The torrential rains during
last Awugust in Chandrapur -and Gar-.
chiroli districts caused floods in that arga,
which resulted in the loss of life, property
and crops, but the people did not get
adequate relief. The problem of drioking
water is acute in many districts of Vidhar-
bha and it is likely to become more actute
during the coming months. Due to
drought, the people have neither food-
grains for thier own requirements, nor
employment and there is no fodder for
the cattle as well.

The farmers are feeling frustrated and
there is discontentment among the agri-
cultural labourers. Even under the Em-
ployment Guarantee Programme, work is
not being provided to them and if there
are some opportunities of employment,
these are available 20 to 30 kilometers

"away from their villages. Due to this,
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there is discontentment among the .people.
Already the farmers are reeling under the
strain of drought and even then E.V.S,
tax, irrigation cess and the loan taken
om banks are being realised from them
very strictly. The behaviour- of the offi-
cers and - the employees towards the
farmers is worse thap- the Britishers, It
has caused disconteatment among the
farmers. The resources of the State
Government are limited. I would, there-
fore, request the Ceatral Government to
give rclief to the farmers by giving exem-
p ion to them jn the m itter of realisition
of outstand ng dues and loans and make
available employment to them on war
footing. Due to severity of drought in
Chind-apur, Bhandara and Garhchiroli
distric's of Vidharbha region, there is
need to pay special gttention in this
direction. ‘

SHRI SHANTI DHARIWAL (Kota) : I
request that the following matter may be
included_ in the next week’s agenda.

The Government should immediately
announce the support price to be given to
the farmers for their produce.  The
Government should increase the support
prices of wheat, mustard seeds and the
gram which were announced last year.

SHRI VIJOY ° KUMAR
~ (Nulanda) : Mr. Deputy Speaker, Sir, I

request that the following subjects may be
included in the next week’s agenda.

1. The funds being alloited under the
Self-employment Guarantee - Scheme are
not being util sed for the eligible persons
and a' large portion of -these funds is
being misused. Such peisons are taking
benefit of it, who are already employed
and can be employed due to their sound
economic position. Therefore, this matter
may be included in the next week’s
agenda for discussion so that the eligible
and needy persons may get benefit from
it.

2, The Nalanda district of Bihar is
totally backward in the matter of irri-
g tion. The Government has spent 'money
on the' construction of Upper Sakari

- Phooph and
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Reservoir Project, ‘but its progress is very
slow as a result of which the farmers are
not getting its benefit.

Thercfore, the question of " impioving
the irrigation system in the backward
areas like Nilanda may be included in the
next week's agenda so that discussion may
be held on early completion of the Upper
Sakari Irrigation Reservoir Project.

SHRI' KAMMODILAL JATAYV
(Morena) : Mr. Deputy Speaker, Sir, I
request that the following item miy be
included in the next week’s agenda,

© ‘A national highway should be cons-
tructed from Etawah (Witar Pradesh) to
_ Atter, Porsa, Ambah
Morena,. Jora, Sabaigarh, Virpur, Sheopu;
in Madhya Pradesh and upio Kota in
Rajasthan, because a large namber  of
trucks and buses run on this road. Traffic

'is held up on this road due to running of

these vehicles, because the road is wvery
narrow. If the road s declared us a
national highway, the movement of traffic .
will be very smooth and the dacoit pro=-
blem will also be solved to a greit
extent, ; ' ‘

SHRI MOOL CHAND DAGA (Pali) :
Mr. Deputy Speaker, Sir, 1 request that

. the following matter may be included in

the next week’s agenda.

At presént, about 1.75 crore litigation
cases are pend.ng in almost all the lower
and higher courts of the country. The
number of such cases runs in lakhs which
ate. pending for the last ten years.

As many as 40 lakh cases are pending
in.civil courts, 70 lakh in the coarts of

" magistrates and 15 lakh In the High

courts. 62 posts of judges are lying vacant
as a result of which the people are not
getting cheap and prompt justice even
after 36 years of independence. We have
inherited the legacy of judicial system
from the British Government and the '
same system is in force even today. This
system is not only expensive, but also time
consuming. Under this system theie can

Abc a possibility of delay in adminhlnring
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(Shri Mool Chand Daga)

justice and also there can be a scope for
corruption ' in it. Due to this judicial
system, the troubles of commqn man .bave_
increased. Therefore, there s need to
bring about radical changes in the system
of administration of justice.

Taking into consideration the serious-
ness of the matter, I would request tha:t
it should be included in the ncx;‘week s
agenda.

{English)

SHRI S.G. GHOLAP (Thane) : <
request that the following may be included
in the next week agenda :—

Government of India has accepted a
scheme to supply wheat f{ee. of cost to
state Government to distribute to the
l.bourers under the RLEGP and NREP

only.

The Government of Maharashtra ‘has
its own ambitious, programmme“of E'mm
ployment Guarantee Schem‘o go provide:
work to every adult who is in need qf
work and demands work. The scheme is
in operation since 1972 _and has tremepd-‘
ously spread all over the ‘State gcnerating
on an average about 17 ‘'to 1_8 erore
mandays (which is about § times. the
mandays generated under Central scheme)
for which rupees two bqndred crores were

spent last year. Z
It is a fact that the Central Government

i f cost to dis-
i t supplying wheat free o _
ltii:lc:te t: EGS labourers, and therefore
there is discontent among ih_g labourers.

overnment of Maharashtra has
givTe:eaGproposal and has reqixctedﬁl to
extend free supply of wheat to G:_
labourers along with RLEGP and' NRE
labourers at 2 uniform rate of one kg. pc,_-.

day.

est the Central Government to
tn:er:::y decision to -supply free . ‘wheat.
even for BEGS . labourers so that the
Government of Maharash.tra will be able
to utilise the entire guantity of 1.60 lakh

metric tones of wheat offered fre¢ of scost *

for 1986-87. : 3
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[Translation)

"SHRI BALWANT SINGH RAMOO- '
WALIA (Sangrur) : Mr. Deputy Speaker,
Sir, the following matter may be included
in. the next:week’s agenda.*

In Delhi, about twenty years back, the
Delhi Anministration had introduced a
scheme called Delhi Milk Scheme to make
milk easily available to the poor and the
backward classes and'since then the stu-
dents studying in schools and colleges
have been doing the work of distributing
the milk. This work was entrusted to the
poor students on a fixed salary. The aim
was to help the poor students and en-
courage them to' ‘learn while they earn.
It is a*matter of great satisfaction that
this ' system continued till now. But
recently a decision was taken to change
this system. This decision doeg not seem
to be justified. Under the changed system,
Delhi Milk Scheme will=have to bear
more financial: ‘burden. In that case, the
D.M.S. will haye to spend Rs. 3 for a
work ‘which at prcsent is being done for
RS, 2 and when in fature the D.M.S.
incures loss, the price of DMS products
will ‘have to be increased and the consumer
will have to pay more for it and this will
be justified by the DMS authorities. The
minimum salary which is paid to the stu-
dents ‘engaged in the distribution of milk
is' inadequate to meet their family require-
ménts, because this amount is merely
Rs. 125 to Rs. 175 per month, but this is
sufficient to meet their educational ex-
penses. In‘ Delhi no other scheme like
this'has been formulated to help the  stu-
dents. 'Therefore, under the changed cir-
cumstances, there is a great resentment not
only among the students who are engaged
in' the 2000 booths of the DMS in Delhi,
but the students of other universities have
also expressed recentment over it.

Therefore, 1 would request that the
Government should interfere in the matter
in time.

“SHRI HARISH RAWAT (Almora) ;
Mr, Deputy Speaker, Sir, I would request
that the fqllg_)wing,_ two subjects may be
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included in the List of Business presented
by the Hon. Minister of Parljamentary
Affairs for the next week :

1. Transport' subsidy is provided by
the Central Government to step up the
industrialisation in hilly areas of the
country. The Central Government has
recently taken a welcome step to increase
the amount of transport subsidy, but one
deficiency is still there. The amount of
subsidy has been increased from 75 per
cent to 90 per cent.for the north eastern
region, but it remains unchanged i.e.
75 per cent for the hilly areas of Uttar
Pradesh. Therefore, there should be a
discussion in this House on the need to
increase the amount of transport subsidy
. to 90 per cent for the hilly areas of
Utter Pradesh,

2. Everybody accepts the wneed of
affores‘ation and land preservation in the
hilly areas of Uttar Pradesh. ' But very
meagre amount has been earmarked for
this purpose. A natiounal
be prepa:ed for the afforestation and land
preservation in this region and the Plann-
ing Commission should earmark separate
funds for this purpose, because the entire
couptry, especially Ganga-Yamuna plains,
derives benefit out of these areas.

Therefore, this issue  should also ;be
discussed in the House.

[English)

SHRIMATI SHEILA DIKSHIT. ¢ Mr.
Deputy-Speaker, Sir, the submissions
made by the hon. Members. have been
noted by me and. they shall be considered
in the meeting of the Business: Advisory
Committes which will meet early next
week, - .

I would like to take this opportunity
to inform the hon. Members of the House
that the discussion on the General Budget
will start after the reply of the Railway
Minister on Monday afternoon. At 12
Noon on Monday, the Railway Minister
will start reply. Thereafter the discussion
on the General Budget will take place.

scheme should ;

&

Cotton éop'ra, and Veg. 363
Oil Cess (Abolition) Bill,
12.18 hrs.

'COTTON COPRA AND VEGETABLE
OIL CESS (ABOLITION) BILL,’
1986—Contd.

[English]

MR. SPEAKER : Now, we take up
item No: 12 — further cosideration of
the following' motion moved ' by Shri G.S.
Dhillon on the 24th February, 1987,

namely :—

“That the Bill furthur to amend
the Produce Cess Act, 1966 and

-4 the coconut Development. Board
Act, 1979 and to repeal the Copra
Cess Act, 1979 and the Vegetable
Oils Cess Act, 1983, be taken
into consideration.”

PROF. N, G. RANGA (Guntur) :
Mr. Deputy-Speaker, Sir, I am glad that
this Bill is brought before this House, It
is most unfortunate that the Government
should not have indicated” to t(he House
the concrete measures that they proposed
to take, in addition to the abolition of
this cess on '0il and oilseeds.

12.20 brs.
[SHRI SHARAD DIGHE in the Chairl

In order (o increase and push up the
production of oilseeds and vegetable oils
in odr country, there seems to be a kinds
of an idéea that the Agricultural Prices
Commission can be expected to leok after
the price po!icy to be pursued by Govern-
ment . in order to ‘encourage ouE
agricultural producers to place more and
more of their land under production of
vegetable oils.© I do- mot think that
approach would yield results because
generally  the Agricultural *  Prices
Commission proceeds on the basis of the
carlier prices that were prevalent in a
comparative manner with _other agr.cul-
tural prices also and, then they satisfly’
themselves by suggesting some 5 or 10 or
15% increase . in the prices to be paid fo
agriculturists as an incentive in order to
encourage them to divert their land from
the production of other crops to the
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production of agricultural oilseeds. That
approach has not yielded good enough
results, It is true some improvement has
been achieved in the . area under
agricu'tural oilsceds and consequently in
the production of vege:able oils in our
country, But, that is not emough and
that is why Gove.nment is obliged to go
on bemoaning the increase in the imporis
of vegetable oils and edible oils.

What I would like the Government to
do is to review the whole policy so far as
the production of oilseeds s concerm_:d.
They should thiok in terms of the policy
to be pursued, what prices are to be*paid
to airiculturlsts, in order to divert more
and more of their land that is suitable for
the production of oilseeds, from the
production of ‘other “crops and then not
only prescribe the prices to be paid for

. agricultural produce but also pursue a
policy of assuring the producers, the
“h’.‘anﬂ. that whatever oilseeds they would
be able te produce, would be taken over
by the Gavernment at prices that would
be not only comparable to prices of other
agricultural prodgce but at much higher
prices, because wilsccds cannot be
produced in all lands. Oilseeds generally
are not amenabe for irrigaticn. Oilseeds
can be produced subject to the vagarics

of weather in these aieas ‘on soils which -

are spec’ally suitable to them. Now for
those lands and for those soils, other
crops are competing and so the peasant
-must be given special incentives through
. price incentives and the supply of tested
sceds, agricultural inputs, manures and
+insecticides and'so-on. It must be an all~
round-air-tight programme which. would
ensure protection to agriculturists, our
kisans, from vagaries of seasons ‘and also
the supply of power and timely irrigation
facilities wherever and whenever possible
and needed. )

Such a policy has not 8o far been deve-
loped. Years ago, we had. a Oil ‘Seeds
Committee. But most unfortunately after
a time, it was abolished. Its fucntions
were transferred to the FCAR. Then they
found that tuey could not make much
progress. Then the ICAR "was provided

with an additiond] Committee Tike “this. «

[,
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There was no money for that Committee,
So, they Jmposed this cess. Iustead of
giving additional ' facilities, ircentives to
agriculturists, to our kisans, they have
thought of imposng a cess, collecting
money. They collected Rs. 6 crores and

_more in order to improve the scientific

rescarches and  other activities  that
Government should carry on in order to
help their production. Thit was a wrong
thing to do. I am glad that they are going
to give it up. That is. not enough. They
say that from geperal -revenucs they are
going’'to provide sufficient funds, funds
for research. That is not enough. Funds
for ensuripg a remunerative price are
needed. What is that remuerative price -
to be ? Funds for main'aining what is
known as support price. What is that
support price to be ? But that support
price for oil-seeds would not be sitis-
factory if it is to be fixed only in relation

. to what the price had _been till now and

some increase the.e upon. It has got to
be such a price as would induce our far-
mers to transfer their.land, to sh ft. their
fand from the cultivation of other crops
to the cultivation of oil-seeds,-

In regard ‘to cotton, such special cess
was not there, did not bore (o be neces-
sary, because there were enterprising far-
mers'in Andhra Pradesh, in Karnataka,
in Gujarat and also in Punjab who were
prepared to sink their money and they
readily produced so much that India has
become not only self-sufficient but also
surplus in regard to long s.ap'e cotton and
now selfssufficient in regard to short
staple cotton also. We have now decided
to support our own eéxports in regard to
cotton. Now such opportunitics are not
available for the producers of ' oil-seeds.

_The producers, kisans, who are infe: asted

in producing oil-seeds. in th-se areas
where they can be produced, they can be
cultivated, are not so rich, are not so
enlightened, are not so awakened. They
bhave ‘got to be ‘specially nursed, helped,
assisted and. encouraged. Therefore, I
would like the Government to take time
by its fore-lcck, think of a comprehensive
policy and programme, if necessary, by
appointing a Committee to go into this
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matter and to submit their report.as soon

as it is possible. Then we have to depended
‘upon our kisans to transfer their land for

the production of oilsceds. Otherwise, it

wou'd not be possible for the Government to
ir.crease the area under oilseeds and their

production and in that way reduce their

present dependence upon imports of il

seeds from abroad to the tune of hundreds

of crores of rupees.

SHRI G.M. BANATWALLA"(Ponnani):
Mr. Chairman, Sir, the Bill seeks to abo-
lish. cess on cotton, co;ra and vegetable
oils. T must here. stress upon one im-
portaot point and that is that the
provisions of this Bill really g ve effect to
the proposals contained in the Budget of
the last year—not this budget. One full
year passed by. We had ancther budget
also. It is shocking that the - proposals of
even the last year’s budget were not im-
plemented through out. 1 do not remem-
ber whether any sush callous attitude,
to this extent, has ever been tdken by a
Government that fuctions. Look at the
Siatement of Objects and Reasons. There
is not even a single indication (hat the
proposal to abolish thecess was aonouonced
in the Budget last year. Itis given as if
to say that it is now that this thing .is
being done. 1 must, thercfore, submit
most respectfully that this is a highly
objectionable way in which even the State-
-ment of objects and Reasons is drafted,
with the resu't that almost all the Mem-
bér who spoke before,me thought that this
was a proposal coming now aad they
rever realised in the pressure of work that
we have that one full year had passed by
and the proposal of the last year’s budget
had not been implemented. I would
quote from the Budget Speech of last
year, not the present one but of last year,
para 151, part B :

“The long-term fiscal policy recog-
pises that cesses levied as excise
duties contribute to . the multipli-
city of taxes. As an endeavour
to reduce the number of such
cesses, it has been decided to dis-
pense with the ‘cess on colton,
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copra and vegetable oil. The
Miaistry of Agriculture will take
appiopriate action .in the matter.
~ The loss to the exchequer on this
account will be Rs. 5.90 crores."

We, therefore, find that the Finance
Minister last year said that it had bcen
decided to dispense with the cess on
cotton, copra and veget. ble oil and that
the Ministry of Agriculture would _take
appropriate steps. I would lke to know
that what was this Ministry doing through-
out. the year~and why this decision was
not.implemented for full one year. I must
point .out that, when this announcement
a-boutfqholition of the cess was wmade in
the Budget speech last year, the. industry
did not- make any provision for payment
of cess fram March, 1986 ; they thought
that since the annouscement for the.abg-
lition of the cess had been made, the Agri-
culture :‘Ministry would come forward with
apprepriate action and, therefore, for
payment of crores of rupees the industry
did not make any provision in their
accounts. Further, the loss to the govern-
ment. exchejuer by the removal of cess
was. also taken into consideration in.the
Budget for 1986:87. Having taken the
loss into consideration, it is only now that
the Bill has.come to abolish the cess, with
the result that"according to the prov sio..s
of ‘this B.ll, the cess for the one fu!l year,
even, after the anaouncement of its aboli-
tion last, year, is required to be paid by
the industry. This s a very unsatisfactoiy
state of affairs. On 28th Novembe-, 1986,
the Minister of State of agriculture anno-
unced that necessary action
was being taken and that the notification
for removal of cess wou!d be issued within
a month. Bven after, ths, .no action
was.taken. Apnd this Bill itself, after a
laps of a.long time, was introduce] in this
House on 8th. December, and then.the
Bill went: on. 'Being the victim of this
lethuy't_: way in which the budget has
been treated—anpnouncing the abolition of
the cess in the budget last year, then
taking into account the loss that will
arise in the budget and then keeping quiet
and now asking 'the industry to pay, to
shell out the cess for the whole of the year
=] must respectfully submit that this is a
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total destruction of the sanctity of the
budget. As it is today, the sanctity of the
budget has been eroded on various count
and now we find that even the propos:ls
anpounced in the budget are not being
implemented expeditiouly.

Clause-13 of this Bill says that all the
case that has remained : unpaid  till' the
time this B.ll comes into force—not till
the time when the last budget anaounce-
ment was made ; but ti!l the time this
Bill comes into force—will be collected as
arrears. I think it is not at all just and
fair to the industry to proceed in this
manner. - I think that perhaps things have
gone by oversight or some such thing,
though inexcusable. I must
appeal to the Minister of Agriculture that
this clause should be amended and no cess
should be collected for the " period
1986-87, since the time the ananouncement
for the abohuon of the cess was made

—

I must now make one more point and
resume my seat. The proceeds of the cess
are utilised “to meet expeaditure incurred
in connection with measures to promote
the improvement, development and
marketing of produce. But now you are
abolishing the cess. I must also urge
upon the Government to see to it that
promotional activities are not to suffer
and that necessary« funds are provided
through  budgetary allocations to
encourage promotional activities.’

This was announced last time that the
budgetary allocations will take care of the
needs for promotion:l activities and I am

. sure that these promotional activities will
not be allowed to suffer. Take the case
of the coconut. In Kerala
problems are there. There is even a bad
disease affecting our coconut trees. They
need to be paid attention to. 1 am sure,
all these . zctivities will not suffer ; but
will receive due attention of the
Government. 4

Later -1 will come forward with my
amendment to Clause 13 to see that the
proposal that was announced in the
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budget last year is given full sanctity and
that the ' abolition of the cess takes place
‘since the budget of the last year. At
that time I may not take again the time -
of the House to speak, unless the
Hon. Minister comes forward with some
new brain-wave. I hope and I am sure
h_e.' will pot. Looking at the just and
fair nature of the claim I hope he will
accept this amendment when it is moved.

*SHRI A.J.V.B. MAHESWARA - RAO
(Amalapuram) : Mr. Chairman, Sir,
whole heartédly support the Colton
Copra, Vegetable Oils Cess (Abol: uon)
Bill. Sir, the plight of Cotton growers
in the country is known to every one.
Simil: ar, is the fate of the- farmers who
produce copra and oilseeds. Sometimes,
I wonder, whether the various develop-
ment boards which were supposed to
contribute to the promotion and develop-
ment of colton, copra and oil seeds are
working at all! The performance of
these Boards is not satisfactory.

Sir, cuconut is being grown on a large
scile in my constituency. It is being
grown in several thousand acres. But it
is unfortunate that there is not even a
single member representing Andhra
Pradesh in the Coconut Development
Board. There is no representative of
either the coconut growers in the State
or the State Government. He. .ce .i
appeal to. the hon, Minister to nominate
a member fiom my State to the Coconut
Development Board at least now.

. Sir, coconut is being grown extensively
In my -constituency. 1 am afraid, the

‘removal " of the cess may benefit the

middleman rather than the farmer. Since
the Government proposes to abolish the
ccss, «it ' should see to it, that the farmers
do not suffer in any manner. The
cocoaut trees in my area hive been
affected by some plant diseases ‘affecting
the yield very badiy. I brought it to the
notice of +hon. Minister through a letter.’
The loss of the farmers caused by a
pmt.cu"ar plant disease was quite heavy.
Farmers are now suffering a Jot. Since
the cess is gomg to be a'bohshed now, the

* The speech was originally delivered in Telegu.
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" Government should come forward with
substantial grants to help the farmers in
combating these plant diseases. :
e B

Sir, besides the growers, several others
are also engaged in the preparation of
' copra.
for many people in my area.
Government should take welfare measures
for the benefit of these workcrs Mere
abolition of the cess is not going to help
anybody. Every one engaged in tha

cultivation should be benefitted by it.

Farmers should be helped at every step ‘in
growing coconut. Developmental activi-
ties have to be stepped up. Simultane-
ously welfare measures for every one who
is engaged in coconut industry must a'so
have to be taken up. For all. these
measures it is quite necessary to allocate
more funds. The Government should
allocate more money for this purpose.
There are many worke:s who are engaged
in the coconut industry.

getting even the minimum wages. There

are several legislations' meant for the
benefit of the labourers. But these not
being applied to the workers in the
coconut ~industry. They are leadmg a
miserable life. 1 have seen with my own
eyes the miserable conditions of these
workers. iy

Sir, growers of coconut are not ge'ting
remunerative prices. The prices have been
stignant for the last two years. Couple
of years ago the producers were gettmg
Rs. 1500 to 300C per thousand coconuts.
But immediately after some time the prices
had fallen to Rs..1000 pér thousand nuts.
We brought this downfall in price to the
notice of Government I appeal to the
hon. Minister not only to fix a supporting
price - for coconuts but also see that the
growers ~ do get it. At present support
price is being given to the farmers sin
certain States, But it _is not being-given
in our State. As a result,
growers are facing many difficulties; not;
only in my constituency but also in, other
parts of the State. The .growers are' now
compelled to dispose off ‘he .mnuts at
distress rate. So the mere abolition of

cess.»is not going to help the farmers.

unless and until they get all assistance

It provides means of livelihood
The .

They are not

the ¢oconut.

PHALGUNA 15, 1908 (SAK4)

a

‘coconut development Board.

coir industry in

0il Cess (Abol.) Bill 270

from the Government in growing more
coconuts and also are given a minimum
support price which is remunerative
to them.

Sir, many farmers and traders in my
area had applied for the loans from the
Not even
a single person from my constituency of
Amalapuram had been given any loan by
the Board so far. 1 want to bring this
fact to the notice of the hon. Minister
since my constituency happens to be
predomipantly coconut growing area.
I-appeal to the hon. Minister to sce that
the loans are given to the applicants in
my.areas, ;-

A 4 (o] ]
'Sir, ‘Coit industry is" an important
industry. There are many people engaged
in this industry. The labour laws should
be applied and impléemented for the
benefit of these'workers also. I take this
opportunity to request the hon. Minister
to help promote the coir industry in my
area by setting up units there. Coconut
is being extensively grown there. Hence
the Central Government should set up
“Konaseema area of
Andhra Pradesh. Lot of coir is going
waste ‘as there is no industry -in the area
at present. Farmers cannot afford to
export coir to other parts' of the country
where there is coir industry. They cannot
afford the transport costs. So the entire
coir is going waste at present. We have
got a good market for coir products in
foreign countries also. Hence the
Government should set up a coir industry
in my area. It will also help in providing
jobs to the many unemployed in the area,
It will boost coconut cu tivation also.
So I request the coir industry should be
set up “in “Konaseema either by the
Goverrimént- - or Coconut Development
Board. ‘I hope and ftrust - that the
hon. Minister will take the decision to

set up goi_r industry in my area soon.

‘Before T conclude, T once again request
that all the labour laws which are meant
for the benefit of workers be extended to
all the persons engaged in coconyt
industry. '
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I thank you very much for giving this
opportunity and conclude my speech.

\Translation)

SHRI KALI PRASAD PANDEY
(Gopalgnj) : Mr. Chairman, Sir, | sup-
pert the Cotton, Copra and Vegetable
0Oil Cess (Abolition) Bill, 1986 You have
mentioned in this Bill about some facilities
to be provided to the farmers, but no-
where you have mentioned about the
target for increasing the production. So
far as the production of edible oils is con-
cerned, it is a fact that production has
increased marginaily this year, but the
increase his not  been to the desired
level. You shou'd try to go into the root
ciuse of it. The reasen is the increasing
<sne= of frustrat.oa amoag the farmers.
They do not get fe tilizer and seeds in
time. No proper a:rangement is made for
the marketing of their produce. You
shoald at least make such arrangements
as are available in cas2 of Housing C)-
o>erative Societies a1d such othe: soc eties
g that the p olucts of the ficmers are
dishosed of. Only thzn we w.ll be able to
inzrease the produsina of vaious agri-
cu'tural commolities. No suggest.on has

321 givea in ths Bill for agumenting
produzton, so thit the farmers m .y get
at least the cost inzurred by them on their
produce in any shape. The Goverament
should make arrangemsnts especially for
the growers of cit>n and o'lseeds and
constitute a committee to make proper
utitisat‘on of their produztisn capacity.
This conmittee should also decide as to
how the Governmeat shou!d procure the
produce so that farmers m1y gst remune-
rative pr.ce and get some encouragement
also. But no such provis on has been m 1de
in the Bill. This Bill is silent about the
programmes of the Government to be
undertaken for providing encouragemeont
to the farmers so that oil production may
increase and the cotton and oil-seeds gro-
wers may get remunerative prices for
the r produce. In the general Budget,
proper provision should also be mades
for this purpose to that production
capac:ty of various agricultural commo-
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dities may be increased. With these %rdi
I support this Bill.

{English)

THE MINISTER OF AGRICULTURE
(DR. G.S. DNILLON) : Sir, I am thank-
ful to“the honourable Members who spoke
on the first day and today for raising very
‘useful points. I am glad to note that
they have generally welcomed the Cess
Bill for Cotton, Copra and vegetab'e Oils.
They are all to be abolished, as already
mentioned by Shri Banatwalla, after the
Finance Minister in the last Budget -
Session announced that, there will be a
new process by which so ‘many collection
points and cesses will be abolished and
they could be substituted by some other

‘meiuns so that (hese Boards may not
suffer. At the same time, we may devise
some other ways and me ns to accomplish
those objxctives. Many paints were ra.sed
the other day. Most of them wete
relevant to the Bill, :

While introjucing the Bill, I meationed
the maln objsctives to do away 'with the
mutiplicity of collecting and imposition
of othsr cesses. Bat the devéelopment of
cotton, coconut, o.lseeds and vegetable
oils will continue to be provided all
assistance and encourigsms=nt. This
poiat was raised by the honourable
Members, more. particalarly by Shri
Baoatwadlla, If we abolish the casses
what will be the alternative machiner;'
to carry oa the work of these Boards.
That was the main point and we devoted
a lot of time to fini out alternative ways
to achieve that objective. I consulied the :
various Ministries and the Finance
Ministry and it took quite some-time to
make them agree to.the proposal, which
I am going to place before the House,

A kdecision has already been taken ir;
principle, to provide  the fonow.ing'
amoun's annually during the 7¢h Plan
For that we had to bring this legislutiv;
measure, beciuse we could not stop
collection ‘of cess or do anything unless
the legislative measures were passed. We
introduced ¢his Bill in the last Session
winter Session, ‘but it got prolonged, a'nci
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we afe now bringing it at the earliest
opportunity.

Now, it was estimated that Rs. 7.8
crores' would be spent on the National
Oilseeds and Vegetable Oils Deve]opment
Board. The rate of cess was Rs. 5 per
quintal, Aft er discusslous with the
Finance Ministry and others a budgetary
provision will now be made for Rs. 10
crores. In respect of the Coconut
Development Board, the rate of collection
of cess is Rs. 5 per quintal. The cess
collection was Rs. 70 lakhs. Through the
budgetary provision,‘ we will now be
getting Rs. 80 lakhs. The cess on cotton
being levied is at the rate of one rupee
per bale ; the collection was Rs. 65 crores
earlier and we will now be gettmg Rs. 65
lakhs through the budgetary allocation.

These funds . are  to be provided
through budgetary allocations keeping in
view the actual requirements.

The functions of the National Oilseeds
and Vegetable Oils Development Board
and the Conconut Development Board
are comprebensive and provide for
integrated development of the oilseeds
" and vegetable oils industry and the
coconut industry respectively., These
cover production, processing, marketing,
technical and financial assistance : for
research and development and adoption
of - suitable measures for providing
incentive prices to the growers.

The two Boards are fully represght’a-
tive in character. Some hon. Members
raised the question ,of representation.
Representations have been given on these
Boards to all connected interests including
Central and State Governments, Members
of Parliament, growers, industry, trade
etc. On the National Oilseeds and
Vegetable Oils Development  Board,
non-official representatives include three
representatives of growers. We cannot
confine ourselves only to the Central and
the State « Govcmment and others.
We have fixed the nUmbcr for the growers.
Sometimes, they may be interested or may
" pot be interested. We do. not deprive
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them of their share. There is one
representative of processing industries as
3lso one representative of exports. In
the case of Coconut Development Board
also, adequate representation has been
given to coconut growers and the coconut
processing industry ’

The National Ollseeds and Vegetable
Oils Development Board, through recently
set up, has taken up a nurthber of steps to
popularise cultivation of oilseeds in new
areas. The Board has taken up, pilot
projects for—as Prof. Ranga has pointed
out and this is to meet his point—

(a) diversion of areas from rain-feﬁ
wheat to rape-seed mustard and

rabi-summer
non-traditional

(b) popularisation of
groundnut in
areas.

- These schemes provide for large size
demonstrations to motivate the growers,
organisation of field days and effective
monitoring. These pilot projects - will
lay down the basis for undertaking larger
programmes for oilseeds production in

P

Members are aware that the Govern-
ment has given the highest priority to
oilseeds production. As a. result of the
various efforts undertaken by the Govern~
ment, the anoual average production of
oilseeds during the Sixth Plan increased
to 114.48 lakh tonnes: against 956.90 lakh
tonnes during the Fifth Plan. There was
corresponding improvement in productivity
also. During 1984-85, a record level of
production of 129.5 lakhs tonnes was

achieved.

The Coconut Development Board is
implementing a number of schemes for
development of the ' coconut industry.
‘These include extension of area under
coconut, production of quality coconut
seedlings, promotion of primary processing
and marketing activities, promotion of
coconut- technology development -and
providing irrigation facilities for the
coconut growers, The Board has made
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efforts to introduce coconut in non-tradi-

.tional areas such as in the Eastern
States. There is quite a. good success
in that.

The coconut production has registered
significant increase in recent years.
Against 5807.9 million nuts during
1983-84, the production rose to 6620
million nuts in 1985.86.

In case of oilseeds crops, support
prices have been fixed for groundnut,
mustard, soyabean, sunflower, toria and
safflower. The need for providing incen-
tive to the producers for adopting
improved technology and maximising
production is the key consideration in
fixing support prices. The Price Support
Scheme in - respect of ‘oilseeds is being
implemented  through = the National
Agricultural Cooperative Marketing
Federation (NAFED) as the nodal agency.
The support prices are a - guarantee from
the Government to assure the producers
that prices of his produce will not be
allowed to fall below the support level
fixed by the Government. I think
Prof. Ranga was talking about it. Ithink
he had not noticed that we have already
included in this.

13.00 brs.

MR. CHAIRMAN : One minute—
* hon. Members, can we pass this Bill and
then adjourn for lunch, or...

DR. G.S. DHILLON : 1 will be very
grateful if you allow some time becausg
after the lunch hour......

. THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI. SHEILA
DIKSHIT) : He can speak. for five
minutes, Sir...

MR. CHAIRMAN : Now the Minister
might speak for ten minutes more and
finish......

SHRI BAJU BAN RIYAN (Tripura

Bast) : For this Bill, there should be
quoram in the House.
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,DR. G.S. DHILLON : I have been
Speaker here, for a long time. We do
not count quorum during this hour.

SHRI AJOY BISWAS (Tripura West) :
On a point of order. There is no quorum
in the House...... '

MR. CHAIRMAN : Mr. . Minister,
now that the question of quorum has
been raised......

DR. G.S. DHILLON : There is a

" problem for me. I have to receive the

Bulgarian  delegation after this. May I
request you for some special consideration
—because after the lunch hour, I have to
go to receive the Bnlgarian delegation.
That is the problem. I will read only for
ten minutes more, You can accommodate
my request. '

MR. CHAIRMAN : But the guestion
of quorum has already been raised......

SHRI UTTAM RATHOD (Hingoli) :
No, Sir ; he is going to withdraw it.

MR. CHAIRMAN : - ‘Let the quorum
bell be rung, because it has come on
record that the quorum question has been
raised. It cannot be withdrawn ; once
it is raised, it is raised.

DR. G.S. DHILLON : Mr. Chairman,
as you know, you have been in the other
Lok Sabha, along with me. During lunch
hour, they do not go in for quorum.

MR. CHAIRMAN : But once . the
quorum question is raised, I must see that
there is quorum......

The bell is being rung......

Now there is quorum. Mr. Minister,
please go on now......

DR. G.S. DHILLON : Thank you,
Sir.

I would. like to point out that the
oilseeds market since last season has been
experiencing an upward trend, with the
present prices ruling much above the
support level. For example, the price of
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rapeseed/mustard is rulling around
Rs. 600/- ‘'per quintal, as against the
support price of Rs. 415/- per quintal.
Similarly, the price of safflower seed is
being currently quoted at
Rs. 500-525 per quintal, as against the
support price of Rs. 415/- per quintal.
This is a very .good incentive to farmers,

As regards coconut, Government has
taken a decision to help ‘the coconut
growers in case of any undue fall in the
price of coconut through market interven-
tion. The Market Intervention Scheme
is also implemented by NAFED as the
Central nodal agency, and the State-
designated agencies. Such market
intervention has been instrumemial in-
stabilizing the prices. It is' not true that
the price ef coconut has been showing a
- declining trend. During the current
agricultural year also, prices have tended
to rule firm in all important markets. In
fact, there has been a rise 'in prices ; in
February 1987, as compared with the
prices during July 1986.

Government has also decided, in
principle, to announce the minimum
support price for coconut—this was men-
tioned by Prof. Ranga—and copra on a
regular basis, as in the case of major
agricultural commodities. The modalities
in this regard are being work out.

Some Hon'ble Members have also
mentioned that import of coconut oil has
adversely affected the growers. I would
like to clarify that is not proposed to
import coconut oil in the near future on a
regular basis.

In the cases of cotton, as the Members
‘are aware, the Government has announced
4 further increase in the minimum support
prices for raw cotton for the 1987-88
season at a higher level. This I did just
the other day. The Cotton Corporation
of India is responsible for procurment of
cotton from the farmers when ' the price
falls below the minimum support price.

Mention has also been made about the
attack of white fly in the Andhra Pradesh.

around .
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~ The ICAR has evolved a suitable package

or practices in consultation with the State
Agricultural University and the State
Govt. Appropriate action in the matter
including publicity of remedial measures
and visits by the scientists to the affected
areas, is being taken by the State Govern-
ment.

_ I may assure the House that the Govt.
Is keeping a close watch over the price
situation and every step will be taken to
provide adequate incentives to the pro-
cedures to encourage them to adopt
improved technology and increase the
production of cotton, coconut and oil-
seeds.

As I have said earlier, intead of men-
tioning this Bill as 1986 RBill, we will
mentioned this as 1987 Bill. A notice has
already been given by me regarding my
amendment. .

MR. CHAIRMAN : The question is :

“That the Bill further to amend
the Produce * Cess Act, 1966 and
the Coconut Development Board
Act, 1979 and to repeal the Copra
Cess Act, 1979 and the Vegetable
oil Cess Act, 1983 be taken .into
consideration.

The motion was adopted.

MR. CHAIRMAN : The House shall
now take up clause-by-clause consideration

of the Bill.

There are no amendments to Clauses 2
to 12. I put them together to the vote of
she House. The question is :

‘““That Clauses 2 to 12 stand part
of the Bill.”

The motion was adopted.

Clauses 2 to 12 were added to the Bill.
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Clause !13—(Collacrfon and Payment
Arrears of Dutles of Excise)

SHRI G.M. BANATWALLA (Ponnam)
I beg to move :

Page 2, —
for Clause 13, substitute —

*“13. Notwithstanding anything contained
in the amendments made to the
Produce Cess Act, 1966 or the
repeal of the Copra  Cess
Act, 1979 or i1he Vegetable Oils
‘Cess Act, 1983, by this Act, any
duty of excise, levied under any of
the said Acts before the first day

of March, 1986 but has mot been

collected before that date, shall
be liable to be collected in accor-
dance with lhe provisions of the
said Acts for being paid into the

Consolidated Fund of India as if

this Act has not been enacted.”’(3)

Since the proposal to abolish cess arises
from the budget of last year, it is just and
proper that no cess should be collected
for 1986-87. My amendment deserves a
positive response from "the govemment
and the House.

DR. G.S. DHILLON : Mr. Banatwa]la
mentioned about ‘it in ' the main speech
also.” Unfortunately, 1 cannot please him
about this. ''T''cannot acecept ‘it not that
there is’ pothing contained ‘in ‘thé amend-
ment but because as I have already told
bhim that without proper legislation we
could not go through the implementation
of the announcement made by the Finance
Minister. :

SHRI G.M. BANATWALLA : The
legistation .can take effect from that date
in order to keep the sanctity of the
budget of the last year.

DR. G.S. DHILLON : No, Bantawala-
ji. You went to the High Court ; you
went to many places. They denied you
full benefit of that because there was no
legislation at that time. Now, after this

legislation, we ¢an only provide that after -

the enforcement, whatever consequences
follow you will have to stand by them. I
cannot accept your amendment.

SHR1 G.M. BANATWALLA : Mr.
Chairman. Even you are not being satis-
fied being a lawyer.
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MR. CHAIRMAN Do you want to
w:thdraw it?

SHRI G.M. BANATWALLA I want
to prcss for it. " W

MR. CHAIRMAN : Now I shall put
amendment po!' 3 'to clause 13 moved by
Shri- G.M. Banatwalla to the vote of the
House. ‘ y

Amendmem‘ No. 3 was put and negatived.
MR. CHAIRMAN : The questlon is :

"That clause 13 stand part of the
Bill.”

. The motion was adopted.

Clause 13 was added 10 the Bill,
Clause 1—(Short title)

MR. -CHAIRMAN : For Clause 1
there is an amendment by the Goelérnment.

Amendment made ;

Page 1, line 6,~——
Jor ““1986°2 substitute ‘1987 2)

(DR. G.S. DHILLON)
1_\/:IR. CHAIRMAN : Tbé question is :

““That Clause 1, as amended,
stand part of the Bill.”

The motion was adopted.
Clause 1, as amengeltli, was added to the

Enacting Formula ,

MR. CHAIRMAN : There. is an
amendment to' the Enacting Formula also.
Amendment made :

Page- 1, line 1,—~—

Jor *““Thirty-seventh” Substitute ““Thirty-
elght "” (1)

DR. G.S. DHILLON)

MR. CHAIRMAN The questlon is.:

"That the Enacting Formula as
amended, stand part of the Bill. >
The motion was adopted. #

The Enuctlng Formula, as’ amended w
added to the Bill. g

The Title was add_ed to the Bill.
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DR. G.S. DH]LLON Sir, 1 beg to
mme ‘

‘““That the Bl“

as amendcd, be
passed.” ‘

MR. CHAIRMAN : The question is :

“That the Bill, as amended, be
passed”. '

The motion was adopted.
13.11 hrs.

The Lok Sabha adjoarned for Lanch till ten
minutes past Fourteen of the Ciock.

ey e e b

The Lok Sabha re-assembled aftet Lunch at
Tuenry Four Mlnurgl oz;.n Fourreen of the

. [MR. DEPU'IY SPEAKER in the Chair)

MERCHANT SHIPPING (SECOND
AMENDMENT) BILL, 1986

[English) [ .

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT) : I beg to move :

“That the Biil further to amend
the Merchant Shipping Act, 1958,
be taken into congidqration."'

The Merchant Shipping (Amendment)
Bill, 1987 secks to revise the-provisions of
Part VI of the Merchant. Shipping Act,
1958.

This part prescribes ' inter-alia the man-
ning scales for Indian ships and.fishing
vessels. for Navigating. officers and Eogi-
neering officers, the various. grades. of
certificates of competency. that should be
granted after conducting examinations.
The ' present * provisions are ‘based on
generally -‘accepted international practices.
However,
-tecognised that safety of life at sea, safety
of - ship itself ' ‘and “prou:qtiou of marine
environmént can be -ensured through
accepted standards of construction of
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ships, inspection, survey, provision of life
saying appliunces on beard ships, preven-
tion of discharge ‘of oil by ships into sea,
etc. also can be achieved by better train-
ing of persons working on board. It'was
recognised that a large number of mari-
caused by human
error.” “With improved '‘training and'certi-
fication standards -accepted internationatly
dnd implemented, ‘the human element on
board ships ‘will be'much bstier equipped
to “avoid maritime <asualtiés and’ensure
safety at ‘sea''and protection of marme
enwronmcnt.

With this objective in view at the IMO
Conference held in 1978, the International
Convention'“on the Standards of ‘Trdining
Certification ‘and” Watchkeeping for S&a-
farers ~'was adopted. ' This Convention
lays down mandatory minimum standards
for' the' -certification 'of ' masters, * mates,
engineers, ‘radio- officers, etc. It further
prescribes the syllabi for the examination
of “various officers before certificate of
competency can be granted -and prescribes
various ' training courses in :retation to
first aid, radar, fire fighting, medical aid,
survival at sea, tanker safety, radio tele-
phony, etc. which are designed to improve
the skills of maritime pers0nnel on:-board
shlps

India became a party to this convention
in November, 1984 and consequently this
Bill seeks to implement the provisions of
the Convention by revising Part VI of
the Merchant Shipping Act. . Opportunity

. is also'being taken to revise the provisions

about'manning and certification of officers
of fishing vessels in ' confor:nity with the
international practice.

One important feature of the Bill is
that while the present provisions of Part
VI are applicable only to Indian registered
ships, the ‘revised - provisions are - also

~ sought to be enforced on foreign flag

ships when they call at Indian ports.,. This
extension to foreign flag ships.is essential
because the Convention requires contract-
ing States (and India is a contracting State
having accepted the Convention) to ensure
that - even  foreign flag ships while in their
ports, are manned and certificated accord-
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ing to the provisions of the Convention.
The details of the provisions sought to be
revised are given in the siatement of
Objects and Reasons attached to the Bill.

The proposed amendment of Part VI of
the Merchant Shipping Act, 1958 is also
dunab.le bocauu a number of merchant
nnvy oﬂicors and scamen of lndla are
omployed on foreign flag ships and unless
these officers and seamen are cortified as
complying with the requlrements of the
Convention, to which major maritime
countries are party their job opportunities
on foreign flag ships will be impaired.
Furthormore Indian shlps are likely to be
mapocted by the authorities of the count-
ries which have acoeptcd the Convention
and unless the officers and seamen are
examined and certificated in accordance
with  the provisions of "the Convention,
lndxan 'ships may be detailed at foreign
ports.

" -

The Bill seeks to amend Part VI of the
Merchant Shipping Act, 1958 for the
above feasons.

MR. DEPUTY SPEAKER : Motion

moved:

““That the Bill further to amend
the - Merchant Shipping Act, 1958
be taken into consideration.”

SHRI AJOY BISWAS (Tripura West) :
1 riseto speak on the Bill. Sir, the
private - sector dealing
are taking ‘the advantage of the Govern-
ment’s shipping ‘policy. Now, according
to the system, 90% of the cost .of a ship is
given as loan to the private owners to
purchase the ship and the private owners
are only to bear 10% of the cost. But
about “one ‘thousand crores of rupees are
pending with the private owners. 'I.do
not know what the Government is doing
to ‘get back the money pending with the
private owners.

Sir, the Government have not learnt the

lesson from the past experience. Recently
alw, they have decided to finance the
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private owners. Under the circumstances,

my question is : why does the Government
not nationalise the entire shipping
industry ? When you have nationalised the
rallways when you have ‘nationalised the -
air transport and a part of the road-
transport, why not the shipping industry
which is a vital transport system in our
country ? When you' are giving 90% loan
to purchase the ships by the private
Owners, why are you not able to nationa-
lise the entire shipping industry ?

Sir, another problem that the shipping
industry is facing is this. Supposing some
Indian firm booked some cargo in:Japan.
Then they ‘have to ‘take the permission
from the Director General of Shipping.
But “in the .case of foreign companies,
that permission is not there; they a-e not
to take the permission of the Director-
Genera'. This encourages unscrupulous
practices in the shipping industry. So,
my proposal is that when you are giving
some facilities to the foreign. companies,
the Indian owners and the Shipping Cor-
poration of the Government of Indig
should get the same facilities.

Another point is that you are not
implementing - the decision of the
UNCTAD. The UNCTAD has decided
that 40 per cent of the trade should be
in pational. bottom. That is the inter-
The Government was
also of the opinion that they will bring
forward a legislation in this respect. But
till today 1 do not find any such legisla-
tion on the floor of the House. So, my
question is that several public sector com-
panies are not even' taking the Indian
cargo. You have the control over the
public sector and you can force them to
take the Indian cargo so that the shipping
industry can' make some advancement.
But even in the case of the public sector,
the 'Government-is not able to force them
to take ‘the Indian cargo. h

Sir, they prefer to  book the foreign
cargo for their benefit. What are the
reasons ? The reasons are that there are
some underhand dealings. If they book
the foreign cargo, then the public sector
officers who are at the helm of affairs
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may get some monetary benefit out of
this transaction. So, they are not ready
to accept the Indian cargo. What is the
‘result ? The result is that only 32 per cent
of the total import and export trade is
carried ' in Indian bottom. According to
the decision of the UNCTAD; 40 per cent
of the trade should be in Indian. bottoms.
But it is only now 32 per cent.

Regarding the condition of the service :

of Indian seamen, ‘the Government is not
jimpl:menting what was decided by the
Nanda Committee. The Nanda Committee
recommended ‘that the employment of
gseamen should be from the registered sea-
men. But what “is going on now?
Actually, the' unscrupulous people are
giving employment to the seamen who are
not registered. Even the outsider s:amen
are getting the job, not only Indians who
are living here but even people living out-
side  India ‘'are getting the job. The
Nanda Committee have clearly recommen-
ded that only the registered seamen

should be employed. ~We are not imple- -

menting that recommendation also, and
as a result,
men are not getting the job. There is a
problem for the seamen, as you know.
After the completion of one voyage, they
hdve to remain without any job for two
years to 5 years. The Nanda Committee
recommended that the unemployed seams=n
should be provided unemployment allow-
ance. That was in the recommendation.
You cannot dcoy it. But actually the
Government is not taking any decision
nbout the recommendations of the Nanda
Committee . that the unemployed seamen
should get the unemployment allowance.

The National Maritime Board is ‘a
bipartite body and many problems of the
seamen are. being ‘solved ‘there. The
Forward Seamen Union of India, that is,
Calcutta-based union is also a recognised
one. But you have not taken any re-
presentative from that Forward Seamen
Union in this* body. Recently, you have
entered into an agrement with a Union
based in Bombay and that agreément has
gone against the interests of ' the séamen.
So, naturally the Calcutta-based union ‘are
opposing it. They cannot accépt that
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agreement which has gone against the

interests of the workers. The  Chief
Minister of West Bengal and the Labour
Minister of West Bengal have written time
and again to the Minister about  this case
but the Minister are not actually nego-
tiating with Calcutta-based Union. They
have accepted that ‘agreement. and they
have no mood to .change. the .present
agreemen*, despite protest from the Cal-
cutta-based union., The labour-industrial
relation in the shipping_ industry is not in
the good shape now. I can say that the
present labour practice which is being.
followed by the Ministry is not at_ all in
the proper way. You have to change the
labour policy and you have to involve the
entire , workers, the entire seamen of the
industry in this task.

My last point is about the functioning
of the office of the Director General. The
functioning of the office of the Director
General is not proper. .Many problems
can be solve but are still pendiyg in the
office of the Director General for. months
together. If you will not .improve . the
functioning of the office of the Director
Geperal, I think, many decisions which
you have taken cannot be implemented
and the office ¢f the Director General has
become a barrier in - implementing many
decisions. of the Government. I shall ask
the Minister to look into the matter so
that the office of the Director General can
be toned up.

" (Translation]

SHRI SHANTI DHARIWAIL: (Kota) :
Mr. Deputy Speaker, Sir, the Merchant
Shipping Act was a very old law and ' had
become outdated under the present
situation. The hon. Minister has tried ‘to
revive it by bringing second amendment
to it. 1 welcome it and support it. In-
the absence of prop r legistation, the
illegal activities of some irresponsible
people were causing heavey loss to the
shipping industry or this trade. Shipping
or fishing vessels in dilapidated condition
were used and no proper training was

- imparted to the sailors, as a résuit, various

ships and boats sank and thousands of
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" péople Have lost their lives. Intematlcmal
prictices wére also not followed.
Similarly, in 1978, Iutémaﬁor\al Maritime
Organisation and Internatlonal Labour
Organisation had jointly adopted an
international convention’ on standard o
training certification and watch keeping
for Sea Farers, 1978. 1It.is surprising that
this ‘convention was adopted in 1978
determining 1he mandatory minimum
requirements for the certificates for those
persons who work on sh’ps, but it was
implemented, in India  on 16.2.85. The
convention came into force in India on
16.2.85. ‘It is a matter of concern that
saich  an ~ important _
pending for such a long time. I would
like to submit to the hon. Minister that
it is not proper on the part of the
bureducrats to keep such important
amendments pending. You should pay
attentlon towards it. Now the Indian
Shipping and Fishing Vessels have to
obtain competency certificate and the
sailors have to get training of water Keep-
ing crew. They will Be examined .and
certificates will be issued to them. Now
we hope that the ships which were in
-dilapidated condition and which were not
-upto the mark and the practice of keep-
ing newly trained people as sailors will be
stopped and such mistakes ‘and careless-
ness will be checked. Siilors will now
get the training of complete 14 courses
and one who will ignore this rule will be
punished under the law. It is a welcome.
step. I want assurance from . the
hon. Minister that persons already work-
ing. on ships : will ‘'uot be retrenched ‘and
they wiil be.glven priority in the training.
You have imposed a fee for the examina-
tion ; so some people will be able to pay
it, but the poor will be unable to pay the
fees and they will not be able to  get the
jobs.: Such .an .arrangement should  be
made,so that they may not be  retrenched.
Today  the registered seamen do not get
job ; therefore, Government should. pay
attention towards it and job :should be
provid.d to them. With  these word?l
support the amendment and express my
tbanks to the hon. Minister.
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SHRI V.S. K.RXSHNA IYER (Bangalom
South) : - I welcome this amendment, to
give eﬂ'cct to .international  gonventions
regarding trainiog etc, It also applies to
the foreign shipping industry.

In this connection, I would like to
make une or two suggestions only:
I remember,. I made a reference during
the last time also. ,Now, we find that the :
tonnage is dwindling. The  Shipping
Industry is still, in  recession. I thought
that after Mr. Pilot took over,. it has
improved. - According to statistics, . I
think, in 1985 it was 6.1 GRT. . .In 1986,
it was 5.8 GRT——it is in recession. .. We
must find out the reason for 'this .decline.
We should understand that the ships are
not merely physical carriers of trade but
they earn foreign exchange for, us. I am
not raising the question.. whether . this . is
to be nationalised or not. It is altogether
a  different policy question,, But it is
very necessary that so long as private
~hipping companies are there, we. should
give them all encouragement. . Of course,
we .should bave control over them., . At
the same time, we should find out the
reason: why it-is so.  I. understand from

- the Press Reports: that many of the.

Shipping . Companies in our country want
to-scrap the ships. They cannot maintain
the ships. . They want  to. make them as
scrap. They do not. purchase new - ships.
We must find out the reasons as to why
it is so.

‘Sir, T understand that the hon. Minister
had a conference of Ship-Owners last
year, and they came to some conclusion.
May I know the exact details of this
matter from  the. hon. Minister, through
you. . Actually, what .they wanted is to
rebuild the « shipping - industry. Also,
what T understand is that they want new
loans to be given. to them and the ald
loans_are to be rescheduled: That is what
they wanted. 1 request the hon. Minister
to look into - this. 1. have  already . told
you that the Government should have .an
effective. control over the Merchant
Shipping.
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It is still fresh in our memory about
the two missing ships. Even today, the
fate of the two ships is not known. Of
course, an eaquiry is ordered. While
answering to one of the questions, you
have stated that those ships were not
sea-worthy. Buat in spite of that, how
permission was given to owners to sail
such-ships. Unless there is connivance
with the officials, how can the ships sail.
I request the hon. Minister to see that
the rules .are strictly implemented in this
regard.

Another point which I would like to

- make is—an hon. Member also has just
now mentioned about  this—with regard
to trained officers. The Shipping
Corporation trains 250 candidates every
year.  The examination is very rigorous.
First of all, there will be a competitive
examination. More than 50000 - studen(s
appear for the examination, just like they.
appear for any other examination. Out
of them, only 250 candidates are selected
by the Shipping Corporation. And then,
probably, in collaboration with the IITs,
they are given a very prestigious training.
For a period of three years, they undeego
a very rigorous training. Don’t you
think that they should be aborbed
somewhere 7 But unfortunately what
happens is that even after the training,
out of the 250 candidates only 20 percent
of them are selected and they are given
jobs. What will happen to-the other
young-men. They become frustrated.
As it is, more than 300 such young-men
are in the waiting-list now. What I
wou'd like to stress is that once when you
select them and give them training for
three years—of «course, the training is
. expected of them and it is necessary—
they should be absorbed. Young trained
men are ihere. They are not taken in.
But the Shipping Corporation directly
recruits persons in preference to those
trained people. Only new persons are
absorbed. . I would request the hon.
Minister to clarify this position, - My
point is that when there is a competitive
‘examinati. n and candidates are selected,
they should be absorbed. The candidates
give an undertaking also. So, my plea is
that they should be absorbed in the
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Shipping Corporation. They should be
given jobs. This is very necessary.

Sir, of course, this amendment is very
necessary. It is fitting with the dignity of
our nation. We are a contracting nation.
According to the international convention,
it is very mecessary that you should have
this amendment. I welcome this amend-
ment. I am sure that the hon. Minister
will see that the Shipping Industry thrives
in our country. It earns us a lot of
foreign exchange. He should not only
see (hat the Shipping Industry is improved
but also he should see that the whole
shipping industry prospers. With these
words, I support the amiendment.

[Translation) ’

*SHRI R. JEEVARATHINAM
(Arakkonam) : Hon’ble Deputy Speaker,
Sir, I rise to support the Merchant
Shipping (Second Amendment) Bill, 1986.

The Merchant Shipping Act was

-enacted in 1958. ' Since thed India has

become a party to.many International -
Conventions. . India acceded to an Inter-
national Convention which prescribed the

- qualifications etc. of navigators, emplo-

yees and other professionals on board the
ships. The Hon’ble Minister has therefore
brought this Bill so as to incorporate the
contents of the Convention in the
Meichant Shipping Act.

In this connection, I would like to
mention certain things. Sir, employment
of labour on contract is still followed in
many of the Ports. I would like the
Hon’ble Minister to see whether it is.a
healthy practice to continue with the
contractual employment system which is a
legacy of the British rule. The contractual
employment system suffers from - many
anamolies. Both the contractors and the
employees do not have job guarantee. A
contractor obtains a work contraoct for
one or two years. Thereafter, the
contractor may not regain the contract,
thus, his labourers are also out of jobs.
The Hon’ble Minister may, therefore,
appoint a Commission to go into the
question of the advantages of continuing

—_—

° The speech was originally delivered in Tamil.
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with the contractual employment system

in ports or of abohshmg the system.

The Government must bind itself by the

recommendations of the Commissioa.

Next, I want to say a few words about
the Merchant shipping. ~ Previously,
there used to be many ships from Madras
to Rangoon. But, now, there is no direct
ship link from Madras to Rangoon.
This hampers the movement of goods
produced in Tamil Nadu to Rangoon and
likewise from Rangoon to Tamil Nadu.

Anocther thing is, Sir, many of the
merchant ships are under the registration
of foreign companies. These ships first
sail to Calcutta and from there to
Singapore. They also sail from Calcutta
to Mangalore Port. The goods have to
be brought to Madras from Mangallore
port. Even from Siagipore, goods like
timber .are first brought to Mangalore
port and thereafter to Madras. This,
circumventory - transportation, therefore,
raises the price of goods. The Hon'ble
Minister should consider establishing a
direct ship . link between Madras and
Rangoon so that the prices of these goods
could be contained.

We do not have proper ship transport
even to some of the African - ceuntries.
Recently, I visited the Central African
Country of Zaire as a member of the
Indian Parliamentary Delegation to that
country.
the traders and others from that African
S.ate to reach India by Ship. The people
also complained that due to this
ingrdinate delay they-are not able to
trade in Indian goods. I, therefore,
request the Hon’ble Minister to increase
the speed -and frequency of Indian ships
to Zaire. This would help India to trade
with Zaire which is rich in timber,
minerals, coul and zinc. This was
conveyed to the Indian Parliamentary
Delegation by the Zairean authorities.
I hope the Minister will do the needful.

¥
Next Sir, we are in a very sad position

of  purchasing ships from foreign
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countries. The Tamid Nadu Government
has recently purchased two ships from

- Japanese with the permission ‘of  the

Céntral Government. ' The ostensible
reason given by the Tamil Nadu Govern-
ment for purchase of these ships was that
they required the ships for importing coal
from Australia so that coal could be
supplied to intcrior'. parts of the Stale
without delay. ' T request the Minister - to
examine the malter and see whether

‘purchase of foreign ships like this, is

justified.

We have all facilities to fabricate ships
in Imdia.” We have big ports like Madras,
: I request the
Government to establish ship = building
yards in all these ports and one of these
yards must be named after our great-
leader Kamaraj.

About the coal scarcity in Tamil Nadu,
I can hope .that the sagacious Minister
for transport will tackle the problem by
transporting them by road, rail and air to
scarcity areas. For the development of a
country all these thiee means of transport
are lmpenmve

Lastly, Sir, the Government may also
examine the feasibility of arranging
tourist ships to tourist spots in India.
The Hon’ble Minister may talk to

‘authorities in Rangoon so.that, as I said
. earlier, a direct ship link from Madras to

Rangoon could be established. Develop-
ment of shipping transport leads to
development of the country.

We have everything in India. We have
scientists, engineers and other exper(s in
India. We have sufficient wealth too.
1, therefore; request that it is pot an
impossible task to establish a ship
building yard in Tamil Nadu. I thank
you.

\Translation)

SHRI VI1JOY KUMAR YADAV
(Nalandn) : Mr. Deputy Speaker, Sir, the
proposed amendments in the Merchant
Shipping Amendmcnt Act were necessary
and that is why I support it.
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So far as I knoWw, at present, there are
abotit 400 ships id our country; out of
which 50" pér cent dre ufifler' the control
of the private owneérs dnd the rest under
the control of the Shipping Corporation

of India. The Governmént should take .

over thesé private *ownéd ships under its
own control, because it is necessary from
various points’ of views. Many a times,
questions’ have" also been raised’about it.
I thidk the Goverbment shou'd take over
the private owned’ ships and'should also
think ‘about the nafionalisation of mer-
chant shipping.

The objectives of the Bill brought
before the House. are also to provide pro-
tection to our vesscls and make their'sail-
ing" safe. Various measures “have also
been suggested in it. But it is unfortu-
nate that no attention hais been paid to-
wards the security of the sailors.” They
are engaged on 'contract  basis for only six
months and after six months, they become
jobless. They remain uncertain about
their jobs. They do not have any other
source of- income and as a result of that,
‘they face too much difficulties. Our sca-
men are not in a better position in any
~ way as compared to the seamen of other

foreign couantries. Our seamen are com-
petent and efficient and they are sincere
about theit work. Therefore, after getting
proper training, such uncertainly of job
should not be thére. I think it is also.not
the policy of our Government. The
Government shou'd think about providing

service guaranteé to them so that sérvice

coutinuity is maintained and their services
are regular.
colleagues . that various commissions were
set up for this purpose, but'the Govern-
ment has not considered the recommenda-
tions of these committees or the com-
missions. Thée Nanda® Committee’ and
various othér comm’ttees were constituted.
1 would _specifically say this thing that
ours is a’' welfare state, but the'trained
persons who "are’ already working since
quite a’ long  time; are removed and new
persons aré ehgaged. South' Indian people
have tc come to Bombdy. Another thing
which has come to light is that large scale
corryption and favouritism are prevalent’

"be’ engiged.

As referred to by one of our -
-everyday.
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there. Theréfore, these things should be
looked into and, I think, our young
Minister will definitely look into them.

15.00 hrs.

Secondly, I would like to submit that
200 mile, belt from sea shore is considered
a economic zone. Within this sea belt
fishing is allowed. I think fishing does
not' come undér this départmient, but it
comes under thé Department of Agricul-
ture. Wo have learat that the fishermen
who catch fish 200 'miles away from séa-
shore pack their fish on thg ship itself and

supply them to the foreign countries, It

is* done without any information to the
Government of India which causes heavy

- loss of foreign exchange to the country.

Therefore, proper monito:ing shoald be
dbae about it and such practice should be
checked. I would also like to shggest
that in these shipping vessels, péople of
our own couatry, who are jobless, should
I have only-thése two
suggestions which I have given and hope
that the hon. Minister will pay his atten-
tion towards these suggestions so that’
service conditions of seamen could be
improved.

SHRI-MOOL CHAND DAGA (Pali) :
Mr. Deputy Speaker, Sir, our hon.
Minister belongs to Rajasthan where
camel is called the ship of the desert. But
this question relates not only to Rajisthan,
but to the entire country. Today in our
country we do not have enough trains for
transportation of goods. Goods trains °
canonot transport " all the goolds. Trucks
carry the 'goods, but our roads are so
narrow that so many accidenis take place
In our country 1120 big and
small accidents take place every minute.

Now the question arises as to why we
are not making progress in this field.  The
main reason of it is that you have not
made proper use of our waterways.
Navigation facility can be provided from
Calcutta to Arab countries and Bombay
etc. We have big rivers like the Brahma-

.-putra, the Ganga, etc. in our country, but

navigation facility has not been made
available there. The problem of trans-
portation should be considered seriously,



iQS Merchant S‘quping

[Shri Mool Chand Daga)

Transportation of goods by waterways is
cheaper than transportation by roads.

You  have brought this Bill here, but
can you honestly say as to where the
schools and colleges are located, where
training would be imparted ? You have
not even made provislon for it in the
Budget, yet you are going ahead with
passing of the Bill.
important issue is whether finances would
be made available or not. You want to
impart training to them and award certi-
ficates. I mean to say from which source

would you get the money for the training

course ? Of course, it is good that those
poor people, who have been in the fishing
business traditionally, would get new
employmznt opportunities. But you can-
not transport coal and iron ore from
those areas. ‘Shri Chowgule is there. 1
think that the Planning Commission has
not done justice to the navigation sector.

[English]

You wanted to make rapid progress in
this sector. 1 wanted that in place of
words “‘such period as may be prescribed”
in Clause 5, page 35, lme 30, should be
substituted by “two years.”

{Translation)

What do you mean by *‘‘as may be
prescribed” in it ?

{English)

When yoli want to give a certificate,
kindly say that this certificate will be
valid for ‘‘two years”. Why ‘“as may be
prescribed” 7 Why do you say this ? Why
do you consume your own time ?

{ZTranslation)

After all what do you want ? If some-
one violates section (7), then what punish-
ment would be awarded to a Master, is
not clear to me ?

UBnglish) :

Honourable Minister says :

MARCH 6, 1987

I think, the most

" (2nd Amds.) Bill 296

“(3) If any report made under
sub-section (2) by: a surveyor or
any person authorised in this
behalf by the Central Govemment
rzveals any deficiency ‘in a forcxgn
ship in relation to the require-
ments of the Convention and the
Central Government is satisfied
that it will be useful for such shin
.to proceed to sca, that ship may
be detained by the officer autho-
rised “for this purpose till such
requirements are fulfilled.”

If any of these are violated, then what is
the punishment ? That I don’t see in
this.

He has been asked to produce so many
certificatés. Out of these certificates, he .
brings one and it is not necessary. If

" you do not produce all these certificates,

you will not be taken into service. So, I
request that the Central Government may
relax this provision in the public interest.

-

1Translation)

1 would like that the simple amend-
menfts _which I have suggested are
accepted.

(English]

SHRI SHANTARAM NAIK (Papaji) :
Mr. Deputy Speaker, Sir, while partici-
pating in the debate on this Bill, I would
like to take this opportunity to put before
the hon. Minister the plight of the seamer
who are the core of the ship industry.
Today, the plight of the seamen is as if a
fish is taken out of water and it is put on
the dry land. This is the precise state of
affairs with respect to the seamen.

Goa is a place from where scveral years
back, majority of seamen used to come
end Goa seamen were considered to be a
class by themselves, but today when we
bave got the Bombay Recruitment Centre,
Goan seamen are not at all cared or
recruited. Even for the ships which are
anchored at the Marmugao Port, seamen
are brought from the Bombay R ecruiting
Centre and our seamen are sitting idle.
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In fact, Goan seamen are the fittest per-

sons and have been going on ships for a .

num ber of years.

This House elected me to be a member
‘of the National Welfare Board of Sea-
farers, After my election, I waited for an
opportunity to put the grievances of these
seamen before the Board, but even though
my four-year term expired, no meeting
was held. Subsequently, the House
elected me again for the same Board.
Almost two years of my second term are
going to expire, but no meeting has been
held as yet, ‘'and I could not place my
views before the National Welfare Board
of Seafarers all these years.

I 'would suggest in the recruitment done
at the Bombay Recruiting Centre, at least

thirty per cent reservation should be.

made for the Goan seamen. We are told
that some of the categories of seamen are
not available in Goa. Even if it is so, it
does not matter. According to me, all
categories are available. You can send
your officers and you can find whether all:
the categories of seamen are available at
Goa or not. -

Then, what about the plight of the
seamen on foreign ships ? The Indian sea-
men on foreign ships are kicked out by
them without payment of any compensa-
tion. For foreign seamen, they pay com-
pensation, but not for Indian seamen.
They kick out the Indian seamen for
medical or some other reason, but they
do not give any cOmpensation. Some
years ago, ninety per cent of the people
on foreign ships used to be Indians, but
today even one-third are not there.
Gradually, one by one, they have kicked
them out without payment of any com-
pensation. Even the monthly pension of
Rs. 125 to which they are entitled is not
being paid to them for a number of years.
This is the plight of the people, who
remain far away from their families for a
number of months togetber. They under-
go all these hardships to earn something,
but it is sad that they do not get proper
compensation. The Government should
also look at the Admiral Nanda Com-
mittee Report which had suggested the
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creation and modus operandi of an Un-

" einployment Fund.

Lastly, a word about the missing ships.
Though a lot of time has passed, we do
not know what happened to the two
missing ships. There are a number of
people from my area; their families do

not know till today the fate of the

members of their family, The owners of
the ships should have perhaps been
prosecuted, so that they learn a lesson
for future.

THE MINISTER OF STATE OF THE.
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT) : Mr. Deputy-
Speaker, Sir, first of all, I would like to
thank all the hon. Members who took
keen interest in the discussion on this
Bill, though it was somewhat technical.
I have a very little time to go over all
the points raised by the hon. Members,
I would, therefore, generalize the points

raised by the hon. Members.

Shri Ajoy Biswas mentioned aboul the
nationalization of the shipping industry.

If you look at the history of the shipping

industry, it started in the private sector
and slowly, we. have come upto sixty
per cent now of the tonnage in the public
sector ; only 38 to 40 per cent of the
tonnage at the moment is in the private
hands. < Our Government’s policy is to
encourage public sector. 1 mean, in all .
the sectors, we are always giving priority
to the public sector. But it is also not
our policy that we do not encourage the

" other citizens to take interest.

I was listening very carefully to
Shri Ajoy Biswas and 1 was recollecting
my report when I read about Calcutta—
Calcutta transport which cou!d be easily
given to public sector and what about the
Government taking interest in it 2 It is
totally private. It is very easy to say in
Parliament, public sector — public szctor.
In your own State, you could not take
care of it.

(Interruptions)
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SHRI RAJESH PILOT : Hold on.
Hold on. Let me tell you' thit giviiig
lecture is very easy Ajoy. We must look
at ourselves what we are doing: first. 1
would like 'to tell you, as'a'Member' of
Parliament, you should fight in your own

State and tell your Government, why .

don’t you look towards public sector ?
You don’t talk about the public sector: in
. Calcutta and in Parliament you talk-about
public sector, which is not correct.

SHRI AJOY BISWAS : The majority
of the transpors are now in the hands of
the State Government.

SHRI' RAJESH' PILOT :  Ajoyji, I
have written so many letters to your Chief
Minister and' one letter is' in my hand
here. I have been insisting on it'that
public secior should 'be encouraged, that
public sector should be encouraged and
even the aid given by the Central Govern-
ment is being' misused for those private
people. So,-that is why I have written
letters. : .

SHRI AJOY BISWAS : I refute it.

SHRI RAJESH PILOT : Anyway, my
.point is, whatever you have said, I have
replied it because I must also express my
feelings.

Another thing, which is mentioned here
is about the union.

The' other thing which is mentioned
here is about Rs. 1000 crores, which is
pow still pending with the private
companies. I do share your feeling that
there is lot ‘of money which is struck with
the shipping industry. But basically,
Mr. Deputy Speaker, Sir, shipping' all
over the world ' is in recession. When
we started, we stiarted on- a very good
footing and between the two years from
1979 1o 1981 and so, ‘'t was so good- that
we' recovered thousand crores  within
1} 16 2 years. But unfortunately, the

whole industry and the whole business-has

gone in a store of recession, I.am happy
to inform the House that India‘ has still
maintained this position to a great
degree. You look at the .developed
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countries. ‘Yod look at Ameérica or the
United Kingdom, how much’' down they
have gone in their shipping industries.
We have retamed it. Buf some of the
companies which have not been able to.
retain it'and which have not béen able to
take precautions if this recession’ and we
have taken action against them and the

"péople who have not paid our .moaey in

due installments, we are iniliating legal
attion against ther’n But, this feeling of
yours that money is struck with them,
the' Government is’ alsd equally . worried
on"“this.

Another. thing, which he his mentioned

.is about the- cargo in foreign countries.

You said that in foreign countries, our
peoplé have to take permission. I think
they have shgmly wrongly informed to
you. Our people don’t have to take
permission from D.G., Shipping to take
foreign cargo in the foreign ports. It is
odly in the liner Conferences, where the
permission 'is required.

He has _also'mentioned‘ about the
40 pér'cent cargo support towards Indian
bottom. This is under consideration of
the Government. I myself had mentioned
2-3 times in the House that we are trying
very hard on it, but there is a question
which has come from the Commerce side
that' export will go down, if you block *
40 per cent for the Indian bottom. . They
say that export will go down. We in no
case want the export to go down. It is
one of our ways to earn foreign
exchange. But Government is seriously
considering and lately I have read in, the
newspaper, I cannot give as a very
correct information, that these people
have offered voluntarily 40 per cent to
the Indian bottom. But, we want to
legalise it. We want to bring a legislation
and make it compulsory that all the
40 per cent cargo should ‘be given to us

" in the legal form.

Another thing,” Mr. Biswas was
mentioning; is'about the Nanda Commit-
tee.” Most of the recommendations of
Nanda Committee have been implemented
ahd’are in' the process of ' implementation,

" except one, i.e., the Shipping Employment
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Pund, which we want to create. This is
under consideration. There are various
objections and problems Wthh have come
and I am personally lookmg into all these
things. It is a very good suggestion and
we would try to implement the suggestlon
with the help of other peoplc.

Regarding ‘FUSI, 1 have replied to the
hon. Chief Ministei’s letter and wherein
I haye mentioned -because there is also,_a
legal  proceeding .involved, I have
-suggestcd to him by saying that whatever
Government can dq, we are available
with the Chief'Minister to help whichever
way he want to sort it out.

Sir, Mr. Dhariwal has mentioned about
employment.

{Translation)

We will get his suggestions examined
in the Ministry.

[English]

Mr. Krishna. Iyer has mentioned about
the GRT. He has said that it has come
down. Yes, it is a fact, that GRT has
come down.
1986,. it really came down to 5.5. Even
5.5 is slightly a higher figure. We have

~come to 5.5. In that, our scrapping policy

is one and as I mentioned, it is because
of recession. But, we are taking pre-
_ cautionary steps and because SDFC was
in question, we could not take a decisicn
to continue -with SDFC.

Now SICCI, -which is a new organiza-
tion, has” been set up by Government to
finance ships. We. will make sure that
our tonnage goes up, and our GRT goes
up. We are aware of it, and we are also
aware that during recession we can in-
crease our GRT. Now, the ships are
available at very cheap prices, and know-
ing very well that the shipping industry is
also the second line of defence, we are
trying our best to increase our tonnage to

a great degree ; and GRT will be

increased.

He has mentioned about those two -
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missing ships. It is a fact that two un-
fortunate incidents happened, regarding
Nﬂya Nanak and Nitya Ram, Whea I
took over, the fiist thing I checked up
was this : basically because of my profes-
sion also, because when I used to fly, we
used to remain in contact with some sys-
tem somewhere ; but I found that in ship-
ping, the moment a ship fails, contact was
not regular, It is only after ten days
that some information or message comes
in, that so-and-so ship is at such and
such a port. We have taken those steps,
There were irregularities in ' those two
cases. I accept that there were irregulari-
ties. We have taken action against them.:
A judicial enquiry was ordered. In the
case of Nitya Nanak, judicial enquiry has
been completed. We are prosecuting
those people who have not followed the
rules, or who have cheated, by giving
wrong certificates. But in the second
case of Nirya Ram, the judicial enquiry is
on. The moment it is over, we will take
action. Because of these incidents, and
because of our worries that safety at sca
is deteriorating, we are amending all these
Acts, which are very old.

Why is this Act under discussion today ?
It is because we want to bring those
amendments whereby safety could be
ensured bettér, and safety could be better.

Another thing he has mentioned is
about.the training officers. - This case was’
referred to' me in 1985. There were 400
students who were trained. Then the list
came to 250. Initially, Government took

_ a step viz. we employed them in the SCI—

some . of them, I think roughly 60 to 65
were immediately employed on six months’
basis. The industry is now having
recession. When we could not give a job
for the whole year, we thought we wou!d
give them six .months’ jobs, and keep
them for six months so that more number
could be employed ; instead of employing
30 peop'e, we could increase the number
to 60. That was intentionally done, in
consultation with those . training officers ;
and other officers are also being adjusted
in private shipping companies and the
public sector. - (Interruption) My infor-
méition is that the list goes on decreasing
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and also going up, because sorne people
took on jobs here and there. A the
moment it is round about 250, and out
of it, 150 to 160 are left.
to give them employment. Earlier, most
of these officers, after training, used to
get jobs on foreign ships. Now, because
of the recession, no one takes them.
Earlier, a lot of intakes used to go out.
Now we are not getting any more
training. There is hardly any intake
which is on. Fresh people are not being
taken. The information which the
hon. Member has, is slightly wrong.
One or two may be on the clerical staff.
Otherwise, we are giving priority to these
officers.

About any incidents which have come

to your knowledge, where fresh officers
have been taken, and they have been
neglected, please do inform me. I will
take corrective action.

SHRI V.S. KRISHNA IYER : It is
there in the newspapers.

SHRI RAJESH PILOT : Please do
inform me. If I find anything, I will
take corrective action.

Mr. Jeevarathinam has talked about
Burma, i.e. Rangoon shipping survey.
This is not very viable, commercially.
The studies had been going on, on it. It
does not really work out. We hnve
offered it to private reople, to see if
somebody can take it up.

MR. DEPUTY SPEAKER : What
about Penang and Malaysia ? .

SHRI RAJESH PILOT : About
Rangoon and Burma he has mentioned.
But I will check up about Malaysia also.

MR. DEPUTY SPEAKER : Recently,
I went from Madras to Singapore.
Thereafter I do not know......

SHRI RAJESH PILOT : That is what
I say: abount Smgapore we are on.
About Burma and Rangoon and African
countries, he has said that the time should,
be reduced to nine months, orso. I
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really do not know how much time they
take. I will check on this, and I can
inform the hon. Member. We will take
action to see whether the time could be
reduced. Nine months is too long a
period for a ship to sail from here to
African countries, these days. I will

certainly check on that.

Another thing he has spoken about
relates to coastal shipping. We have coal
and other things. I do share the hon.
Member’s feelings. We are trying our
best to encourage coastal shipping. That
is why this time, as Mr. Daga and other
Members also mentioned, for inland water
transport we have allocated Rs. 155
crores, i.e. for this purpose. We have
already initiated a survey from Patna to
Calcutta ; and on Brahmaputra river,
from Gauhati to Dibrugarh. In the South
also, we are checking up some of the
rivers which can be declared as ' national
waterways. On this, our attention is on.

Another peoint Mr. Naik has madc is
about Seamen’s Register. It is a shghtly
complicated problem. We did ta'k to the
Union people. There are some complica-
tions : people want only one register to
be™ maintained. Then they ‘say they will
not allow others to be there. So, there
was a lot of controversy. I do have a
feeling that people who are working at

- different . places must be given equal

opportunities for jobs.

So, the sentiments of the hon. members
will be taken care of. I will take them
up with the goyernment and ‘ake needful
action in this matter, These are Jhe
main points which most of the members
have mentioned.

| :

While moving the Bill I forgot one line.
This Bill was introduced in the last session
in the year 1986. So, the figure has to
be changed.

With these words, I assare the hon.
members that this Amendment Biil has
been brought only with the intention to
have more safety at the ship and more
safety for the crew on the board. I
thank all the members- who have taken
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keen interest in this techaical subject.
I will incorporate their feelings ‘either in
the rules or somewhere where they will
take care of these things. Thank you.

MR. DEPUTY SPEAKER": The

question is
““That the Bill further to amend

the Merchant Shipping Act, 1958,
be taken into co’is’deruuuﬂ

The motion was adopted

MR. DEPUTY SPEAKER : The
House shall now take up clause—by-
clause consideration of the Bill.

There is no amendment (O Clause 2.
1 put it to the vote of the House. The
question is :
“«That Clause 2 stand part of the
Bill.”

The motion was adopted
Clause 2 was added to the Bill

MR. DEPUTY SPEAKER : Now,
Clause 3. Theré is an amendment notice
given by Shri Mool Chand Daga, but he
is not present in the House to mnve it.

The question is :

«That Clause 3 stand part of the
Bill.”
The motion was adopted
Clause 3 was added to the Bill

MR. PEPUTY SPEAKER * Clause 4.
There is no amendment. The qucst!on

is :
«That Clause 4 stand part of the
Bill.” ’

~

The motion was adopted
& Iczuse 4 was added to the Bill

MR. DEPUTY SPEAKER : Now
Ci.use 5. Shri Mool Chard Daga is not

herc. The question iy ¢
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“That Clause 5 stand part of the
Bill.”
The motion was adopted

Clause 5 was added to the Bill

MR. DEPUTY SPEAKER : Clause 6
The question is :

;'.Il‘lhat Clause 6 stand part of the
l .’I

The motion was adopted
Clause 6 was added to the Bill
MR. DEPUTY SPEAKER : Clause 7:

Shri Mool Chand Daga is not present
here. The question is :

“*That Clause 7 stand part of the
"Bl

The motlon was adopted
Clouse 7 was added 1o the Bill

MR. DEPUTY SPEAKER : Clauses 8 .
to 10. The question is :

“That Clauses 8 to 10 stand part
of the Bill.”
The wotion was adopted

Clauses 8 1o 10 were added to the Bill

Clause 1 —(Short Title and
Commencement)

Amendment made ; s £
Page 1, lines 3 apd 4, —

for *“(Second Amendment) Act, 1986
substitute  “(Amendment) Act, 1987 (2)

(SHRI RAJESH PILOT)

MR. DEPUTY SPEAKER : The
question is :

““That Clause 1, as amended,
stand part of the Bill.”

The motion was adopred
Clause 1, a8 aménded, was added to the Bill
Enacting Formula
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Amendment made :

Page 1, line 1, —

Jor “Thirt-y-seventh'.' substitute—"‘Thirty-
eighth” (1) :
(SHRI RAJESH PILOT)

MR. DEPUTY SPEAXER : The
question is : '

““That the Enacting Formula. as
amended, stand part of the Bill.”

The motion was adopted

*® ““The Enacting Formula, as amended, was
added to the Bill

“The Title was added to the Bill

SHRI RAJESH PILOT : I beg to
move :

“That the Bill, as amended, be
passed.” »

MR. DEPUTY SPEAKER : The
guestion is :

““That the Bill, as amended, be
passed.”

The motion was adopted

e e e e

- 15.30 brs.

COMMITTEE ON PRIVATE MEMBERS
BILLS AND RESOLUTIONS

Twenty Ninth Report

{English)

SHRI NANDLAL CHOUDHARY
(Sagar) : I beg to move :

‘““That this Houvse do agree with
the Twenty-Ninth Report of the
Committce on Private Members’

Bills and Resolutions Presented

to the House on the 4th March,
16587.”
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MR. DEPUTY-SPEAKER :  The

question is : :

““That this House do agree with
the Twenty-Ninth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the "4th March
1987, ;

The motion was adopted

15.31 hrs.

RESOLUTION RE : ECONOMIC
-POLICIES—CONTD.

[English)

MR. DEPUTY-SPEAKER : The House
will now take up further discussion on the
Resolution moved by Shri Bhattam
Srirama Murty on the 28th November,
1986, . Shri Harish Rawat to continue.

" 1Translation]

SHRI HARISH RAWAT (Almora) :
Mr. Speaker, Sir, if certain things of the
Resolution had not have a political
motive,' then it would have been easier for
a person like me to extend support to it.
I am not concerned about whatever the
hon. Member has stated with political
infentions. I want to concentrate only on

" those points which are connected with our

economic system, especially our industrial
policy. It would have been appropriate
if the Resolution had been addressed to
our hon. Minister of Industries, because
almost all the issues are connected with
our Industria’ Policy Resolution. I think
the hon. Mipister of Planning can reply
to the main points. But the details to
which the hon. Member wanted to draw
the attention of the Government should be
replied to by the hon. Minister of Indus-
tries. We have agreed that the basic
principles «~should be - Growth, Social
Justice, Equality and Equal Distribution
of Wealth. It has not only been provided
in our Constitution, but it is also the aim
of our npation. I am pot saying that our

o’
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country bas not made progress after
achiéving independence, nor do I want to
say that our poor masses have not made
any progress. Of course, they have made
progress. But simultqpeously, inequality
has also increased. The gap between the
‘haves’ and ‘have nots’ has widened.

15.34 brs.
BASAVARAJESWARI

[SHRIMATI
in the Chair)

The responsibility which has been
entrusted to the cooperative sector and
the public sector has been fulfilled very
well.  The private sector in stead - of
meeting its social obligations and serving
the interests of our economy, has aimed
only at earning profits. It had misused
Industrial Resolution of 1956 and it is
also misusing the Industrial . Policy Reso-
lution of 1980 at present. We cannot
disagree with the fact that after Indepen-
dence, the  big industrial houses, which
number about 20 or 25, or their subsi-
diary concerns, the total number of which
may be above 100, have earned huge pro-
fils and multiplied their assets many a
times. There has been only a little change
in the economic standards of the farmers,
workers and QGovernment servants. But
the same cannot be said of the industria-
lists in whose living standards there has
been a sea-change. They have concen-
trated capital under their control in snch
a manner that today the Tatas, Birlas,
Sarabhais, Modis, Singhanias, Kirloskars
and others have amassed wealth worth
billions of rupees. They want to control
the entire industrial framework of the
country. I am not complaining because
their capital has increased to such a large
extent. I am “complaining because their
capital has not increased on the bas'c of
principles and policies and it has not
fulfilled our expectations of its playing a
supportive role to- our economy. Had
their economic activities been in conso-
nance with the aims of the Government
and society. then it would not have
mattered. But their capital formation
has ‘been on account of tax evasion, and
by entering into litigations for the same
purpose and appointing good lawyers to
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keep the cases pending for years and by
borrowing money from financial institu=+
tions and then misusing it. By not invest-

.ing enough money in the industries and by

over-invoicing and under-invoicing on the
pretext of import of machinery, these
capitalists have amessed crores of rupees
illegally. Later, if the industry started
giving returns, then the profits are pocket-*
ed by them as well." 1In case an industry
becomes sick, then crores of rupees are.
pocketed under the cover of rehabditation
of the wunits, They make promises of

“earning foreign exchapnge by importing

new technology and on‘this ground, they
are able to hoodwink the Government into
sanctioning foreign exchange which is mis-
used by them. Such activities must be
curbed. There is an urgent need for consi-
dering this matter. They have not ful-
filled their social obligations. They are
not contributing enough in the field of
generating - employment. There is an
ecute problem of unemployment in the
country - today and the public sector alone
cannot be relied upon to provide a solu-
tion to it. - The private sector playsa
major role in our economic system. If
we compare the percentage of people
employed in each scctor, we would be
surprised to find that the private sector
provides employment to a much lesser
number of people than the public sector,
it grabs ‘all the concessions given for
establishing industries in the buackward
arcas, but does not set up any industries
there. - The private sector is not interested
in the welfare of the workers as well, . I
would like to say that in such a situation
the machinery or the persons, who have

. been entrusted with the responsibility of

enforcing discipline in this highly irres-
ponsible . sector, are not vested with
enough legal powers or perhaps do not
posses necessary enthusiasm and commit-
ment which should be there for such work.
We should be vigilant against unnecessary
expansion of these industrial houses and
not allow them to expand so much as to
stifie the growth of new and small scale
industries and consequently negate our
social aims and economic ideals. In case
there are certain limitations in our
Industrial Policy Resolution, then those
should be rectified. If there are loopholes



311 Resl. Rg ,

[Shri Harish ilnwat]

in the MR.T.P. Act, then efforts should
be made to remove them.

1 am not one of those persons who
raise this issue with much hue and cry
that there are a number of shortcomings
in our public sector. This has become a
fashion these days. Whenever we find
any shortcoming anywhere, we try to
shift the entire responsibility on the public
sector, whercas the public sector has
shoulder the heavy responsibility from the
very beginning when our economy was in

a very poor shdape and nobody was pre--

pared to work in this particular field.
We entrusted the work to the public
sector. Profit making is not the sole aim
of the public sectoc, but it also shares the
responsibility of fulfilling the political,
social and other duties of the Govérnment.
We are proud that the public sector is dis-
charging the above responsibilities with
full devotion. . It may be that there are
certain -public sector undertakings which
function in a very irresponsible manner
are suffering losses and some of them
have neither any sincerity towards the
commitment, nor any sense of dedication.
If such people sometimes create any un-
toward situation, it is but natural that
evervbody feels concerned about this.
The Government is there to remove all
these shortcomings, the Government has
done so and it gives me much pleasure to
say that I agree with Shri Bhattam
Srirama Murty that there should be no
effort on behilf of the Government to
reduce the importance of this sector or to
weaken it. Considerable recognition and
importance has been accorded to this
sector in the Seventh Five Year Plan also.
The Hon. Prime Minister has reiterated
the Government’s commitment to public
sector in his budget speech. Therefore,
the public sector should be given due
importance. But at the same time, we
should ensure that besides, fulfilling its
social objectives, adverse circumstances are
not created by private sectopor private
sector lobby to malign the public sector.
1t is our duty to combat this situation,
politically and understand that some
vested interests are deadly against the
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public sector and are conspiring against
it. Among these persons, there are some
big entreprencurs or other such persons
whe do not have any faith in the public
sector or the socialist economy. Now
they want to bripg bad name to the
public sector. While it is the responsi-
bility of our Congress Party, which is the
ruling party, or our Hon. Prime Minister
to encounler it, it is also the responsibi-
lity of all of us as well that their evil
designs are defeated. But we are very
sorry to find that some of our political
parties, knowingly or unknowingly, dance
to the tune of these elements for their
selfish motives. I.do not want to pass
any comments on what should be their
commitment towards the public sector and
what are their feelings towards socialism,
but the way some people try to defame
the pub.ic sector and our Government,
which is commilted to public sector, is
not good.

Hon. Minister, Sir, I would like to sub-
mit to you that whereas we should accord
due importance to the public sector, it is
also essential to show stiff resistence to
the attempt being made by some multi-
nationals or some big industrial houses to
enler into our core sector, sometimes on
the plea that the Government do not have
the sufficient resources or oo some other
pretext. Such a tendency on their part
must be  cured. Because, the capital
belongs to our country, our financial
imstitutions or to our banks, but they
want to inofiltrate into our core sector,
whether it is energy sector or some other
sector in the name of their managerial
skill or their manipulating skill. Secondly,
we will have to ensure that the growth of
the small sector is not hampered. If the
growth of the small sector is being ham-
pered due to these persons, duc to the
private sector or big industrial houses, we
should make its demarcation more clear
and define it more clearly. It has been
noticed recently that the small sector is
shricking, whereas it shou!d have grown.
If the enterpreneurs of the new generation
do not come up in the country and only
big industrial houses continue to establish
industry or industries, sometimes in the
name Of son ‘A’, somelimes in the name
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of son ‘B' or sometimes in the name of

some relative, then I am sure that we will -

not be able to build India of the dreams
of Pt. Yawaharlal Nehru, Shrimati Indira
Gandhi or our freedom fighters.
not be able to realise the aim of building
India which are Rajivjl has imagined. The
aim for which we are fighting cannot be
achieved. We will have to see to it that
bureaucracy and our set-up knowingly or
unknowingly do not help those persons
who believe in accumulation of wealth
only by committing economi¢ offences and
who want to defeat somehow or the other
our social, political or social weifare
objectives, We have to make efforts at
the political and Government level also to
encounter these things.

With these words, 1 once again welconie
whatever bas been said about our econo~
mic system in the resolution. The reso-

“lution should have beéen aimed at dis~
cussion about qur economic system only,
but Shri Rama Murty bas said thiogs
simply with a political motive to achieve
political gains and to defame the Govern-
ment by casting aspersions on it. I
understand that the aspersions cast by him
and the things said by him behave him
and his leader only. I do not want to
speak about his leader and the way he is
running the Government in his State.
This is not the time to make a comment
on it. But I must say that he skould neot
consider only himself as a socialist or the
spokesman of soclal welfare. He is not
the only one to speak about socialism
with authority. Moreover, his party ig
quite new ,in this ficld. The Congress has
a’' long history, our freedom fighters and
the Congressmen have fought a long battle
to achieve this. You cannot wipe it out
by casting aspersions or by criticising it.

SHRI MOOLl. CHAND DAGA (Pali) :
Mr. Chairman, Sir, the resolution which
has been mecved by Mr. Bhattam aund the.
points which our colleague Shri Rawat
Suhib have made just now show that it is
a very important Resolution. This is the
crux of all your plans. Article 38(2)
says ;
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[English)

38(2) ‘“The State shall, in particular,
strive to minimise the inequalities
in income, and endeavour to elimi-
flate inequalities in status, facili-
ties and opportunities, not only
amongst individuals but also
amongst groups of people residing
in diffcrent areas or engaged in
different vocation.”

[Translation]

All these things are tiuc on the basis of
facts and in the Resolution that has been
presented, each and every thing has been
said correctly. I understand that poverty
is there, but what equality is to poverty
itching is to leprosy. .Shri Sunder Lal J.
Patel has recently written an article in the
20th January, 1986 issue of thie Hindustan
Times. |
[English]

“According. to Patel, in the past
35 years, India has moved towards
a massive concentration of ircome
and wealth. The top 10 per cent
of the population raised its rela-
tive share in personal income fiom

_ 40 per cent in 1950 to 50 per cent
in 1985, generating over two-
thirds of the entire increment in
personal income. India’s econo-
mic performance against the inter-
national back ground has alse
not been | bright. Its share in
world gross domestic product fell
from two per cent in 1950 to 1.4
per cent in 1980.”

(Translation)

He has said this thing. 1 suppose that
our hon, Minister must have gone through
the books that have been written by noted
economis(s. * I wcould like to quote from
this book named, ‘Social Responsibilities’.

LEnglish).

““During the past decade, the per
capita private consumer expendi-
ture increased by less than half a
per cent per annum. Morcover,
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the small gains “have not been
‘equitably distributed among all
sections of the population. The
condition of the bottom 20
per cent of the rural poor has
remained more or less stugnant.
The condition of the bottom
20 per cent of the urban poor hns
definitely deteriorated and for
~ another 20 per cent of wurban
population, it has remained more
or less stagnant. Thus while

the character of rural poverty has .

remained the same as before, the
character of urban poverty has
deepencd further.

{Translation)

This is your ‘Yojana’, a very good
magazine. Dr. Malcom Adishesheyya is
the another of this article in this magazine
that is published from your Yojana
Bhawan. He is .a very intelligent person.
He has written mdny notable things, but
I do not want to go into them due to
lack of time.

[English)

““The co-existence of the few rich
and the poor majorily stems from
the unequal ownership of the
assets which inequality seems to
be worsening and widening even
as economic growth accelerates.”

[Translation)

The main reason of disturbance

wherever it exists in the world .is the "

economic disparity. On the one hand,
some people have enormous wealth and
on the other hand, the poor even do not
get two square meals a day, Just now
our colleague Shri Rawat has discussed it
in detail and I think whatever he has said

[English)
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is based on statistics. He said that the

. rich had become richer. I would show

you the statistics as to how much richer
the Tatas, Birlas' and Singhaniras have
become. In 1972 the Birlas had
70 companies which have now increased to
77. 1In 1972 the Birlas had a capital of
Rs. 589 crores which has now grown to
Rs. 3359 crores. There is an increase of
more than 50 per cent. Earlier the Tatas
had 32 companies and now they have
38 companies. Earlier they had Rs. 642
crores which have now increased to
Rs. 3120 crores. Similarly, earlier the
Singhanias owned 28 companies and now
the number of their companies has
inereased. Today their capital has grown
to Rs. 558 crores.

[English)

7 This is the basic statistic relating to - the
Indian economy for all India during 1986,
The rich are becoming richer and the
poor are becoming poorer. The poor "
have not remained where they were.

[Translation)

This is the book published by the
Government and. this is not publishcd by
me. It has been stated as to how much
national income has gone up. We hope
that the Minister of Planning will reply to
it, because it is a matter which relates to
the Yojana Bhawan on which the
maximum expenditure is incurred. You
formulate plans for the entire country and.
undertake the development works to take
the country forward. Whatever progress
has been made by the country is only due
to plans formulated by Planning Commis-
sion. But in spite of this progress, we
could not reduce the disparity. = The rich
bave become richer, but the poor could
not rise and they are fed up with their
condition. - The.national income and per
capita income have been shown as under :

Year

Percenntage of

Percentage of '
Per capita Income

1950-51 & 1960-61
1960-61 & 1970-71
1970-71 & 1980-81 .
1975-76 & 1985-86
1950-51 & 1986-87

National Income

3.7 1.7
3.2 ; 1.0
3.7 1.4
3.9 1.7

3.6 1.4
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(Translation)

These are the figures and the statistics.
What is the reason that the poor have
become poorer and the rich have bccome

richer 2 It has been stated in it that our “

entire taxation structure is defective.
Mr. Rawat, you will ses that earlier the
share of our direct taxes was 43.......

SHRI HARISH RAWAT :
my mistake ?

SHRI MOOL CHAND DAGA ;
am quoting you. It has .becn statec
it that :

[English}

In 1950-51 the percentage share of
total direct taxes was 43.3 and indirect
taxes was 56.7, and the budget estimate
of the percentage share of total direct
taxes for the year 1985-86'is 19.3 and the
budget est.mate of the percentage share
of total in direct taxes for the year
1985-86 is 80.7. .

[Translation]

When the indirect taxes have increased
to 80.7 per cent, you can imagine as to
how. it has ‘affected the people. T hfve
submitted the figures to you as to how
much share of direct taxes has gone down.
I studied it further in detail to know as
to what is the standard of. living. It is
your book entitled—

-

[English]
. “Indian Economy Since 1950-51°

The centre for Monitoring Indian
Economy has stated l.ke this ;—

““No wonder, therefore, that the
share of private consumption
expenditure—which mainly deter-
mities the standard of living of the
people in general-—has fallen
around 85% of the cake in 1950-51
to around 65% in 1985-86."”

PROF. N.G. RANGA : What ijs that ?
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[Translation)

SHRI MOOL CHAND DAGA : That
is, the average percentage of consumphon
of foodgrains has decreased from 85 to 65
per cent. It is the standard of living.
It surprises me as to why the position has
become so worse. One factor is not res-
ponsible for it. The milk and cream are
mostly consumed by the rich and then
they fell ill...(Interruptions),., Now I
would like to tell you—who eats how
much. The percentage of foodgrains con-
sumed by the rural people is 50.6. Rich
people are consuming 24.81 per cent of
foodgrains. Now I would like to te!l you
about edible ojls—the poor people con-
sume 0.06. per cent of edible oils whereas
the rich consume 0.77 per cent. ' Similarly,
ricu people use more clothes than the
poor. I have tried to see as to what
these figures are. Why it. is happening in
this country ? Why the rich are becoming
richer and the poor are becoming poorer ?
The main reason for it is that Government
expenditure has increased too much.
Tatas, Birlas, Dalmias etc. were already
rich, but now the Government servants of
class A category huve also beeome rlch,

16 00 brs.

SHRI ‘HARISH RAWAT : To whom
do you want to give subsidy under non-
plan expenditure ?

SHRI MOOL CHAND DAGA : The
poor are given very negligible amount of
subsidy. “We shall have a discussion
about subsidy separately.

[English]

In 1960-61, the total real wage salary
bill was Rs. 470 crores. And in 1983-84,
it was Rs. 4,421 crores. .

L)

(Translation)

If you Ilcok at the total expenditure
and revenue of the Govérnment, you will
find that at present it is Rs. 20,493 crores’
crores whereas earlier it was Rs. 1297
crores only. In spite of all this what are
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the reasons that the rich are becoming
richer and the poor are becoming poorer.
It has been explained here in a very fine
manner...

SHR! BALASAHEB VIKHE PATIL :
You should give your suggestions about
industrial policy.

SHR! MOOL CHAND DAGA: 1
think, if your intention is clear, you can
do whatever you like. Where there is a
will, there is a way. A Secretary gets
Rs, 3500 only, but so many other ameni-
ties are provided to him,

[English)

He gets more than Rs. 10,000. There
are car allowance, compulsory  leave
allowance. etc. He has got 2 or 3 chap-
rasis at his house. He has got telepbones.
In paper, he gets only Rs. 3500. But in
fact, he gets motre than that. What is
the salary of the judges ? What havé we
done in this regard ? In a poor country
like ours, he géts total emoluments of Rs,
25,000. Sometimes, it is more thdn that.
Can we afford it ?

[Translation]

Under Axticle 38 (2), ihe gap belween
the rich and the poor should be narrowed
down. We have not made required
changes in our MRTP Act and that is
why the rich have become richér. What
has happéned to Urban Ceiling Act ?
What has happened to the surplus land
in Bangalore and. Delhi ? The Urban
Ceiling Act was passed during the period
of Shri P.C. Sethi in 1976 and ' now
ten years have passed.

16.06 hrs.

[SHRI SHARAD DIGHE jn the Chair)
It was assured that amendments would be
brought soon, but nothing has been done.

It is said ‘that laws are enacted, for

vpliftment of the poor, but actually
nothing is doze for them. Today the
condition has worsened (o such an extent
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that "besides poverty, the disparity has
also increased considerably. We will
have to make drastic changes in our
existing laws and will have to implement
them Sstrictly. Only then we shall be
able to reduce the disparity, Disparity
will create a sense of discontentment
among the people which will lead to
revolution. You shotld tead this revolu-
tion on the wall where it has been written
that if the process of the rich becoming
richer and the poor- becoming poorer
continues, the bloody revolution will
d®R.tftely come.  You must understand it.

[Engli:h]

SHRI V.S. KRISHNA IYER
(Bingaloré South) : Sir, I welcome the
regolstion moved by Shri Bi.attam Srirama
Muity. He has found the best supporter
in Shri Meéol Chand Daga. After hearing
Shri Mool Chand Daga, I find there is no
need at all for me to elaborate on the
subject. He has, by facts and figures,
proved how this resolution: is true,

I would like to add only a few facts,
So far' we bave had Six Five Year Plans
and we aré now in the middle of the
Seventh Five Year Plan. What is the
condition of our country today ? How
many of the people of our country are
belaw poverty line ? We find from the
Economic Survey presented to this House
by the Prime Mihister that the GNP had
stood at 5% and the industrial growth at
8%. Adl these facts and figures are
beautifully printed in a book. But what
is the reality ? " The reality is, accotding
to the book which Shri Mool Chand Daga
has referred to just now, the poor is
becoming poorer and the rich is becoming
richer., We now boast that we are self-
sufficient in food. Not only that. We
are even exporting foodstuffs. This is a
fact also. What is the real reason for
this ? Why have we got bufler stock ?
I give the answer. How many people of
our Country have two square meals g

day? The realistic condition is very

appalling. I do pot blame the present
Government for this. I do not blame
anybody. From the days  of
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Shri Jawaharlal Nehru, Government has
done its best. Industrial Policy Resolution
of the Government of 1956 announced by
Panditji has stood the test of time. Even
today that is the best policy our country
could follow if we are o prosper.

Now I would like to pinpoint only
two points. What is wrong with us?
Why have we -gone wrong ? What has
happened to our plans ? Why. are we
not able to achieve the economic growth
or economic  independence  which
Mahatma Gandhi enunciated? We have
failed because our planning is wrong
somewhere. We make our plans sitting
in the capital of A the State, Dist.
headquarters or sitting at Delhi. But the
grass-root level planning has been given a
go-by all these years. It is necessary
that we should realise,that India means,

“"Bharath means, it is judged in terms of
the 80 per cent of the rural India and not
just by taking into account the

20 per cent urban areas. Unless the.

villages prosper, unless the rural India
r')rospers,' India cannoft prosper. Our
planning must be such that the rural India
prospers. We must know that the
villager must first become an employed
person. Unless he is employed and
unless we have the potential for his
gett:ng an employment, then what wo_u]d
" happen T We should see that industries
- are started in the rural areas. That is

what Mahatma qandhi told us and that
is what he taught us. But, unfortunately,

we have not only forgotten the Father of
the Nation, but also we have forgotten the
message that he gave to us. How many
villages are self-sufficient now ?  Why do
people fleck to the cities in search of
jobs ? That is why Shri Bhattam
Srirama  Mutty has correctly said that
- ‘there have been disparities, Our villages
have been npeglected. If any Minister
happer to visit a village, even to get a

garland, the villagers come to urban areas, ‘

towns and cilies, to get it: .That is _how
the village economy is existing at. present.

Sir, I would take this Oppot_tunity to
tell the Government to see that in every
village you must have an industry. Our
great Engineer-Statesman, the former
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Diwan of the then Mysore, late
Shri Visveshwariah had given'a plan to
the whole country. He had given a plan,
the rural industrialisation scheme, Even
the then Governmenyg, of Mysore also did
not implement the scheme.’ Even now,
everybody, including the present
Karnataka Government, has forgotten the
scheme. Now the present Government
is really at it—I do not say that.ijt is
completely at it. But to some extent it
is implementiog that scheme, To imple-
ment such a scheme, the present Govern~
ment has come forward with a ‘legislation
and also implementing the Gram-Swaraj
Concept. Now, the Government of
Karnataka, as you are aj] aware, has
given  vast - powers to the Mandal
Panchayats and the Zilla Parishads for
which elections took place recently. = The

- very ‘idea of that is to see that the

villagers themselves manpage -their affairs.
The Planning starts from the Mandal
Panchayats and it comes to the D.strict
level, State level and so on, It is, very

. Degessary that -we should have industries

in every village. We must see that the
influx of villagers from the rural parts to
the' urban areas in search of jobs s
stopped once and for all,

- Itis very neccssary. So, I would like
to say - that the -planning in our country
has failed in that respect. I do*not say
that it has happened in Mr. Sukh Ram’s
time ; in the present Prime Minister’s time
but it has -happened right at the very
beginning. 3

As Mr. Daga has very correctly said,
we always think of the organised labour
and - ‘particularly - the best organised
Government Servants.

MR. CHAIRMAN : The time allotted
for this Resolution would be over by 4.15
p-m. Is it the pleasure of the House that
the time for this Resolution be extended

by two hours ? ‘
SOME HON. MEMBERS : Yes.

MR. CHAIRMAN : With the copgurs
rence of the House, I extend the time of,
the Honse by two hours for this Resoly-
tion, -- Mr. Krishna Iyer, please confinue, :
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SHRI V.S. KRISHNA IYER : Sir, 1
was talking about the organised labour.
But what about the un-organised labour ?
80 per cent of the Jandless farmiers, land-
less workers are there. Even in the urban
areas there are so imany people who do
not. get even a piece of bread. We have
already got the Fourth Pay Commission’s
Report. I bad to ‘address a meeting
today in the Boat. Club. There were
more than 20 jatas demanding more wages.
Government exists only for these people.
Who will care for the poor farmers who
cannot .earn even, a pie ? Even the -small
Jand holders will have work only for two
or .three months ; they are under-employ=
ed, There are unemployed land'ess
labour runuing into crores of people.
Government knows about* it. ‘We have
not done anything for theml. It is not
that I blame only the Government. ' It is
our “responsibility because this is the
supreme legislature of our country. We
must -do something for them. I concede
that I have also failed. 1 was also in
power for some time. All 6f us have
failed to see that the lot of these people is
improved. - While on unemployment pro-
blem, I would say this. = AsShri Mool
.Chand Daga bas correctly said, there may
be a revolution in our country. Lakhs
.and lakhs of- youngsters in our country
are” today in the streets. I represent a
hundred per cent ucban area, namely, the
Bangalore city, and I have been seeing this
every day. The moment I come out on
the road, the first persons to greet me are
the unemployed, not only giaduates but
others also, not only boys bu« also’ girls.
And what is it that we are doing for
them ? Take any Department of the State
or Central Government. There is a strict
government order banning recruitment and
it has been there for the last three years.

" For how miany more years it will be there,
" I do not kmow. It is there in public
sector undertakings, in commercial banks,
everywhere. ~The orders  even go to the
extent of saying that no vacancies should
be filled, cven those caused by resignstion
or retirement. What. are you doing ?

Yoy have got the self-employment scheme,

but that will touch only a fringe of the
problem. So, the problem of unemploy-
ment is & very serious matter. We shoulq

r
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ponder over ‘it. My Party has been
demanding, every one. of us has been
demanding, that the right to work should °
‘be made a fundamental right. Until we
make that a fundamental right, there can .
be no progress, the problem of unemploy-
ment cannot be solved. In this connec-
tion I may mention here that the Karna-
taka Government, when we came to-power
there, have made a promise to the people
that 'in every family we will see that at
least one member is’given a job, not
necessarily a government job but some job

to enable him to earn and support his

family. For nearly ‘three years we have

been doing that, and there has been some

progress. ‘I do not say that there is no

progress at all. So,  we must have some-

thing in our plans to see that in every:
family at least there i§ one carning mem-

ber. If not even a single’ member is

earning in a family, how can that family

survive ? It is due to bad planning that it

has not been possible for us to do this.

While on unemployment I- must also
state that our Prime Minister, time and
again, speaks about taking the whole"
country to’the Twenty-first Century ; of
course, weé are bound to go to the Twenty-

“first Century, but he wants to take us to the

Twenty-first Century us a prosperous

But how is it possible under
these circumstances where 65 per cent of
the people are’ illiterate and there are
crores of wunemployed graduates and
others ? How tan he take us as a pros-
pe:ous nation to the Twenty-first Century
under * these circumstances ? And what
steps is he taking to improve the lot of
the people ? You think of modernisation
and new technology. My warning here is
that we should not lose the Swadeshi
spirit. Self-reliance is & must. The
Prime Minister also says that. But what
is "happening now ? I have seen this in a
number of . factories and banks. The
Managers of banks tell the labour unions
that they are not retrenching anybody, but
as' I told you a few minutes ago, they do
not want to take anybody because they
have got modern machines and they can
manage. The manager of a bank says
that he can mapage himself the wholé
branch. He bas got a computer which
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- can work and for many more years he
does not want anybody.

The Government has time and again
assured on the floor of this House that
modernisation. will not result in retrench-
ment: of employees -anywhere. Bat that
is not the fact. I am not against moder-
nisation. I want modern technologies to
be adopted. But at the same time we
have got to see our vast man-power.

‘Recently I visited some of the socialist -

countries in Europe where  they lack in
man-power. Particularly in Poland they
wint lakhs and lakhs of people. Very
rccently in Singapore an advertisement
was released. - You must have seen it. It
said, have more children, we give more
incentives. In foreign countiies it is like
that, but in Iadia it is” the other way
round ! :

We should have modernisation. But
we. should see that at least our youngmen
get. jobs also. Unemployment and un-

employment problcms are not paid proper.

: attcnnon

My only solution is that we should see
that Rural India prospers. The Govern-
ment of India has got so many anti-
poverty programmeés. You are trying to
elevate the poor people. But you should
know that people are becoming impatient
because - in 40 years since independence
till today we are just able to meet only a
fringe of the prob!em. There should be a
colossal change, there should be a type of
revolutionary change in our country.

Finally one word about the . public
sector. Mr. Bhattam Srirama Murty has
correctty cautioned the nution through his
resolution today.
saying that public sector is at a command-
ing height. We agree and we want it.
It does not mean that public sector should

beconic a burden. I quite agree with

Shri Shiv Shanker who spoke the other=~
day, . But there is a lose talk at times.
Somebody from the Government: -says-that
the public sector is losing crores of rupees.

PHALGUNA 15, 1908 (5.4K4)

You also have been’
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That policy is not correct. I don't egree
that it should be ever losing. You should
find out the reason why it is losing and
you should try to 1ectify it. The thrust on
the public sector which = Punditji [gave
should not be diluted. It should -be
always at the commanding height. )

I do hope that.this august House will
realise its joint responsibility to see that
disparities of income will not be there.
Now the wage disparity ranges from Rs.
500 to about Rs. 10,000/- Very recently
the Pay Commission recommendations
have been 1mplgmented. What a disparity
it has brought about ? Can this poor
cauatry afford it ? Leave alone all this,
about perks that a public sector executive

“enjoys, the other day a few members were

explaining. They were telling that they
live like rajas, They do require certain
facilities, I don’t deny that. But they
should also see the condition of our
country.

With these words, 1 support the Reso«
lution moved by Shri [Bhattam Srirama
Murty. ‘

SHRI SOMNATH RATH (Aska) : All
said and done, it is agreed that economic
growth in India is increasing and Indian
economy has moved on to a higher growth
pnth '

[Translation)

SHRI SHAMINDER SINGH (Farid-

" kot) : Mr. Chairman, Sir, there is no
quorum in the House. .

| English)

PROF. N.G. RANGA (Guntur) : May
I appeal to Sardaiji that generally in this
House we dow't ask for quorum as a kind
of convention ?

(Teanslation] i

SHRI * SHAMINDER SINGH : Mr.

L
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[S!m Shaminder Singh] e ' ‘times. As there is no quorum, Itdjom
. Chairman, thers is no quqrum in. the the House.
‘Houue. The bell alioﬁld be mug. _ .
' 16,32 hrs.
',iE"‘””'] ot A The Lok Sabha then adjourned till Eleven
CHAmMAN The bell is-being ' of the Clock on Monday. March 9, 1987/
rung—-The bell has been rung three : * Phalguna 18, I¢ 08 (Saka).
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